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LOK SABHA DEBATES 

1 

101( SABHA 

Thursday, Dlcembtr 5,1985/ Agrahayana 14, 1907 
(Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

TaO' ~et and Achievement of Fam ii, Plann-
ing Programme 

*243. PROF. K.V. THOMAS: Will 
the Minister of HE~LTH AND FAMILY 
WELFARB be pleased to stato : 

(a) tbe target fixed for implementa-
tion of the Family Planning Programme 
in regard to contraceptive options during tho 
Si'tth Five Year Plan; 

(b) the achievement during the plaD 
period, year-wise; and 

( c) it th e achi evem ent was less than 
the target. the reasons therefor? 

THE· DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KISHNA KUMAR) : (a) and (b) 
A statement i5 given below. 

(c) Performance under the FamU, 
Welfare Ppogramme depends on a number 
of factors including pre\'aJent socia-eco-
nomic conditions, the outreach of delivery. 
system, efforts made in demand genera-
tion and the efficiency of programme 
management. 
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PROF. K. V. THOMAS: Sir, the 
aatiobaJ health policy of the Government 
is 'Health for a11 by 2000 AD'. 
Family planoing is an iot elr-a1 part of 
our health po Jicy. But when you look 
at the target fixed, it can be seen hat it 
is an utter failure. One of the reason is 
that it is a government programme without 
getting the proper participation of the 
people. What steps would be taken. by the 
Government to make it a programme of 
the people? 

SHRI S. RKISHNA KUMAR: Sir, 
the family planning programme in India 
is not a failure. It is a success to the 
extent that due to the operation of the 
programme from 1951 we have been able 
to prevent about 7 crore births in the 
country. Had it not been for the family 
plaDnn iog programme our popul ation 
would have been 81 crores as against 74 
crores now. 

PROF. MADHU DAN'DAVATE: 
How do you know how many bie tbs you 
have prevented? 

SHRI S. KRISHNA KUMAR: Second-
ly, we are implementing the family plann-
io, programme integrated with tbe mater-
nal and child health and pr imary health 
care facilities in this country. Sir, for 
peoples" participation, we bave taken a 
series of initiati les and these incJude 
formation of popular committe:s from 
national level down to grass-root level, 
mobilisation of op1nlon leaders Jike 
teacbers, religiou., functionaries, private 
allopathic medical practitioners, energisa" 
tion of Mlbila M:1nda Is and you th clubs 
and involving voluntary agencies at all 
levels. The educational and motivational 
effort will be escalated. When these 
initiatives are implemented we are cernaio 
tbat the famil) welfare programme wiJJ 
transccned the Government network to 
become, a aenuine movement of the 
people. 

PROF. K.V. THOMAS: Sir, from 
the statement given by tbe hon. Minister 
it can be seen tbat more importance is 
liVeD to sterihsatioa. The people in the 
villaacs are still afraId of these sterilisa. 
dOD ·operations. They feel it will affcct 
_. boIlda. Will Ule QQvWm01lt Ii" 

more importance to other projects like 
using oral pills, oirodb. etc ? 

SHRI S. KRISHNA KUMAR: Our 
nationa. family welfare proaramme is a 
purely volun tary programme folIowing a 
cafetaria approach. In other words people 
needing services are free to use any 
approach of family planning method made 
available. It is true that the method of 
sterilisation or terminal family pJanniq 
method is widely used. We do Dot waut 
to de-emphasise sterilisation because it 
creates maximum demographic impact. 
Out of 31 per cent eligible couple now 
protected in our country 2S per cent arc 
covered by sterilisation and only 6 per 
cent by spacing method. Weare aware 
of that. We are going to launch a 
massive educational effort and massive 
marketing effort to open up the rural 
areas of our countrJ for spacing methods 
of 100, condom and oral pill. 

SHRI CHIRANll LAL SHARMA: 
Will tbe hOD. Minister kindly ten whether 
this target for sterilisatioD has been fixed 
State·wise ? 

If the reply to this is in the affirma-
tive, I would like to know whether the 
Minister is aware of the fact that the 
State Governments fixed targets for 
officers in the respective departments and in 
case of failure to fulfil the targets, whether 
they are punished. 

SHRI S. KRISHNA KUMAR: Sir, in 
order to reach the demographic 80al we 
have set for ourselves, we bave no way 
but to quantify the achiev~ments in a 
time-frame. It is inevitable that the 
targets are distributed to various States. 
Weare only insisting that the huge infras-
tructure of staff which we have created 
do their minimum work by way of motiva-
tion and education. If they do . that, the 
targets will look after themselves. We are 
Dot aware of any specific coercive practi-
ces with respect to the bureaucracy. But 
we would like to t eU tbe hOD. Member 
that this boaey of coercion should Dot be 
allowed to be used by tbc functionaries to 
escape from doiDI the amount of WO(~ 

. rcquire4 of them. 
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SHRI JAGANNATH RAO: Sir, 
there are about S 000 bloc:ks in the coun-
try. Has the Oovernment any informa-
tion as to the success of the family plann-
ing programmes in each block:? I would 
like to know whether any incentive is 
promised to be given to each block for 
the success of this family planning pro-
gramme. 

SHRI S. KRISHNA KUMAR: We are 
monitoring and reviewing the programme 
performance in all the 412 districts and 
5000 community development blocks in 
the country. We have people's structures, 
governmental structures at the block: level. 
We want to invol ve the BOOs and all other 
developmental functionaries wOlking in oth-
er on going socio-economic programmes, 
the question of Incentive is a general 
question and it is applicable throughout 
tbe country- Sir, we have instituted 
community awards at the national, and 
State levels. We are c.:>ntemptating the 
issue of giving natinal awards to block 
levels and to all functionaries at the 
State and subordinate level_) engaged in the 
programme. 

SHRI CHINTA MOHAN; Sir, the hon. 
MiDister in his reply has not given infor-
mation regarding .sterilisation operations 
done in 1984·85. M'1Y I know from the 
hon. Minister how many La prosocopic 
Tubectomy and Vasectomy operations 
have been performed in the Sixth Five 
Year Plan? How many of them h1.ve 
failed in the Sixth Five Year Plan? 

SHRI S. KRISHNA KUMAR: Sir, 
we have the figures here, But I would 
not be able to give sub-metbodwise 
figures for va5ectomy and tubectomy 
operations because, I would require a 
separate notice for tbis. 

Regiona) Conference orW.H.O. Re. Com-
municable Diseases 

*244. SHRI ANAND SINOH: Will 
tbe Minist.:r of HBALTH AND FAMILY 
WELFARE be pleased to state : 

'(a) whether at a Regional Conference 
of be World IIealth Organisation (WHO) 
held in New 0 Cl~li towards tb e end of 
~ptember, 1965, the prosross made in 

control and eradication of diseases like 
malaria and Acquired Immune Deficiency 
Syndrome (AIDS), was reviewed; and 

(b) if so, what specific aspects in 
respect of various commun~cable diseases 
were discussed? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
and (b) The 38th Session of the WHO 
Regional Committee for South East Asia 
Region in its meeting held on September 
24-30, 1985 reviewed in general th~ 
progr ess made in the control/eradication 
of variotls diseases. The Committee 
noted that though there was a declining 
trend in Malar ia incidence in the Region 
as a whole, there had been no technical 
break-throughs as yet in regard to the 
problems of parasite resistance to anti-
malarials and vector resistance to insec-
ticides. While discussing the problem 
of sexua1Jy transmitted diseases, a men-
tion was made of tbe newly emerging 
disease viz. Acquired Immuno Deficiency 
Syndrome (AIDS). The Committee felt 
that the situation should be observed 
closely. 

SHRI ANAND SINGH: It is reported 
in the newspaper that for diagnosis alone, 
it has cost about $ 3,000 and secondly 
no hospital in India is fully equipped with 
the kind of equipment needed to diasnose 
it. Hut I stand to be corrected if my 
information is not correct. I would like (0 

know from the hone Minister whether such 
facilities are available in the hospitals. 
I would also lik e to know how many 
cases were analysed. If there are some, 
then how do you or the Government or 
anybodY can claim that there is no AIDS 
in India? 

SHRI S. KRISHNA KUMAR.: Thete 
has been no authentic case of AIDS 
reported so far in India. The Ministry 
has given in~truct ions to aU its field 
officers, all the Directors of Health 
Services and Medica] eoHogc! to continue 
their surveillance 'for AIDS. The leMR 
has initiated studies for biab risk &rOUp 
and tbis is beiDg done in a very exten-
live maDDcr. tbe biab riat ,roup iDQJudo. 
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the homo-sexual blood transfusion recei-
vers and so no. Our clinical facilities and 
doctors are profident enough to detect 
any cas eof AIDS anywhel:"c in the coun .. 
try. 

As regards treatment facilities, we 
have already set up a cell in the Insdtute 
of 'Virology at Poona for testing what are 
known as anti.bodies, which are J;relim~­
nary to somebody getting the disease of 
AIDS. The situation i.; very nluch under 
control as far as India is concerned, and 
there is no cause for a)aram. 

SHRI ANAND SINGH 1 would 
like to have a clarification before I move 
to the second suppJ emcntary. And that 
is: do )OU have the necessary facilities 
for detecting AIDS? 

MR. SPEAKER: He sa iJ that they 
have set up that. 

SHRI ANAND SINGH: Have they 
got the equipment? Which hospital has 
it? It is not i~ case of just a doctor 
diagnosing a dhease, whether you have 
malaria, typhoid or whatever it i~, AIDS 
is a .very sophisticted disea~e which bas 
just come in. If it is so simple that any 
doctor can diagnose, then why in USA 
does it cost three thousand dollars only to 
diagnose? 

Firstly, we ~hould have necessary 
equipment. At least, the All India Insti-
tute of Medical Sciences or any other 
sophisticated hospital should have tha t. If 
it is there, the cases must have been detect~ 
ed. And I do not know how many C:lses 
have been analysed. You say that there 
is no case. 

MR. SPEAKER : There is no CaSe. 
How 'can they analyse without any case? 

SHRI S. KRISHNA KUMAR: I repeat 
that there has been no authentic case of 
AIDS reported in tbe country. (Interrup-
tions). AIDS is such a di sease which only 
a few countries have so far. There are 
many countries in the world where the 
disease has not spread. We are full,. pre-
pared to diagnose; first test and then 
diaposo the disease. Tbis is in a veey 

preliminary stage. . The Ministry is totalJy 
aware and conscious of this problem and 
we will be setting up the facilities as and 
when required. 

SHJ..I D.N. REDDY: There were dis-
cussions in the recent conference about 
three communicable diseases. One is 
malaria. As the Minisrer ha i him5elf 
admitted, it bas not been ful1y cootro1led. 
Malaria vaccine has been developed in the 
foreign countries. Is ths Government 
aware of it and will the Government take 
steps to import vaccine for our country? 

About the AID~ disease, will the 
Government take precautions to pr·event 
spreading of the Acquired Immune Defi-
ci ency SYndrome virus, over from countries 
where it is prevalent, especially USA? Is 
the Goverome:1t taking st eps to have a 
health check~up at the airports so that the 
virus is prevented from entering our coun-
try? I would like to know whether the 
Government is aware that many parts of 
rural areas are resistant to streptomycin 
and other drugs ,tvaiJable in our country. 
A rece nt report stated that a new drug 
has been disco\'ered. I want to know 

.. whether the Governnlent is aware of it 
and whether they got any informatio~ 

about the drug which deals with anti-
streptomy cirJ cases. 

SHRI S. KRISHNA KUMAR ; The 
r"lalaria Control PIogramme waS succes~ful 
in almost eliminating malaria by 1965, 
when it was brought down to on e lak h 
cases from about 75 million cases at the 
start of the programme in 1952. But we 
are aware that there has been a slight 
resurg~nce in malaria and now we have 
about 2.1 lnillion cases. This year, we 
have been able to reduce the incidence of 
this disease by 15 per cent. Weare 
aware of this and we have aJso set apart 
Rs. 373 crbres in the VII Plan almost 40 
per cent of our health budget for the mala-
ria eradication programme. 

As far as AIDS is concerned, 1 can list 
out the variolas steps taken by the Directo-
rate General of Health Services and tho 
ICMR for educat:on, surveillance, detec· 
tion and tr~atment of the disease. But I 
am Dot doiD& so because I do not want to 
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take th e" time of the Hou~e- As regards 
controls on foreigo tourists in the Air-
ports, we have to do this after a great 
deal of deliberation. We have alerted the 
sexually transmitted disease clinics near 
major airports to watch out for the inci· 
dence of the disease. We do not contem-
plate any "other control, because no 
country in the wor:d has ~o far imposed 
any such control on foreign tourists. 

As regards tuberculosis, we diagnose 
about one and a half mil J ion patients a 
year. We have a reservoir of ten million 
patients of tuberculosis and at any tinle we 
treat about one and a hal f m ill ion p~tieots 
a year. We have an educational programme 
and we a~e aWare of the new drugs and \\1e 
would be spending Rs. 55 crores for 
combating this disease in the Plan. 

DR. A. KALANIDHI : Sir, I under-
stand that two cases of Acquired Immune 
Deficiency Syndrome, i.e. AIDS are repor-
ted In Calcutta. This was disclosed in a 
medical conference held at Bombay. I 
want to know whether the Minister is a ware 
cf it and if so, what steps have been taken 
by the Mlnistery of l-iealth. Another point 
is, the incidence of malana in Madras city 
is 40 per ceil t. What act ivo has been 
taken by the Ministry of Health? 

SHRI s. KR1SH~~A KUM~R : No 
offichl information about aoy AI;)S case 
ha~ been repor!ed from Calcutta or else-
where. As regards the recurrence of 
malaria in certaIn pockets, we immediately 
send teams. We are abo re-e&tablishing 
the vertical organisations of the malaria 
eradIcation programme, which we had dis-" 
mounted in the middle sixties, because we 
thought then that we eradicated the 
disease. Now we have a programme and 
we are alert about the dlsease. 

DR. KRUPASINDHU BHOI : Hon. 
Speaker, Sir, 1 wanl to know from the hone 
Minister throu;b you whether tbe percea-
tale of malarial ca)cs and the de,nographi-
cal fiaures that ar c rcceived in his Mini~try 
are correct or Dot. 5u per cent o~' the 
malaria ca.ses arc; resistant to insecti~ide 
aprayiol and 'ctl!oroquia and otb er drugs, 
due to tbc presence of pla.smodium falsi. 
pce im. So, "com tbo 4olD~lt.pllic iDfor· 

mation, the Minister should not conclude 
that malarja is eradicated. I would like 

to know whether any new preventive 
measures ae e be ing contemplated by the 
hone Minister to eradicate rna lar ia. 

Secondly, regarding AIDS, the symp-
toms of AIDS are equal to first stage 
cancer symptoms ••• 

( Interruptions) 

MR. SPEAKER: You don't explain 
all that! 

DR. KRUPASINDHU BHOI: I will 
complete my qu estion Sir. I want to know 
whether the Minister has instructed the 
ICMR and the Pune Virus Laboratory to 
go into the details and pI epare a circular 
to be sent to all the district headquarter 
hospite.1s to diagnose and also to differentia .. 
te the AIDS from other diseases 

SHRI S. KRISHNA KUMAR: Sir, as 
regards the malaria eradiction programme, 
I am certainly guided by my technical offi-
cers who have run on e of the best malaria 
eradict ion programm es in th e world. 
Secondly, as ragards the AIDS, I would 
like to repeat tha,t we have given detail ed 
instructions. The Director General of 
Health Services bas given detail ed instru-
ctions to all Directors of Health Services, 
STD Clinics, District Hospitals, and the 
ent ire infrastructure in the country to 
look out -for the synlptoms. 

[ Tran~lation] 

SHRI G. S. MISHRA: Mr. Speaker, 
Sir, a similar disease, has brok.en out 
among the tribaIs in Madhya Pradesh. I 
want to know from the hone Minister as to 
what arrangments have been made to cbec;k 
and to diaanose this disease? 

[Engli~hl 

SHRI S. KRISHNA KUMAR.: 1 wiH 
require noUGO for tbil. 
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AmeDdment or Railways Act to expand 
commercial tax collection 

. • 245. SHHI S.M. GURADDI : 
SHRI PRIYA RANJAN DAS 
MUNSI: 

Will the Minister of TRANSPORT be 
pleased to state 

(a) whether G~vernment have taken 
note of the recent $uggestion of West Ben-
lal, Karnataka, Andhra Pradesh and 
Mabarashtra Governments to effect some 
changes in the Indian -Railways Act to 
enable them to expand their commercial 
tax collection base; 

(b) if so, the detail! thereof and reac-
tion of Government thereto; and 

(c) the rea'lonlJ if the proposals are not 
acceptable to tbe Railways? 

THB MINISTER OF ST ATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAV RAO SCINDIA) : (a) to (c) A 
statement is given below: 

Statement 

R~garding am~ndment of Railway Act to 
~xpa"d commereial tax collection 

(a) & (b) Some State Governments have 
IUlgeated that Indian Railways Act be 
amended to empower the Railways to 
insist on production of clearance certifi-
cate from the Sales Tax authorities before 
bookins/delivery of goods. After due 
examination, it has -not been possible to 
agree to the sU8gestion. 

(c) Insistence on production of Sales 
Tax clearance certificate before booking or 
delivery of'loods will make the procedure 
for booking/delivery of goods cumbersome. 
Further, it will slow down the process of 
bookinl and removal of goods from goods 
abcds. This wi)) result in detention to 
• .,ons and congestion in goods sheds 
whicb, in tum, will affect the mobility of 
rail movement which will Dot be in overall 
_dOD.} interest. However, Sal eI Tax 
OfIJofal. have beeD permitted to extract fn .. 

formation from Railway records to check 
evasion of sales tax • 

SHRI S.M. GURADDI: May I know 
whether the Government have been assess-
ed the Joss sustained by th e Commercial 
[)irectorates in the States? 

SURI MADHA V RAO SCrNDIA: 
Sir, it does not come under the purview of 
the Department of Railways. 

SHRI S.M. GURADDI-: Sir, for this 
I am very sorry. In the reply the Minister 
has argued that ins isting of Sales Tax recei-
pts will delay the movement of wagons. 
However, Sir, under this pretext, the 
traders will evade the taxes. What action 
win you take regar.ding this? 

SHRI MADHAV RAO SCINDIA: 
This does not come under the purview of 
the Ministry of Transport, Department ot 
Railways ... 

SHRI S.M. GURADDI 
ghdng an answer. 

(In t~rruptions) 

You are 

SHRI S. JAIPAL REDDY: How was 
this question ~ddressed to the Railway 
Minist er7 Once the question is posted for 
the consideration of the House, the Mini-
ster can not be allowed to say like this .•.• 

MR. SPEAKER: This is abour th~ 
amen dment of Railways Act. 

( Interruptions) 

SHRI H.M. PATEL: He can always get 
the information from other Ministers. 

SHRI S.M. GURADDI : Normally the 
Lo'k Sabba Secretariat informs the Mem-
ber ..• 

PROF. MADHU DANDAVATE : Tbe 
Government is one inte gral Government .••• 

( Interruptions) 

MR. SPEAKER: Why don"t you ask 
a question regardina this'? 

(Int~rruptions ) 
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SHRI MADHAV RAO SCINDIA: 
Regarding operations, how it will affect 
the working of the Railways, I wil1 certain-
ly answer it. But the asse~sment of Sales 
Tax losses or possibly the Sales Tax 
Revenue is not something on which the 
Railway Department has to say. 

(Inierruptions) 

SHRI PRIYA RANJAN DAS MVNSI : 
May I know from the hone Minister 
whether the mobiliSation of the Sal es Tax 

« 
Resources is the constitutional right of 
each State Government. Pending the 
decision of the Sarkaria Commission about 
the relations between the States and the 
Centre. Wbile the Planning Commission 
has accused and aIJeged the State Govern-
ments for failing to mobilise the resources, 
I want to know whether it is not a basic 
fact that as between the Government of 
India and the State Governments, in con-
sonence with the spirit of the Consti tution 
of India, the States should Dot be deprived 
of their legitimate resources of the Sales 
Tax and tbat the Railway MinistrY 
is bound to carry out the instructions of 
the State Governments in this regard w ith-
out depriving their rights. Therefore, I 
would like to know from the hone Minister 
a~ the ticketless passengers are not permi· 
tted to travel in the trains, but the goods 
willnot travel in the trains without paying 
Sales Tax to the States. Why the Railways 
would- not make some arrangements to 
meet this problem? 

SHRI MADHA VRAO SCINDIA : I 
would like to reiterate that our primary 
re~ponsibility is to transport goods; and 
we will do our best to cooperat e with all 
the other Ministries, al1 the other depart •. 
ments and all the State Governments, 
insofar as it does not affect the mobility 
of our wagons, or our movements. I would 
lite to mention here that Railways are a 
very important part of the economic infra-
structure of our country. 

MR.. SPEAKER: It will mean that we 
will have to refer ihis question to some 
otber M inistr},. 

SHRI MADHAVRAO SCINDIA: We 
have increased the mobility of walons. 

(Interruptions) I would bel to differ from th=» 
hone Member. We have issued a circular to 
Railways that an possible help should be ex-
tended to sales tax officers. They should 
be given access to all records. They can 
even extract information from our r .!cords: 
all cooperation should be g iv'en to~hem. 
I think this is being don e now in all the 
Railways. 

SHRI SOMNATH RATH: Will the 
Railway Department insist on the 
production of clearance of sales tax before 
they are booked? 

PROF. N.G. RANGA: That is right; 
it should be their duty. 

SHRI MADHA VRAO SCINDIA : This 
is the entire question. We are sayin~ that 
it is not possible to do so. 

PROF. N.G. RANGA: We expect the 
State Governments provide security 
assistance to the Railways. Should there 
not be reciprocity from the Centre also? 
( Interruptions) 

Telugo-Ganga Project 

*246. SHRI NARSINGRAOt SURY-
AWANSHI: 
SHRI SRIKAN1A DATTA 
NARASIMHARAJA WADI· 
YAR: 

WilJ the Minister of WATER RESO-
URCES be pleased to stat e : 

(a) what are the salient features of the 
proposed Telugu·Ganga Project and when 
it is likely to be approved; 

(b) whether the above project ensures 
fun share of Krishna water to Karnataka; 
and 

(c) if Dot, whether Government will 
consider the proposal to remodel the 
proj eet to fully protec t the interests of 
Karna taka State ? 

THE MINISTER OF WATER 
R.ESOURCES (SHRI B. SHANKARAN. 
AND) : (a> to (c) The TeJulu OaDIa 
Project i. estimated to cos. Rs. 63'1 eror .. 
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as per tbe project report of September, 
1983. It env isages coaveyanc e of IS 
TMC of Krishna waters upto Tamilnadu 
border for Madras City Water Supply and 
irrigation of about 2.34 Jakh hectares in 
Andbra Pradesh by utilising about 29 
TMC of surplus .Krishna waters and 30 
TMC of Pennar River waters, It will be' 
considered for clearance when its techno-
economic viability is fully establisbed and 
its inter-State aspects are re~olved. The' 
share of Karnataka in Krishna waters is 
governed by the Tribunal decision, and the 
State's interest will be kept in view while 
processing the Telugu Ganga Project. 

SHRI NARSINGRAO SURYAWAN. 
SHI : My qUestion is this: 

(a) What was the project inaugurated 
on 25th May 1983 in the presence 
of the Karnataka Chief Minister 
Shr i Ramakrishna Hegde; was it 
the TeJugu Ganga project, or the 
project for drinking water supply 
to Madras City? 

(b) Was the Telugu Ganga project in 
accordance with the 1977 agree-
ment; if not, bas Government of 
India accorded approval to the 
Telugu Ganga project? 

(c) Is the statement of the Chief 
Minister of Andhra Pradesh tbat 
he has full rights regarding the use 
of excess wac er correct '1 1 f not, 
wi)) it Dot encroach upon the 
share of Karnataka in the surplus 
water? 

[Translaion] 

SHRI BALKA VI BAIRAGI : Hon. 
Speaker, Sir, the Ganga has been Sandwit-

'ched between Rama and Shankar. On one 
side, there is Rama Rao and on the othel 
Ram Krishna Hegde. 

SHRI B. SHANKARANAND : It is not 
the Ganga which bas been Sandwitched 
between Rama and Shankar: it is the 
Telulu Ganga. (Interruptions) ••.•.. What 
can poor Sbankar do ! ...... ( Interruptions) 

SHRI S. JAIPAL REDDY; Telugu 
GaDla bas stuck up. 

(English] 

He prejudges tbe issue. T~lugu Gao._ 
has not stuck up in sp it e of Mr. Shankara-
nand. 

[ Translalon] 

SHRI B. SHANKARANAND : You do 
not get stuck up In it. Mr. Reddy. 

[English] 

It is true that there was an agreement in 
1976, at the initiative of the tben Prime 
Minister between the three States, the 
basin States: Andhra Pradesh, Karnataka 
and Maharashtra. Tbe main concem at 
that point of time was the provision of 
drinking water supply to Madra~. That 
was the main consid~ratjon when the'1976 
agreement came into being. I don't think 
from the record as available regarding the 
agreement of 1976 tbat at any time the 
question of irrigation was considered; it 
was simple and pure agreement in order to 
provide wat er to Madras. The concerned 
components with reference to this aspect 
were considered and provided in tbe agree-
ment. Naturally, all the three States 
alreed to give 5 TMC each, total 1 S TMC 
for this purpose and tben as to bow this 
could be done was furtber considered. 
Then came the J977 agreement. The 1977 
agreement also between tbe three States 
and also Tamil Nadu being a party says, 
yes, we agree .to give this water 10 
Madras city, but it will be from Srisalam 
Reservoir which will be taken in open 
channels and so much water, 15 TMC~ 
the capacity of the channel will be so 
much and it will be taken to the border of 
Tamilnadu. This agreement came into 
being by the concerned officials of the 
Stat e Governments including the Secretary 
of the Ministry of Irrigation, at the Centre. 
The concerned States ratified this agree-
ment except Andhra Pradesh, who said, 
"No, nobody can dictate terms on our right 
to utilize water for irrigation purposes, 
yes, we do agree to providing water to 
Madras City, but our autbority includinl 
making use of "ater for irrigation purpose 
or for any other use, notody can chaIJenge 
or put any condition/' So. subject to this, 
Andhra Pradesh also ratified this alre~ 
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ment. Now, a q uostion comes up as to 
wbat js the legal position of this agreement? 
It bad been ratified by Andhra Pradesh on 
a c'ondition, What is its legal effect? I do 
Dot want to go into it; and the main problem 
started tben. Andhra Pradesh was very 
keen to utilize tbis water for irrigation. 
purpose but this is to be done within the 
award of Bachawat Committee. Andhra 
having taken a stand that as we have the 
right to utilize water •.•.. 

AN HON. MEMBER: Surplus! 

SHRI B. SHANKARANAND : Not 
surpJus; I am coming to that. Andhra says 
surplus water, but the Bachawat Committee 
does not refer to the word 'surplus' it 
I8YS •••••• 

(Interruptions) 

SHRI E. AYYAPU REDDY: Absurd. 
(Interruptions) You are misleading the 
House. 

SHRI M. RAGHUMA REDDY: You 
are misleading the House. We are very 
sorry to say this. (Interruptions) 

SHRI E. AYYAPU REDDY: You are 
purposely mislead ing the House. 

( Interruptions) 

SHRI M. RAGHUMA REnDY: You 
are misleading the House. (Interruptions) 

MR. SPEAKER: If you have got any 
objection' to it, you can refer the matter 
to me. 

( Interruptions) 

MR. SPEAKER: We can get you a 
clarification. 

(lnt"ruptions) 

MR. SPEAKER : I can only ask him 
to clarify. 

(Interruptions) 

SHRI M. RAGHUMA REDDY : He is 
milleadiDI tbe House, We havo to poiDt 
out. 

SHRI S. JAtPAL REDDY : He i. 
misinteryretina the a ward. 

MR. SPEAKER: You can come under 
11 S. Sit down. 

(Interruptions) 

. MR. SPEAKER: We can allow. We 
have done it before. We can do it alain. 
You can raise any question. You can refer 
it to me. Yes, pI ea se ? (Interruptions) 

MR. ~PE'AKER : It is all right. Please 
sit down. 

SHRI M. RAGHUMA REDDY: I 
want to point out ..... (lnttri·uptions) 

MR. SPEAKER : Pl ease sit down 
now. 

SHRI S. JATPAL REDDY: The hone 
Minister is partial. 

SHRI M. RAGHUMA REDDY: Let 
me point Ouf •••• (Interrup'lons) 

MR. SPE AKER : Why do you not sit 
down. Sit down. 

( Inttrruptions) 

SHR{ M. RAGHUMA REDDY: This 
is not proper. 

( Interruptions) 

MR. SPEAKER ~ What is proper, Or 
not proper, is one's own opinion.. but we 
have to discern what the facts are and we 
can only .....• 

SHRI E. AYYAPU REDDY: We caD. 
not interpret a judicial decision. 

MR. SPEAKER: He bas to lay accor. 
ding to b is ()pinion. But you Can chaJJeDle 
his opinion. 

SHRI S. JAIPAL REDDY: Be CaDDot 
miSinterpret the Bachawat Award lite that. 

( Intlrruptlo1t.,) 
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SHRI V. KISHORE CHANDRA S. 
DEO : He is misquoting the agreement. 

(Interruptions) 

SHRI M. RAGHUMA REDDY: What 
I am saying is, (In,erruption~) 

MR. SPEAKER: 'Will you take your 
seat, Mr. Ragbuma Reddy? I sa}, you 
can challenge it. You have a right to do it. 
Why are you making this? But you have 
got every right to do it. You cannot check 
everything in the House like that. I am not 
stopping you. 

SHRI S. JAIPAL REDDY 
misquotina. 

He b 

MR. SPEAKER : Tha,t is your opinion. 

SH~I M. RAGH£J\1A REDDY; It is 
not proper on his part. 

SHRI S. JAIPAL REDDY It ;s 
contrary to the decision. 

MR. SPEAKER: That is your opinion. 

SHRI C. M\DHAV REDDY: I rajse 
point of order. (ltzfterrupt;ons) 

MR. SPEAKER: You are welcome to 
live a Dotice under 115. 

SHRI C. MADH;\V REDDY : He is 
m~king a statement which is not correct. 

MR. SPEAKER: I cannot mak e it 
according to your wishes. He has to 
answer the question. 

(Interrupti ons) 

MR. SPEAKER: There is a ~imple 
question that the Minister has to answer a 
question. And in that answer, if he makes 
somothinl which is wrong, according to 
your wisb or point of view, you can refer 
it to mo. We cannot ask: him now. We can 
alk for a discussion. No problem. But you 
caDnot check him like tbis. I cannot 10 
acoordiDJJ to your wisbe~. 

SHRI V. KlSHORB CHANDRA S. 
PiO : Kiadl, wilJ 10u.~ .•• (lnl."rll/llitNU) 

MR. SPEAKER: This is nothing. 

SHRI v. KISHORE CHANDRA S. 
DEO : Please listen to us, Sir. 

MR. SPEAKER: There is no point of 
order during Question Hour. 

SHRI V. KISHORE CHANDRA S. 
D EO : I am Dot raisins a point of order. 
(Interruptions) 

MR. SPEAKER: You "are ordering. 

( Interruptions) 

MR. SPEAKER: You have wanted 
much of my time. 

SHRI V. KISHORE CHANDRA S. 
DEO : We are not contesting what you 
say. All that we are saying is that when a 
Minister replies to a question and he refers 
to a particular Award be cannot misquote 
from there. 

MR. SPEAKER : You can refer it to 
me. 

SHRI V. KISHORB CHANDRA S. 
DBO : But we bave a right to point out. 

MR. SPEAKER: You C'1n r ef~r it to 
me under 115. You can refer it to me. 
You have a right. You have the right to 
do. You can challenge. You can do it. 
You can chall enge it. 

(Interrupti ons ) 

MR. SPEAKER : Mr. Venkat esh, i. 
this the way the House is run? You are 
an able Parliamentarian. What are you 
doing? 

DR. V. VENKATESH: I want bim to 
an~wer. 

(Interruptions 

MR. SPEAKER; I am tryins to tnak, 
him answer. 
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[Translation ] 

SHRI V. TULSIRAM: ~{r. Speaker, 
Sir, you see to it •••••• 

(lnterfuptiom) 

MR. SPEAKER: No question of 
seeing. 

•..... ( [nter'uptions) 

SHRI V. TULSIRAM : It will not 
help if you get annoyed like this. It ;s the 
question of water .. ~ ..... (Inler'liPtions) 

MR. SPEAKER: This is what I am 
teiling you that you have a right and you 
can cha II eng e it. 

SHRI V. TULSIRAM: You allow a 
discussion. 

MR. SPEAK ER : When did I refuse ? 
You give in writing. 

SHRI V. TULSIRAM: You are very 
kind. Telugu and Karnataka need your 
help •. ... (Inter uptions) 

MR. SPEAKER: When did I refuse? 

(English) 

We can allow a half~an·hour di&cussion 
on this. 

[Translat ion] 

What is there in it? No problem .... 
What is the· dispute about. You speak out 
wbat you want to say. If be feels that he 
h~s said something wrong he will admit it; 
if you feel that what he has said is right, 
you admit it. 

'[English] 

SHR[ B. SHANKARANAND : Let me 
make it clear to the hon.· Members from 
Andhra Pr3desh that I am equally concern-
ed with the interest of Andbra Pradesh in 
this case. Let there be no doubt c;>r fear 
in the minds of the hone Members especia-
lly (rom Aodbra Pradesh tba.t the Contre is 
,oiOI to nelloct the iatere,t or any Stato 
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including Andhra Pradesh. If tbey \lbLlJd 
have Just listened to me a little more, they 
would have come to the conclusion that 
the Centre is also equally interested in 
Andhra Pradesh. But they just exhausted 
their patience. 

[ Translation] 

SHRI V. TULSIRAM·: We have" 
understood you and do not want to under-
stand you any more. Had we prayed to 
Lord Shankar, he would have blessed us as 
he is very kind. But you" are very difficult; " 
you have bed up TeJugu Ganga for such 
a long time. 

[EnglishJ 

SHRI B. SHANKARANAND: May I 
appeal to the hone Members from Andhra 
Pradesh not to argue the case adversely 
and lose a good case? 

SHRI C. MADHAV REDDI : It is 
already lost. 

SHRI B. SHANKARANAND : It is in 
your hands. 

I said that it should not be taken that I 
am imp=>sing something of my own. I am 

. merely stating the facts and with referen~e 
to the facts I stated something which was 
written in the award itself. 

For the "benefit of the hone Members 
and you, Sir, I quote from Chapt er VII 
Clause V sub Clause (c) On page 52 of the 
Report of the Tribunal : 

"The State of Andhra Pradesh 
wilj be at liberty to use in any 
water year tbe remaininng \\later 
that may be flowing in tbe 
river K.rishna but thereby it 
shall not acquire any right what-
soever to use in any water year 
nor be deemed to bave been allo .. 
cated in any water year, water of 
the river Krishna in excess of the 
quantity specified. U 

(In(~rruplions) 

MR. SPEAKER. : You can ask a di .. 
cUI.foD OD thi,. 
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fHRI B. SHANKARANAND : May I 
appeal to the hone Members not to be im-
patient on this? I am merely quoting. I 
did not jntroduce any meaning of mine. 
I just read the provision. Now you are 
interpreting it. I am not interpreting it. 

AN HON. MEMBER : It is flowing to 
the sea. 

SHRI B. SHANKARANAND : It is in 
the interest of the country to utilise the 
water that is flowing to the sea. I agree 
with the hon. Members that t his nation 
cannot afford to wast e water which is 
scarce and precious. If water is flowing to 
the Sea without being used, we must make 
use of it ••.• (lllferruption). 

SHRI V. SOBHANADREESWARA 
ROA : That is wha~ we are doing. 

SHRI B. SHANKARANAND : That is 
what I am sayir g and you are not pre-
pared to Hston to me .. II (lnlerruptinn) 

MR. SPEAKr.R : Again you are speak. 
ing. 

SHRI B. SHANKI\RANAND : This 
c~nnot be done unless the Chief Ministers 
of aU the three States CJrne together to 
resolve the differences. 

MR. ,SPEAKER : ~iext question now ... 

(Irz'erruption,s) 

MR. SPEAKER : I have al ready ad-
mitted it for disc:Jssion .... 

(lnte rruption) 

SHRI E. AYYAPU REDDY: Sir, you 
have not given us even a single opportunity 
to ask a supplementary .... (Interruption). 

MR. SPEAKER: I have given you a 
full discussion~ I have allowed you a 
discussion on it. What else do you want? 

SHRI 'AMAL DATTA: You should 
not lose your temper like this, Sir. 

MR. SPEAKER: This is unnecessary. 
SometbiDI should be don'e. I have to make 

it heard. That is all. It is for you. I 
am not getting it for royself. You have 
demanded it. 

[Translation] 

Even otherwise, I have bad tbreat 
tOday but you are forcing me to spe.ak aDd 
it may go wone. 

[English] 

Seizure of rare Idols in Mathura 

*248. SHRI SUBHASH YADAV 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether rare idols worth Rs. 1 
crore were seized during raids in Mathura 
during the last week of October, 1985; 

(b) if so, the details thereof; and 

(c) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATJON AND 
CULTURE (SHRIMATI SUSIIILA 
ttOHATGI) : (a) State Police have reper-
ted that following a raid on a house in 
Mathura on 27/ 10/1985 they seized some 
statues, the value of ,which has still to be 
asses~ed. 

(b) The seized objects which are in 
police cu~tody are said to include stone 
sculptures and terracotta figures. Detailed 
inventory has yet to be prepared. 

(c) The Police have registered a case 
against the accused. 

[ Tran~/ation) 

SHRI SUBHASH YADAV: With 
regard to tbe replY given by the hone 
Minister, I want to State that be has not 
categorically said in his reply whether any-
body bas been arrest ed or not. I want to 
bring to his notice that thi~ is a, highly 
organised l!nB and, I think, his Mini~try 
is not taking this matter seriously, because 
it is now more than a month sinc:e this 
seimr. was made, but tho val ue of the 
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articles recovered has not been assessed so 
far. Therefore, I want to know from the 
hone Minister as to what information she 
has obtain ed in this rega rd? 

SHRIMATI SUSHILA ROHATGI 
Sir, the Ministry is talking up this matter 
seriously. O.le Shri Vijay Prakash Aggar-
wdl was arr~sted during the raid conducted 
on 27,h in Lai DlrwaZl Jo;;ality in 
Mathura. Tbe poHce have registered a 
criminal case in this conne.::tion and fur-
ther in lestigation is going 00. Be.iides, 
the Deputy Superintendent of Police and 
the Archaeologist (Agra) had gone there 
for thorough inve.itigations. It was then 
found that all. these articles were pack ed 
in a gunny bag and the b 19 was sealed and 
it was because of that i: was not possible 
for tbem to ins peet them. But, n everthe· 
less, this case is with the police. Sir, in 
this connection, one thing more which I 
want to add is the Director Geo (ral of 
Archaeological Survey of India, who is the 
competent authority will inspect these 
articles and decide whether tbey are anti-
ques or not. If they are antiques what is 
their valu:; if they are not, a thorough 
inv.!sttgation would be conducted as these 
articles are in the police custody. In the 
meantime, an inquiry has a)3o been 
ordered to be conducted by the C.LD., 
Lucknow. This is the stage of the investi-
gations at pc ese'lt. They have been arres· 
ted and investIgations are going on; the 
case is With the poJ ice. 

SHKI MANVENDRA SINGH: Hon. 
Spea·ker, Sir, Matnura is an anecient r~li­

SlOUS place and there are a number of 
anCient temples and places of archa·eologi. 
cat importance even in the villages. The 
museum in M.alhura has a large collection 
of K.ushan and Holkar and this is not the 
first time tbat a theft of rare idols has 
been detecled; su.;b incidents occur quite 
often tbere. A gang has been operatina 
there lor the last 10 years which commits 
UleUs of. idols in ancient places in the 
vlilaies and In b)& temples. Thereforo. 
I would reque,u tbe hone MlOister to take 
ILen) acLion In the matrer, because theft 
of l~O!$ ll~ve become a ~ommon feature 
and nobody has so far been arrested. 

SHRIMATI SUSHlLA ROHATGI: I 
. aaco~ with tl)O bQD. Member tbat tboftl. 

a re being committed there frequent.)y, but 
we have a~opted stringent measures 'to 
check such thefts. We have inci eased the 
number of circles from 10 to 18 and 
have also set up a shelt er ror Safety 
Guards Protection, Still, we feel tbat tbis 
is not enough. These are priceJess arti. 
cles. Archaeological. Act has also lot 
some Jacunae. .We are reviewiDI it and. if 
necessary, we are also thinking to briDa 
forward some amendments in it. 

SHRIMA TI KRISHNA SA HI : Is the 
hon.- Minister aware that after theft these 
rare "'and priceless idols are being smuggled 
out of· the country and that tbe quantum 
of such smuggling hal increased over tho 
Jast five years? Will the bon. Minister 
state tbe reasons for this? 

SHRIMATI SUSHILA ROHATGI: 
Such theft and smuggling do take place. 
But the figures relating to the centrally 
prot~cted monuments which we have with 
us do not show tha t there has been any 
increase in such cases over the last one 
year. On the contrary there has been 
some decline in tbis regard. We have the 
figures with us in th is ragard and a vigil is 
being kept on it, but the smuggling is IC>-
ing on in spit e of tbese efforts. The public 
also w~1l have to extend rheir cooperation 
iii this endeavour. W ~ are cons idering to 
raise the fine and the term of imprison-
ment which is six mon ths for the prescnt, 
for those who indulge in smuJginl and vio-
lation of law and do not let their registra. 
tion done. 

SHRI OIRDHARI LAL VYAS : I 
want to know the number of "ang! of idol 
thieves which' are operatiog and tbe num· 
ber of idols they have smuuled out of tho 
country? What action GovernDlCDt are 
taking aaainst them1 

THB MINISTER OF HUM.AN RESO. 
URCES DEVELOPMENT (SHRI P. V. 
NARASIMHA RAO): We have some fiaurll 
relatio·a to the idols, but do Dot have an, 
fi,Utes about tlli.vel, 
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[E",lish] 

'Inanela) assistanee to Vidya Sagar Un i-
\'ersity, Welt Bengal 

*249 DR. SUDHIR ROY: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased tostate : (a) whether 
the West Ben~al State Governm.ent have 
alreed to abide by all the terms and con 4 

ditions of .the University Grants Commi-
SSiOD for the opening of an University in 
the name of Vidyasagar-an eminent social 
reformer, educationist and illustrious son 
of Bengal with :-ome or the unique features 
not yet introduced in any existing univer-
lity; 

(b) jf so, whether financial grants have 
been released for this University; 

(c) if Dot, by what time tbe necessary 
financial grants will be rel eased; and 

(d) if no financial grants are to be pro-
vided, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE (SHRIMATI SUSHILA 
R.OHATGI) : (a), (b), (c) and (d) Accord. 
iOt to the information furnished by the 
UGC, the Government of West Bengal has 
Dot yet fulfilled tbe terms and conditions 
prescribed in the rules framed under the 
UGC Act to declare the Univers ity fit to . 
receive assistance, and that grants could be 
released only after the con~itions are ful-
filled and the University is declared fit to 
receive arants• 

DR. SUDHIR ROY : As the hone 
RiDer Education Minister of West Bengal 
made a categorical statement. on the 
floor of the West Bengal Assembly that all 
the terms and conditions of the UGC were 
fulfilled by the State Government, may I 
know from the bon. Minister whether ahe 
.ni make a fresh inquirY and ascertain 
the facts. 

SHRIMAT[ SUSHILA ROHATGI : It 
il I specified information. The last infor-
matioD tbat we bad from the State Govern-
mat of West Bengal was on 26th JUDe, 
1985. At that tiDle, it transpired tbat all 
tbe coDditloDs have not been fulfil) ed and 

it is necessary to bave the pbysical (acili-' 
ties upto Rs. 2 croreS. Out of the build-
ing grant or Rs. 1 crore and fortyfive la1ch~ 
given by the State Government only Rs. 8S 
lakhs have been utilised so far. Neither 
have tbe professors, readers or staff have 
been appoint ed nor has it become a teach-
ing university. Therefore, I would like to 
inform the House tr.at it is necessary that 
these conditions are fulfilled before the 
assistance. is given. 

DR. SUDHIR ROY: As far as the teach-
ing personnel are concerned t I may inform 
the Minister that they have been appoinfed 
and they will start imparting training from 
January. A nd ~s this new university is 
trying to introduce new courses' like 
marine Biology, Oceonology, cooperative 
movement t that means the UniversitY will 
be trying to impart job-oriented education. 
As this university will cater to tbe needs 
of the huge tribal population may I expect 
from the hone Minister that she will eApe. 
dite the process of releasing ~rants? 

PROF. N. G. RANOA : Will you 
expedite from your end? 

SHRIMATI SUSHILA ROHATGI : As 
the hone Member has himself conceded 
tbat the teaching will start from January, 
it is clear that teaching has not yet started. 

I would like to say that apart from 
this, the selection is in process and tben 
teaching will take pla.ce. But it is not in 
our hands; it is for the UGC. UGC is also 
reviewing 1he entire Act, whether it is in 
conformity with the Education Commi,sion's 
recommendations and the recommendations 
of the Gajendragadkar Committee. If they 
are in conformity with them, I think, the 
UGC will take the right cour!e. 

SHRI PRIYA RANJAN DAS MUNSI : 
Is the Minister aware of the fact that 
Pandit Ishwar Chandra Vidyasagar was a 
great social reformer, a great scholar in 
Sanskrit language, a novel introducer of 
BengaH Alphabet? Is the Minister aware 
of the fact tbat in West Bengal, the 
Sanskrit. language study and .all curricula 
ha~ been completely abolisbed and BengaJi 
laDluage which was so favourite to Tagore 
and Vidyasagar, is now optional in the 
higher edu~tion courses and the National 
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Anthem or Tagor ~ is also deleted from the 
PrimarY Education syllabus? WiJl the 
Ministe,r advise the State Government 
before granting financial assistance, 
keeping in view the character of Education 
being in the concurrent list, that this basic 
aspect bas to be preserved and then the 
other things wilJ follow? 

SHRIMATI SUSHILA ROHATGI : We 
know the eminence of the tzreat Social 
Worker and the great humanitarian Ishwar 
Chandra Vidyasagar; we are very keen 
that the University should come up. But it 
is absolutely necessary that the University 
Grants Commission must satisfy itself that 
all the conditions which are laid down for 
the setting up of a new University are 
fu1filled. UGC does not grant assistance 
for establishing a University; only when a 
University is established and 'fulfils a 11 the 
other condit ions it can ac-k for money for 
the developme,t of the University. I think 
this will be taken into consideration by 
the U.G.C. 

SHRI AMAL DATTA: He made some 
false accusations in his own usual way! 

SHRI PRIVA RANJAN DAS MUNSI : 
What is false accusation? Do you teach 

'Bengali in higher education? No. You 
have already destroyed it. (Interruptions) 

Do you teach Sanskrit? Do you teach 
Bengali at higher education 1evel ? No, you 
have destroyed. 

( Interruptions) 

SHRI ANJL BASU: We are tea ching 
at the Primary leve). 

(Interruptions) 

[ Translarlon] 

Settiag ap of a Shipyard at Hajira 

. ·2S0. SHRI RANIIT SINGH GAEK· 
WAD+ 
SHill C.D. GAMIT : 

Will the Minister of TRANSpORT be 
pleased to state: 

(a) wllether it js a fa,t that an EKpert 
Advisory Committee of the Government 
has recommended Hajira as the mOlt 
suitable place in th e country for settin8 up 
of a ·sbipyard; 

(b) jf so, the main recommendations 
made by tbe Expert Committee; 

(c) the reascns for not taking any 
decision for setting up a shipyard at 
Hajira; 

(d) the time by which a decision will 
be taken to set up a shipyatd ,there; and 

(e) the time by Yfhich the construction 
work of the shipyard would be start ed and 
the time by which it will be completed? 

[English] 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a> & (b) A Techno-
Economic Working Group on Location of 
Additiona I Shipyards recommended fo))ow-
ing sites as suitable for New Sh;pyards in 
the Maritime States:-

Hajira in Gularat 

Curlvangani in Goa 

Paradip in Orissa 

Haldia in West Bengal. 

A WOlking Group constituted in 1975 
evaluated the recommendations of the 
Consultants and recommended Hajira site 
for Model I Shipyard for size range of 
36,000 DWT to 60,000 DWT vessels, 
and Paradip (or ModeJ.II Shipyard for size 
r'ange of 1,20,000 DWT to 1,80,000 
D WT vessels. 

(c) Due to the unprecedented recession 
in the world shipping Since early seventi~s, 
there has been substantial reduction in the 
order book as well as price of ships in the 
world market. Hence it was decided that 
the first priority should be given to 
optimum utilisation of existing facilities 
before establishment of further New Sbip.. 

,yards in the country. As sucl1, proposal for 
establishing New Shipyards was kept in 
abey.ance duriol the 6tb Plan period, . 
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(d) As the recession in the shipping 
~ndu.try is still continuing and there is 
levore resource constraints there is no 
provision in the 7th Plan also for initiating 
any project on establishing aNew 
Shipyard. 

(e) Does not arise. 

SHRI RANJIT SINGH GAEKWAD: 
We claim our country to be a progressive 
country. Besides that, Gujarat State itself 
is one of the leading States in Industry. 
Now, Hajira is fast developing into an 
Industrial-growth Centre. And, looking 
towards that, the necessary infra·structure 
has to be created. I would like to know 
from the Minister, whether in the near-
future they would think of undertaking this 
project so that the necessary infra-structure 
is created for further development of this 
area ? 

MR. SPEAKER : The Question Hour 
is·over. 

WRIITEN ANS~ERS TO QUESTIONS 

[English] 

KburcJa Road-Bolsngir Rail Link 

*251. SHRI NITYANANDA 
MISHRA : Will the Minister of TRANS-
PORT be pleased to state : 

(a) whether survey work of the proposed 
Khurda Road·Bolanair rail line in Orissa 
started on 31 December, 1983; 

(b) if so, the progress made since 
then; 

(c) tbe amout allocated for the sUrvey 
of tbe proposed )jne so far; and 

(d) the details thereof? 

THS MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SClNDI~) : (a) Yes, Sir. 

(b) Tbe survey has been entrusted.to-
lll'ms. OD tbe basis of quick reCODDats. 

aance survey, they have submitted aD 
interim report. The detailed survey alODI 
tbe approved route has now been under-
t:tken. 

(c) & Cd) The estimated cost of tDe 
survey is Rs. 46.92 laths. Expenditure 
upto March "85 is Rs. 7.83 lakhs.' Tho 
amount aBacat ed during 198 '·8 6 is Rs. 
17.02 lakhs. 

Theft of idols from Orissa 

-2S3. PROF. NIRMALA KUMARI 
SHAKTAWAT: 
SHRI HAP-IHAR SOREN : 

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be - pleased to 
,state: 

<a) whether it is a fact that a century 
old idols have been stolen from Jagannatb 
temple in Oris,sa; 

(b) whether incidents of stealing of 
ancient idols from different temples in tbe 
country in general and Orissa in particular 
are increasing; 

(c) if so, the number of such idols 
stolen in' Orissa State during tbe last two 
years; and 

(d) the action taken to check tho 
growing -number of such cases in different 
parts of the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) No such theft has taken 
place since tht tempJe was declared as 
centralJy protected monuments in February, 
1975. 

(b). While there was an increase in 
thefts of idols in the country and in Orissa 
in 1984, there is a declining trend i. 1915 
according to available information. 

(c) The Dumber of idols stolen In 
Orissa State during the last two yean are 
as under: 
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Year ~ o. of idols 8t91 eD 

1984· 

1985 

(upto !1.10.198S) 

20 

9 

(d) Several measures ha vc beeD takeD 
to prevent tbefts in the contrally protected 
monuments as indicated in the statement 
given below. 

Statement 

t. Armed Guards have been posted In 
fifteen centrally protected monumentS and 
museums administered by the Archaeolo-
gical Survey of India, in addition to strens-
tbening of watch and ward arrangements· 
in other monuments/sites. 

2. Construction of twenty five sculp-
turesheds at important sites to bouse loose 
and uncared for scu)ptures, tbeir docu-
mentation and establishment of archaeo)o-. 
gical site museums. 

3. Promulgation of the Antiquities 
and Art TreasureS Act, 1972 to regulate 
tbe export trade in antiquities and art 
treasures, to provide for the prevention of 
smuggling and fraudulent dealing in anti· 
'quities, to provide for the compulsory 
acquisition of antiquities and art treAsurcs 
for preservation at pub} ic places. 

4. Creation in 1974 of· a Central 
In~ eatigatinl Unit (Antiques) in tbe Central 
Bureau of InvestiaatjoD located at Delhi 
to investigate cases concerning theft of 
antiquit ies. 

5. Maintenance of a computerised data 
bank of cases of tbeft and recoveries 01 
certain important cultural properties 
(sculptures, idols and paintinp) cOntainiDI 
information about crimes, criminals aDd 
cultural propert, in tbe e.B.I. 

6. Coordination between the Central 
Bureau of IDvestilation, tbo ArchacolOlical 
Survey of India, State PoUce, Customs and 
Cbeckpolts for prompt reportiol of crimes, 
criminals. theft. concernf.. cultural 
property loci IDlUlIIiDI of objeett. 

7" Assistance of Interpol is also souaht 
wbere necessary for jnveltiaation of luch 

. cases. 

RaHway o,er.brfcJge of Nslaar·J[atia In 
Allam 

. .254. SHRI C.P; THAKUR : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether tbere is a great need for 
conltruction of a railway over-bridae in 
Nahar-Katia in Assam· , 

(b) if so, wb ether Government propose 
to take up this work during the first year 
of the Seventh Plan; and 

(c) if not, the reasons tberefor ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI· 
MADHAVRAO SCINDIA): (a) to (c) The 
Railways undertake construction of road 
over/under bridges in replacement of busy 
level ctossings, jointly witb the State 
Governments on cost sharing basis. Pro-
posals in this regard are required to be 
sponsored by the State Government with 
an undertaking to bear their share of the 
cost. No such proposal for the construc-
tion of railway over-bridge at Nahar Katis 
has yet been received from the State 
Government. 

Development of RaUl'S, Stattons in 
ADCIhra Pradesh 

.2S5. SHRI T. DALA GOUD: Will 
~he Minister of TRANSpORT be pleased 
to.atate: 

(a) the plans for improvjng and deve-
loping variout Railway StatIons in Andhra 
Pradesh in the Seventb PJan: 

(b) the names of atations ad the 
plaDlled finaDcial allocation for tho 
improvement iD the Seventb Plan; and 

(0) tbe additional racHitica heIDI 
pluDecl for Vllakbapatnam jll Andbrl 
Pra4ab , 
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THB MINISTER OF ST ATB IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA'VRAO SCINDIA): (a) & (b) The 
Seventh Plan does not identify stations to 
be improved/developed during tbe Plan 
period. The works for improving and 
development of Railway stations are 
programmed on year to year basig, and the 
financial allocations are also decided on 
year to year basis. Furthor" the planning 
of wort{S is done Zonal Railway-wise and 
not Statewise. 

(c) A work of "Augmentation of 
goods terminal facilities for handling blocks 
takes at Vis~khapatnam Town" at a cost 
of Rs. 17 .66 lalch~ is proposed to be 
i~tluded in 1986·87 Budget. 

Grants to Homoeopatbic Colleges in 
Orissa 

*256. SHRI SRIBALLAV PAN 1-
GRAHl: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the total amount of grants given 
to the States for the promotion of 
Homoeopathic Colleges during tbe last 
three years, year-wise; and 

(b) the amount of grants received so 
far by the several Homoeopathic CQlleges 
of Orissa fcom the Central Government? 

THE MlNISfSR OF HEALTH AND 
FAMILY WELFAR.E (SHL{[MATI 
M~d>IN.-\ KIDWAl) : (a) fhe Ministry 
of Health and family Welfare have no 
scheme under which grants are gi"cn to 
States for tbe pro.notiJo of .t{omoeopath ic 
Colleps. 

(b) Does not arise. 

\ 

Cultural ties with Afghanistan 

·257. SHRI SOMNATH RATH : 
SHRI MURLIDHAR MANS: 

WiJl the Miuister or HUM\N 
RBSOJ .. (CB OBVBLO,PMBNr bo pleased 
to It." : 

(a) whether Government have esta-
blisbed cultural ties with Afghanistan; 

(b) if 80, the year since when cultural 
excbange programme is proposed to be 
impl emented; and 

(c) tbe details of the activities which 
have been included under tbe cultural 
exchaDge programme? 

THE ,MINISTER OF STATE IN THE 
DEPARTMBNTS OF EDUCATION AND 
CULTUR.B (SHRlMATI SUSHILA 
ROHATGI) : (a) and (b) India and AfSha-
nistan signed a Cultural A&reement in 
October, 1963., In pursuance of this, 
successive proarammes of specific cultural 
exchanSJes are beiDg implemented. The 
latest prolramme covers tbe period 
1985.1987. 

(c) A statement containing details of· 
the activiti es lDcluded in -the latest cultural 
exchange programme is liven below. 

Statement 

D,tails 0/ the activilies inclutkd in 
the eultllrai Excha"ge Programme 

1. EDUCATIONAL PN..OGRAMMES 

1. Afghan side w 111 send and Indian 
side will receive upto 6 professors/ 
educationists in tile field of develop-
ment studies, viJ;. economics, 
geography, development pJanni.oa~ 
scientific res earcn , managemon' 
studies and in science and tecbno1olY 
iDcludiDlleololY, medicine and any 
other subjects to be mutually aareed 
upon. 

2. Iridian side will send and Afaban 
side will receive 6 scholars/ 
protessors/tlachers in the field of 
development/studies vi". economics, 
aeoph)sics m410alemeat etc. and in 
tbe Pusbto J ani WlIe history and 
culture. 

3. Both partils will cooperate in tho 
joint research and teac.tuDI 
prOll'amGIO. tile tiel4 aGd J ;scac.~ 
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institut es will be decided by consulta-
tion of tb e two parti es. 

4. The Indian side win strengthen a 
programme of Afghan studies at the 
school of Internation al studies, 
JawaharJal Nehru University. For 
.thia purpose Afghan side wilJ provide 
a teacher each in Pashto and Dari, 
at the school of Foreign languages, 
Jawabarlal Nehru University for· 
teaching Pasto/Dari languages to 
research scholars etc. Terms are to 
be settled by mutual agreement. 

s. Both sides will organise exchange of 
1 iterature and publications between 
the s~lected universities of the t\\O 
countries. 

6. India will accept the visit of a 
scholar or an official from Afgha-
nistan to discuss problems relating 
to Planning and Management of 
Higber Qnd Vocational EducatioDal 
Institutions in India. 

". Afgban side wil1 send and the Indian 
side will receive for a period of two 
weeks: 

(a) upto 10 perions in the field of 
educational evaluation system; 

(b) four persons for studying skills 
and techniques of audio-visual 
education. 

8. Itldian side will supply to the Afghan 
side a set of school text-books in 
Englisb language. 

9._ Indian aide will arrange to provid 
appropriate textbooks in English for 
school courses. The Afghan side in 
excbange may provide Dari/Pushto 
books for cours es in India. 

10. Both sides will exchange a three to 
four member delegation to explore 
the possibilities . of scientific and 
technical cooperation between the 
two countries and ako identify 
specific topics for exchaolc of 
mentists and information tto. 

11. Indian Side will send to Afghanistan 
statisticians, economists and com-
pot"r scientists in case Arahan side 
reqoire their services for conSUlta-
tion, Jectures etc. 

12. India will offer a few doctoral 
fel10wships and a few visiting 
fellowships to scholarl coming from 
Afghanistan to India. 

13. Both sides will exchange professionals 
in areas of management consultancy 
and training programmes for a short 
duration' at the Administrative Staff 
College of India, Hyderabad .. 

While local hospitality will be 
provided by the College, travel 
expenses on the Afghan Scholars 
would be met by Afghanistan. 

14. Indian side will offer 10 scholarships 
to Afgban nationa Is for study in 
different universities/institutions in 
India. 

NOTE: India will provide both 
ways passage to Afghan 
Nationals-Kabul to India 
and back on successful 
completion of course. 

] S. India will provide assistance in pro-
ducing non-projected teaching Jearn-
ing materials aids. For this, 6 
senior level Afghan Adult Educa-
tionists may be invited for an 
orientation workship at the D irec-
to rate of Adult Education for a 
period of 6 weeks. 

16. Ind ia wi)) prov ide to Afahanistan 
printing faCilities in India for adult 
education publications. 

17. India wi)) send two Indian expert.s to 
Afgbanistan to assist Directorate of 
Adult Education through conducting 
seminars and training courses to 
strengthen tbeir mODitoriDI aDd 
evaluation system. 

18. Indian side will explore tbe possi-
bility of providioa in-service tfainina 
facilities to offioials of Mahan side 
at the NaUODu ID.tituto of Bdu-
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cational Planning and Administration 
in various fields of educational 
planning and Administration. Detajls 
will be decided through mutual 
consultation. 

19. India will oller fellowship rof 
training in the National Institute of 
Public Cooperation and Child 
Developmer.t in the field of chi Id 
development. 

20. Afghanistan will receive Indian dele· 
gation to visit Afghanistan and 
observe preschool education aDd 
child development programme in 
tha t country. 

21. Both sides will endeavour to : 

(i) exchange (a) visits of historial1s; 
(b) Books, abstracts and 
journals in the field of history; 
(ii) facilities translation of histori. 
cal works and material for research 
purposes (iii) hold joint seminars, 
symposia on subjects of mutual 
interests; and (iv) encourage 
research projects of common 
interest. 

II. ART AND CULTURE 

. 22. Both sides will exchange a group of 
artists not exceeding 20 persons each 
year for a period of 2-3 weeks. 

23. Both sides will exchange the perfor-
ming artists groups. 

24. Both sides will arrange ex.~hange of 
books and publication.~ and micro· 
films of rare books of mutual interest 
with liberaries/institutions in both 
the countries. 

25. India will· provide train ing faciJities 
in the field and laboratory techniques 
to cultural and physical anthropoIo-
lists of Afghanistan'! 

26. Both sides will arranae exchange of 
one or two standard art publications 
and 15/20 colour reproductioQs of 
Art, 

27. Indian side will send a team of one 
senior person/two conservators to 
Afghanistan for a period of two 
months for scientific conservation of 
valuable art objects, particularly up-
per subjects in Kabul Museum. 

28. Indian side wilJ receive two Afgban 
museologists for training for a period 
of one month. 

29. Indian side win send to Afghanistan 
3 experts for preservation and 
repairs of historical buildings and 
monuments of Timuri 'relics, Herat, 
and Afghan side will receive them. 
Terms to be mutual1y decided. 

30. Indian side will continue exploratory 
work in Fauladi Valley caves as per 
agreemen t of 2· 8-13 5 2 (HS) for 
preserving them and understanding 
th :ir artistic and archaeological 
potentiality. 

31. Both side will cooperate in the fieJd 
of excavations at Bagram in Afgba-
nistan and exploration jn Farah 
Valley as per terms of agreement 
of 2.8.135l (HS). 

32. Indian side will consider undertaking 
work of preservation and repairs to 
Bost Arch. Terms to be mutually 
agreed upon. 

33. Afghan side will send to India one 
or two apprentices for association in 
archaeological excavations in India 
for a period of 3 months. 

34. India may offer to send to Afgha-
nistan one museologist/ expert to do 
a feasibility study for the preserva-
t ion and conservation of museum 
objects. 

35. Afghan side will send to India S 
officials, of Museum and Archaeolo-
gical Department for learninl 
repairs and preservation of historical 
monuments and Indian aide will 
accept them. 

36. Indian side will send and the Afahan 
sidO will receive one muscololilt to 
stud, Buddbia, Art. 



·37. Both sides will consider the possi. 
bility of exchanging one arcbivist 
each for a period of one month, and 
exchanle of microfilm copies of 
records of historical impol tance OD 
mutua 1Iy agreed terms. 

38. India· will provide to Afgbanistan 
training facilities for a period 01 2 
months for:-

(i) 2 archivists for the certificate 
course-(short term) in care and 
conservation of books, manus-
cripts, archives etc. 

OJ) two archivists for the certificate 
course hhort term) in repro-
grapby. 

NOTE: While training can be impart-
. ed free of cost all other 
expenses-inc1uding two way 
passage will be borne by 
Afghanistan. India will, 
however, pay a monthly 
stipend of Rs. 1,000/. 
besides providing training 
free of cost to the Afghan 
trainees. 

39. India will offer to Afgbanistan two 
sbort-term scholarships for 1 to 4 
months in the . field of folk.lore for 
training of Technical Cadre of tbe 
Department of Faahang-e·mardum. 

40. Both sides will cooperate to establish 
contacts between folk·centreS of 
Afghanistan relating to Farhang-
e .. mardum and s~ilar institution. in 
India. 

41. Both sides will el~hange publilhed 
folk literature. 

42. Both sides will exchaD8c -books and 
publications on EtlmOlrapby. 

43. IDdian side will' explore tbe possi-
bility of lOQatiDI one or two expertl 
who gan be sen' to Af.hanistan to 
help them rcpa it dloir mull ... 1 
iDICrlIIDID(L 

44. India will offer tbe facility 0 fits 
short-term in-service training in 
MUleo)olY to three Afghan scholars 
at its National Museum. Details 
will be decided through mutua 1 
cODsuJta tion. 

III. JOURNALISM, R.ADIO, T.V. AND 
FILMS 

45. Both sides will exchange programmes 
to be used by Radio and Doordar-
5han for understanding different 
aspects of )jfe and culture in the 
other country. 

46. Both sides wiJl encourage increaaed 
cooperation between the Afghan 
Nation8 J Radio, Television and AIR 
and Doordarlhan. The two sides may 
sign a protocol to this end. 

47. Both sides will encourage exchange 
of acquaintance visits by officia Is 
working in the Government owned 
media organisations and those 
responsibJe for coordination in the 
Government of such media unit for 
exchange of views and gaining 
experience. 

48. Both sides will exchanlc two 
journalists each including, iDter.alia, 
those en,Bled in d issemina tion of 
Government information, not 
e,ceeding two weeks, once in two 
years. 

49. Both sides will exchange selected 
short film s for ahowinas in tbe other 
country. 

5.0. Botb sides will hold Film Weeks OD 
reciprocal basil. 

51. Both sides win participate in each 
other. film festjva]l. 

IV. YOUTH AND SPORTS 

'2. (i) India will provide two seats for. 
training in sports cOlcbiq at the 
Nataji Subba.b National Institute of 
Sports, Patiala. The field. of ooacblnl 
may be dttcrmiDod b, mutual 
OOIIIlDt. 
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(if) both countries will exchange 
sports teams in the disciplines to be 
mutually alreed upon. 

Spread of HiDdl in Sfkkim 

-258. SHRIMATI D:K. BHANDARI: 
Will the Min ister of HUMAN RESOUR.CE 
DBVBlOPMBNT be pleased to state: 
(a) whether Government are aware tbat 
the people of Sikkim are keen to learn 
Hindi and that Nepali, which Is spokeD by 
almost cent per cent of the Stat e popu Ja .. 
tioD, and Hindi bave common Devenasari 
.cript; 

(b) if so, tbe steps takeD by the Cent-
ral Hindi Directorat e ror the spread of 
Hindi in Sikkim; and 

(c) wbetber there is any proposal to 
set up a Hindi Library at Gangtok for the 
benefit of the loca 1 peop) e? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ANI) 
CULTURE (SHRIMATI SUSHILA ROUA .. 
TOI) ; (a) Yes, Sir. 

(b) & (c) A statement is given b~Jow. 

Statement 

(b) The Central Hindi Directorate is 
operatin. a .cheme of teaching Hindi 
through correspondence course. to all the 
non ... Hindi speaking IndiaDs and foreigners. 
This facility is also available to 
the people of Sikkim. Tho Directorate 
alsO conducts cotfcspondence 
courses for coachiDg in Hindi for 
those lAS candidates of north.eas~e~ 
,tatts/union territories who opt for Hiodl 
as a compulsory paper on IDdi~n l~Dgual~. 
Last ycar 4 candidates from Slkkl~ avai-
led of this facility. Under one or Its 0-'-
tension ptogrammel, a teacher from 
Oanatok Senior Secondary School, Sadam. 
was lDvited to paltlcipate in the Deo .. HiDdi 
writers' workshop held at Hydcrabad! 
Madras. 

UDder he sdaeme of free distribution 
of Hindi books in Don·Hindi apeatina 
reUt HiDdi boob are beiDI sent to a 

Kendriya Vidyalaya, Gangtok for the last 
many years. 

All the above schemes being operated by 
Centra) Hindi Directorate are advertised 
every year through the leading newspapers 
aDd AIR Gangtok. 

(c) Whil e there is no sucb proposal at 
present, Government of India would be 
willing to consider favourably suggestion 
in this bebalf made eitber, by the State 
Govt. of Sikkim or by any competent 
voluntary organisation. 

Review of workiag of integrated child 
development services programmes 

*259 SURI SHANTI DHARIWAL : 
SHRI VISHNU MODI: 

Win the Minish'r of HUMAN RESO-
URCE DEVE'LOPMENT be pleased to 
state: (a) whether Government have con· 
ducted any survey of the working of IDte- ' 
.rated Child Development Service (TenS) 
Programmes being run by Government and 
if so, the outcome tbereof; 

(b) whether Government have received 
such reports that destitute chi1dren are not 
letting benefits or these schemes and tbat 
the money sanctioned for these schemes 
is being misued; and 

(c) if ~O, the action taken by Govern-
ment so far to mate these schemes success· 
ful and to punish tbe persons responsible 
for the misuse of funds? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARBT ALVA): 
Cal Government have had survey conduct. 

, ed by indeoendent agencies to evaluate the 
working of the Integreted Child Develop-
ment Services (lCDS) programme. These 
evaluations have reveaJed that JCDS 
projects have bad a very positive ett'tCt 10 
the development blocks where they have 
been i ntrodu ce d. 

(b) Destitute children do not fan with-
in the purview of ICDS scheme. No ca se 
of misuse of Central srants for ICDS laas 
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come to the notice of the Ministry. The 
Ministry of Welfare is administering a 
scheme for the welfare of destitute children. 

(c) Does not arise. 

[Translation] 

New Ran"ay Lines in 7th Plan 

-260. SHRI V'RDHI CHANDER 
JAIN: Will the Minister of TRANSPORT 
be pI eased to stafe : (a) the provision 
made for 1aying new railway 1 ines in the 
Seventh Five Year Plan; 

(b) the programme included in the 
said plan for laying new railwa}' Jines in 
de sert areas; and 

(c) whether a proposal for cons-
truction of a new broad gauge line 
from Bikaner to Kandla has been included 
in the Seventh Five Year Plan in view of 
the fact that this is a backward desert area 
and has been linked or is going to be link. 
ed with Indira Canal and is rich in min e-
rals, gas and oil potential? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA : (a) Rs. 350 
crores, including the amoonts for on-~oing 
new line works in Progress. 

(b) No new lines specifically for desert 
areas have been identified in the Seventh 
Plan do:ument. However, there are a 
number or new lines/gauge conversion pro-
jects in progeess in Rajasthan. 

(c) No, Sir. 

Van. purchased for -"Rural Health Ser-
. vice/Care" 

-261 SHRI VILAS MUTTEMWAR: 
Will the Minister of HEALm AND FA. 
MILY WELFARE be pleased to state : 
(a) how' many mobil e van. were purchased 
in Delhi during the period from 1977 to 
1980 in the name of 'Ruaal Health Ser-
vice/care'; 

(b) how many 01 them were used and 
bow many are 1yinl idle after beine ren-
dered useless; 

(c) whether. as per the news-Item 
. appearing in 'Jansatta' dated 12th Octo-
bet, 198 S under the caption 'Janl Lagne 
Ke Intzar Me~n Swastba Seva Vahan" 
(Vans of Health Service waitfnl for being 
rusted)'three vans are rusting in the lawns 
of University College of Medical Sciences, 
Safdarjung Hospital; and 

(c) ir so, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI MOB-
SINA KIDWAI) : (a) to (d) Out of the 
318 Mobil e Clinics received under the 
U.K. Aid Programme, 3 Mobile Clinics 
each were allotted to Mau lana Azad Medi-
cal Col1ege, Lady Hardinge Medical 
Colleg, University College of Medical 
Sciences and the All India Institute of 
Medical Sciences. The use of tbese Mobile 
Clinics varies (rom institution to institution 
depending upon a numbe-r of factors in-
cluding avaHability of supplementary 
resources. The Mobile Clinics are also 
used (or other National Health Pro-
grammes, wherever possibl e. Government 
monitors the utilisation of these clinics 
from time to time with a view to optimise 
their utilisation. 

[Englishl 

Compulsory Family Planning 

*262. SHRI P. KOLANDAIVELU: 
Will the Minister of HEALTH AND FA. 
MILY WELFARE be pleased to state: 

(8) whether Governm ent are aware ,hat 
population growth is atarmina in India; 

(b) ,whether Government are satisfied 
with the voluntary ram ily planning pro-
gramme; and 

(c) wbether there is any proposal to 
intrOduce compu.lsory family plaonina? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI MOB-
SINA KIDWAI) : (a) to (c) The current 
population ,rowth ·rate In the count" is 
conSidered Iljab~ Plana have beeD drawn 
up to brIDl about a fast decline In the .blrth 
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rate. The Family Welfare Programme is 
being promoted on a voluntary basis and 
there is DO proposal to introduce any ele-
ment or compulsion. 

WorklDI of shipping corporation of India 

2588. SHRI MANII{ REDDY: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether Government have since 
enquired into the < working of Shipp-
Ing Corporation of India during the last 
three years; 

(b) the number of vessels which are of 
no use and found unecoDomica1; and 

(c) whethtr Government propose to 
dispose of its uneconomic vessels? 

, 'THE MINISTER OF TRANSPORT 
(SHRI BANS I LAL): (a) No specific 
enquiry into tbe workinR of Sbippin8 Cor· 
poration of India during the last 3 ye~rs 
has been institufed apart from tbe ptno-
dical review of the performance of the Cor. 
poration. 

(b) & (c) Out of a fleet strengtPi of 147 
vessels of Shipping Corporation of India 
Ltd., all vessels are in use except' 7 vessels 
in respect of which decision to scrap bas 
already been taken by tbe manaaement of 
SCI aDd are awaiting campI etion of for-
ma liti es of scrappin.. SCI continuously 
monitors the performance of its vessels , . . 
with a view to assess their economic vIa-
bility taking into account factors such as 
ale, cost or repair, etc. 

Free edaes'ion to children in central 
seboo1s 

2'89. SHRI VI1AY N. PATIL : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJesaed to state: 
<a) whether tbere is any proposal to pro-
vide free education to children from poor 
families io Centra) Schools: and 

(b) If so, tbe details thereor? 

THE MINISTER OF STATE IN TBJ1 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATJ SUSHILA ROIL\. 
TOI): (a) aDd (b) The 'Kendrlya Vjdy~ 
Ja,as (Central Schools) are essentialJ1 
meant for tbe children of transferable Cen. 
tral Government employees. Educaticm 
upto Class VIII is free in Kendriya Vidia. 
layas. In Classes IX to XII the fee struc-
ture is related to the income, of the 
parents, but there is provision for exemp-
tion from payment of tuition fee in these 
classes to deserving poor students to tho 
extent of 10% fuJI freeships in a class. " 

Invoh'emen t of foreign companies fa 
metro railw.y work Caltutta 

2590. SHRJ AMAL DATTA: Win 
the Minister of TRANSPORT be pJeased 
to state : 

(a) whef her any forei,n com"any 
is involved in execution of tbe Meflo Rai1. 
ways work at Calcutta either as contractor 
or consultant or coJ1aborator or supplier 
of know-how or equipment; 

(b) if so, details of involvement of 
sucb foreign companies, scope of their 
work and amounts payable to tbem or on 
th eir account; 

(c) whether such foreign companies 
have any Indian counterparts Or colJahora. 
tors or agents; and 

(d) deta ils, including the total iDVolve-
ment of such party/parties in tbe Metro 
Railway Project? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SClNDIA) : (a) Yes, Sir. 

(b) The collaborating foreign compa-
nies are MIs NIKEY of HUNGARY and 
MIs Taisei Corporation of Japan. MIs 
NIKEX are coJJaborators to MIs HiDdustan 
Construction Co. Ltd. for shield tunnellin, 
and MIs Taisei Corporation are co)JaboJ'8A 
tora to MIs Hindustan Construction Co. 
Ltd. for cut and cover methodology 'for 
work a10n, Cbittaranjan Avenue aDd 
suppJy of Construction macbinery. The 
amount payable to MIs NIKEX is 37lakbs, 
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42 thousands Swiss Francs and to MIs 
Taisei Corporation 1'37 million YeOs. 

(c) &. (d) PoreilD companies have no 
Indian counterpart. They are collebora-
tors of Indian construction firms. 

Training scbool for commercial pilots 

2591. SHRI ANADI CHARAN DAS; 
Wi)] the Minister of TRANSPORT be 
pleased to state: 

(8) whether Government propose to 
start a training school for commercial 
pilots course in tbe country; 

(b) if so, the details thereof; and 

(c) what relaxations/facilities Govern-
ment propose to give to persons belonging 
to Scheduled Castes/Scheduled Tribes for 
admission to this training course? 

THE MINisTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIA1ION 
(SHRI JAGDISH TYTLER) : (a) and (b) 
Yes, Sir, The Natlona) Flying Academi 
named as Indira Gandhi Raabtriya Uran 
Academi' is beiDa set up in Fursatganj, in 
Uttar Pradesh. 

The Academi will be establisbed and 
managed by the Indira Gandhi Rasbtrjya 
Uran Society, an autonomous body, which 
bas been set·up for the purpose and regis-
tered under the Societies Act. The objects 
of this Society are:-

\8) to establish. set up, manalc, 
maintain the Indira Gandhi Rash-
triya U ran Academi to achieve all 
or any of the obj ectl and pur-
poses bereinaft er mentioned; 

(b) to promot e and develop science of 
aeroQ8utiC8 and civil aviation in 
India in the int erest of Jeneral 
public, includin, (orefln Dati 0-
Dais; 

(c) to orpnde and hold trainin, for 
commercial pilot', f1yiDi instruc-
tors and other perlonl involved or 
intcrelted in civil .yiation fnclucl-

ing trainin& in twin-coaine en· 
dorsement/instrument rating; 

. (d) to hold and organise refresher 
courses for the Stat e Governlf.ent 
pilots and Commercial Pilot Li-
cence bold era; . 

(e) to organjse confer ences, lectur el, 
seminars and set up study groups 
and training programmes for the 
purpose of promotion and deve-
lopment of civil aviation 8Dd 
science of aeronautics; 

(f) to bold and organise such (Ither 
training programmes relevant to 
civil aviation and science of 
aeronautics as determined by the 
Society from time to time; 

(g) to assist and guide other Societies 
and associations or flying scbools 
in India or any of the above ob-
jectsc and 

(h) to undettake such ott.er activities' 
as are relatable to any objects as 
mentioned above. 

An powers of tb~ Societ, vest in its 
Governing Council, which has followio. 
members:-

(I) Secretary, Department of Civil 
AViation, (Ministry of Transport)-
Ex-officio Chairman. 

(2) Chief Secretary, Uttar prade.~b 
Shasan, Luckno~Ex·oflicioJ 
Member. 

(3) Joint Secretary (Administration), 
Department of Civil AviatioD, 
(Min istr, of Transport)-Ex- offi-
cio, Memb~r. 

(4) Financial "Adviser, Department of 
Civil Aviation, (Ministry of Trans-
port)-Ex-oiFcio, Member. 

(5) Managinl Director, India Airlines 
-Ex-officio, Member. 

(6) Manailnl Director, Air ladia-
II-ofllcio Member. 
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(7) Director General of Civil Avia-
tion-Ex.officio} Mem~r". 

(8) A representative of Indian Air 
Force-Ex·officio, Member, nomi-
nated by the Ministry of Defence. 

(9) President, Aero Club of India-
Member. 

(J 0) Director of the Academic-Ex.offi. 
cio Member. 

(c) A dccisio:1 on this has not yet been 
taken. 

Setting Up of Universities During Seveth 
Plan 

2592. SHRI SATYAGOPAL MISRA: 
Will the Minister of HUMAN RES-
OURCE DEVELOPMENT be pleased to 
state: 

(a) whether Government have taken 
any decislon to set uP', any University 
during the Seventh Plall Period in the 
States/Union Territories where there is 
no university at all; 

(b) if so, tbe details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
RJHATGD; (a) to (c) The States in 
which there is at present no univetsity 
are Nagaland, Sikkim and Tripura. The 
Governments of all these States' have 
been suggesting establishment of separate 
universities in them. Nagai and and 
Tripura bave proposed specific provision 
for the purpose in their Seventh Plan. A 
token provision has been made in the 
VHtb Plan of Nagaland for establishins 
a new uoiversity. Tbe Government have 
however not tak en any final decision on 
tbe establishment of new universities in 
those States. 

AmI) 1J the Uniol Territories, 
AtlJdm lU a ld Nicob.lc Islands" Dadra 
aDd Nagar Haveli, Lakshdweep and 
M1ioram have DO universities. Thore 

are no proposals at present for estabJ iab-
ment of any university in any of these 
Union Territories. 

Sports Stadium at Oogole (A.P.) 

2593. SHRI C. SAMBU: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether th ere is any propo sal 
to ~stablish a sports Stadium at OngoJe, 
District Headquarters of Prakas District 
of Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPOR1S AND WOMEN"S WEL-
FARE (SHRIMATI MARGARET ALVA) : 
(a) No proposal for constJuction of a 
sports stadium at Ongole has been receiv-
ed from the Government of Andhra 
Pradesh. 

(b) Does not arisee 

Major Irrigation Projects of Orissa 

2594. SHRI CHINT AMANI lENA! 
Wi]] the Minister of WATER RESOUR-
CES be pleased to state : 

(a) whether it is a fact that some 
major irrigation projects of Orissa State 
are under construction, the work has 
been heJd up or the progress is very slow 
due to non-availability of funds in 
time; 

(b) if so, which are these projects; 
and 

(c) whether Government will consider 
to prOVide sutliclent funds to Orissa 
State to complete these proJects' within 
the time limit '1 

THE MINISTER OF WATER. 
RESOUltCES (SHRI B. SHANK.ARA .. 
NAND): (a) to (c) Irrigation Proj eets 
are planned, funded and implemented by 
the State Governments. Central assis. 
tance is aiven in tbe form of blQ~k 101. 



bSCEM8Bk 5, 1985 

and grants ani is not tied to any Project 
or sector of deve1op,nent. As the spill. 
over cost of ongoinl proj eets is far more 
tban the approved Plan outlay, the State 
Government have to accord relative 
priorities to individual projects and 
provide adequate funds for their compul-
sion. 

MukeriaD.SaDsarpor I errace Project 

2595. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
TRANSPORT be pleased to state: 

(a) whether the Railwa} Board ~s 
examined the proposal to take over the 
entire Railway project linking Mukerian 
with Sansarpur Terrace as an extension of 
the approved Mukerian.Talwara· Railway 
Project which forms a part of Nangal. 
Ambo-Talwara-Mukerian BG Rail line; 

(b) if SOt whether the, necessary 
modification has been made so as to bring 
Sansarpur T efrace on this line; and 

(c) if so, the 1 ikely date by which 
the entire project would be completed 
and whether the Mukerian-Sansarpur 
Terrace would be undertaken at the 
earliest so as to ensure the opening of 
this section to passenaer and goods tra-
ffic? 

tHE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) (a) Yes, 
Sir. 

(b) No Sir. 

(c) llailway line from NanIa I Dam 
to Rai-Mebatpur (6.4 Jems.) bas .inee been 
completed and opened to loods traffic 
in March, 1985. 

Completion of tbe new line upto 
Talwara and taking over and "pgradinl 
of Talwara-Mukorian sidiD& will depend 
on avai J abil ity of r esourc cs in the comin, 
years. It is not proposed to take over 
railway shUI frOID Talwara to Sansarpur 
Tarace. 

MobDe Ambulaace to States For Rural 
Areas 

2596. KUMAR.I MAMATA BENER-
lEE: WiH the Minister of HEALTH 
AND FAMILY WELFARE be pleased 'to 
state : 

(a) how many mobile ambulances 
have been aJlotted by the Central Govern-
meot in different rura I areas of thc 
States; 

(b) whether the Central Government 
receive any report from time to time from 
the State Governments r egatding proper 
use of the said ambulances; and 

(c) if so. tbe details thereof? 

THE DEPUTY MINISTER. IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
Government of India do Dot allot any 
ambulances to the State GovernnlCnt for 
us e in rural areas. 

(b) and (c) Do Dot arise. 

[ Translation] 

Rail·Card Passes for Free Travel to Some 
PersoDs 

2597. SHRI VIJO\, KUMAR 
Y ADAV: Will the Minister of 
TRANSPORT be pleased to state: 

(a) whether it is a fact that rail-
card passes have been issued to lome 
per Ions by thc D epartmcnt of Railway 
for free travel by rail; and 

(b) if so, details thereof and the 
eriter.ion laid down for iSluinl lucb card 
palSes 'I 

THE MlNISTBR. OF STATE IN THE 
DEPARTMENT OF RAILWAYS <SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) Thirty Complimentar), Card 
Passea. c:urrcnt as 00 30.11.1985, hale 
boen issued. These palscs are jssu~d with 
the perlonal approval of tbo Minister for 
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Transport. ba&ed on the merits 'Of each 
case. 

[Eglish] 

Steps Agaiost Import of AIDS Virus 

2598. SHRI INDRAJIT. GUPTA: 
Will the Min ister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether any precautionary mea-
sures will be taken against import into 
India of AIDS virus from countries where 
this disease is . widely prevalent, especial. 
ly USA; and 

(b) whether Government will make a list 
(If countries from where travellers enter-
iog India may be required to carry certi. 
ficates of having been medically checked 
for AIDS? 

THE DEPUTY MINISTER IN THE 
DEPARTMENf OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 
and (b) The Government of India are 
aware of the countries from which the 
disease AIDS has beeD reported. The 
disease itself does not spread by casual 
contract; it is transmitted through blood 
anp blood products ~nd through intimate 
interpersonal contact. The requirement 
of certificates of negalive tests for the 
virus for international travellers from these 
countries may not be necessary but the 
situation is under constant review. 

Indian Circus 

2599. SHRI S.M. BHATTAM 
Wi)) the Minister of HUMAN RESOUR· 
CE DEVELOPMENT be pleased to 
state: 

(a) whether the Indian circus is 
faciol extinction or is languishing for 
want of support and encouragement 
from Government and due to other circum-
stances; 

(b). whether in view of tbo fact that 
the coLlQtries like China, Huolary, Britain 
etc. the circus is growiq into pbenominal 
boipts, GovernlJlCnt intend to take an, 

steps to improve and en=ourage the Circus 
Art in tbe country; and 

(c) if so, what st eps are proPosed to 
be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA): (a) 
to (c) Government are aware that diffi. 
culties are beiog faced by the Indian 

Circus troupes. With a 'fiew, therefore, 
to incouraging them, Government are 
already rendering assi~fance by way of 
grant of railwa~' concession for movement 
of troupes, exemption by State Govern-
ments from Payment of entertainment 
tax, allotment of open grounds for petfor-
manees at concessinal rents, and tempo-
rary allotment of quotas of foodgrains 
and other essential commOdities at fair 
price in the places of performance. These 
steps are intended to provide financial 
relief to the Circus troupes. 

( Translaion] 

Abolition of Octroi 

2600. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that Transport 
.Development Council had suggested in 
April, 1982 that Octroi should be aboli. 
shed; , 

(b) if so, the names of the States and 
Union Territories which have not abolished 
octroi so far; 

(~) the details of the talks held by 
tbe Central Government with them in this 
regard ; and 

(d) the advice aiven to the States 
by Government to make good the rosa 
suffered by the States on account of 
abolishia" octroi 1 

THB MINISTER OF TKANSPORt 
(SHBI BANSI LAL): (a) to (dJ As. 



part of mersures for facilitating smooth 
inter-state movement of goods transporta-
tioD, the Transport Development Counci 
has been recommending to tbe States for 
abolishing octro.i and has been' reviewiog 
the position in its meetings. As of today, 
the States of Punjab, Haryana, Jammu & 
Kashmir, Maharashtra. Gujlcat, Ra.jastban, 
Uttar Pradesh, West Begal and Union 
Territories of Delhi, Goa, Daman & Diu, 
Andaman & Nicobar I~lands and Pondi .. 
cherry have not yet abolished the octroi 
system. Since the abolition of octroi 
would mean loss of local bodies, a sugges-
tion bas been made that tbe State Govern-
ments could consider finding alternative 
source such as levy of ~urchage on Sales 
Tex or on Motor V ehicl e Taxes to finance 
the local bodies. 

[English] 

Construction of Airport at Calicut 

2601 SHRI G .. M. DANA TW ALLA : 
SHRI T. BASHEER : 
SHRI P.A. ANTHONY : 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) the details of ~progress so far 
made in the construction of a1rport ne~r 

Calicut (Kerala); 

(b) whether the work is too slow to 
be completed as per schedule: ; 

(c) the step being taken to expedite 
the work; 

(tU the time by whi~b the airport is 
DOW expected to be commissioned; and 

(c) the fund\ allotted and spent duriog 
this current year f\)r its constru'"'tioa 1 

THE MINISrER OF STATE IN THB 
DBPARfMENT OF CIVlL AVIATION 
(SI:I&( JAGD!:;d r {fLBR.): (aJ 89 % 
of the earth work for site development 
has beeD ~ompletcd. 

(b) No, Iir. 
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(c) Civil cODstruction work are being 
takan up simultaneous Iy with the site 
deveJopment to expedite th: completion 
of the project. ' 

(d) By December, 1987~ 

(e)" In the revised estimates 1985.86 
a proiision of Rs. 260.00 lakhs' haslbeen 
made of which Rs. 132.50 lakhs have been 
spent 60 far. 

Cbecking Pollution at l\lajor Ports 

2602.· -SHRI AMARSINH RA THA-
WA: WHI the Minister of TRANSPORT 
be pleased to state: 

(a) whether Government have con-
ducted any survey of poJlution at major 
ports; 

(b) if so, the details thereof; and 

Cc) the details oC the measures taken 
by Government to check poJJutiOlJ at major 
ports ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) and (b) No 
6urvey of pol)ut Ion at major ports bas, as 
such, been conducted by tbe Government. 
However, in Jan-Feb. 1985 the Adviser 
on Marine Poi lution International Mari-
time Orpnisation, OD a request from tbe 
Oo~erDmeot visited tbe major ports of 
Bombay, C~lcutta. 'COChID, Kaodla, 
Madras, Mormu,ao, Ntw ManaaJore and 
Vlsakhapatnam and mlde specific recom-
mend,"oDs for pollution controJ at tbesa 
ports. 

(c) The report of tbe International 
Maritime OIlanisatlOD Adviser on Marino 
Pollution was forwarded to the Chairmen' 
of alJ tbe major PULU for impJementatioD 
of tbe recommendations contained theroin. 
after consultation with the Nautical 

,Advisor. Tbe porta are acquirjolt tbe 
requisite polJuHon QODtroJ equipment, 
wber e necessary, a. tb e) ar e dlf eClJ), 
respoD6Jble foc it wathlD tbeir GWD 
hmitl. 

For prcventioJl of polhltiOD of I .. bf 
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oil from ships, the provisions of the 
Merchant Sbipping Act. 1958, are appli-
cable. All ships visiting Indian ports and 
In dian sbips, everywhere, are required 
t 0 bave in their possession an International 
pollution Prevention certificate or a 
cert ificat e of complince thereof and main-
tain an oil record book on board-ship. 
The oil pollution prevention equipment 
fitted on board and oil record book are 
inspected at regular intervals by Govern-
ment of India surve~ors and also by the 
surveyors of the classification societies to 
ensure tl)at there is no unauthorised 
discharge of oil or oily sludge from ships in 
territorial waters of India. 

Amount Allocated for Orissa Major and 

Medillm IrrigatioD Projects 

2603. DR. KRUPASINDHU BROI : 
Will the Minister of WATER RESOURCES 

be pleased to state: 

(a) the atPount a1Jccated to Orissa 
for the year 1985·86 for completion of 
construction of medium and maj ~r irriga-
tion projects; 

(b) the names of the medium aDd 
major irrigation projects in Orissa ex-
pected to i'e execu!ed in the a"ove finan-
cial ycar; and 

(c) the progr ess· made so far in 
comp)et ion of those irrigation projects? 

THE MINISTER OF WATER RESOU-
RCES (SHRI B. SHANKAR ANAND) : 
(a) The approved outJay' for Ori~sa 
for Major and Medium irrigation sector is 
Rs. 90.70 crores. 

(b) and Cc) The information is shown 
in the Statement given below. 

Statement . 

Names 01 Major and Medium Irrlgatioll Projects in OrIssa Under EXFCUlioll Durill, 
198$.86 

Sl. 
No. 

Name of Scheme 

1 2 

I. MAJOR SCHBMES 

1. Upper Indra WI ti Dam 

2. Mahanadi Birupa Barrage (1978-IN) 

3. Subarnarekba 

4. (a) ReDlali Irriaation 
(b) Rengali (Dam) 

s. (a) Upper Kolab Dam 
(b) Upper Kolab Jrri.ation 

6. Upper Indravad IrrlaatloD 

1. ADaDdpur 

Latest estimated 
cost 

3 

100.3S 

92.6S 

391.49 

792.04 
31.92 

41.94 
75.42 

83.33 

12 18 

(RI. in crores) 

Likely Expenditare 
upto March. 1985 

4 

21.17 

49.17 

3.50 

43.58 
29.28 

28.S9 
16.36 

8.f"6 

11.50 
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1 2 3 4 

11. MBDIUM SCRBM'BS 

1. Domer Dabal 3.29 3.27 

2. Pillasalki 7.97 7.62 

3. RamiaJa 13.27 12.7S 

4. Kuanria . 11.1S JO.79 

5. R.eml] 12.-50 11.94 

6. Sarargath 5.49 5.38 

7. Jbarbandb 2.77 2.76 

8. Talasara 6.04 6.01 

9. Gobira 1&.25 16.32 

10. Sunnei 24.32 . 15.89 

t 1. Kanaabahal 14.28 4.44 

12. . Bankbal 20.18 6.52 

13. Kanjhari 20.74 14.28 

14. . HariharJore 31.20 10.63 

IS. Harbhangi 34.07 '.32 
16. Upper lonk 24.52 1.72 

17. Badanalla 29.26 3.36 

18. Ona 21.25 11.44 

19. ~under 6.59 5.45 

20. Bandarla ha t i 8.58 .5.62 

21. AUDli 2.33 1.84 
22. Upper Suttel 3.15 2.12 

23. Aa.bua St ale-II 7.99 0.36 
24. BoodapipiJi '.04 2.92 
25. Barausaa 4.76 2.03 

-'.-:', 
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I Proltrate Gland operafloD. by TVR 
Method 

2604. SHill SANAT KUMAR 
MAND AL ~ Will the Minister of HEA.L'IH 
AND FAMILY WBLFARB be pleased to 
state : 

(a) whether ther e is at present 
neither the equipment nor the trained 
personnel at the Dr. Ram Manohar Lobia 
or Safdarjang Hospitals in the Capital 
where the CGHS beneficiaries could under-
10 operation by TUR method for prostrate 
gland - the latest technique for conduct-
ing such operations; 

(b) if so, the reasons therefore; 
and 

(c) whether the COBS beneficiaries 
- both retired and serving are allowed 
to undergo such operations at the A1l-
India Institute of Medical Sciences, New 
Delhi on the same terms and conditions 
on which they would have undergone at 
tbe two Central Government Hospitals 
referred to above after referring their 
cases to tbe AIIMS; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMBNT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) and (b) 
Safdarjans Hospitai and Dr. Ram Manohar 
Lobia Hospital have necessary equipment 
for conducting Prostrate Gland Operations 
by TUR Method. Etrorts are being ,made 
to recruit Urologists in these hospitals to 
perform the operations. 

Cc) Yes. Sir. 

(d) Does not arise. 

Replaeeolent of Railway Traek in the 
Country and Total Capital Outlay 

involved 

2605. DR. B.L. SBAILESH: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the total kilomoteraae of railway 
trick in the country which at present is 
due for either replacement or rcnova-
tioD; 

• 

(b) the time-bOund proaramme pre-
pa rcd in this bob,lf; aDd 

(c) tbe total capital outlay involved' 

THE MINISTBR 0 P ST ATB IN THE 
DEPAR.TMENT OF RAILWAYS (SHill 
MADHAVllAO SCINDIA): (a) Sk, 
as on 1.4~8S approximately 19,5~O lana of 
track was overdue renewal. 

(b) A time-bound programme lor 
liquidatin, the arrears in J 0 years" period 
bas be:n prepared commencing from 18t 
year of 7th Five Year Plan. 

(c) The total capital outlay iDvolved 
in undertaking renewals of overaaed tract 
of 19,550 kms. and arising of tract rate-
wals ot about 22,000 kIDS. durin, the 
period is estimated approximately as Ra. 
5000 Crores (net) at the prices prevailiq 
before Sune '84. 

Loss of Cocbin Ship yard 

2606. DR. V. VENKATESH: WiD 
the Minister of 1RANSPORT be pleased 
to state: 

(a) whether it is a fact that the total 
]oss of the Cochin Sbipyard Limited hal 
increased by. twelve or fourteen crores of 
rupees during the year 1984-8S; 

(b) jf so, the· details thereot : and 

(c) the total amount of accumulated 
10s8 of tb e shipyard for Jast five years ? 

. THE MlNI~TER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Total IOS8 
of Cochin Shipyard LimIted is Rs. 13.25 
crores during 1984-85 as against Ra. 10.30 
trOres in' 1983-84. 

(b) Details of the loss (or tho year 
1984·85 are given below :-

Loss before 
providing for 
do.pr eciatioD and 
int erest Rs. 449.69 laths 
Depreciation Rs. 344.35 laths 
Interest 
net of Govt. 
subsidy Rs. 530.7S lakha· 

Tota I Rs. 1324.79 laths 

(c) The amount of accumulated tOIles 
fot the last five ycam is as under :--



1980-81 

1981·82 

1982-83 
1983·84 

1984-85 

Rs. 1312.03 laths 

R.I. 1310.32 lath. 

Rs. 2278.5'9 lakht 
R,. 3309.31 Jaths 

Ill. 4634.10 laths 

Leftl eress .. Aeeldeats 

2607. SHRI OURUDAS KAMAT: 
Will the Minister of TR.ANSPORT be 
pleased to state: 

(.) tbe number of level crossing 
accidents which occurred during 1984·85, 
Zone-wise; and 

(b) the de tails thereof? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b) 
During 1984-85, 6S train accidents occur-
red at level crossinI' and the details are 
as under :-

Zone 

Central 

Eastern 

Northern 

North 
Eastern 
Northeast 
Frontier 

Soutbem 
South 
Central 

80uth 
Eastern 
WOItern 

Number of acci· 
dents 

Manned UnmanDed Total 

3 2 S 

S 2 7 

5 8 13 

2 S 'I 

2 6 8 

1 6 7 

2 5 7 

1 3 4 

1 (; 'I k...... of ..... .,. Ex,r_ .pto 
blkot 

2608. SBlU U.H. PATBL: Wdl 
tile Miail.r 01 TRANSfOaT be pleaaed 
to .tete : 

(a)1!wbethert r a deputation of . 'tbe 
Members of Parliament of Gujarat met 
some time before to the R.ailway Minister 
and discussed wtib him about extcDdiDl 
Sarvod,a Esprel. upto Rajkot on W mil'll 
Railway; 

(b) if so, the details thereof; and 

(c) when the Sarvodya Expreal i. 
likely to be extended to Rajtot ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) and (b) 
Yes, Sir. A meeting was held witb a 
deleption of MPs of Sauralhtra region 
wherein a number of demands regardiDI 
extension of long distance trai~s includinl 
extension of 181 (182 Sarvodya EKpr eSI 
to Rajkot were raised. 

(e) This bas been examined, but Dot 
found feasible OD account of sbortage of 
diesel engines. 

Assistance for Development of Roads IDd 
B rktges In West Bengal 

2609. SHRI ATISH CHANDRA 
SINHA: Wil1 th e Minister of TRANS. 
POR.T be pleased to state: 

<a) whether Union Government bad 
sanet joned assistance to the Govemmcat 
of West Bengal for development of roads 
of Int cr-Stat e or eco~omic Importance ud 
strategic roads and for the coDstructioD 
of lome brid,es la West BeDaal clariDa 
the Sixth Plan period: 

(b) it 10, the detan. thereof; aDd 

(c) to wbat extent tbe .ui.taace 
.. actlODed by the CeDtre was utilised ." 
the Government duriDJ 1980-85 ; 

THB MINISTER OF TRANSPOR.T 
(8HJt1 BANSI LAL): (a) Y., Sir. 

(b) Tbt cI •• ill ar .... _·btIow :--



Yoar Roads of Strategic 
Inter.. Roads 
State 
or Econo-
mic Impor-
tance 

Second 
Hoogbly 
Bridse 

(Rs. in lakbs) 

1980·81 40.00 1000.00 

198J-82 60.00 1200.00 

1982·83 25.00 14S6.00 

1983·84 50.30 SOO.OO 

1984·85 30.00 15.0~ 2000.00 
-----..... _---

Tota) 20S.30 15.00 6156.00 

(c) Expenditure incurred by the State 
Government on these scbemes during the 
Sixtb (1980-85) Plan is as fonows : 

Roads of Inter- State or 

Economic Importance. 

Strategic Roads 

Second HooS"ly Bddge 

at Calcutta. 

(Rs. in lakhs) 

263.11 

54.28 

5502.24 

MaJntenaace of Jantar Mantar Obser,atorl 

2610. SHttI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
HUMAN' RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether Government have under-
takon the responsibility of protecting and 
maintaining the Jantar Mantar Observatory 
in New Delbi ; 

(b) wbether Government are aware 
of the Dealect ed condition of Jantar 
MaDlar O-bservatory ; 

(c) wh~tbor any recent study has been 
mad~ to ascertain wbether its astroDomi-
... usofwaOls hal boon .Ioot" , ud 

(d) jf so, details of the findiD,. 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHLLA RO-
HATGl) : '(a) YC!. Sir. 

(b) Tbe Archaeological SUrvey 01 
India is maintaining the Jantar Mantar 
as a monument of lndian Astronomical 
Science in the 18 th Century aDd has been 
takin, steps from time to time for its pro-
per preservation. 

(c) No, Sir. 

(d) Does not arise. 

Introduction of new Routes on V8Y11doot 

2611. SHR.l RAM PYARE PANIKA: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) the routes on which VayudoOC 
services are operating at present ; 

(b) whether there are any propoaall 
for tbe introduction of new routes ; and 

(c) if so, details thereof? 

THS MINISTER OF STATE IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) The 
routes on which Vayudoot is operatiDg itl 
services at present are shown in the 
Statement I giVeD below. 

(b) Yes, Sir. 

(c) Tbe routes on which Vayu~t 
proposes to operate subject to availabilit, 
of infrastructure and econcmic viability 
of ope rations by the end of the' year 
1985·86 are shown in the Statement U 
given below. 

Statemeat I 

71. ROIIIes 011 which YayudoDI Semee8 
are Operatin, 

Calcutta Base 

1. Calcutta-Jamst edpur-Calcutta 

2. Calcutta-Jamshedpar-PatDa .... 
baGt 



3. Calcutta-Shillong-Gauha.ti-
Silcbar and back 

4. CaJcatta-Lllabari-Calcutta 

s. Lilabari-Dibruaarh-LiJabari 
6. Calcutta-Cooch Bobar-Calcutta 

.,. Calcutta-Rourkela-Ranchi and 
back 

8. Rourkcla-Bhubancshwar-
RourkeJa 

1. H,deraba~Tjrupathi-Bangalor e 
and back 

2. Baolalore-Mysore-Bangalore 

3. Banplore-Bellary-Bangalore 

4. Hydcrabad-Nanded-Hyderabad 

5. Hyderabad-Rajamundry-Vishaka. 
patnam and back 

,. Hyderabad-Warransal-Hydera-
bad 

7. Hyderabad-Cuddapah-Hydera-
bad 

BoInbtIy Bas. 

1. Bombay-Surat-Bbavn9Iar and 
back 

2. Surat-Bbavanaaar-Surat 

3. Bombay-RatnaBiri-Bombay 

4. Bombay-Pune-Indore and back 

s. Bombay-Auraqabad-Nanded 
and back 

6. Bombay-Aurangabad-BombaY 

7. Bombay-K.andla-Bombay 

I. Delhi-Ludbiana-DeJbl 

'2. Delhi-Debradun-Delhi 

3. Delbl--chandiprh-Kulu aDd 
batt 

4. Delhi-Kanpur-Rao BaroU and 
back 

5. Delbi-Jaipur-Jodhpur-JalsaJ. 
mer and back 

6. Delhi-Cbandiprh-Delhi 

7. Delhi-Jaipur-Kota and back 
8. Delhi-Jaipur-Bikao,er and back 

9. Delbi-Pantnapr-DeJIU 

10. Delhi-OwalioI-Guna. 

Statemeat D 

VaYlldoot OperatiotIJ 
Route Pattern 10' the remaining /ileal 

year 198'.86 

North: 

1. Delhj-Pathankot-Jammu &, back 

2. Jammu-Poonch-Rajouri & back 

3. Jammu-Khistwar - Jammu 

4. Delhi-Bhatinda-Delhi 

5. Delhi-Patiala-Delhi 

6. Delhi-Guoa-Bhopal" back 

West: 

1. Bombay-DamaD-Bombay 

2. Bombay-Diu-Ahmedabad -.\ back 

3. Bombay-Kolhapur-Bombay 

4. Bombay-Aurangabad-Pune 

S. Bombay-Mangalore-CaJicut & 
back 

FAst : 

1. Ca)cutta-Jamshedpur-Dhanbad ..... 
Patoa &, back 

2. Calcutta-Gaya-Patna-Puruea &, 
back 

3. Bbuban esbwar-GopaJpur-Bha-
bancabwar 

4. Bhubanesbwar-Joypore-BbubaDo-
,ner 
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S. Calcutta-Agartala-Kailashhar & 
back 

6. Calcutta-Aizawal-Silchar &. 
back 

7. Lilabari~Z ero-Lilabari 

8. Lilabari-Daparizo-Lilabari 

9. Lilabari-Dibrugarh-Passigbat-
Dibruga~ h-Lila ba ri 

South: 

1. Madras-Tuticorin-Madras 

2. Banga)ore-Madras-Bangalore 

3. Bangalore-Raicbur-Bangalore 

4. Bangalore-Hubli-Bangalore 

S. Madras-Thanjavur-Madras 

Plying of Cycle Rickshaws Within New 
Delhi Municipality Area 

2612. SHRIMATI KRISHNA SAHI : 
Will the Minister of TR.ANSPORT De 
pleased to state : 

(a) whether there is a ban on pJyin& 
cycle rickshaw witbin New Delbl MunicI-
pality area ; and 

(b) if so, the steps takan by (lovern-
mODt to stop .Heaal plying of cye! e 
rickshaws wIthin New Delbi Municipal 
Committee area ? 

THE MINISTER OF TRANSPORT 
(SHRI BANS! LAL): (al &. (b) In terms 
of the order No. 2b 74-774/T Gen!. 
dated 16.2.82 issued by Deputy Com-
mISS10ner Pulice (Tratlic) Delbl, and 
plYing of cycle llc!tshaws bas bten banned 
10 N ew .l)~Jhi Municipal Corporation 
areas, during 8 A.M. to 1 0 P.M. with 
Ule provisions that eycl~ Clcksbaws used 
for transportation o( furntture, essential 
gOmmodlties hl(e gas cylinders. coal .. 
lire-wood and other essential COmtnOdlues 
Q\luld bo moved frolD 12 noon to 4 P.M. 
OD cor'tam spCQiiied roads. rhe cycle 
tl<*anJWI caE(Ylni sQi).oot-lQlQI clularon 
ato oxompt cd from Uais ocaor. An1 cye! 0-
ri~" pull. foUlld plYiG1 uae O1c:l .. 

rickshaw in vio1ation of the ban orders is 
cballaned by the Delhi Police Authori-
ties. 

Stoppage ~of Bhiwani Express at Sampl. 
Station (N.R.) 

2613. SHRI SARFARAZ AHMED: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether the stoppage of 18S upl 
186 DN, Bhiwani Express was provide,j 
at Sampla, N.R. OD Delhi Rohtak 
Section with effect from April 1, 1985 
by the Northern Railway after it was 
found justified operationally and commer-
cially ; 

(b) whether the stoppage has been 
scr apped from Sampla ' with effect from 1 
October, 1985 and if so, the reasons 
therefor ; 

(c) whether tbere are strong repre-
sentations from the commuters against 
tbese orders; and 

(d) if so, whether Government are 
reconsidering the matter with a view to 
restoring the stoppage at Samp la ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS <SHRl 
MADHAVRAO SCINDIA): (a) Yes Sir. 
the Stoppage was provided with effect 
from 1.4.83. 

(b) Yes Sir. It has been done for 
speeding up the train. 

(c) There are some representation I 
for restoration of stoppage. 

(p) Not at present. 

Assistciaee for Completion of TelalD 
Gaaga Project CUBI 

2614. SHRI V. TULSI R.AM: Will 
tho MInister ot WATER R.ESOURCBS 
be pleased to st~te : 

(a) whother Go·.,ernment have Il'ant • .t-
• aUlD of as. l.lO ;rotc to the Go .. 



ment of Punjab for completion of SutJaj· 
Yamuna Link Canal ; 

(b) if so, whether a similar request 
from the Government of Andhra Pradesh 
for Telu8u Ganga is still lying pending 
witb the Cantral Government; 

(c) if so, when a final decision for 
grant of necessary fund for Telugu Ganga 
Canal is expected to be issued on the 
pattern of Sutluj-Yamuna Link Canal; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SIj.ANKARANAND): 
(a) The Central Government has agreed to 
live to tbe States of Punjab and Haryana 
advance Plan assistance for the Sutlej 
Yamuna Link Project within the overall 
7th Plan allocations of Central as,istance 
to these States. 

(b) No, Sir. 

(c) & (d) Do not arise. 

[ TrtUlSlation] 

Comparison Between Diesel, Electric and 
Steam Engines 

2615. SHRI M.L. JHIKRAM : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the total quantity of coal llkely 
to be consumed in case all the el eettic and 
diesel engines are replaced by steam 
engines, the total cost thereof at the 
present rate and the total quantit, of 
coal in tonnes at present consumed daily 
by .team eogines aloDa with the cost of 
the same; 

(b) ·the quantity of di esel and power 
units c()Dlumed daiJy by the diesel and 
electric cngines. and the COlt of the 
18IDO; 

(0) which is the most powerful and 
eeoaomiQlJ cnline amoDI the diesel, 
oJ.c:tric and steam onaincs and the reasons 
for oot uliDi it tbrauabout the country; ... 

(d) whether scientists in tho· 6eld are 
planning to invent an eOline to be rUD OD 
solar eneray and if so, the progress made 
in that resard ? 

THB MINISTER OF. STATE IN THE 
DEPARTMENT OF R.AILWAYS (SHIt.I 
MADHAVRAO SCINDIA). : (a) to (d) A 
stat~ment is liven below. 

Statement 

(a) The est1mated total quantity of 
coal likely to be consumed in case all 
diesel and electric locomotives are 
replaced by steam enlines aad the esti. 
mated cost thereof would be as indicated 
below:-

Total estimated daily 152862 tonne! 
consumption of coal 

Tota) estimat ed 
cost of quantity 
shown .above 

Rs. 6.11 crores 

Total estimated ·quantlty of .coal in 
tonnes at present consumed daUy 
by steam locomotives aDd tbe cOlt 
thereof given below· : 

QuaDtity 2260S tonne. 
cost Rs. 0.91 crores 

(b) The estimated quantity of power 
units consumed by die~el and electrical 
enlines per day aDd the estimated COlt 
thereof is as follow : 

Type of Quantity Estimated 
traction COlt 

Diesel 4050 kilo Rs. 1.42· 
litres crores 

Electric 7.5 S million Ra. ".33 
UDits lakhs 

(c) Prom amongst the existiDI types 
of diesel, electric and steam locomotives 
on the ladian Ilailway., electric locomo-
tives are the mOlt powerful.' OD tho baal. 
of purely enerIY COUiumpt ion , leneml, 
electric locomotives are most economic.i. 
However, electrical traction ha. Dot boea 
adopted tbrouaheut the QOaot" 'boca .. ·011 
Ua.o\,· .. II. lDaaoIal ............... 
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cation is onl, Justified Oft heavy density 
routes/suburban section and also because 
of the overall financial constraints. 

(d) The Ministry of Transport 
(Department of R.a.ilways) are not aware 
of an, plan for invention of an engine to 
be TUn on solar en ergy. 

[EngHsh] 

JulilleatloD te stop Import of Patent 
Homoeopathlc Medlelae.s 

2616. SHRI MAHVENDRA SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Govemment have banned 
imports of certain forms or patent homoeo-
pat hie medicines ; and 

(b) if so, tbe details tbereot and 
Justification thereof ? 

THE DEPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFAR.E 
(SHRI S. KRISHNA KUMAR): (a) & (b) 
According to information received from 
the Office of Cb ief Controller of Imports 
aad Bxports, import policy for 1985-88 
for tbo import of Homoeopathic medicines 
CODt1oues to be the same as in the pre. 
vious policy i.e. Homoeopatbic medicines 
in finished form or Homoeopathlc drull 
(siall e) in basic form and/or of any 
pot enc.y , includina "suaar of Milku in 
bulk and biochemic medicines can be 
".ported under Open General Licence 
by all penons. 

AatJ.ErOlioD work Oft the Buk of Ga.a 

2617. SHilIMATI BlBHA GHOSH 
QOSW AMI: Wnl the Minister of 
WATSR R.ESOURCES be plealed to 
.. to: 

(a) wbether West Ben .. } Oo~etnment 
submftted aDY proposal lor anti-erosion 
wort. GIl the bank of the GaD,. ; and 

(\»W to, tb. aali.. features ... ereof 
"f1UQtJlt'l reaction theroto? 

THE MINISTER OF WATER. R.ESO-
URCES (SHRT B. SHANKARANAND): 

(a) Yes, Sir. 

(b) The scheme fina lised ~Y the 
Ganga Flood Control Commission in 
consultation with the West Benga) Govern-
ment estimated to cost Ra. 1163 lakhs 
envisaSc taking up anti-erosion works on 
the right bank of Ganga downstream of 
Farakka Barrage in Sankopara, DUrgapur, 
and Bajitpur mouzas. These "orles which 
are mainly of boulder revetment and 
launchlna apron in a vulnerable reach 
of 6.6 lem. will also provide protection 
to the railway track and the national 
highway. The Ministry of Water Resour-
ces is assisting the State Government and 
the Central Agencies in arriving at a 
mutuaJJ" acceptable decision for sharin, 
the cost of these works. 

LOaD for Modernisation of Railways 
Througla mRD 

2618. PROF. MADHU DANDA. 
VATE: Will the Minister of TRANS-
PORT be pleased to state: 

(a) whether Government had ne,otia-
ted a loan for o~eraU modernisation of 
railways througb International Bank for 
RecoDstruction and Development 
CIBltD) ; 

(b) whether the entire amount or 
loan has been a drain on the railway. 
finances due to non-utilisatioD ; 

(c) whether Government have made a 
request to the IBRD to make usc ~ 
tbe Joan to some other pressing Deeds of 
the country ; and 

(d) if so, with what results? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF RAILWAYS '(SHltI 
MADHA VRAO SCINDIA): <.) There 
are 2 ongoin, Credits/Loau for Railway 
projects viz : 

1. J 29 '-IN/Loan 2210 for US, 400 
million which COVlrs • 
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1.1. Diesel Component Works, 
PaHala; 

1.2. Components for frejght 
wagons; 

1.3. AC Electric Locomotives; 

1.4. Unit Exchange System; 

1.5. Fuel Conservation & Train 
Operation; 

2. Loan 2417 for $ 280.7 million, 
which covers : 

2.1. Railway Electrification ; 

2.2. Workshop Modernisation 
including maintenance de-
pots ; etc. etc. 

(b) No, Sir. 

(c) & (d)! As a result of a review of 
the project under credit 1299.IN/Loan 
2210.LN and with the concurrence of the 
World Bank, 80ms suitable adjustments 
have been made in the amounts under 
diff erent s egm ents of th e project to improvt 
its effect iveness. 

[ Translation] 

Rules for Censor Board 

2619. SHRI NIRMAL KHATTRI: 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) wbether Government propose to 
make rul es for Censor Board more strin-
gent in order to check the increasing 
trend of vulgarity and viol ence in the 
films: and 

(b) whether Government provide 
any incentives/facilities to films which re· 
establisb the moral values througb film 
media? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTUR.B (SHRIMATI SUSHILA RO-
HATGI): (.) Rules aJreddy exist under 
which the Central Board of film Certifi. 
cation, while certifying filmi for public 
oxhibition is required to ensure, amonl 
other tmDls, that : 

0) anti-social activities such as vio. 
lence are Dot glorified; 

Oi) the modus operandi of criminals 
or other visuals or words likely 
to incite the commisSion of any 

. offence are not depicted ; 

(jjj) pointless or avoidable scenes of 
violence, cruelty and horror are not 
shown; and 

(iv) human sensibiHties are not . offen-
ded by vulgarity, obscenity and 
depravity. 

(b) Yes, Sir. 

(Engli.sh] 

Proposal for Air-Field at Lak~h8dweep 

2620. SHRI P.M. SAYEED: WilJ 
the 'vfinister of TRANSPORT be pleased 
to stat e : 

(a) whether it is a fact that an air· 
field is proposed to be constructed at 
one of the Islands of Laksbadweep and 
if so, when the work is likely to be started; 
and 

(b) the details of th~ proposal includ. 
ing the estimated cost, its location and 
approximate time likely to be taken (or 
its compl etion ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (.) &: (t-) The 
informat ion is being collected and wjll be 
laid on the table of the Sabha. 

[ Translation] 

Programmes for Integrated Child Denlop .. 
ment 

2621. SHRI MOOL CHAND DAGA : 
Will tbe Minister of HUMAN RESOUR.CE 
DEVBLOPMENT be pleased to 'tate: 

(a) whether several proarammes. are 
being implemented for intearated child 
developm ent . with tbe cooperatoin of 
UNICEF. 
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(b) jf SO; the details of these program-
mes and the amount provided to each from 
National Children Emergency Fund; 

(c) whether Government have 
reviewed these programmes; 

ever 

(d) jf so, when and if not, the reasonS 
therefor; and 

(e) the details of the coordination 
maintain ed in th ese progr amm es ? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF YOUTH AFPAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARET ALVA) : 
(a) The Integrated Child Development 
Services (lCDS) Scheme provides an inte-
grated package of services to children 
below 6 years of age, pregnant women and 
nursjng mothers. UNICEF is assisting with 
certain components of the Scheme. 

(b) 1229 cent ral1y-sponsered lenS 
projects have been sanction ed so far. In 
addition, 130 projects have been taken up 
in the State sector. UNICEF assistance in 
1984 for ICDS w~s $61,75,000. For 
1985, UNICEF assistance to" the extent of 
$62, 10,000 is expected. . 

(c) & (d) Tbe ICDS Scheme is under 
review continuously. Several Surveys and 
research studies have been conducted to 
Ilssess its impact. 

(e) The lens Scheme provides for 
coordination among 'various concerned 
Departments and organisations at various 
levels. viz. anganwadi, block, District, 
State/Union Territory, and Central Govern-
ment. 

Development of Vadinar Port 

2622. SHRI NARSINH MAK\VANA : 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether after the decision taken by 
Government to develop Vadinar Port in the 
lu1f of Kutch the feasibility report thereof 
was under consideration of tbe' Kandla 
Port Trust; 

(b) if so, the decision taken thereon ; 

(c) when the work on the Vadinar Port 
to extend 30 kilJmetr~ broad gauge rail-
way line is proposed to be start ed ; 

(d) whether Kandla Port Trust bas 
agreed to bear the expenses for the survey 
work of new railway line to connect Vadi· 
nar Port; 

(e) if so, the time by which the survey 
work is proposed to be started tbere ; and 

. (f) t~e financial allocation for the prO-
Ject durmg the next financial year? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) The Kandla Port Trust has not 
accepted the Feasibility Report submitted 
by the Consultants. 

(c) There is no proposal to extend 
broad guage railW3v facilities to Vadinar. 

(d) No, Sir. 

(e) Does not arise. 

(f) No proposal for any financiaJ ana-
cation for the Project during the next finan-
cial yeat has been made. 

[English] 

Rabindra Saugeet in '\'ishwa Bharati 

2623. SHRI PURNA CHANDRA 
MALIK; Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government intend to 
preserve the tradition of Rabindra Sangect 
by its caretakear namely Vishwa Bharati ; 

(b) if so, the details of efforts made ror 
this purpose during the last three years and 
the outcome tbereof ; 

(c) whether Government are satisfied 
with the efforts made to preserve the tradi 
uot\ of Rabindra SaOBeet ; IUld • 
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(d) if not, the remedial measures taken 
tber:efor '? 

THE NINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (~HRIMATI SUSHILA 
ROHATGI): (a) & (b) The Visva-Bharati 
bas been endeavouring to preserve the 
tradition of Rabinder Sangit espeeially 
through the programmes and activities or 
the Sangit·Bhavana. The SangH Bhavana 
stands for the original musical ideals of 
Rabindra Nath Tagore and offers courses 
at the Certificate, Diploma and Degree 
levels. In addition, performances are 
broadcast through radio and television 
throughout the year. 

(c) The Visva-Bharati has been tJlaking 
significant contributions in preserving the 
tradition of Rabindra Sangit and popu-
larising it. 

(d) Does not ari"e. 

Seminar on Working Children's Edocatjo~ 

2624. SHRT SATYENDRA NARA· 
YAN SINHA: Will the Minister of 
HUMAN RESOURCES DEVELOPMENT 
be p1 eased to ·sta te : 

(a) whether a national seminar on 
working children's education was held in 
Bangalore on November, 7 to 10, 1985 ; 

. (b) if so, w:rether the seminar has 
recommended a non-formal education 
structure for providing literacy to 100 
mfll ion working cbfldren ; and 

(c) if so; Government's reaction 
thereto? 

THE MINlSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) A national Seminar on 
'Education for Working ChiJdren' was be1d 
on 8-10 November, 1985 at Bangalore. 

(b) Yes. Sir. 

(c) The recommendations of this Berni-
nar and a large number of other Semlaars 
are all being looked into. 

These will be kept in view While draf. 
ting the New Education Policy. 

r Translation] 

Work on Soratgarb-Bfkaner B.G. Rail 
Line 

262S. SHRI MANPHOOL SINGH 
CHAUDHARY ~ Win the Minister of 
TRANSPORT be plea~ed to state : 

(a) whether the work on Suratgarh. 
Bikaner Broad-gauge line is roing on. 

(b) if so. the expenditure incurred 
thereon so far; 

(c) the time by which this work is 
Hkely to be compl eted ; and 

(d) whether Government propose to 
make Ghadsisar as the ma:n station on tbis 
broad gauge line and if LaJgarh is made 
the main station the details of benefits 
which Biksner city is likp.Jy to derive as a 
result thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Rs.22.67 crores. 

(c) Its oompletion wHl depend on avail-
ability of funds in the coming years. 

(d) Ghadsisar will not be a station on 
the proposed B.G. line. B.G. will be 
terminated at LaJgarh. There will be less 
number of trains between Bikaner and Lal-
garh and inconvenience to the public at the 
level crossings between these two BtatioDs 
will be reduoed. 

[English] 

Survey of Kumarghat .. Agartala Ralh,ay 
Line 

2626. SHRI AJOY BISWAS: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether the survey for establish· 
ment of rai1way line for ICumargbat to 

Agartal. bas been complete4 ; 
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(b) if so, details of the survey report; 
and 

(c) if not, the reasons thereof and the 
expec,ed time for completion of the report? 

THE' MINISTER OF Sl'ATE IN THE 
DEPARTMENr OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) The progress of Engineering Survey 
is 99 % and that of Traffic Survey 5 %. 
The survey is expect ed to be completed in 
first half of 1 986. 

[Translation1 

Conversion 0 f Loop Line between Gorakb-
pur~Kaptanganj-Tumkuhi Road 

2627. SHRI KALI PR -\SAD PAN-
DEY: Will (t'e Minister of TRANSPORT 
be pleased to state; 

(a) whether it is a fact that since long 
there has been a demand by the people and 
various institutions of the area for conver-
sion of loop line between Gorakhpur-Kap-
tanganj-Tumkuhi Road and Sewan Via 
Thava Into broad gauge line; and 

(b) if so, whether Governmen t have 
taken or propose to take some action for 
conversion of this loop railway 1 ine into 
broad gauge line on the N epa} border? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) No Sir. 

[English] 

Delhi-Mugbal Sara! Eleetrified Route 

2628. SHRI B.V. DESAI: 
SHRI M.V. CHANDRASE-
KHARA MURTHY: 

Will the Minister of TRANSPORT be 
pleaseu to state : 

<a> whotb.r Nortbern Railway has made 

mark in augmenting density of traffic over 
the De]hi-¥ugha~ Sarai electrified route; 

(b) jf so, whether this has saved diesel 
power to a great extent which can be 
utilised by the Railways in otber sectors; 

(c) whether as many as 13 !300 wagons 
are being carried every day on th,e electric 
route; 

(d) whether in vi ew of this succ'essful 
achievement Government are considering 
for more efficient and still bettei' u'tiiisa-
tion of e~ectric traction; and 

(e) if so, the steps being taken to 
improve the electric traffic route in regard 
to transportation of goods? 

T,IE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) to (d) 
Yes, Sir. 

(e) Necessary infrastructure is being 
created for imp:-oved u"ilisation of electri-
fied track. 

Strike by Employees of New Mangalore 
Port During 1985 

2629. SHRI V.S. KkISHNA IYBR : 
Will [he Minister of TRANSPOR. T be plea-
sed to state : 

(a) the Dumber of d~ys during 1985, 
the New lVlangalore Port was closed due 
to strik e by employees ; 

(b) the reasons for the strike ; 

(c) the total loss of revenue due to the 
strike ; 

(d) the total loss due to loss/damages 
of goods, if any; and 

(e) whether tbe management of the 
Port Trust did not take timely action to 
prevent the strike? 

THE MINISTER OF IRANSPORT 
(SHRI BANSI LAL): (a) The Port was 
not closed. However, loadina and unload. 
ina of ships ~ould not be cloDe for S 3 dan 



81 Writttn Answ~rs DECEMBER S, 1985 Written l~nswtrs 88 

during 1985 (till the end of November, 
19,85), due to strike by cargo handlinl 
workers in a privat e pool. 

(b) The longest period of strike from 
19th June, 1985 to 29th July, 1985 was 
over the demand of Karnataka Dock and 
General Workers Employees Union for 
issue of dock entry permits in favour of 
two of their office bearers, grant of recog-
nition to tbe Union and non-employment of 
casuals till full employment is glven to tbe 
listed w-,?rk ers. 

(c) There was an estimated loss of 
revenue 'of Rs. 15 lakhs approximately to 
the Port. 

(d) There was no loss or damage of 
goods during the ,strike period. 

(e) The Management bad repeatedly 
held negotiations with the Unions at diffe-
rent levels and tried to persuade the 
workers not to go on strike. 

Loss of track of agricultural crop due to 
floods 

2630. SHRI BRAJAMOHAN MOHA· 
NIT : Wiil the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Government are aware 
that the river Mahanaoi, Brahmani and 
Vaiterni have created flood havoc during 
this year devastating large hack: of agri. 
cultural crop and dama ging a number of 
villages; 

(b) if so, what steps Government pro-
pose to take to control the floods of the 
above said villa6es; 

(c) whether Government are a ware that 
the Hirakud ~ystem no longer control the 
flood of Mabanadi basin of O,issa and jf 
so, what other measures Government have 
taken to control the devastating flood of 
Mahanadi; and 

(d) whether during Seventh Plan any 
implementation of Boods control measures 
in Orissa is beina contemplated and if so, 
QCtaiJ8 thereof? ' 

THE MINISTER OF WATER RESOU-
RCES (SHRI B. SHANKARANAND (a) 
Yes, Sir. 

(b) The steps for providing protectio,:l 
against floods are planned and executed by 
the concerned State Government from tbe 
State Plan. Upto March, 1984, the Orissa 
State has constructed tbe foHowing works: 

(i) Em bankments 967 Km. 

(ji) Drainage channels 98 Km. 

(iii) Town/Village protection 13 Nos. 
works 

(iv) Raising of villages 29 Nos. 

In addition, the Centre) Water Commi-
ssion of the Oavernment of India has esta-
blished flood forecasting facilities on the 
Mahanadj, Brahmani and Vaiterni rivers 
for advance warnings of impending floods 
to minimise )os, of human lives, cattle and 
movabJe propertits. 

(c) The Hirakud Dam on the Maha-
nadi is moderat ing floods in Mahanadi. In 
addition, a reservoir project across Bra'h-
mani which has since been completed 
would also provide flood mod eration. The 
State also proposes to take up another 
reservoir proj~ct downstream of Hirakud 
on the river Mabanadi. 

(d) For the Seventh Five Year PJan, 
an outlay of Rs. 17 crores is approved for 
flood control programme in the Stata of 
Orissa. 

Diversion of funds sanctioned for circo lar 
railway, Calcutta 

2631. SHRI BHOLA NATH SEN: 
'SHRI BASUDEB A~HARIA : 

Wil1 the Minister of TRANSPOR T be 
pleased to ~tate : 

(a) whether a part of the fund sanc-
tioned for tbe current year for cons-
truction of Circular Railway in Ca lcutta 
bas been diverted; 
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(b) if so, the details thereof and the 
rea sons the ," ef or; 

(c) the r easorjS for delay in extension 
of Circular Railway from Ultadanga to 
Dum Dum Junction and in construction of 
elevated track over Calcutta Dock area for 
extension of CirculJr Railway beyond 
Princep Ghat; and 

(d) the step~ taken/ proposed to expe-
dite completion of the Circular Railway 
Project in Calcutta? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) & (b) 
Since the extension of Circular Railway 
line from U Itadanga Road station to Dum 
Dum Junction cannot be progressed be-
cause of encroachments on RaIlway land 
earmarked for Circular Railway alignment, 
the funds allotted to the project cannot be 
fully utilised. Hence Rs. 0.8 crore out of 
Rs. 4.8 crores allotted to Calcutta Circu-
lar Railway Projt!ct has been diverted. 

(c) & (d) The extension of Circular 
Rail way frolll Ultadanga Road station to 
Dum Dum Junction fonning the second 
phase of the project is not possible unless 
the encroachments on this. Railway land 
are removed by the Slate Government. 

The work beyond Prinsep Ghat involv-
ing eievated Slructur.; and forming the 

Hurd pha ~e or tn~ proj ;!ct re -Iulres more 
funds and cannut be comleted within the 
funds _made available for Metropolitan 
Transport Projects under ttl e control of 
Department of Railw.tys. 

The State Government ha.) been asked 
to get the encroachment::. from the Rai 1-
ways land rem0ved and ll.anJ over the land 
to Bastren Rclllways Adminbtration to ena-
ble tbe work progressed. 

Report of national commi SSiOD on 
teachers 

2632. DK. PHULKENU GUHA : Will 
the 1Vl1nlster of flU MAN RESOUR.CE 
lJEVELO.PMbNT b~ pleased to state: 

{a) whetber National Commission on 
TeacJler:i apPolllted Dy tbe Government of 
JnUia has aubmlUeQ j,s reports. 

(b) if so, how many reports have be en 
submitted by the Commission; and 

(c) whether these reports wi1} be made 
~vaiJable to Members of Parliament? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHIl,A ROHA-
TGJ) : (a) and (b) Two National Commi-
ssions on Teachers were appointed, one 
related to teachers in school education and 
the other related to teachers in higher edu-
cation. Both of them have submitted one 
report each. 

(c) The reports will be made availab 1 e 
to th~ Members of Parliament after the 
recommendations made by the Commissions 
are examined by the Government. 

Conductors in Mail/Express train s 

2633. SHRIMA Tl KISHORI SINHA 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether the Railways have deputed 
a ticket inspector-cumwconductor for each 
sl e eper coach in major express/mail trains; 

(b) if so, reasons for conductors re-
maining absent for long time in sleeper 
coaches resulting In unauthorised passen-
gers getting entry into the sleept;r coaches; 
and 

(c) if not. how many coaches one con-
ductor h asked to look after? 

THE MINISTER OF STATE IN THE 
DEPART.l\1ENr OF KAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
Eal,;h non-vestibuled sleeper coach and two 
vestibuled lInd Class sleeper coaches 
marshaJ1ed together are required to be 
manned by one TIE. However, there 
have been instances of ~ome coaches runn-
ing unmanned occasionally due to shortage 
of staff and last minute casualties. 

Setting up of University in 8ikkim 

2634. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HU MAN RESOURCE 
D.BV.BLOP.YBNT be pJeaaod to stale , 
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(a) whether Sikkim has limited facili-
ties for schools, technical/technological 
institutes and higher education; and 

(b) whether Government propose to 
set-up a university in Sikkim with new con· 
cepL aims and objects to look aft er all the 
educational needs of the region on innova-
tive and pragmatic bas!s under the new 
Education Policy to speed up development 
of this Stat e7 

THE MINISTER OF STATE IN THE 
DEPARTMENTS' OF EDUCATION ANt> 
CULTURE (SHRIMATI SUSHILA ROHA-
TGI) : (a) According to information avai-
lable, there are 10 Higher Secondary 
Schools in Sikkim with an enrolment of 
about 1,000 students. There is one 
Government College with an enrolment of 
350 stlidents and a Law Coli ege wi th an 
enrolment of 137 students. There are no 
Technical/Technolog ical institut ions in the 
State. 

(b) Presently there is no proposal 
'under COT'sideration of the Government to 
set up a separate university in Sikkim. 

Declaration of national highways in 
Andbra Pradesh 

2635. SHKI E. AYYAPU REDDY: 
Wil1 the Minister of TRANSPORT be 
pleased to state 

(a) whether the Chief Minister of 
Andh~a Pradesh in his memorandum sub-
mitted to the Prime Minister 00 30 Octo-
ber, 1985 had represented that no road 
had been taken under the Nat ional High-
ways Syst em since 1946 in Aodhra Prade~h 
and whether accordir g to a formula devi-
sed by the Indian Roads Congress, Andhra 
Pradesh should have 5540 kilometre of 
National Highways as against the existing 
2350 kilometres; 

(b) whether the Chief Minister in his 
memorandum proposed 10 State roads to 
be given the National Hiahways status; 
and 

(c) if so, the reaction of Govoroment 
thereto? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) & (b) Yes, Sir. 

(c) Owing to severe reSOurces cons-
traint, it is not poss ibl e at present to dec-
lare any new road as a National Highway 
in any State, inc1uding Andhra Pradesh. 

Sanskrit Universify a tRam tek (Maba. 

rasbrta) 

2636. SHRI BANWARI LAL PURO. 
HIT : Will the Minister of HUMAN 
RESOURCE DEVEI.OPMENT be pleased 
to state : 

(a) whether Government propose to 
estab]jsh a Sanskrit University at Ramtek 
in Maharashtra State; 

(b) whether Government have received 
any representation in this regard; and 

(c) the decision taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA-
TO!) : (a) No such proposal is under the , 
consideration of the Central Government. 

(b) and (c) Suggestions are rece ived 
(rom time to time for establishment of a 
Sanskrit University at Ramtek in Maha-
rashtra. These suggestions are forwarded 
to the Government of Maharashtra for 
appropriate action .. 

[Trans/at ion] 

Coostruction of a bridge over Ghagra 
River at Majhi on U.P., Bihar ~rder 

2637. SHR( JAGANNATH CHOU. 
DHARY: 
SHRI KRISHNA PRAJ"AP 
SINGH: 

Will th.e Minister of TRANSPORT 
be pleased to state: 

(a) whether GOvernment have accorded 
&aoctiOD for CGOstruction of a br.idge ~ver 
a_a at Najbi OD tile bor41Ol' •• f VMar 
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Prade~h and Bihar connecting Balia and 
Chapra; 

(bl if so, when did Government accord 
sanct ion and the tar~ fh:ed for comple· 
tion of the construct ion work; and 

(c) the ceiling fixed for expenditure to be 
incurred on the construction of the bridge? 

THE MINISTER OF TRANSPORT 
(SHRl BANS} LAL): (a) Government of 
India approved a loan assistance of Rs. 
4.50 crores for construction of a bridge 
over river Ghagta near Manjhighat on 
Bllti a.Chapra road on the border of Uttar 
Prad~sh an 1 Bihar ~tates under tbe Cent-
ral Aid Programme of loan assistance of 
Inter-state and economic importance. 

(b) Government of Uttar Pradesh, who 
are responsible for the execution of the 
bridge, have submitted a detailed e~timate 
for sanction of the Government of India 
aDd the same is at pre~ent under 'Process. 
It may take about 4 years to compl ete the 
bridge from the date of award of the work. 

(c) The estimlted cost of the bridge il 
Rs. 1 1.00 crores out of which the Govern. 
tllOnt of India will provide a 103n assistan-
ce of Rs. 4.50 crores and the balance cost 
as well as excess, if any, is to be shared 
equally by the State Governments of Uttar 
Pradesh and Bihar. 

[English] 

Edueational institutions In tethnically 
profe.iena1 fields for catering to foreign 

demand 

2638. SHRI R. PRABHU: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) "hether it is a fact that there is a 
If eat demand for IndiaD technical perla-
nnel such as doctors, cnaineers etc. in 
foreian countries; 

(b) whether these persons remit sub· 
stantial amount of foreiltl exchange; 

(c) whether there is unemployment of 

these highly technical1y qua1ffied persons 
in India; an d 

(d) whether Government propose to 
consider opening of private educational 
institutions in technical]} profe~sjona) 
fields with the excJul)ive obiect of catering 
to foreign demand and reducing un employ~ 
ment and earning foreign exchange? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI SUSHILA ROHA-
TGI) : (a) The demand ha~ been fluctuat-
ing. . 

(b) Those who are emp10yed abroad 
do remit foreign eXchange. 

(c) The employment of highly techni-
cally qualified person;, 0!1 the whole, is 
Dot inadequate in India. 

(d) No, Sir. 

Assistance to states (or constructiob of 
field channels 

2639. SHRI JAGANNATH PATT-
NAIf{ : Will the Minister of WATER. 
RESOURCES be pleased to state: 

(a) the details regarding the total amo-
unt given to various State Governments as 
Central grant during 1984·85 for achiev-
ing the target for construction of field 
channels; 

(b) whether it is a fact that most of 
the State Governments have not been abJe 
to utilise even 50 per cent 0' Centra 1 
~rant given for the purpose; 

(c) if so, the names of those States. 
. , 

and 

(d) what action Union Government 
propose to take in this regard? 

THE MINISTER OF WATER RESOU. 
RCES <.SHRI B .. SHANKARANAND) : 
(a) Detatls are gIVen in Statement given 
below. 

(b) to (d) Central assistance is releas d 
on a matching basjs to the States .:d. 
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is based on th e Actual expenditur e 
incur erd and the expenditure likely to be 
incurred in the remaining months of tbe 
financial year keeping in view tbe physical 
progress already achieved. Therefore, the' 
question of their inability to utilise even 
SO % of the Central grant does not arise. 

Statement 

Central assistance reltased during 1984.85 
lor achieving the fa' get for constructiofl of 
field channels a, per annual targel fixed 

for the slate 

Rs. in lakbs 

------------------.-...... _-
State/U.T. Grant Loan 

-_._-- ........ -------~-,_..----

Andhra Prad esh 75.47 75.46 

Assam 13.20 12.49 

Bihar 96.88 121.00 

Ooa 1.62 1.62 

Gujarat 48.30 49.06 

Harayana 34.29 32.50 

H imacha J Prad esh 3.73 2.48 

Jammu & Kashmir 6.17 1.27 

Karnataka 457.25 113.46 

Kerala 8.52 0.71 

Madhya Prad esb 113.17 113.16 

Mahar ash tra 

Manipur 5.43 2.33 

Oris~a 47.86 33.02 

Rajasthan 240.53 392.89 

Tamilnadu 102.66 29.67 

Uttar Pradesh 475.00 380.00 

West Bengal 
----------

TOTAL 1730.08 1361.12 

Recurrence of meningitis In this winter 
in Deihl 

2640. SHRI K. KUNJAMBU: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there was attack of men-
ingitis in De1hi in an epidemic form during 
th e last year; 

(b) whether Government feel that there 
may be a recurrence of attack of this 
disease during this winter also; 

(c) if so, whether adequate preventive 
measures have been taken; and 

(d) if so, the details thereof 1 

THE DEPUTY MINISTER [N THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRl S. KRISHNA KUMAR): (a) No, 
Sir. However during the current year there 
was an increased incidence of meningitis 
between February to May. 

(b) Cases of meningitis are being 
reported throughout the year. Since the 
disease did not show any part icuJar seasonal 
rise of incidence during the previous years, 
it is difficult to predict any unusual recur-
rence of the disease this winter. 

(c) and (d) Adequate preventive 
measures bad been takel, during the recent 
outbreak in the form of personal prophy-
laxis, immumisation of high risk gronp, 
chemoprophylaxis of contacts, early dia .. 
gnosis and treatment. 

At present sentinel monitoring of the 
disease from seven hospitals of Delhi are 
continuing to provide early warning for· 
instituting specific preventive measures. 

Clrmlar RaIlway, Hyderabad 

2641. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of TRANS-
PORT be pleased to state: 

(a) whether it is a fact that Soutb 
Central Railway has carried out a preli. 
minary Techno·economic feasibility study 
for circular and allied rail tran.it system 
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for Hyderabad Metropolitan area and 
submitted a report to the Government in 
Novolnber, 1984; 

(b) if so, the reaction of Government 
thereto; and 

(c) by what time the proposal is likely 
to be implemented? 

THE MINISTE~ OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) and (c) Preliminary Techno-
economic feasibility report bas been for-
warded to the State Government. The 
provision of Circular Railway beir.g 
essentially a Metropolitan Transport scheme 
for easing the commuter traffic conditions, 
the State Government has been advised to 
obtain the clearance of the Planning 
Commission for conducting a detailed 
survey and execut ion of the project with 
provision of funds outside normal Railway 
plan with dividend free liability. 

Special Priority to Family Planning 
Programmes in Rural Areas 

2642. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government propose to 
!live special priority to the ram ily pl~nning 
programmes in the rural a rea s dUrID g rh e 
current fina ucial year; 

(b) whether Government bas held any 
discusgions with the State Governments in 
this regard; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
<SHRI S. KRISHNA KUMAR): (a) to (c) 
Special attention is focussed on implemen-
tation 'of the family welfare programme in 
rural 'lreas wt.ere it is implemented through 
tbe vast network of Primary Health 
Centres, Rural Family Welfare Centres, 
Bub-centres etc. The basic stratelY employ-
ed is to increase awar~ness and acceptance 
throu,h popuJation ed~eatioD, promotional 

efforts and to make available services crose 
to tbe door-steps of the people. The imple-
mentation of the programme is regularJy 
reviewed with the State Government as 
part of etrort~ at increas ing efficiency of 
implementation of the programme. 

Notices to Shipping Companies for 
repayment of loans to Shipping 

Deve) opment Fund Committee 

2643. SHRI H.M. PATEL: Will the 
Minister of TRANSPORT be pJeased to 
state: 

(a) whether the Ministry has is~ued 
notices to the Shipping Companies to repay 
all rupee loans including interest to Shipp. 
ing Development Fund Committ ee; 

(b) whether any company/companies 
have been exempted; and 

(c) if so, the details thereof? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) to (c) SDFC has 
issued notices to all defaulting shipping 
companies as per ruJes except in cases 
where foreclosure proceedings are already 
pending in the High Court. 

New Airport at Cochin 

2644. PROF. P.J. KURIEN : 
PROF. K.V. THOMAS: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether a final decision bas been 
taken with regard to the new airport to be 
set up at Cochin; 

(b) if so, the details thereof; and 

(c) by what time it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER) : (a) No, Sir. 

(b) and (c) Do not arise. 
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[Trans lation] 

Samstipur-DarbbaDsa-Jai Nagar Railway 
Line 

2645. SHRI RAM BHAGAT 
PASWAN : Will the Minister of TRANS-
PORT be pleased to state: 

(a) whether development work of 
Railways in North Bihar since independ.!nce 
has been negligible and the details of 
broad gauge railway lines laid in areas of 
Samastipur, Darbhanga, Madhubani, lai 
Nagar; Narkatiyaganj etc. during this 

-, peTj~d; and 

(b) the names of the schemes formu-
lated for lay ing broad gauge and nlrrow 
gauge lines in North Bihar and since when 
these have been pending. the number of 
lines for which survey has been compleled 
so far and expenditure incurred on these 
survey work separately? 

THE MINISTER OF STATf. IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) & (b) A 
statement is given below. 

Statement 

(a) : No, Sir. Fonowin~ Broad Gauge 
lioes have been la id in North Bihar since 
Independence :-

(1) Rampur-Dumra-
Barauni (10 kms.) 

(2) New Jalpaiguri-

Barsoi ( 3 5 kms. in Bihar) 

(3) Mukuria--Barsoi (5 kms) 

(4) Bara uni-
Samastipur (50 kms.) 

(5) Barabanki. 
Samastipur (222 kms. in Bihar) 

(6) Barauni. 
Katihar (180 kms.) 

(b) Following scbemes havo been for-
mulated for Iayins rail lines in North 
Pillar .-

s. No. Proj ect 

(a) Chitauni-Bagaha 
MG line. 

(b) Sakri-Hasanpur 
MG line. 

(c) Samastipur-
Darbhanga 
conversion of 
MG line into 
B.G. 

Remarks 

Approved In 1974-,S. Bagahs to 
Valmikinagar Road 
(9 kms) has been 
opened to traffic in 
10/78. For remajn-
ing works, State 
Govts. of U.P. and 
Bjha.r have been 
requested to agree 
to bear their in-
creased share of 
cost of protection 
work of bridge 
across river 
Gandak. 

Approved in 1974. 
75. It has not been 
possible to take 
up the work due 
to constra int of 
resources. 

Approved in 1974. 
75. It has not been 
possible to take 
up the work due 
to oonstraint of 
resources. The 
survey ror a paral. 
leI BG line instead 
of cODversion has 
been approved. 

Survey for the following rail lines have 
been completed since Independence: 

S. No. Rail line Approx. cost of 
survey in thousands 
of Rupees. ---------.------

NEW LINES 

1. Sitamar hi·Son barsa 
" 

2. D,auram.Madhepura .. 
Singhcswarasthan 

3. Biharipnj·Simri 
Bakhtiarpur 

SO 
40 

150 
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4. PratapI8Dj-BaJua-
Bbimnagar 

S. Bhimnagar-Bathnaha 

6. Laukaha Bazar-Laukahi 

7. Saharsa-Tara pi tb Mab eshi 

8. Supaul-Chand Pipara 

9. Nirmali-Saraigarh 

10. Muzaffarpur-Darbhanga 

11. Muzaffarpur-Sitamarhi 

12. Hajipur.Bacbhwara 
(Parallel BG line) 

GAUGE CONVERSIONS 

13. Samastipur-Raxaul via 
Muzatfarpur 

14. Samastipur-Raxaul via 
Darbhanga 

15.. Darbhanga .. Jayanagar 

16. Sagauli-Narkatiaganj·Baglha 

[English] 

125 

100 

70 

100 

40 

250 

240 

600 

550 

600 

300 

400 

730 

Construction of Swimming Pools 

2646. PROF. SAIFUDDIN SOZ: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) how many swimming pools were 
construct ed in the country during the last 
three years ending on 31 December, 19 g4 
wHh the funds made available by the 
Central Governments; and 

(b) the details of places, Statewise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
SHRIMATI MARGARET ALVA) : (a) On 
proposals received from various State/ 
Union Territory Governments financial 
assistance of Rs. 6,25,000/. was rendered 
for a construction of 7 swimming pools 
during 1982·83, Rs. 4,86,400/- for 9 
swimming pools during 1983·84 and Rs. 
8,94,575/- for 1-2 swimming pools during 
1984.85. Completion certificates in respect 
of tbeso proje;ts have Dot beeD received 

from tbe concerned Governments. 

(b) The pJaces are indicated in tbe 
statement given below. 

s. No. Name of 
State/UT Names of pJaces 

..... ---..__----------.-~.._..---- ........ ...._-

1982 .. 83 
1. Haryana 

2. Manipur 

3. Punjab 

4. Tamil Nadu 

l. Gujara t 

2. Haryana 

Karnal 

Impbal 

Ludhiana 

(fJ Salem 
(ii) Dharmapuri 
(i H) Thanjavur 
(i v) Jamnama-

1983·84 

rathur 

Bhavnagar 

(i) Ambala 
(ii) Sirsa 

3. Himachal Pradesh ...... Sanawar 

0) Mal1adhihaUi 

4. Karnataka, ...•.• ( · ..... (Dt. Chitra-
durg 

(ii) Batavade 

5. Mabarashtra Aurangabad 

6. Rajasthan Alwar 

7, Arunacha1 Pradesh New Itanagar. 

1984·85 

1. Karnatlka Hassan 

2. Mabarasbtra (i) Kar3Djia 
(Df. Akola) 

(ii) Domhivli* 
(Dt. Thane) 

*Indoor Complex and 
Swimming Pool. 

3. Manipur (i) Churacbandpur 
OJ) Bisbnupur 

(iii) Imphal 
(iv) Thoubal 
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4. Orissa 

S. Punjab 

Samba Jpur 

(i) Ropar 
(ii) Bbatinda 

6. Rajasthan ................ Hanumangarh 

7. Dadra & Nagar 
Haveli 

[ Tra nsla ion] 

Silvassa. 

Coordinators of Nehru Youth Centres 

2647. SHRI HARISH RAWAT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of those Nehru Youth 
Centres in the country, the coordinators of 
which have been working at tbe same place 
for the last six years; 

(b) whether' there is any proposal to 
transfer them; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WELFARE 
(SHRIMATI MARGARET ALVA) : (a) to 
(c) There are 106 Nehru Yuvak Kendras 
in the country in which the same youth 
coordinators have been working for over 
six years. Transfers by go~ernment are 
mad: in the public interest. The mere 
length of service at a particular place, in 
itself, is not enough reason for effecting 
transfers. In tbe case of Youth Coordi. 
nators, who work at the grass-roots nnd 
who have to know the local environm ent 
and people, a reasonable length of service 
is an advantage. Government, therefore, 
have no proposal to tranjfer these Youth 
Coo: dinators except where the public 
interest so demands. 

[English] 

Solatium Fund 

2648. SHRI S.O. GHOLAP : Will the 
Minister of TRANSPORT be pleased to 
state: 

(8) whether a Solatium Fund has been 
~reatodt if so, since when; 

·.~,(b) the actual collections and exspeo. 
diture, each year, during the last 3 years 
and 

(c) the balance in tbe Fund as on 
31st March, 1985 ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Yes, Sir. A 
Solatium Fund has been created with 
effect from 1st October, 1982 for payment 
of Solatium/compeljsation in respect of hit. 
and-ruD motor accidents. 

(b) The information is as below: 

Year Collection by way of 
contributions to the 
So latium Fund 

Expenditure 
incurred 
through 

release to the 
States/UTs for 
payment of 
Solatium. 

1982·83 Rs. 100,10,000 Rs. 20,90,000 

1983-84 Rs. 100,10,000 R~. 9,43,000 

1984 .. 85 Rs.99,80,000 Rs. 18,60,000 

Rs. 300,00,000 Rs. 48,93,000 

Subsequent reJease Rs. 14,48,000 

Grand Total Rs. 63,41,000 

(c) Rs. 2,55,97,679.10 (inclusive of 
Bank interest). 

Recommendaiions of DaUa Commission 
on Cocbin Shipyard 

2649. SHRI H.N. NAJNE GOWDA: 
DR. V. VENKATESH; 

Will th e Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact that the 
recommendations and suggestions made 
by the Datta Commission in respect of 
the performance etc. of Cochin Shipyard 
Limited, Co chin were not implemented: 

(b) if so, tho nature of recommenda-
tiODs wbic:h have Dot beeD implomontcdi 
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(c) whether it is also a fact that the 
Cochin Shipyard has failed to secure any 
order for the last three yeals; and 

(d) the steps being taken to improve 
the functioning of the Co chin Shipyard? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) and (b) A 
number of recommendatiofJs and sugges-
tions made by Datta Committee, pertain-
ing to production and productivity, are 
being progressively implemented. For 
tbe scheme for additional balancing 
facilities, which require s inve3tment, a 
l5uiable provision has already been made 
in the VlIth Plan. However, some of the 
recommendations such as introducina 
punching at gates and punching for lunch, 
etc. could not be fully implement ed due 
to certain limit~tions. As regards recom-
mendations for incentive scheme, the 
matter has been referred to a consultant 
who is working out a scheme. 

(c) Cochin Shipyard bas not signed 
any new orders for shipbuilding in the 
last three years. However, a letter of 
intent, for the construction of three 011 

tankers of 86000 DWT each, has been 
received by CSL from SCI. 

(d) The measures taken to improve 
the functioning of the shiyard include 
introduction of various modern work 
practices lik e production of composite 
drawings, advance outfitting of units, 
systems approach to probl ems, scientific 
m etbods to ensure materia 1 avaibbi lit y, 
reduction of inventory, improved Illdustrial 
relations and improving management effec-
tiveness through training and deve)op-
m,nt of personnel. 

Works given to private ent~epreDeurs for 
construction of national highways 

2650. KUMARI PUSHPA DEVI : 
SHRI GURUDAS KAMAT : 

WiJJ the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government had invited 
private entrepreneurs to invest in selected 
loholDCS of construction of Nationll HiP. 

ways (including bye .. passes) with a view to 
augm~nt the availahility of resources for 
National Highway development; 

(b) if so, the number of private entre-
preneurs who responded to the invitation 
of the Government; and 

Cc)' the details of works given to them 
so far? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) Eight in number. 

(c) No work has yet been allotted to 
any private entrepreneur. 

Funds allocated for sterilisation during 
Seventh Plan. 

2651. SHRI RAMASHRAY PRASAD 
SINGH :Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state the 
allocation of funds to each State and Union 
Territory in the Seventh Plan period for 
the sterilisation of m en and the criteria 
for this? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): Funds to 
States/UTs are allocated each year based 
on the performance to be achieved. State-
wise work programmes are also determin-
ed annually. 

S.D.F.C. notices to fishing companies 

2652. SHRI D.P. JADEJA : WiJl tho 
Minister of TRANSPORT be pleased to 
state: 

(a) whether any notice have been issu-
ed to fishing. companies by Shipping Deve-
lopment Fund Committee for defaultinl 
payment of dues owed by· such comp.miea 
to S.D.F.e. 

(b) if so, the names of the fishing FOlD-
panies who have received luch notices; and 

(c) whether in view of difficult position, 
further interest concession is proposed to 
be granted to fishing companies? 

THE MINISTER OF TRANSPORT 
(SHRI BANSl LAL) : <I) Yes, Sit, 
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(b) Names of fishing companies to 
whom notices have been issued for default 
in payment of dues to Shipping Develop-
ment Fund Committee is given in statement 
below. 

(c) Out of Rs. 184.00 lakhs due for 
payment to Shipping Development Fund 
Committee by fisbing companies, so far 
Rs. 132.82 lakhs have already been paid 
back which represents 72 % recovery. 
There is no proposal for granting further 
interesi concessions to fishing companies. 

Statement 

List of fishing companies to whom notices 
have been issued by Shipping Development 

Fund Committee 

STATE PUBLIC SECTOR: 

a) Andbra Pradesh Fishedes Cor-
poration, Kakinada. 

b) Kerala Fisheries Corpora tion 
Ltd, Ernakulum. 

PRIV ATE SECTOR: 

a) Pron Magnate (P) Ltd., Visakha-
patnam. 

b) 

c) 

d) 

e) 

f) 

West Coast Marin e (p) Ltd. 

Marshall Sea Foods, Calcutta. 

Uni Marine (p) Ltd., Calcutta. 

Phoenix India Marine (P) Ltd., 
Visakhapatnam. 

Sancheti Food Products (P) Ltd., 
Calcutta. 

Health checks at Delhi Airport 

2653. SHRI CHINfAMANI PANI-
GRAHl: Will the Minister of TRANS-
PORT be pleased to state: 

(a) whether there is Jack of co-ordina-
tion between the Directorate of Health and 
the Department of Tourism in regard to 
checkinl passengers at the international 
arrival concourse of Delhi Airport; 

(b) whether it is a fact that it has 
~aused UIlDocClsary dela)' to tho pasaonprsi 

(c) if so, the steps taken to have better 
co-ordination between tbe two DepartmcDts 
and minimise the delay to passengers; 
and . 

(d) the policy of Government in 
regard to health checks at the Delhi Air· 
port? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) to (d) 
The information is being collected and 
wi1J be laid Oil the tabJe of the C;abha. 

Increase in quota of 2nd class Reservation 
in Saurashtra Mail from Khambbalia 

Station 

2654. SHRJMATI PATEL RAMJI. 
BHAI MAV ANI: Will the Minister of 
TRANSPORT be pI eased to state : 

(a) whether it is a fact that only one 
train viz. Saurashtra Mail is pas~ing 

through Khambhalia Railway Station in 
Saurashtra, Gujarat on Western Railway 
which goes to Bombay While other trains 
are goinF frem Hapa Railway Staticn; 

(b) if so, whether it is a fact that Hapa 
Railway Sf alion is about 75 KMs from 
Khambbalia Railway Station; 

(c) if so, whether there js a demand to 
increase the quo·a of 2nd class reservation 
from Khambhalia StatIon in Saurashtra 
Mail to 10 seats instead of existing 4 seats 
at present keeping in view of the fast 
development of Khambhalia due to con-
version from Metre-Gauge to Broad-gauge; 
and 

(d) if so, the action taken to increa se 
the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Distance between Hapa and 
Khambhalia stations is about 63 kms; 

(c) Yes. Sir. 
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(d) Second class quota at Khambhalia 
station ha'.; since been increased to 6 berths 
w.e.f. 1.7.85 by 6 Up Slurashtra Mail. 

Linking South Delhi Colonies with DTe 
night service 

265S. SHRI ANOOP CHAND SHAH: 
WjU tbe Minister of TRANSPORT be 
pleased to state: 

(a) whether it is a fact th?t colonies 
in South Delhi like Anand Niketan, Moti 
Bagh, Nanakpura and Satya Niketan have 
been deprived of DTC night service; 

(b) if so, the reasons therefor; 

(c) whether Government propose to 
]ink t-he above-mention~d eulonies by Dle 
night service; 

(d) if so, details thereof; and 

(e) whether Government propose to 
extend the service of 062 from Malai 
Mandir to Dhaula Kuan so that the above 
colon; es are connect ed by DTC night 
service? 

THE MINISTER OF TRANSPORT 
(SHRI 8ANSI I.AL): (u) & (b) The DTC 
has introduced only a snlall Dumber of 
night services in the city. It has been found 
that there is generally a very poor patro-
nisation of night services. These have not 
yet been extended to various colonies of 
the city including colonies in South Delhi 
Jike Anand Niketan, Moti Bash, Nanakpura 
and Satya Niketan. 

(c) to (e) No such proposal is under 
consideration of the D.T.C. 

Security Arrangements at Airports 

2656. PROF. RAMKRISHNA MORE: 
SHRI Y ASHW ANT RAO 
GADAKH PATIL : 

Will tbe Minister of TRANSPORT be 
pleased to state : 

(a) whether there' have been any 
cases of, unauthorised .,persons hook-
wiDkinJ the security a~d walkio,' to the 

aircraft and into the restricted areas 
during the last one year 

(b) if so, t he number of such cases 
till date and the names of.the airports; 

(c) the steps taken by Government to 
review the existing security arrangements 
at the verious airports in tbe country to. 
remove the deficiencies ; if any ; and . 

(d) the action taken by Government 
for the laxity in the security arrangements 
enabl ing intrusion in the restricted areas? 

THE MINISTER OF STATE IN mE' 
DEPARTMENT OF CIVIL AVIATJON 
(SHRI JAGDISH TYTLER) : (a) & (b) 
Yes, Sir. There have been eight cases 
of unauthorised entry into the restricted 
areas during the last one year (From 
1.12.84 to 30.11.85) at various airports 
as under: 

(i) Delhi 

(ii) Bombay 

(i ii) Calcutta 

-3 

-3 

-2 

(c) Security measures at airports are 
constant]y reviewed. All entry points into 
the operational area are guarded by 
airport security staff, and access of 
employees to operational area is restricted 
with reference to their Photo Identity 
Cards/passes. at the entry gate. Airport 
administration has been asked to provide 
perimet er wall/fencing of prescribed 
specification. Perimeter patrolling at the 
international airports has been strengthe-
ned. On the job training is imparted to 
the Airport Police Seculity personnel to 
improve their operational efficiency. 

(d) . Prompt action under rules was 
taken against Police Officers fOUbd res-
ponsible for laxity in security arranre. 
ments. 

Creation of National Serety Fund. Safety 
CO~DCnS and D~rectorates of Roa.·' 

. Safety 

26S7.· SHRI MANIK REDDY: Will 
the Minister of TRANSPORT be pleased 
to state : 
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(a) whether the Committee on Road 
Safety has recommended creation of 
National Safety Fund; 

(b) if so, tbe details thereof and 
details of operation of this fUDd ; 

(c) whether Safety Councils and 
Directorates of Road Safety have also 
been created at the Centre and the States ; 
and 

(d) if so, deta ils thereof? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) Recommendation regarding crea-
tion of Road Safety Fund bas not been 
accepted. 

(c) & (d) The Committee's recommen. 
dation for creation of elaborate adminis-
trative apparatus has Dot 1?een accept ed. 
It bas been beld that better safety stan-
dards can be attained by improvements in 
the existing syst ems and setting up of 
road safety ce))s at Central, State and 
district le,els to ensure implementation. 
The State Governments/Union Territory 
Administrations have been advised 
accordingly • 

Air Link Between Bangalore State 
Capitals and Historical Places 

2658. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAlt Will 
tbe Minister of TRANSPORT be please d 
to state : 

(a) whether Government have a pro-
poul to provide air link between tbe 
State Capitals and places of historical 
importanc~ in tbe respective States; 

(b) if so, the places identified in 
different States for tbis purpose; 

(c) wb et her State Government of 
ltarnataka bas su_sted to tbe Central 
Government to provide air link between 
Balilalore and some historical places in 
tbat Stat" to attract tOuri6tS ; 

(d) if 10, the .t.pe takeD by tlae 

Centre to implement the suaestions 
given by Karnataka Government in tbis " 
regard; and 

(e) tbe details thereof ? 

THE M[NISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e) Vayudoot bas already 
provided air services from BangaJore to 
Bellary and M)sore. Raichur and HubH 
are the other stations in tbe State of 
Kamataka which proposed to be air-
)jnked during tbe year 1985.86 subject 
to availability of infrastructure and econo-
mic viability of operations. 

Monitoring Cell for Metro Railway. 
Calcutta 

2659. SHRI AMAL DATTA: Will 
tb e Minist er of TR ANSPOR T be pl eased 
to state : 

(a) whether any monitoring cell for 
metro Railway construction work !tt 
Calcutta has been constituted; 

(b) if so, the composition of the cell 
and to whom does it report; 

(c) whether the cell bas found any 
slippages, if so, details of such report; 

(d) what effort, if any were made 
to eliminate the slippages; and 

(e) whether such efforts have (aHed, 
if so, what are tbe reasona ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) .Yel, 
Sir. 

(b) The monitoriDl of Calcutta Metro 
Project is beinl done by tbe DepartmeDt 
of Railways, where a separate Direc-
torate for Mctropo IUan TraDsport is fun-
clioDin, (or thi. purpo.. ..' 1 .. '/ 
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(c) Yes, Sir. There has been slippages 
of about 2 months in the works on Es-
plnande-Tol1yg'Jnj section, on account of 
labour problems faced by the Contrac. 
tors. 

(d) & (e) Tbe matter ba~ been prom-
ptly taken up with the contractors to 
prevent recurrence of such delays. The 
monitoring hlS .also been further streng-
thened. 

Priorities in Indian A ir lines Booking 

2660. SHRI A \tAL DATf A : Will 
the Minisier of TRANSPORT be pleased 
to state: 

(a) the rule:; and instructions to the 
Indian Airlines booking staff' regarding 
giving priority t.) certa in ca tcgori es of 
people; 

(b) details in respect efall casesand 
routes; and 

(c) what category of priority is given 
to Members of Parliament and Members 
or Legislative Assemblies in economy and 
executive classes respectively ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and (b) 
Booking on all Indian Airhnes flights is 
done on first-corne-tirst served basis. 
Priority over the wait-list passenger~ is, 
however, given to' VIPs and cases per-
taining to extreme emergency and re-
quests received in the context of security. 

(c) Requests received from the Mem-
bers of Parliament are placed on top of 
the wait-list and confirmed seats are ofTer-
ed again'lt cancellations. 

SC/ST Officers in Indian Airlines and 
Air India 

2661. SHRI ANADI CHARAN DAS : 
.Will the Minist er 0 f TRANSPORT be 
pleased to state : 

(8) tota 1 number of officeIs, at hiaher 
ManagrmeDt ) evel in Indian Airlin es and. 
Air India al on 30th September, 1985 ; 

(b) the nombet of' Sch'edtiled - Castes 
and Scheduled Tribes amongst them; 
and 

(c) what effort~ are being made '''' 
Government to increase the representa. 
tion of SC/ST empJoyees at higb er manage-
ment level? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b) 
As on 30tn September, 1985 the total 
number of officers at h ;gher Management 
1 ev el in Indian Airlines and Air ,India 
was 398 and 1295 respectively. The 
number of Schedul ed Castes and Schedu. 
led Tribes officers at this level was aa 
l.lnder :-

Indian 
Airlines 

Air India 

Scheduled Scheduled 
c~ st es Tribes 
-----~-- ..... .--.-

10 

56 

1 

8 

There is no reservation for the posts 
at the Higher Management level. The 
Government, howover, ensures that even 
here the candidates b eJonging to tbe 
Scheduled Caste/Scheduled Tribes are 
considered on the relaxed standards and 
are not discriminated against. 

Scheduled Castes/Scheduled Tribes Air 
Hostesses in Indian Airlines 

2662. SHRI ANADI CHAR AN 
DAS: Will the Minister of TRANSPORT 
be pleased to state: 

(a) the total number of -Hostesses In 
Indian Airlines; 

(b) the number of Sch,edQle~ Castes 
and Scheduled Tribes amongst them; 
and 

( c) the reasons EO r·> shortfall if any and 
steps Government propose to take to 
increase the Iepre~entation of Scheduled 
Castes/Schedul ed Trites - Air Hoste~ses in 
Indian Airlines? 
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THE MINISTER 0' STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) As on 
15.11.85 there are 534 Air Hostesses in 
IndIan Airlines. 

(b) The number of Air Host eases 
beloDling to Scheduled Castes and Sche. 
duled Tribes is lOS aod 39 respectively. 

(c) There is no shortfal1. 

r Translation] 

Target Ffxed for I'lrr·gation In Seveatb 
Plan 

2663. SHRI VILAS MUTTEMWAR: 
SHRI MOHANBHAI PATEL: 
SHRt AMARSJNH RATHAWA: 
PROF, CHANDRA BHANU 
DEVJ: 
SHaI ANAND SINGH : 
SHRI R.M. BHOTE : 
DR. KRUP!\SINDHU 8HOl : 

Will the Minister of WATER RESO-
UR CES be p) eased to state : 

(a) tbe tarlet fixed for irrigation in 
the Seventh Five Year PJan as alainst tbe 
target set ;n tbe Sixth Five Year Plan, 
State. wise; 

(b) the extent to which the taraet 
has been acbieved so faf and the details 
thereof ;. and 

(c) the details of the steps being taken 
to achieve the targates in the Seventh 
Five Year Plan ? 

THE MINISTER OF WATER RESO. 
URCES (SHRI B. SHANKARANAND): 
<a) & (\l) A statement is given below. 

(c) The State Governments have been 
advised to provide adequate fonds to on-
going irrigation projects wbi ch are in aD 

advanced stale of completion and are 
capable of yielding benefits in the Seventb 
Plan, to achieve the tarlets. 

itatemeDt 

Name of tbe State 

1. Andbra Pradesb 

2. Assam 

S. Bihar 

4. GuJarat 

5. Haryana 

6. Hi macbal Pradesh 

7. Jammu" ltaahmir 

8. Kamtaka 

9. Kerall 

Target for 
VI PlaD 

1980-85 

870 

226 

1680 

453 

2'8 

28 

65 

"115 

303 

('000 Ra.) 

Target for Anticipated Achie-
VII Plan vemen t durlnl VI 
1985·90 Plan (1980.85 

933 686.6 

260 143.0 

1455 1514 

54'1 477 

369 290 

20 26 

67 56 

464 308.4 

280 186 
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1 2 3 4 

10. Madbya Pradesh 1033 1080 802 

1 J. Maharashtra 855 745 830 

12. Manipur 61 39.5 49.8 

13. Meghalaya 15 14.0 10.8 
14. Naga]and 10 12.0 8.5 

IS. Orissa 660 '106.0 537 

16. Punjab 410 404 413 

17. Rajast han 482 570 452 

18. Sikkim 8 8 5.1 

19. Tamilnadu 233 133 128.4 

20. Tripura 13 35 19.6 

21. Uttar Pradesh 4550 4237 3934 

22. West Bengal 687 470 343 
--------- _-------

Total States 13675 12848.5 11220.2 
Union Territories 66 33 43 ------._._.__.__- ---
GRAND TOTAL 13741 12881.5 11263.2 

--,__.--~---~--~-

[English] 

New Dredger for Paradip Port 

2654. SHRI CHINfAMANI JENA: 
Will the MtnLiter of TRANSPOll. r be 
pleased to state : 

(a) whether the IDliotenaoce dredging 
of the basin and a pproach channel of 
Paradip Port is being managed with a 
hired dredger at heavy cbarges ; 

(b) if so, what are the annual hire 
charges; 

(c) whether the Chairman, Paradip 
Port Trust has approached Union Govern-
mont to provide a new dredger to the 
Port; and 

Cd) if so, tho action taken thereon 
and wh~n tu;: n~w dredjer is likely to be 
providod t'1 the Parlwp Port? 

THB MINISTER. OF TRANSPORT' 
(SHR.I BANSI LAL): (a) All Mainte-
nance of the Port is done by hiring dre. 
dgers from Dredging Corporation of India. 
As regards hire cbarges, it is stated that 
the same are fixed by Mis. Dredging 
Corporation of India keeping in view' 
capital op erating cost and return on in-
vestment made by them. 

(b) Annual hire charles of dredgers 
deployed for maintenance dredgins would 
be about Rupees Five crores. 

(c) Yes. Sir. 

Cd) The project could oat be included 
in the 7th FIve Year Plan due to COD 3" 
traint of resources. 

[TrtJlfSlatiollJ 

Repairs of National Highway No. » 
2665. SHItI VIIOY KUMAR YA. 

DAV: Will tbe Minister of r&ANSPO&t 
be ploasod to state: . 
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(a) wbe;ther National Highway No. 30 
passes through Patna ;, 

(b) if so, whether it is a fact that the 
road in villages Muner, Sherpur, Daudpur, 
Bayepur etc. is in very bad shape and it 
cause'i difficul ty in transport ; and 

(c) jf so, the action beina taken to 
repair the road ? 

THE MINISTER OF ·TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) and (c) Villages M!lner, Sherpur, 
Daudpqr, BaYJ.pur fall between Km. 152 
and 1'63 of Koe]war .. Danapur Section of 
National Hghway No. 30. Road crust in 
this reach gets d emaged due to drainage 
problem -especially during ra ins. Conse-
quent to damages by rains during 1984. 
an estimate for restoration and repairs 
amounting. to Rs. 7.067 lakhs was san-
ctione_d in March, 198 S and the repairs 
work is in progress. Our ing the current 
year afso damages to road surfaces of 
National Rigbway 30 have been report ed 
in stretches be~ween km. ISO and 165.2. 
Estimate for restoration of these damages 
bas been received from the ~tate P.W.D. 
and is under examinati on. 

_ This portion oCNational Highway 30 
'_ ,is also being strengthened in stages. 

[English] 

~jse in Salaries of Community Health 
Guides 

2666. SHRI INDRAJIT GUPTA: 
Will the Min;ster of HEALTH AND 
FAMILY W,ELFARE be pleased to state: 
(a) whether it is a fact that Commun ity 
Health Guides are paid only Rs. 50/- per 
month and the payment is also irregular; 
and 

(b) if so, whether in view of the steep 
rise in cost of liv iog the ir salaries will be 
increased? 

THE DEPUTY MINISTER IN THE 
DBPARTMENT:OF FAMILY WELFARE 
~HRI & KRISHNA KUMAR) : (a) The 
Vi lJ a& eB H ea Itb Quid OS ar e Ji"D Rt. 

so.oo per month as honorarium. The 
State/UT Governments have been reques-
ted to pay the honorarium to the Village 
Health Guides per month tbroUlh the 
Money Order, Crossed Cheque or Crossed 
Postal Order and also through the Village 
Panchayat/VilJage Health Committee. 

(b) There is no proposal under consi .. 
dration of the Government to increase 
the rate of honorarium. 

Smuggling out of Antiqoes from India 

2667. SHRI S.M" BHATTAM: Will 
the Minister of HUMAN RESOURCE 
DEVELOPrvIENT be pleased to ~tate : 

(a) whetherit is a fact that a recent 
United Nations Scientific Cultural Organi-
sation Report stated that more than 
70,000 antiques have been smuggled out 
of India during the last ten years; and 

(b) whether the Antiquity and Art 
Treasures Act, 1972 is intended to be 
amended so as to plug several lacunae in 
order to effectively deal with the smu-
gglers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHI LA RO-
Hf\TGl) : (a) The Archaeological Survey 
of India has no knowledge of any recent 
UNESCO report mentioning smuggling of 
70,QOO antiquities out of India during the 
last ten years. 

(b) The matter is under con~jderatioD. 

Out-turn of Ayurvedic Graduates and their 
Employment 

2668. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

WiJl the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) number of unemployed Ayurvedic 
graduates in each of tbe last three years 
and at present and the reasons of their 
being without pJ'oper employment; 

(b) thoir annual out·turn from Ayur. 
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, vedic colleges and the 8t epS being taken to 
make them more absorbable; 

(c) what are the drawbacks that an 
Ayurvedic graduate suffers from when com-
pared to an Allopathic graduate, all other 
factors being the same; and 

'(d) whether there is any proposal to 
lessen the drawbacks? 

THE DEPUTY MINISTER IN THE 
DEPART1\-fENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) As 
per information available, at the end of 
198 1 , 1 98 2 and 1 9 83, 5962, 6 7 2 1 an d 
6874 graduates in Ayurveda respectively 
were on the live Registers of the Employ-
ment Exchanges in India. 

(b) As per information available, the 
out-turn of graduates from Ayurvedic col-
leges every year is approximately 2000 
per annum. The professionally qualified 
graduates have severa] avenues open to 
them including private practice, service In 
Governmental and non-Governmental orga-
nisations etc. 

(c) and (d) Each system of nledicine 
has its own merits and demerits. Employ-
ments of personnel and service condition in 
the public sector are based on various 
criteria and recomnlendations of Pay Com-
missions etc., who keep in view alJ the rele-
vant factors in determining pay scales and 
tervice conditions. 

Use and Experiment of Anti-Malaria Va". 
cines Developed by American Scientists 

2669. SHRI SRIBALLAV PANI .. 
GRAHl: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government's attention has 
been _ drawn to the 'Times of India' dated 
27 October, 1985 that it has been decided 
to import an anti-Malaria Vaccine deve-
loped by an American Scient ist ; and 

(b) it so, -the details regarding its use 
and e~periments, jf an), JT\A,de by Indian 
Kioatiats 1 

THE DEPUTY MINISTER IN THE 
DEPARTMENf OF FAMILY WELFARE 
lSHRI S. KRISHNA KUMAR): (a) and 
(b) The GOvernment have seen the ~ubject 
news item. According to the information 
available, some scientists of the New York 
University Medical Centre have deve10ped 
malaria vaccine against the Sporozoite stage 
of tbe malaria parasite; Its clinical trials 
on human being are understood to be 
carried out in thre e phases. Phase I trials 
are contemplated by the end of early 1986. 
Since the vaccin e is stil1 not ready for 
clinical use, the question of its import does 
not arese. 

Ho\\'arah Bridge 

2670. DR. B.L. SHAILESH: Will the 
Minisrer of TRANSPORT be pleased to 
state : 

(a) whether his attention has been 
drawn to the news item captioned 'Howrah 
bridge is fallirg down ... ' appearing in the 
Hinduc;;tan Times, New Delhi dated 9th 
November, 1985 ; and 

(b) if so, what timely steps Government 
propose to take to save this mor..umenta 1 
bridge from d} ing ? 

THE MIl';ISTER 
(SHRI BANSI LAL) : 

OF TRANSPORT 
(a) Yes, Sir. 

(b) M/s. Rail India Technical and Eco-
nomic Ser\ ices, New DeJhi (RITES) in 
association with Central Road Research 
Institute, Consulting Engineers Limited and 
the original designer of the Bridge have 
been appointed to examine th e stability of 
the structures and suggest necessary mea-
sures. 

Increase in Goods Loading 

2671. PROF. NARAIN CHAND 
P ARASHAR: \V ill the Minister of 
TRANSPORT be pleased to state: 

(a) whether there bas been any increase 
in tbe goods loading by the Railways dur-
iDg the first half of current fioanc:ial year 
(1985-86) as compared to the correspond. 
iDa Daures for the same period lCJbt )lear; 
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(b) if so, the nature and content of 
increase in each zone; and 

(c) if not, the reasons therefor and the 
steps taken by the Railway Board and the 
Zonal Railways to show better perfor-
mance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAV1~AO SCINDIA): (a) Yes, Sir. 

(b) The loading is more as compared to 
the corresponding period last year in 
almost a11 the sectors. Zone-wise loading 
position of revenue earning trAffic is given 
be low: 

(In nlillion tonnes) 

Railway APRJL TO SEp· 
TEMBER 

1984·85 1985-86 

Central Railway 

Eastern Railway 

Northern Railway 

North East ern 
Railway 

Northeast Frontier 
Railway 

Southern Railway 

South Central 
Railway 

South Eastern 
RaHway 

Western Railway 

Total 

(c) Does not arise. 

11.39 

23.49 

8.55 

1.23 

1.64 

6.26 

10.96 

37.36 

10.21 

---
111.09 --

11.64 

25.43 

10.11 

1.32 

2.17 

6.52 

12.42 

39.75 

10.60 

--
119.96 

National Railway Users' Committees 

2672. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
l&ANSPO&T be ploasod to atato : 
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(a) whether the constitution of the 
National Railway Users' Committ ee, the 
nine Zonal Railway Users' Committees and 
the Corresponding Users' Committee's for 
the Divisions under each Zone has since 
been completed; 

(b) if so, the names of the memb.ers of 
the Committees in respect of National 
Railway Users' Committee and the Nor-
thern Railway Users' Committee and the 
Divisional Users' Committees for Ferozpur 
and Delhi Divisions; and 

(c) if not, the names of such commit-
tees among them as have been constituted, 
the likely dates by whieh the remaining 
committees would be cODst'tuted and tbe 
reasons for delay in their constitution? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAIL~'AYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) The Divisional/Zonal Railway 
Users' Consultative Committees are in tbe 
process of recoDstitutiun from 1.1-1986. 

Keodriya Sanskrit Vidyapeetbs duriq 
Seventh Plan 

2673. PROF. NARAIN CHAND 
P ARASHAR : Wi lJ the Minis t er of 
HUMAN RESOURCE OEVELOPMENI be 
pleased to state: 

(a) whether Government have decided 
to Itlpcn a number of Kendriya Sanskrit 
Vidyapeetbs in the seventh five year pJan 
for the promotion of sanskrit language and 
literature as also to provide coordination 
in the various Sanskrit PatbshaJas and 
Schools in the concerned State r~aions ; 

(b) if ao, the names of the states in 
which such, Vidyapeeths would be opened 
during the plan aod the names of tt'lose 
functioning in the country at prescnt, State-
wise; and 

(c) whether any of the Vidyapceths will 
be opened during the first year of tho' plao 
(1985.86) and the details th,roof 7 
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THB MINISTER OF STATE IN fHB 
DEPARTMENT OF EDUCATION AND 
CULTURE <SHRIMATI SUSHILA 
ROHATGI): (a) Yes Sir, while some of 
the Pathsbalas ar e affiliated

l 
for examina. 

tion purposes to the Rashtriya Sanskrit 
Sansthan, an autonomous organisation func-
tioning under this Ministry, the general 
coordination of their work is the concern of 
8tat e Governments. 

(b) The Seventh Five Year Plan inclu-
des a proposal for establishing five Ken-
driya Sanskrit Vidyapeeths. The exaet 
location of these Vidyapeeths will be deci. 
ded upon in due course. At present seven 
Kendriya Sanskrit Vidyapeeths located in 
Tirupati (Andhra Pradesh) Puri (Orissa) 
Gurvayoor (Kerala) Jaipur (Rajasthan) 
A llahabad (Uttar Pradesh) Jammu (Jammu 
and K.ashmir) and in Delhi are functioning 
under the Rasbtriya Sanskrit Sansthan. 

(c) The establishment of a K endriya 
Sanskrit Vidyapeeth at Lucknow during 
1985.86 has been approved. The Vidya· 
peeth is likely to start functioning from 
the academic session 1986·87. 

TraditioDa) Sports of Orissa 

2674. SHRI SOMNATH RATH : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether tbe Sports Authority of 
India has collected any data of traditional 
sports from Orissa, if so, what are the 
traditional sports from Orissa, if so, what 
are the traditional sports indentified ; 

(b) whether the Sports Authority of 
Orissa bas submitt ed an) report In this 
connection to the Government of India or 
Sports Authority of India; and 

(c) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DBPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL. 
FARB (SHRIMATI MARGARET ALVA) : . 
(8) The Sports Authority of India addrosscd 
sometime back the State Government of 
OrilSa with a 'fiew to obtainiDI infor. 

mation from it regarding traditional sports 
in Orissa. No response has been received 
by the Sports Authority of India from the 
State Government. 

(b) No such report has been received 
either by the Government or the Sports 
Authority of India. 

(c) Does not arise .. 

Collaboration Scbeme Proposed by Ame-
rican Association of Physicians from India 

267S. SHRIMATI BIBHA GHOSH 
GOSW AMI: Win the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
stat e : 

(a) whether Government have approved 
a collaboration scheme proposed by the 
Amer_ican Association of Physicians from 
India; and 

(b) if so, the salient features thereof? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b) Representatives of the American Indian 
Medical Association (AlMA) had intimated 
that they would like to offer the services 
of doctors of Indian origin who are on 
home leave to visit Medical CoUeges and 
other Instit:utions for giving lectures, ho]d-
ing seminarc;. and symposia and demonstra. 
ting their ski1Js. The Medical Council of 
India bas been designat~d as tbe nodal 
point for implementing the programme. 
For the year 1985, it has been decided that 
the scheme wiIJ be taken up for implemen. 
tation in the following specialities and 
Institutions :-

1. Urology 

2. CardiololY & 
Cardio-
thoracic 
Surgery 

SMS Medical College, 
Jatpur. 

(i) O.S. Medical Col. 
lege and 
(H) K.E.M. Hospital, 
Bombay. 

3. Neurology & Appol1o Hospital. 
Ncuro-Surpry Madras. 
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4. Gastro-
entr ology 

G.B. Pant Hospital, 
New Delhi. 

Family Planning Corporation 

2676. PROF. K.V. THOMAS: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is aoy proposal to 
estabHsh a Fami1y planning Corporation ; 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR).: (a). & (b) 
No such proposal is under conslderatIon. 

Formation of dam safety inspectorate 

2677. PROF· K.V. THO.\1AS : Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether there is any complain t 
regarding safety of the dams in the coun· 
try ; 

(b) if so, the ~teps taken to examine 
the safety of dams; 

(c) whether suitab1e legislations wi1J 
be made in this direction; arJd 

(d) whether an independent body like 
'Dam Safety Inspector' will be formed? 

THE MINISTER OF WATER RESOU. 
RCES (SHRI B. SHANKARANAND) : 
(a) to (d) There have been suggestions and 
complaints about dam safety from various 
quarters. As water is a State subject, 
most of the reservoirs and dams are 
owned, operated and maintained by tho 
State Govemment~ and, therefore, the 
matter bas to be discussed with the States 
to prepare tbe ground for further action. 
However, realising the importance of dam 
safety, Government of India have consti .. 
tuted a Dam Safety Organisation in the 
Central Water Commission for assisting 
the State Governments to locate cases of 
potential trouble and to recommend reme-
dial measurCi. 

Construction of Dew aIrports 

2678. SHRI SRIKANTA DAITA 
NARASIMHARAJA WADIY AR : Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whether Government have a pro .. 
posaJ to construct new airports in the 
country; 

(b) if so, the places indentified for the 
location of new airports in the state of 
Karnataka; 

(c) the time by which th e proposal is 
expected to be implemented; 

(d) the other places identified in the 
country set up new airports; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) Yes, 
Sir. 

(b) The Central Government has no 
plan (or construction of any new airport 
in the State of Karnataka. Cons tructIon 
of an airport at HubJi has~ however, been 
taken up by the Government of Karna. 
taka. 

(c) Scbedu Ie of completion of Hubli 
airport has not been intimated by the State 
Government. 

(d) Calicut, Shimla, Gangtok, Ita-
nagar, Sa1em and Tuticorin. 

(e) (i) At CaJicut-construction 
work is in progress; 

(ii) At ShimJa-site development 
work is beiDI done; and 

(iii) At other airports-sites have 
yet to be finalised/develo-
ped. 

Technical education aDd research teatres 

2679. SHRI SRIKANTA DATrA 
NARASIMHARAJA W ADJY AR : Will thc 
Minister of HUMAN RESOURCE DEVE. 
LOPMENT be pleased to state .: 
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(a) whether Government have any pro.
posal to establish more teehnlcal education
and research centres in the country during
Seventh Plan period;

(b) if so, whether the proposed Insti-
tutions will have some advanced technology
b, way of involving outside experts;

(c) if these institutions are distribut ed
regionally, the number of such centres and
the places identified in the state of Karna-
taka for this purpose; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATGJ) : (a), (b), (c) & (d) New
technical institutions are set up under the
State Plans. Some of the States have sub-
mitted proposals of new technical instlru-
tions for the approval of All India Council
for Technical Education whereas no pro-
posal has been received from the State
Government of Karnataka for the establish-
ment of technicsl institutions under their
Seventh Plan.

AI) proposals for expansion of facilities
, In the field of technical education which

are based on well-established and well-
defined needs particularly in areas of
weakness and emerging technologies are
dui, entertained and considered by the
AlI India Council for Technical Education
for approval. 'While approving the new

. technical institutions, the All India Coun-
cil for Technical Education tries to remove
the regionl imbalances to the extent possi-
bleas a matter of deliberate policy.

Flood control ontlay scbeme

2680. SHRI V. SOBHANADREES·
WARA RAO:
SmJ SUBHASH VADA V :
SHRI M. RAGHUMA REDDV:
SHRI MANIK REDDY :

Will the Minister of WATER RESOU-
'ICE be pleased to stase :

";' (a) whether flood controi outlay
,tchemes for the Seventh Plan period have
"iDce been fiDalised;
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(b) number of agencies which are

likely to be set up by the Government for
this porpose; and

(c) financial implfcation thereof?

THE MINISTER OF WATER RESOU-
RCES (SHRI B. SHANKARANAND):
(a) to (c) The outlay for flood control for
the Seventh Plan period have since been
finalised as Rs, 947.39 crores and no new
agency is likely to be set up by the
Government for this purpose.

Derailment of Delhi bound G.T. Express
near Bhopal

2681. SHRI SUBIIASH YADAV :
.SHRI DHARAMPAL SINGH
MALIK:

Will the Minister of TRANSPORT be
pleased to state:

(a) whether nine coaches of Delhi
bound G.T. Express derailed on the 28th
October, 1985 near Bhopal;

(b) if so, the estimated loss of lives
and property;

(c) the causes of the accident;

(d) whether any inquiry into the caus-
es has since been conducted; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN , THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.
The derailment took place on 27.10.1985
and not on 28.10.1985.

(b) There was no loss of life. Dama-
ge to Railway property is estimated at Rs,
10,60,0001. approximately.

(c) Tampering~with track.

(d) and (e) A Departmental Enquiry was
conducted in this case and the cause of the
accident has been determined as removal
of fish plates by unkown person (s).
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Death of MIC victims
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2682. SHRJ SUBHASH VADAV :
SHRI DHARAM PAL SINGH
MALIK:

WILL the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention
bas been drawn to the news-Item appearing
in the Hindustan Times dated Sth October,
1985 wherein it has been stated that one
MIC victim was dying almost every alter-
nate day in Bhopal;

(b) if so, the details tbereof; and

(e) what new steps are being taken by
Government to save the lives of the MIC
victims?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) & (b)
The Government are aware of the news
report. The Government of Madhya Pra-
desh have informed that there have been
deaths of persons. having history of gas
exposure.

(c) Government continue to provide
all possible help to the State Government
from within the country and as received
from foreign countries in the shape of
equipments medicines and stores.

The details of specific medical aid pro-
vided to gas-affected population are as
under :-

1. One 30 bedded hospital near Uni-
on Carbide factory with X-ray
machine, Laboratory and Blood
Analyser facilities.

2. Four Special Clinics with X-ray
machine laboratory facilities.

3. Six dispensaries with all facilities
working round the clock.

4. Special clinics for affected per-
sons in Medical College Hospital,
Maternity Hospital and 1.P. Hos-
pital.

S. One 20 bedded Eye Hospital With
the Cooperation of Royal Co.
mmonwealth Society for preven-
tion of Blindness.

The Indian Council of Medical Resear-
ch has initiated 20 research projects for
long term follow.up of population exposed
to gas.

·1
'1

I
J J

I
New treatment for heart attack case.

2683. SHRI SUBHASH YADAV :
SHRI M. RAGHUMA REDDV:
SHRI DHARAM PAL SINGH
MALIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a new treatment for heart
attack cases by dissolving the clot in the
arteries was discussed in detail at a week
long national workshop held in New Delhi
durinS the third week of September, 1985;
and ..

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
<SHRI S. KRISHNA KUMAR): (a) Yes,
Sir.

(b) Thrombolytic therapy (clot dissolv.
ing treatment, marks a significant advance
in the treatment of acute heart attack
since the advent of coronary care units in
early sixties when the mortality rate (in
hospital death rate) was reduced to some
extent. There is evidence that with this
new treatment the death rate can be
reduced from 25-30% to about 80%.
More studies with coronary angiography
before and after the Thrombolyttc therapy
and late follow-up are indicated.

[Translation]

Financial assistance for family planniDg
in Gujarat

2684. SHRI C.D. GAMIT: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the family planning target set for
Gujarat in the Sixth Five Year Plan, the
extent to which this target has been achiev-
ed and the percentage thereof to the
total target; an d

(b) the amount asked for by Gujarat
Government from Central Government for
this purpose and the amount actually pro-
vided by Central Government?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) A
statement giving year-wise targets, achie-
vements and percentage achievement dur-
ing the Sixth Five Year Plan in respect of
Gujarat State is given below:

(b) The amounts asked for by Gujarat
State and the amounts released, year-wise,
during the Sixth Five Year Plan are as
under :-

Year Amount asked
for by State
Government

1980·81

J 98J-82

1982·83
1983-84

1984·85

1062.65

1096.50
2290.50
2633.45
2866.44

(Rs, in lakhs)

Amount
re leased

743.45

1152.61
J676.37
1951.72
2209.47

•
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[English)

Railway Division at Sambalpur

2685. SHRI NITYANAND MISHRA
Will the Minister of TRANSPORT be
pleased to state:

(a) when was the foundation laid for
the establishment of Railway Division at
Sambalpur in Ortssa;

(b) the steps taken thereafter for the
establishment of the said Railway Division;
and

. "

(c) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) :. (a) The
foundation for establishment of Sambalpur
Railway Division in Orissa was laid on
14.9.1984.

(b) & (c) The work of setting up of the
DiviSional Office at Sambalpur has been
sanctioned as an "out·of turn" work: during
1985.86 at an approximate cost of Rs.
4.50 crores with an outlay of Rs, 5 lakhs
during the current year. The jurisdiction of
the Division has been decided and the
requisition to State Government of Orissa
for acquisition of land is under process ..

Upper Indravati Multipurpose Project

2686. SHRI NlTYANAND MISHRA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the entire work of Upper
Indravati Multipurpose project IS expected
to be completed by the end of the Seventh
Plan;

(b) whether the execution of tbe above
project has already been delayed;

(c) if so, the main factors responsible
therefor; and

(d) the steps taken to expedite the
execution of the above project?

THE MINISTER OF WATER RE.
SOURCES (SHRI B. SHA.NKARANAND):
(a) to (d) The Upper Indrava ti Project

work will spillover into the VIII Five
Year Plan. The main factors responsible

. for the delay arc inadequacy of funds
provided by the State Government in the
Annual Plans, delays in acquisition of
land, shortage of cement, steel, skilled
labour etc. The power component of the
project has been accepted for IDA credit
and IBRD loan assistance aggr esatiog to
US $326.4 millions. Assistance is also
being rendered to the State Government in
the procurement of scarce materials-
cement and structural steel.

Talchar-Sambalpur Rail Line

2687. SHRI NITYANAND MISHRA:
Will the Minister of TRANSPORT be
pleased to state:

(a) the amount spent on the construe-
tion of Talchar-Sambalpur rail line so
far;

(b) the amount allocated in 1985-86
for the oonstructlon of the above line;
and

(c) the progress made in the construc-
tion of that line?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDJA): .\a) Rs. 3.11
crores approx. upto October, 1985.

(b) Rs. 3 crores,

(c) 2%.

Development of inland water Transport
in Orissa

2688. SHRI NITYANAND MISHRA
Will the Minister of TRANSPORT be
pleased to state:

(a) whether Government have taken
steps for the development of inland water
transport under central SChemes/centrallY
sponsored scbemes;

(b) if so, the specific steps taken in
this regard in Orissa so far;

(c) the Central assistance given to the
Indian Water Transport Directorate durin8
tbe 1aat three ),carsj and
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(d) the details thereof?

THE MINISTER OF TRANSPORT
(SHRI BANSJ LAL) : (a Yes, Sir.

(b) to (d) A scheme for construction of
lock at Mundal i weir across the river
Mahanad i, was sanctioned on 17.3.71, as
a Centrally sponsored scheme. The entire
loan assistance of Rs, 50.18 lakhs was
released to the State Government before
March, 1979. No Central assistance was,
however, given to the State Government
during the last three years.

Extension of Mahanagri/Ganga-Kaver!
Express to Patna

2689. SHRI C.P. THAKUR : Will the
Minister of TRANSPORT be pleased to
state:

(a) whether Governmant propose to
extend Mahanagri Express or Ganga-Kaveri
Express upto Patna as people of Patna do
not have any suitable rail link to South;
and

(b) if so, when this rail link would be
provided?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHA VRAO SCINDIA) : (a) No, Sir.

(b) Does not arise.

Streamlining of Reservation Office in
Andhra Pradesh

2690. SHRI T. BALA GOUD; Will
the Minister of TRANSPORT be pleased
to state :

(a) measures being taken to simplify
and reduce delays at Railway Reservation
Offices; and

(b) whether any monitoring of the
administration of stations and reservation
facllities is being done directly by Rail
Bhawan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Tho

following measures have been taken to
bring about simplification and reduce
delays at Reservation oflices:-

(j) reduction in the period of advance
reservations from 120 days to
90 days;

~

(li) imposing suitable limits on tbe
waiting lists;

OiD introduction of extended working
hours;

(iv) opening of city booking-cum-
reservation offices in interior parts
of major cities;

(v) progressive employment of elec-
tronic aids and gadgets;

(vi) A new Reservation Complex bas
been opened in Secunderabad
from 17.10.1985 with a facility
for issue of token numbers.
Passengers seeking reservations
submit their requisition forms at
earmarked counters where they
are handed over the perforated
portion of the requisition with
indication of the token number
and counter at which they would
be served. The token number are
flashed in turn at the concerned
counters through digital display.
During the intervening period, the
customers are free to attend to
other business or be seated in
chairs provided; and

(vii) computerisation of reservation
work in Delhi to begin with and
to be extended to other metro.
politan cities in phases, etc.

(b) No, Sir.

to'

New trains from Orilsa to Seconderabad

2691. SHRI SOMNATH RATH : Will
tbe Minister of TRANSPORT be pleased
to state:

).

(a) whether Government are aware or
the need to introduce a new train to
supplement the Konark Express, which run,
from Orlssa to Scwn4eraba\l;
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(b) the steps being taken to meet the
traffic r eqalr ements in the above sector;
and

(c) the detai Is of any new trains being
planned which will touch Orissa ?

THE MINISTER OF Sl'ATEJN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDlA) : (a) No, Sir.

(b) The present traffic requirements arc
adequately being met by tbe existinll
services.

(c) Does not arise.

Development of Paradip Port

2692. SHRI SOMNATH RATH :
SHRIMATI JAY ANTI PAT·
NAIK:

Will the Minister of TRANSPORT be
pleased to state the details of the schemes
proposed to be implemented during tbe
Seventb Plan for development of Paradip
Port?

THE MINISTER OF TRANSPORT
(SHRI BANSI tAL) : A statement sbowing
tbe schemes proposed to be implemented
during tbe Seventh Plan for Development
of Paradip Port is given below.

Statement

Paradip Port-Schemes In the Se"Rth
Plan

NAME OE SCHEMES

A. CONTINUING SCHEMES

1. Construction of 3rd General
Cargo Berth.

2. Construction of Fertilizer Berth.

3. Construction of CISF Comple:r.

4. Workshop Macbineries and
Buildings.

S. Hospital Facilities.

6. Seawall.

7. Replacement of Bucket Wheel
reclaimer,

8. Central Store Godown.

9. Open Stacking Yard.

J O. Fire-fighting equipment.

B. NE tN SCHEMES.

B. 0): Replacement;

1. Replacement of Cargo Handling
Equipments.

2. Replacement of Floating Crafts.

3. Stand by-passing arrangements-
Construction of Island Breakwater
& Sand Trap dredging.

B. Oi) Modernisation:

1. Improvement & Modification to
Iron Ore Berth.

2. Development of Sewerage disposal
& Drainage system.

3. Expansion of Water treatment
plant-Construction of overhead
tank and ancillary works.

4. Opening of Creek system within
Port area for effective drainage
and flood control.

S. Electrical Installation inside Port
area.

B. (Hi) : Additions:

1. Construction of Port Operation
Building inside dock area.

2. Open stacking yards.

3. A provision of essential amenities
for Cargo handling workers.

4. Construction of Central Stores
Godown.

S. Construction of Residential
Quarters for Port Employees-
A, B, C& D.

6. Construction of Roads, Culverts-
1 Bridge.

7. Providing essential facilities for
Cargo Handling & Dock Workers
in the residential area.
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8. Reclamation of ] 00 area of land
for development wor ks.

9. Providing civic amenities in the
Port township for port workers
and trade.

]0. Providing' health & education
centres inside the housing complex
for port employees.

1], Fire Service Station and Equip-
ment.

] 2. Coal Handling facilities.

Family Welfare Insurance Poliey

2693. SHRI SO\1NATH RATJ-I:
SHRIMATI JAY ANTI PAT-
NATK:
SHRI MURUDHAR MANE:

Will the Minister of HEAL T;-[ AND
FAMILY WELFARE be pleased to state:

(a) whether Government have a pro-
posal to issue free 'Family Welfare
Insurance Policy' to the newly wedded
couples in the country;

(b) if so, thc time by which this
programme will start functioning in the
country;

(c) whether Government will extend
this facility to the couples in the interior
parts of the States; and

(d) if so, the details in this regard 1

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR) : (a) to (d)
No proposal to introduce Family Welfare
Insurance Scheme has been finalised by
the Government.

[Translation]

Irregularities Committed by Railway
Service Commissions

2694. SHRI SHANT! DHARIW AL :
Will the Minister of TRANSPORT be
pleased to state :

(a) whether it is a fact that the
complaints regarding the irregularities
being committed by the Railway Service
Commissions during the course of selections
for filling Class III posts in Railway
Department are increasing;

(b) if so, whether Government have
taken any action thereon so far;

(c) if so, the details regarding the
action taken by Government on the
Complaints received by them; and

(d) if no action has been taken. the
reasons ther efor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (d) It
cannot be said thar complaints regarding
irregularities being committed by the'a
Railway Service Commissions (now known'
as Railway Recruitment Boards) during the
course of selection are on the increase.
The functioning of the Railway Recruit-
ment Beards (RRDs) are constantly under
administrative scrutiny. Procedural irregu-
larities, if any, found, are set right.
Railway Recruitment Boards have also
been told to go in for computerisation of
the recruitment process in a phased
manner. Irregularities having a vigilance
angle are investigated and appropriate
action taken against anYone found
guilty.

Renewal of raj) track in Rajaslban

2695. SHRf SHANTI DHARIWAL:
Will the Minister of TRANSPORT be
pleased to state

.. l

(a) whetber five railway zones are
functioning in Rajasthan at present;

(b) whether there is need for renewal
of most of the railway track under these
five zones for the last many years;

(c) whether it is a fact that if it is not
done in the near future any untoward
incident can take place;

(d) if !O, the zo ne-wise details regard-
ing the renewal of the railway lines
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presently being carried under the above 
mentioned zones; and 

(e) if not the reasons tberefor'? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No Sir. 
Only three zonesi.e., Western, Central and 
~ortbern RailwayS, pass through Rajas-
than. 

(b) out of a total of 5981 k.ms of 
track in Rajasthan, approximately 1103 
km of track is due ren ewa 1 ; 

(c) No Sir. Track is kept in safe 
condition and no untoward incident is 
ekpected; 

(d) and (e) Track renewal is a conti .. 
nuouS process. In 1985-86, following 
track renewal is targeted for completIon in 
Rajasthan: 

Western Railway 

Northt'rn Railway 

Total: 

303 km 

125 km 
--------

428 km 
---------

Claims Paid by Railway Department 

2696. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of TRANSPORT 
be pleased to state: 

(a) the amount of payment made 
against the claims pertaining to Railway 
Department during tbe last three years, 
with year-wise break-up; 

(b) the cause responsible for the pay-
ment of claims; 

(c) wbether the Department has con-
ductod any detailed enquiry in this 

regard' 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) The 
amount of payment made aaainst claims 
for compensation by the Railways durin. 
tbe last three year. was:" 

1982-83 

1983·84 

1'84-85 

Rs. 2,192.63 laths 

R~., 3, OS 3 .02 laths 

&8',3,302.80 laths 

(b) Claims for compensation arise on 
account cf loss of consignments tbeft 
pilferage, breakage, damage by ~et and 
delay in ~ransit etc. 

(c) NormaHy, deta iled enquiries are 
made before the claim cases are settled. 

[English] 

VaJlldoot service for Jaisalmer 

2697. SHRI VIRDHI CHANDEIl 
lAIN: WiJ 1 tbe Minister of TRANS-
PORT be pJ eased to state: 

. (a). whether laisalmer (Rajasthan) 
Whl~h IS a~ important place from the 
tourism pOInt of view, bas Dot been lin-
ked bv Vayudoot service; and 

(b) the date by which Vayudoot ser-
vice is likely to start operating from 
Iai"lmer. 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLBR): (a) and (b) 
Vayudoot have provided an air link to 
laisalmer on three days a week OD the 
co.ute Delhj-Jaipur-lodhpur-lai~aJmer 
with )~ffect from 2.10.1985. 

Loss of Life and Property due to Flood 
in Bihar 

2698. SHRI VIJOY' KUMAR YA· 
DAV: Will the Minister 0"( WATER. 
RESOURCES be pl eased to state · 

.II, ::-. • 

(a) whether it is a' (act that more 
than. balf a dozen di~trict, and thousands 
of vlllages of North Bi~~~ were affected 
by devast aring ftood~ this year ; 

(b) if so, the details thereof; 

(c) the number of [persons tilled and 
loss of property suffered' due to tiles 
floods; and' e 

(d) the action taken aDd proposed to 
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be taken by Government for permanent 
solution to this menance ? 

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND): 
(a) to (c) According to the State Govern. 
ment 16 districts covering 3751 vil1ages in 
the North Bihar were affected by heavy 
rains/floods this year. The details of the 
number of persons tilled and loss of pro-
perty reported are as under :. 

(j) No. of persons 
killed: 29 

(jj) P01)ulatioD 
affected: 40.86 lakhs. 

(iii) Cropped area 
affected: 3.645 lakhs ba. 

(iv) Value of crop 
affected: Rs. 2880.07 lakhs. 

(v) No. of bouses 
damaged: 53093 

(vi) Value of houses 
damaged: Rs. 273.07 lakhs. 

(vii) Loss of public •. 
utilities: Rs. 120.73 lakhs. 

(d) The State Government would 
continue to take short term measures by 
construction of embank'ments, draioale 
cbannels. bank protection measures etc. 
Central Water Commission has also esta-
blhhed a network of Rood forecast in" 
stat ions in the area to issue advance 
warninrs to mit;pt e ,tbe loss of human 
lives, cattle a; wen as movable proper-
ties. 

Disparity in Payment of Pro,lslon 
AlIowaaee to Floating Stair of 

I.W.T. DIrectorate 

2699. SHRt VIJOY KUMAR VA. 
DAV: WiH tbe Minister of TRA~S­
PORT be pleased to state: 

(a) whether it is a fact that the ftoa-
tiDK ataft' of Inland Water Transport 
Directorate have been aetting Provi$ion 
Allowance at tbe rate of Rs. 3/- per day 
since last 10 years; 

(b) whether ftoatios It aft" workins OD 

. ~, : 

ve!sels under tbe Fisheries Organisation 
are getting Messing AlJowance at, the 
rate of Rs. 10/. per day efi'ective from 
May. 1982 ; and 

(c) if so! whether Government· pro-
pose to enhance the rate of Provision 
AlJowance of the floating staff of the 
I.W.T. Directorate to Rs. 10/- per day 
as admissible to the floating staft' of the 
Fisheries organisation ? 

THE MINISTER OF TRANSPORT 
(SHRt BANSI LAL) : The floating staff 
of the Inland Water Transport Directorate 
is getting provision allawance at the rate 
of Rs. 3/- per day from March, 1983 OD-
wards. 

(b) Yes, Sir. 

(c) The quec;tion of increasing the 
rate of Rs. 3/· per day of Pro"ision Allo-
wance being paid to float ing Staff of the 
IWT Di rectorate, is under considerat ion. 

Flood/Water ManagEment (or Drought 
Prone Areas 

2700. SHRI VIJAY N. PATIL : Will 
the Minister of WATER RESOURCES 
be pleased to sta~e : 

(a) the pol icy towards opera tiona J 
procedure for flood management and water 
management for drought prone areas; 

(b) the policy of Government towards 
the development of river basins since most 
rivers flow througb mor e tban one State; 
and 

(c) the steps taken by Government 
for modernisation of existing irrigation 
water distribution system and for a sys-. 
tematic ~witch over to new technologies? 

THE MINISTER OF WATER RE-
SOURCES (SHaI B. SHANKARANAND): 
(a) The Policy for flood management in-
cludes structural measures like construe-
.tion of reservoirs, Hood embankment and 
drainale channels and Don-structural 
measures like flood forecastiDI and war-
ninl and flood plain zonin,. 

The policy rot drought manalOlDlnt 
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provides inter-alia, for planning of irri .. 
gation projects with relaxation of normal 
eriterial in regard to techno-economic 
viability. 

(b) The policy of the Government en 
visages sharing of waters of inter-Stat l 
rivers by· negotiations amongst the con .. 
cerned States, with assistance from tbe 
Centre wherever necessary and adjudica-
tion for resolving disput es which cannot 
be settled by negotiations. 

(c) The State Governments have 
been advised to take up modernisation of 
old irrigation system~ for efficie'lt use 
of avaHable resources. Farther, a pro-
gramme to impr ave performance of exis-
ting irrigation project:; through introduc-
tion of better operation of the distribution 
system so as to ensure equity in water 
availability to all farmers of the command 
area is also under consideration. 

Electric trains to cover DelbiiNew 
Delhi and Surrounding Colonies 

2701. SHRr VfJAY N. PATIL : Will 
tbe Minister of TRANSPORT be pleased 
to state : 

(a) whether Government have a 
proposal to start el ectric trains in order 
to cover short distances in Delhi/New 
Delhi and surrounding colonies, like 
electric suburban train$ in Bombay, Cal-
cutta and Madras ; and 

(b) if so, the time frame within 
which such trains will start funning? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No such 
proposal is under consideration. 

(b) Does not arise. 

Setting up of New 'Divisions/ZoDes 
in the CouDtry 

2702. PROF. NARAJN CHAND 
PARASHAR: \VilJ the Minister of 
TR.ANSPORT be pleased to Itate : 

(a) whether tbe Railway Reforms 
Committeo bas ·recomlllondcd ·tor Gte •• 

tion of new DiVisions/Zones for better 
administration, maintenance and opera-
tion ; 

(b) whether any of the new Divisionsl 
Zones have since been created by the 
Railways Department alongwith the 
dates from they have come into being; 
and 

(c) jf not, whether new Zones/Divi-
sions would be created during the current 
financial year ? 

THE MINISTER OF STATE IN mB 
DEPARTMENT OF RAILWAYS (SHRI 
fvlADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) No, Sir. 

[ Translation] 

Stoppage of Express Trains at l\taj-
bangarb in NortIl-Eastem Railway 

2703. SHRI KALI PRASAD PAN· 
DEY : Will the Minist~ of TRANSPORT 
be pleased to state: 

(a) whether it is a fact that on the 
loop line under North Eastern Railway 
passing through Cbbapr~Khair a-Hurbhua-
Thave there is a place near Gorakbpur 
called Majhangarh which is -a block head-
quarter and a commercial town; 

(b) if so, whether it is also a fact 
that the residents of that place have for 
long been demand ins stoppage of Ex-
presS trains passing through the place; 
and 

(c) whether Government propose to 
provide a stoppage of Bxpress' trains at 
MajhaDgarh soon? 

THE MINISTER OB STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVIlAO SCINDIA) : (a) Majhan-
garh is a block headquarter but not a com-
mercial tOWD. 

(b) No. Sir. 

(;). 'No. Sir. 
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[English] 

Closing Down of S.D.F.C. 

2704. SHRI B. V. naSAl : Will tbe 
Minister of TRANSPORT be pleas ed to 
state: 

(a) whether Government had initially 
decided to close down the Shipping Deve-
lopment Fund Committee; 

(b) whether Government have since 
revised this decision; and 

(c) if so, the reasons therefor? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) No such decision 
bas been taken as yet. 

(b) & (c) Do not arise. 

Expansion of Railway Workshop at 
Hubli 

2705. SlltRI V. S. KRISHNA IYER : 
Will the Minist er of TRANSPORT be 
pleased to state : 

(a) whether: there is any proposal 
before the railways to expand the Rail-
way Workshop at Hubli ; and 

(b) if so, the details of the expansion 
programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF' RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Hubli 
Workshop caters to the need of periodi-
cal overhaul of MG Locomoti "es, Carria-
ps and WaBons of the South·C entral 
Railway. The existing facilities being ade-
quate to deal with the workload, there is 
no proposal for expansion of the workshop 
at present. 

(b) Does not arise. 

Manufacturing of Bogies 

(a) what was the requirement ,of Rail-
way bogies in the country during 1984-
85 ; 

(b) how many bogies were manu-
, factured during that period; 

(c) is there any proposal to import 
modern designed bogies during 1985 .. 86 
and if so, the number; and 

(d) w~at action has been taken to 
manufacture more bogies in tbe country '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) A requ-
irement of,1229 coaches and 174 EMUs 
was proj ect edM 

(b) The total production of coathes 
including EMUs, coacQes for export aDd 
Metro was 1308. 

(c) A tender to import 60 coaches of 
new design has been floated during Novem-
ber 'SSe However the import is not 
likely to materialise in 1985·86. 

(d) A new coach faatory is beiDa set 
up at Kapurthala in Punjab to manu-
facture 1000 coaches/Year and capacity 
of Integral Coach Factory is being expan-
ded to 1000 coaches per year. 

Proposal to Reduce Central Capital 
Contribu tion to State Road Trans-

port Corporat~oD 

2707. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of TRANSPORT be 
pl eased to state : 

(a) whether there is any proposal to 
reduce Central Capital contribution to 
the State Road Transport CorporatioD; 
and 

(b) if so, whether it will not affect 
tbe State Road TraDsport Corporations '1 

THE MINISTER OF T&ANBPOR 1 
2706. SHRI V.S. KRISHNAIYER: (SHRI BANSI LAL): (a) & (b) Yes, Sir. 

Will the Minister of TaA~SPORT be·. ,H9~evcr, DO final view baa ~eD taken io 
pI cased to state ; this rc,ard. 
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Major aud Medium Irrigation Projects 
of Andhra Pradesh 

2108. SHRI S.M. BHATT AM: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether many major and medium' 
projects of Andhra Pradesh have not been 

cleared as yet ; and 

(b) if so, the reasons for long pen-
dency in each such case ? 

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND): 
(a) and (b) The details of Project 
Reports received from Andhra Pradesh 
Government in Central Water Commission 
for techno-economic clearance and acce-
ptance of the Plannillg are as under:· 

S. No. Name of the 
Project 

Date of Receipt Reasons for 
pendency in Central Water' 

Commission 

A. MAJOR SCHEMES 

1. 

2. 

3. 

4. 

5. 

6. 

Singur Project 

Telugu Ganga 

Srisailam Left 
Bank Canal 

Polavaram Project 

Somasila 

25.10.77 

5.12.83 

16.2.85 

12.4.83 
(Dam and Left Canal 
Report) 11.3.85 
(Right Canal Report) 

19.8.85 

Modernisation of 29.4.83 
Krisbna Delta system 

T ~cbno-ecoDomicaJly cle-
ared. Under cOl\siderat ion 
of the planning Commis-
sion. 

Techno-economic viability 
'yet to be established. 
Inter-state aspecls are to 
be resolved. Clearance 
from environmental aspects 
and clearance to forest 
area to be obtained by the 
State Governm ent, 

Comments of Central 
Water Commission sent 
to State during 4/85 to 
10/85. State Government 
is to scnd the replies. 

State Government is to 
send repli es to the com-
ments of Central Water 
Commiss ion. 

Recently recejv~d and 
under examination In 
Central Water Commis-
sion. 

State GovernmeDt is to 
send replies to tho com-
ments of Central Water 
Cotnmission. 
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1 

7. 

8. 

9. 

10. 

11. 

2 

Modernisation of 
Godavari Delta 
System 

Ye)eru 

lurala 

Pulichintala 

Vamsedbara Stage.I1 

B. MEDIUM PROJECTS 

1. Kaulunala 

2. Peddavagu 

3. ChelmeJa Valu 

. 
h 

4. Bu,gavarka 

, p. ':' "'. _ •. ,,-_.,-- ... ,_ ... -_ .• ,-_.,.:. _,_ 

bECBMBER S. 1~85 

3 

Oct. 1985 

9.S.80 

10.9.80 

14.10.85 

16.5.83 

3.9.83 

15.S.83 

29.'.85 

28.12.83 

ftritten Answers 1!6 

4 

Modified report recei~ed 
as per Central Water Com· 
mission comments under 
examination. 

State Government is to 
send repJies to Central 
Water CommissioD com· 
ments. 

Replies to comments of 
Central Water Commission 
received during 3/85 to 
10/85 are under examina-
tion in Central Wafer Corn· 
mission. 

Recently received and 
taken up for examina-
tion. 

State Government is to 
send the replies to com· 
ments of Central Water 
Commission. They have 
also to short out inter-
state aspects with Orjs~a 
Government. 

State GOvernment is re· 
quired to sort out inter 
state aspects with Mahara-
shtra and Karnataka. 

State Government is to 
send replies to comments 
of Central "'ater Com-
mission. 

State Government is to 
send the replies to the 
Central Water Commis-
sion • 

Stale Government is to 
send the replies to tho 
comments of Central 
Water Commission. They 
have a 1,0 to obtain fore.t 
clearance. 
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Cases of Acute Renal Failure In Central 
Government Hospitals in Delhi and Avall-

abilify of Dialysis Facilities 

2709. SHRI MOOL CHAND DAGA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) how many caseS of acute rena 1 
failure have been detected in the major 
Centra 1 hospitals in Delhi ; 

(bi how many of these cases are due 
to septic abort ion and diarrhoea and deby-
dration ; 

(c) how many of these hospitals have 
dialysis Units with trained staff ; 

(d) out of these cases of acute. renal 
failure bow many are able to get dialysis 
faci Jit i es ; and 

(e) what is the mortality rate of those 
cases wh ich get d i31ysis and which do not? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) 92 
c;ases of acute renal failure have been 
detected in the major Central Government 
Hospitals in Delhi viz. Dr. R.M.L. Hospi. 
tal, Safdarjang HospitaJ, Lady Hardinle 
Medical College & Associated ~ospita)s. 

(b) 10 cases onJy. 

(c) Dr. R.M.L. Hospital and Safdarjang 
Hospital have diaJ)sis Units wjth I trained 
staff. 

," (d) Dialysis facility is available to all 
referred patients where it is indicated sub-
ject to their general condition and feasibi-
lty. 

(e) There is no data available of, the 
cases treated by various units and not refer-
red for dialysis or where dialysis was Dot 
consider ed necessary in Dr" ~.~.L. lIospi· 
. tal~. However, out of 27 patients jn whom 
dial,sis was done, 18 improved. 9 out of 
16 ,vatients who were sutIeriag fr9m acllte 
or Chrosic renaL failure d.icd sabsequent1y. 
In Safdarjang Hospital the'mortalit7.l',Jte 
of cales in the dialysis unh who un4erwe~t 
dial)'li. is 5~4 % aDd mortality rate of 

those cases who did not under20 dialysis 
does not arise as all the cases were given 
dialysis. 

Construction of Roads by Private Sector 

2710. SHRI BHOLANATH SEN: 
Will the Minister of TRANSPORT be 
pJeased to state: 

(a) whether Government have drawn up 
project for construction of roa1s by private 
Sector builders; and 

(b) if so, the details thereof '1 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Yes, Sir. 

(b) The following types of schemes 
have been considered suitable for private 
sector financing: 

(i) Selected byepasses around big cities. 

(ii) New facilities such as Expressways. 

(iii) New Bridges. 

(iv) Four-Janing of two-lane sections with 
two fast Janes with tol1 fee and two 
slow Janes witbout toJI fee. 

In selecting such schemes, the following 
crit eria will have to be fulfilled :. 

(j) The new facility should not result in 
a monopoly and hence there should 
be an alternative facility available to 
the Ie neral public. 

(ii) The SOurce of funds for tbe private 
entrepreneur S Ihould be from their 
own resources and open market 
borrowings. 

(iii) The entrepreneur wil1 be aJJowed to 
.fix the tariffs according to his com-
mercial judgement subject to the 
interests of theusers being protec-
ted through tbe existence of a toll-
fee facility • 

Steps for Impro,ement and Ex,.nsio" 
Nursing Training 

2711. DR. PHULRENU GURA : Will' 
t1lc Minister of HEALTH AND FAMILY 
WELPARE be pleased to state: 
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(a) whether Government have taken 
steps for improvement and expansion of 
nursing training in the country ; 

(b) if so, the details thereof; and 

Cc) the progress made during the Sixth 
plan period? 

THE DEPUTY MINISTFR IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a), (b) & 
(c) The Government have consistently been 
taking action over the ye~rs for i~~rov~. 
ment and expansion of NursIng TraIning In 
the country. Dur,ng the Sixth Five Year 
Plan period, the number of General Nur-
sina and Midwifery Schools have increased 
from 286 to 326. Approximate1y 4000 
additional nurses were trained during that 
period as per available information. Per-
mission have been granted to certain volun-
tarY/private organisation to increase seats 
of Nursing Education. Several autonomous 
bodies like P.G.I., Chandigarh, All India 
Institute of Medical Sciences, New Delhi, 
NIMHANS, Bangalore, Central Institute of 
psychiatry, Ranchi etc. have also taken 
steps for improving the training facilities. 

UtiUsatioll of Water for Agriftll ture in 
Slkkim . 

2712. DR. G. VIJAYA RAMA RAO : 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether despito beautiful gift of 
water in Sikkim, this is not being fully 
harnessed and used for agriculture; 

(b) if so, whetber any survey has been 
made aa availability and utilisation; 

(c) whether any Plan will be made for 
'uJl utilisation over a phased period for 
the SCfenth Plan ; and 

(d) if so, details thereof? 

THB MINISTER OF WATER ItES()' 
UB.CBS -(SURf B. SHANKARAN~ND): 
(a) Irrigation schemes are planned and 
implemented by the State Governments 
themselves and the Government of Sikkim 
is barn eSBiD, the water resources for ~rri~. 
tJon purposes. 

(b) The ultimate irrigation potential of 
Sikkim as ass e~sed by the Sta t e Govern-
ment is S 0,000 ha. 

(c) &, (d) The target ror creation of 
irrigation potential during the Seventh 
P Ian period is 8000 ha. in addition to 
14000 ha. anticipated to be created upto 
the end of Sixth Plan period. 

Reservation for SCs/STs in Medical FaCIl-
Ities of Central Universities 

2713. SHRI ANADI CHARAN DAS: 
Will the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to state : 

(a) whether it is a fact that University 
Grants Commission bas now ,topped reser-
vation for Scheduled Castes and Scheduled 
Tribes in admission to post-graduate cour-
ses in Mfdical Faculties on the Central 
Universities; 

(b) if so, the reasons for not adhering 
to the provisions of the constitution and 
directives of Government on the subject; 
and 

(c) whether it "ill not affect adversely 
the Scheduled Castes and Scbeduled 
Tribes? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA. 
TOI): (a) No, Sir. 

(b) & (c) Do not arise. 

Denial of promotions to Scbed.led Castel 
Stbedaled Tribes Officers in India. Alr-

linea 

2714. SHRI ANADI CHARAN DAS : 
Will the Mini.ter of TRANSPORT be plea-
sed to state : 

(a) whether it is a ract tbat in Indian 
Airlines Corporation a large numbcr of 
officers belonging to Scheduled Castes and 
Scheduled Tribes bave been denied promo-
tions and have ever been superseded by 
acncral candidates junior to them ; 

.' . (b) if 10, the reason. for vio JalioD of 
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directive of Government on reservation in
promotion;

,., (c) whether specialised training wa.s
Imparted to these Scheduled caste/Schedu-
led Tribe employees to enable them to
raise their standard as provided under the
reservation rules; if .not, the reasons
therefor ; and

; (d) whether permission of competent
authorities was obtained before de-reserva-
tion of posts reserved for Scheduled Castes
and Scbeduled Tribes?

THE MINISTER OF. STATE iN THE
DEPARTMENT OF CIVIL AVIATION
SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

(c) Scheduled Castes and Scheduled
Tribes candidates are nominated to the
training courses conducted by Indian Air-
Ilnes,

(d) Yes, Sir.

New Trains ill GuJarat

, 2715. SHRI RANJIT SINGH GA~K-
WAD: Will the Mininster of TRANS-
PORT be pleased to state :

(a) whether introduction of any n.,w
trains between Ahmedabad and Bombay,
Ahmedabad-Baroda and Baroda-Surat, on
the Westem Railway or expansion of the
existing line capacity on the sector is plan-
ned during the Seventh Five Year Plan
period;

(b) if so, the outlay for the Seventh
Five Vear Plan for improvement or augmen-
tation of Railway amenities and 8xPllnsion
of line capacity in Gujarat. '

(c) whether the outlay is adequate to
lDCot the requirement of on-going projects
that arc included in the plan; and

(d) if 80, details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHA VRAO SCINDIA): (a) Introduc-

tion of new trains has 'not been speCifj'caIlY'
Included .in the Seventh Plan. However,
line capaci~Y.,ipputs required' for the" pro-
jected growth of passenger and freight tra-
ffic hav,,; beep, Provided for. !\' 1

(b) Allocation of funds: for railway
works is not made statewise. The total
outlay for traffic facility works, user's and
staff amenities ere, during the Seventh Plan
is Rs. 1475 crores.

(c) & (d) There is a constraint On
resources available for meeting the develop-
mental needs of Indian Railways. Schemes
included in the 7th Plan have been restric-
ted to match the available resources, and
new starts necessarily have been kept. to a
minimum.

[Translation)

Conversion of Aunrfhar-Chbapra Rail "'in~
into B,G.

2716. SHRI JAGANNATH CHOU-
DHAkY: Will the Minister of TRANS-
PORT be pleased to state:

(a) whether Government have under

consideration a proposal 10 convert Aunri-
har-Chhapra metre gauge line via Ballia
Junction into broad gauge line; and

(b) if so, the details in this regard tm,d
whether any survey has been conducted by
the department in tl1ls conne<;.tioq1. .'

THE MINISTER OF STATE IN THE

DEPARTMENT OF RAILWAYS (SHRI
MADHA VRAO SCINDJA): . (a) and (b!)

Survey for conversion of Varanai-Aunrihar ,
Bailia.Chhapril metre ga]Jge,!;~e~tjpr;.'lnto
broad gauge was carried out in':1980. The

project was not found to be financially
r emuneratlve. On Varan&!-Auntihar

section a prarlleJ BG }in~ is being provi-
ded as part of conversion ofVaTfjnasiJlhatlli
M.G. section into B.G. There is no propo-
sal, for conversion of Aunrihar-Chhapra
M.G.section into B.G •.• at preseDt.
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Am oaat Spent and Proposed for tacreas-
log the Draft of Hoogbly River 

2717. SHRI SATYAGOPA~ MISRA: 
Will tbe Minister of TRANSPORT be plea-
led to stat e : 

(a) the amount spent during the Sixtb 
Plan period for increasing the draft of the 
Hooghly river in order to save the CuI· 
cutta and Haldia ports and the results 
tber eof ; and 

(b) the proposed amount which will be 
spent fQr this purpose duriog !he Seven~h 
Plan period and the programme thereto In 
details? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL)·: (a) During the 
Sixth Plan period (1980·85), a total amount 
of Rs. 13.44 crores was spent for increas-
ing the draft of the Hooghly R iv er. Out of 
this, &s.8.43 crores was spent OD Bhaaira-
tbi Hoogb\, River Traininl Works and 
Rs. S.OI crores was spent on Comprehen-
sive Scheme relating to improvement of 
draft in the Hoogbly Estuary. The Il iver 
TraininJ Works in the Bhagirathi Hoogbly 
have since been completed. These works 
alongwith upland discharge have st3biJised 
the mean navigable de\)tbs over tbe bars 
.and crossinI' between Calcutta and Moya-
pur. The navigation track at certain por-
tions have shown improvement in depths. 

(b) During 7th Five Year Plan period 
(1985.90), an outlay of Rs. 30 crores bas 
been provided for execution of aforesaid 
comprehensive scheme. The Propramme 
includes construction' of Guide Wall., Bank 
Protection Works, Capital Drcdginl ovcr 
Balari Bar, Shore Disposal TerminaJ, Pro-
curement of additional Tup and Na vip-
tional Aids and Instrumentation for collec. 
tioD, of data. 

" ..... fettiYal of ICleaceu fa CJaleago 

2118. SHltI P.M. SAl'EED : Win tile 
Minisier of BUMANR.ESOURCB8 DEVE. 
LOP .. ~ENT be pleaaed to atate : 

(a) the hi.bli.hta of tbe "India A Pea-
'ivai of ScieDCe~~ coaducted 1D CbioaSOi 

(b) whether this exhibition is beiDI 
taken to other pJaces in U.S.A. if so, the 
details of the proaramme, \\'ith D4mes of 
the places where it is proposed to be 
shown; and 

(c) the benefits being de rived for the 
country? 

. THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA. 
TOI) : (a) The exhibition was made up of 
three interlink ed sections on : (1) the 
evolution of sci entifie concepts and 
theories: (2) the evoluation of tools, 
techniques and technologies in a wide 
variety of areas; and (3) the (ace of 
modern India, depicting some of the post. 
independence efforts and achievements. 
The objecrs on show comprised archaeo)o-
gcial finds, historiea J art efacts, working 
and/or animated models, interactive and 
participatory ebxibits, Ji\'e d emonstrafionl 
sUpported by two .. dimensiona] visuals and 
graphics. 

(b) The exhibition is currently being 
shown at Los AngeJes. It is slated to ,0 
to Portland (Oregon) from March 1 to 
May 31, 1986, SeattJe (Washington) from 
July I to October 31, - 1986, Charlotte 
(North Carolina) from Decembr JS, 
1986 to March 15, 1987 and to Boston 
(Massachusetts) from May 1 to August 2 
1987. ' 

(c) The most important bene6t bas 
been the awarness created abroad about 
India's efforts to harness science aDd 
tcehnotOlY for its all round development 
in a self-reliant manner .. 

Replacement of Fokker Friendship Pia •• 

2719. SHR! {NORAJIT GUPTA': 
Will the Minister of TRANSPORT be 
pleascd to state : 

(a) wbetb er it is proposed to grad 0.11, 
discontinue Fokker Friendship services 
Irom Dum Dum Airport; 

(b) if 80, what type of aircraft will 
replace the fotten in order to maintain 
tbe lervlces between Calcutta and the 
North Elltcl'D relioD; 
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Cc) whether the proposed new aircraft 
for this .sector will be based and maintain-
ed at Dum. Dum airport; and 

(d) if not, what will be the future of 
this airport? 

THE MINISTER OF STATE IN TH·E 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER) : (a) No, Sir. 

(b), (c) and (d) Do not arise. 

Air crash at Jabalpur Aerodrome 

2720. SHRI M. L. JHIKRAM: Will 
the Minister of TRANSPORT be pi eased 
to state : 

(a) whether any air crash took place 
at Jabalpur aerodrome on 12th September, 
1985 and jf so, the details regarding the 
loss caused th ereby; 

(b) whether the main cause of the 
crash was some d erect in the plane or in 
the airstrip; and 

(c) whether the airstrip of Jabalpur 
aerodrome is complete and fit in accor-
danee with the aviation rules and if not, 
the time by which Government will make 

. up the deficiency? 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) There 
was no air crash at Jabalpur aerodrome on 
12th September, 1985. However, an 
incident of tyre.bur~t took place. 

(b) The cause of tyre-burst is beiDl 
investiaated. 

(c) The airstrip at Jabalpur is comp-
lete. Howevar, routine re;;urfacing is 
beiDa done which is likely to be comple-
ted in a few months. 

Direct Flight from Jabalpur to Delhi 

2721. ~HRI M.L. JHIKRAM : Will 
the Minister of lRANSPORT be plealed 
to state: 

(a) wbcl.ber it is proposed to provide a 
4itKt ftiab t from Jabalpur to Delhi. ad 

(b) if so, by what time? 

THE MINISTER OF ST A TB IN THE 
DEPAR1MENT OF CIVIL AVIAfION 
(SHRI JAODISH TYTLER) : (a) No, Sir. 

(b) Does Dot arise. 

Holding up of major irrigation projects 

2122~ SHRI AMARSINH RATHAWA: 
Will tbe Minister of WATER RESOU-
RCES be pl~ascd to state : 

(a) whether it is a fact that the cons-
truction work of some major irrigation 
projects lias been held up; 

(b) if so, the details thereof and the 
main rea'SODS thereof; and 

(c) what steps are being taken by the 
Government to comp) ete these projects 
within the time limit? 

THE MINISTER OF WATER RESOU. 
RCES (SHRI B. SHANKARANAND): 
(a) to (c) There are many major irriga tion 
projects which are making slow progress 
because of inadequate provision of funds, 
non availability of scarc;e material, land 
acquisition problems eto. Irrigation being 
a State subject irrigation projects are 
planned and implemented by the State 
Governments. The State Governments 
hav\~ been advised to give priority to the 
completion of ~ngoing projects. 

UDeeODODlie Railway Liael 

2723. PROF. P.l. KURIEN : Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) what is tbe ~tate·w ise break-up of 
uneconomic Railway lines existing at pre-
sont as also tho total loss suffer ed annua 1-
lyon aCaJuot of tbis; au d 

(b) whether Government pro poso to 
cl os e such rou t es aradualJy? 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) A state-
ment sbowlq th State-wilo. '. break -up of 
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. " the Uneconomic branch lines during 

1983-84 is given below. Total loss suffe-
red 'on these uneccnomic branch lines 
during the same period was about Ra. 61 
croreS. 

, 
(b) No. Sir; it will not be practicable 

to close down all the uneconomic lines • 
. Closure of such lines will, bBWever, be 
considered individually on merits from, 
time to time, as liitberto; and' iii the light 
of the rectJmmendations" of tbe Railway 
Refonns Committee for closure of tbose 
line~ where adequate alternative road 
transport facilities exist. 

Statement 

Andhra Prad esh 

1. ]anakampet~Bodhan 

2. Naupada In. --Gunnpur (in part, also 
passes through Orissa) 

3. Bobbili-Salur 

AlSam 

4. SimaJuguri 1.1.-Nagjnimora 
I . 

s. Mokum In.-Dangan 

6. Simaluguri Ja.,....Morauat 

7. Ledo-Lekbapani 

8. Mariani In.--N eamati 

9. Ranga para North-~ejpur 

10. Baraigram In.-DulI8vacberra 
• 11 •. Fakir.sram In.-Dbubri 

12. Karimlanj In.-Mabi·shasan 

Bihar 

13. Bakhti),srpur Jo.-Rajpur 

14. Banmankhi In.-Behariganj 

IS. Sabebpur Kamal Jo.-Munghyrgbat 

16. Sakri Jo.-Jtynagar 

" '17. Narkatiqanj Ja.-Bbitu Thori 

18. Narkatilaani In.-Bagaba 
' .. t_. 'I)atoDda--MabaraJlaaJ 

20. Katihar In.-Kumedpur (iD part. 
also passes through West BeopU 

21. Katihar In. - Maniharighat 

22. Katihar In.-Jogbaoj 

23. PuruHa In.-KotsbiJa-Ranchi-
Lohardaga (in part; also passes 
through West Bengal) 

24. Tata-Badampahar 

25. Tinpahar-Rajmahal 

26. Bba,alpur-Mandar HiIJ 

27. Hatia-Na,gaon 

Gujrat 

28. Chbuchapura Jo.-TenthaJa 

29. Kosamba-Umarpada 

30. Jhagadiya-Netraoj 

31. Choranda In.-Moti Kor al 

32. Samni In.-Dahej 

33. Godhra In.-Lunavada 

34. PipJod-Devgadb Bariya 

35. Dabboi In.-Timba Road 

36. Jora warnagar In.-SayaJa 

37. Broach-Jambusar-lC.avi 

38. Champaner-Shivrajpur Pani Mines 

39. Chhota Udepur-Jambusar In. 

40 . Ank1 e6hwar-Rajpipla 

41. Chandod-Malsar 

42. Kunkavav-Derdi 

43. Mehsana-Taranga Hill 

44. Anand-Cambay 

45. Nadiad In.-Kapadvauj 

46. Billimora In.-Wagbai 

47. Morv i-Tank ara 

48. Namad Jo.-JJbadraa 
49. Morvi-GbaDtila 

SO. BbavDqar-Talaja ..... Mahu.,. Ja. 
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51. Tban-Cbotila 

52. Botad In. -Jasdan 

53. Gandhidham-New Kaodla 
54. Prachi Road Jo.- Kodinar 

SSt Talala In.-Delvada 

56. Himmatnagar-Khed-Brahma 

57. Hadmatiya-Jodiya 

58. Niogala In.-Godhada-
Swaminarayan 

59. Khambhaliya-Salaya 

60. Chanasma-Jn.-Harij 

61. Sihor-Palitana 

62. Dungar In.-Victor 

63. ShapW' In. -Sardiya 

64. Kunkavav In.-Bagasara 

65. Boriavivadta I-Swaminarayan 

Raryana 

66. Rohtak-Gohana 

67. Garhi-Harsaru In. -Farukhnagar 

Himanchal Pradesh 

68. Kalka-S imJa 

69. Patbankot-Joginder Nagar (in' part, 
also passes througb Punjab). 

Kamataka 

70. BaDlalore City-Bangarapet 

71. Chikjajur In.-Chitradurg 

72. Nanjangud-Chamarajnaaar 

73. Salara -Talaluppa 

74. BeJJary-Rayadurl 

75. Hospct-Kottur 

Keral. 

'I. Sboranur--Nllambur 

Madhya Pradesh 

77. Gwalior-Sheopur-Kalan 

78. Gwalior-Bhind 

79. Raipur-Dbamtari 

M aharashtra 

80. Panvel-Apta 

81. Pacho ra-Jamner 

82. Miraj-Kurduwadi-Datur 

83. Satpura Railways 

84. Panvel- Uran 

85. Neral-Matheran 

86. Mudkhed-Adilabad (in part. also 
passes througb Andhra Pradesh) 

Orissa 

87. Rupsa-Talbund 

88. Kottavalasa-Kirandul (in part, also 
passes through Andhra Pradesh & 
l\fadhya Prad esh) 

89. Sambalpur-Titlagarb 

90. Cuttack-Paradeep 

91. Bondamunda-NaU!aon-Pumapani 

Punjab 

92. Batala-Qadian 

93. Verka-Dera-Baba Nanak 

94~ Amritsar-Attari 

9S. Phagwara-Jaijon Doaba 

Rajasthan 

96. Dholpur-Tantpur-Sirmutra 

97. P ipae Road-DBara 

98. Samdari-MuDnabao 

99. BaJotra- Pachpadra 

100. !lai"a Bagb-Potharan 

JOJ. Merta Road-Merta City 

102. Ilattanprh-Sardar ShaJu: 



103. Pokharan-Jaisalmer 

104. Sanganer Town-Toda Raisingb 

lOS. Mavli In.-Barisadr i 

Tamil Nadu 

106. Mettupalaiyam-Udagamandalam 

107. Madurai-Bodinayaknur 

108. Nidamangalam-Mannargudi 

109. Mayuram-Tarangambadi 

110. Thiruthuraipoondi-point Ca lemer e 

111. Tirunelveli-Tiruchendur 

112. Villupuram-Pondicberry (ill part, 
also passes through Pondicherry) 

113. P era 1 am-Karaikka 1 

Uttar Pradesh 

114. Ait-KoDCh 

115. Dildarnagar-Tarighat 

116. Barhan-Etah 

117. Matbura-Vrindaban 

118. Madhosingh-Chilh 

119. Kaptanganj--Chitaun i 

120. S~dempur-Barhajbazar 

121. Mankapur-Ka tra 

122. Indara-Dohrigbat 

123. Gain.at i-J arwa 

124. Dudwa-Chandan Chauki 

125. Dudwa-Gauriphanta· 

126. Sbahbaznasar--]{oruganj 

127. Kashipur-Ramnasar 

128. Mandhana -Brahmavart 

129. Anandnapr-Na utanwa 

West Denial 

130. Barsolln.-Radhikapur (in par tt 
also puscs tbrOuah Bihar) 

131. Barasat-Hasuabad 

132. Shantjpur-Nabad\\ ipghat 

133. Ikra-Gborandi 

134. Bbimgar b- Palastbal i 

135. Bardbaman-Katwa 

136. Alipurdwar-Jn.-New Gitaldab-
Bamanhat 

137. Lataguri-Ramsbai 

138. New Mal--changrabandha 

139. Singhabad-Old MaIda 

140. Raja Bhat Khawa-Jainti 

141. New Jalpaiauria-Darjeeling 

142. Sonarpur-Cann ing 

143. Panskoda-Ha ldia 

144. Baruipur-Lakshmikantapur. 

Report of second All India Family 
Planning Survey 

2724. SHRIMATI BIBHA GHOSH 
GOSWAMI: WiJl the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the second All India 
Family Planning Survey has submitted its 
report; and 

(b) if so, saJient features thereof and 
Government's reaction thereto '1 

THE DEPUTY MINISTERT IN 1'HB 
DEPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): (a> Yel, 
Sir. 

(b) The survey throws light on tbe 

knowJedse, attitudes and practices in 
relation to various Family Plaoninl 
methods in general and condoms in parti. 
cular. The findings of the survey are made 
use of in formulating prolramme stra~ .. 
lies and communication approaches aimed 
at improving the performance under tbe 

Family Welfare Pro,rammc. 
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Maintenance Facilities for passeager 
trains at Ayodbaya and Saryu Express 

from Ay odbaya 

2725. SHRI NIRMAL KHATTRI: 
Will the Minister of TRANSPORT be 
pleased to refer to tbe reply given to 
Starred Question No. 886 on 16th May, 
1985 and state whether in view of the 
public demand Government propOle to 
start Saryu Expres~ from Ayodhaya instead 
of from Faizabad and whether any scheme 
is uDder consideration of Government ror 
providing maintenance facility for passenger 
trains at Ayodhaya RaiJway Sta tiOD 
(Northern Railway)? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : The Govern-
ment do not prop0se as yet to start Saryu 
Express from Ayodhaya instead of from 
Faizabad. rhere is no scheme uDder consi-
deration for providing maintenance: 
lacilities for passenger trains at Ayodhaya 
Railway Station. 

Linking of Faizabad with Vayudoot 
Service 

2726. SURf NIRMAL KHATTRI: 
Will the Minister of TRANSPORT be 
pi eased to state : 

(a) whether Government propose to 
link Faizabad city (Uttar Pradesh) with the 
Vayudoot Service; 

(b) wb etb er any surveY bas been 
conducted in this regard; and 

(c) if so, the decision takoD tbereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) No. Sir. 

(b) No, Sir. 

(c) DOel Dot arise. 

[&,liJlJ 

Yo.tIl HOltel1 In C.P. 

2727. SHRI HARISH RAWAT: Wi)) 
i tbe Miniattt (If HUMAN RSSOUR.CB 
DEVBLOPMENT be pJealtd to I,ate : 

(a) whether there is a proposal to 
open .youth hostels at district headquarters 
of Uttar Pradesh durin, the current plan 
period; 

(b) if so, . whether such hostels are 
likely to be opened in Pithoragarh and 
Almora districts of Uttar Pradesh also; 
and 

(c) if so, by what time? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SpORTS AND WOMEN"S WEL-
FARE (SHRIMATI MARGARET ALVA) : 
(a) & (b) There exists a scheme for open-
ing of youth hostels in the country at pJaces 
including district headquarters, provided 
land is made available by the State 
Government concerned free of cost and 
subject to availability of resources. The 
government bas already invited proposals 
from the State Governments for setting up 
of youth hostels during the current plan 
period. No proposal bas, however, been 
received from tbe government of Uttar 
Pradesh so far. The Jikelihood of youth 
hostels being set up in different pJaces in 
Uttar Pradesh will depend on the proposals 
tbat are made by tbe State Government. 

(c) Does not arise. 

r Trow/atlon] 

Norms for setting up of P.R.C. nDd 
dispensaries in rural areas 

2728. SHRI HARISH RAWAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the existing norms for the 
settiog up of primary health centres and 
dispeD6aries io rural areas of tbe country 
during the Seventh Five Year Plan have 
been relaxed; 

(b) if so, tbe details thereof; 

(c) whetber the norms of the minimum 
population wiU be relaxed in respect or 
tho sotting up of primary health centres 
and di~penlaries in hilly areas in tho 
country; and 

(d) if Dot, the rea80ns therefor' 
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THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) No, 
Sir. 

(b) Does Dot arise. 

(c) &: (d) The norms for minimum 
population for establishment of Primary 
Health Centres and sub-Centres in hilly 
and tribal areas have been relaxed: one 
Primary Health Centre for 20,000 popula-
tion in Hi1Jy and Tribal areas as against 
30,000 in otber areaS and one sub-centre 
for 3000 population in Hilly and Tribal 
areas as against S,OOQ population in other 
areas. 

Ltakiag of Pitborakarb with Vayudoot 

2729. SHRI HARISH RAWAT: Will 
the Minister of TRANSPORT 'be pleased 
to state: 

(a) whether there is any proposal in 
the Seventh Five Year Plan for constructing 
air-strip at border town of Pithoragar h 
(Uttar Pradesh) and to link it, witb 
Vayudoot service; 

(b) if so, the details thereof; and 

(c) jf not, the alternative steps being 
takeo to make available the benefit of air 
service to this border distIict lleadquarters? 

THE MINISTER l)F STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, Sjr. 

(b) Does not arise. 

(c) Pithoragarh is in close proximity of 
Pantnaaar which is already ai rlinked by 
Va,udoot, 

IatrodlletioD of R .... l Healtb Diploma 
Coarse 

2.130. SHRI HARISH RAW AT : Will 
die MiDister' of HEALTH AND FAMILY 
WELFARE be pleased to state; 

'(a) whetber Governmeut propose to 
consider tbe question of introducina Rural 
Health Diploma course so as to ma~e 
available a4eq.te DUlDbcr of doctors for 

Public Hoalth Centres/Dispensaries etc. in 
rural areas; 

'(b) if so, tbe details tbereof; aDd 

(c) if not, the reasons tberefor ? 

THB DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMIJ .. Y WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) No. 

(b) Does not arise. 

(c) Sufficient number of doctors to man 
tbe existing health infrastructure in rural 
areas are available. Out of 34001 sanc-
tioned posts of doctors in all areas only 
3210 posts are vacant. 

[English] 

Marketing of combination of Dextropro· 
px ypbene and tranquilizer In India 

2731. SHRI VISHNU MODI: Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it. is a fact that combina-
tion of Dextropropxyphene witb tranqui-
lizer acts as self poisoning; 

(b) whether it is also a Cact that there 
are reports of deaths occurred in United 
Kingdom and other countries due to 
combination of such drugs and particu larly 
with alcoholic patients; 

Cc) whether it is a (act that sucb a 
combination i. being marketed in India; 

(d) if 10, the reasons for allowiDa such 
a combination and wbether th~ marketiDI 
was aUowed aftor clinical tria)s; 

(e) if 10, the details of clinical reports; 
and 

(C) the names of brands under which 
sucb combination ii, boiol sold in tho 
countr) and since when? . 

THE DEPUTY MINISTER. IN THB 
DBPARTMENT OF FAMILY WELPARE 
(SHRI S. KRISHNA KUMAR): (a> if tbe 
tberapeutic dOle ia eXJ:c"""', tbis drua, 

, particularly jn combination, wit)) .lcoOOI, 
is extremely toxic; v ! . ' 
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(b) Yes, Sir. In the United Kingdom, 
In 1983, over 300 deaths have been 
reported; 

(c), (d) and (e) Even before receipt of 
adverse reports on Dextropropoxyphene 
combination, licences were granted by the 
State Drug Controllers for manufacture 
and marketing. As permission to manu-
facture combination of Dextropropoxyphene 
were granted by State Drug Controllers, 
we are not aware whether clinical trials 
with tbe dru~ were insisted upon. On 
receipt of adverse reports, the Drug 
Controller (India) advised State Drug 
Control authorities that the firms marketing 
combinations containing Dextropro-
poxypbene should be directed to include 
warnin, notes and a cautionary statement 
in tho' packale insert. Th e views of the 

mlO'lfactureTS as~oeiation on the question 
of prohibiting the t1l1nufacture and market-
ing of the fixed dose combinations contain .. 
jng Dextropropoxyphene, have been 
obtained. The Drug Technical Advisory 
Board, which is a ~tatfJtory body under the 
nru~s and Cosm etics Act advising the 
Government on all technical matters. will 
be delib~rating on the issue of prohibiting 
fixed dose combinations containing this 
drug at its next meeting and will be sending 
its recommendat ions to the Government 
for, appropria t e action. 

(f) A statement giving the names of 
common brands under which such combi. 
nations are being sold in the country is 
given below. The combination has been 
available in the market for the last twelve 
years. 

Statement 

Combination of Dextropropoxyphene, Tranquilizers and with other Drugs 

SI. No. Name of the 
product 

1. 

2. 

3. 

4. 

s. 

6. 

, 7. 

Betaftam 

DoJopar-plus 

ParvoD-N 

ProXY\,OD 

Spasmo 
ProXl'voD 

Sudhinol 

Walalesic 

Name of tbe 
manufacturer 

M/ s. Vilco Laboratory. 
Bombay. 

MIs. Micro Labs., 
Madras. 

MIs. Jagson Pa 1 
New Delhi 

MIs. Wockhardt, 
Bombay. 

M/ s. W ockbardt, 
Bombay. 

Mis. Raobaxy Labs .. 
New Delhi 

MIs. Wallace, 
PaoJim, Goa 

Contains 

D extro propoxy ph ete 
ParacetamoI 
Oxyphenbut(1zon e 
Diazepam 

DextropropoX)'ph en e 
Paracetamo 1 
Diazepam 

D ex tropropoxyph en e 
Paracetamol 
Diazepam 

D extroprop oxypb en e 
Paracetamol 
Diazepam 

Dextropropoxyphene 
Dicyclomine ReI 
Paracetamo) 
Chlordiazepoxide 

Dextropropoxyphen e 
Paracetamol 
Diazepam 

D extropropoxypbene 
Paracetamol 
Diazepam 

, 

-65 mg 
-400 ma 
-100 mg - 2 mg 

-65 rna 
-400 mg 

2 rng 

- 32 rng 
-S50 mg 

2 mg 

- 6S rng 
-400 mg 

2 mg 

-65 mg 
-10 mg 
-400 tIll 

S mg 

-100 mg 
-325 ma 

2 mg 

-6S rn, 
-400 mg 

2 ma 
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RegoDa) alrliDe as a sabsldlary of 
Vayudoot 

2732. PROF. MADHU DANDAVATB: 
Will the Minister of TRANSPORT be 
pleased to state: 

(al Wbether the then Ministry ~f 
Tourism aDd Civil AviatioD had asked ID 
1983 for the submission of report for a 
regional airline, as a subsidiary of Vayu-
doot Airlines; 

(b) if so, whether a report was submit-
ted to the Ministry pleadin, for promoting 
an airline corporation in tbe joint sector; 

(c) if so, the salient features of the 
recommendations of th is report; 8D d 

(d) tbe reaction of Government theret 01 

THE MINISTER qF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
SHRI JAGDISH TITLER: (a) No, Sir. The 
Ministry had, however, asked a particular 
individual who desired to bold a discussion 
on the suhjeet, to submit a specific propo-
sal. 

(b) Yes, iir. A report has been recei-
ved in Jane, 1985. 

(c) The project Report contemplates 
formation of a company with private sector 
involvement which will operate extra scbe-
dul es on existing routes aod also make 
available aircraft for charter operations. 

(d) The responsibility for airlinking 
the remote, inaccessible areas in the coun-
try and those ItatioDS which are important 
from the view point of tourism and indus-
try has been entrusted to Va),udoot. 
Vayudoot bas already airlinked 46 Itations 
aDd plans to add ano~r 29 stations on 
ill network by the end of the current 
financial year. However, a proposal to 
permit operation of chartered air-taxi 
service in the private sector is under exa-
mination of tbe Government. 

Debate Oa New Eclaeatio. PoliCY 

2733. PR.OF.MADHU DANDAVATB: 
Wi)} the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to Itato: 

(a) whether the draft education poJicy 
has been discussed with education experts 
and representatives of the teaching frater-
nity; 

(b) if so, what is their leneral response 
to the education policy document; 

(c) what are the specific areas of the 
document that bave been subjected to 
criticism; and 

(d) what is the reaction of Govern-
ment to this critic ism? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE (SHRIMAn 
SUSHI LA ROHATGI): (a) to (d) A 
status report entitled "ChalJenle of Edu-
cation-A Policy Perspective" containing 
an over view of the state of education anet 
based essentially on the views and sugges-
tions from educational planners, teachers, 
students and int ellectua]s has been released 
by the Government to provide the basis 
for a nation wide debate which could facili. 
tate the formulation of the New Education 
Policy. Th e process of consultation was 
initiated whith the Conference of Stat. 
Education Ministers (August 29·30, 1985) 
and it was decided that the State and 
Central Governments should involve, as 
wide a cross section as possible, of all 
tbose who may be inter ested in education 
including students, teachers, youth, women, 
employers, workers organisations, manage. 
ment people, media speciaJists, scientists, 
creative writers, artists, non-fovernmental 
voluntary organisations and political par. 
ties in these consultations all over the 
country. A very large number of seminara 
have been organised at the Central, State 
and regional levelS for initiating a meaD-
ingful debate on the New EducatiOD 
Policy. In addition to involving members 
of teaching commun ity and educationist' 
with these nationa1 and state level semi. 
nars the Ministry has sponsored four semi. 
nars organised by various teachers Cede-
rations covering ditferent Jevels ot edu-
cation system. Tho recommendationa 
made by these bodies and the seminars will 
be coD.idered by the Govemment in (ormu-
latioa a New Education Policy. 
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New Express Train between Bombay and 
Vijsywada 

2734. SHRI V. SOBHANADRBBSW,A 
RA RAO : Will the Minister of TKAN8-
PORT be pleased to state: 

(a) whether his Ministry has received 
any representation for introduction of an 
Express Train between Bombay and 
Vijayawada to meet tb e passenger traffic 
and bulk of cons ignments ; 

(b) if so, the reaction of Government 
thereto; and 

(c) the likely date by which the train is 
proposed to be introduc ed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of' RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c) 
The suggest ion of introducing a train 
between Bombay and Vijaywada has been 
examined and not found feasible due to 
lack of resources like terminal facilities, 
line capacity constraints on sections enroute 
and shortage of coaches and locomoti~es. 

Electrification of Calcutta·Delhi. Railway 
Track 

2735. SHRI SANAT KUMAR 
MANDAL: Will the Minister of TRANS-
pOR. T be pleased to state: 

IV rUt,n Answer, 1S 2 

(a) whether the Calcutta-Delhi railway 
track has not yet been fully e) ectrifie d, if 
so, the sections sd)) left; 

(b) how long will it take to completelY 
electrify this Calcu tta· Delhi lin e and run 
more modem train services on this busy 
route; 

(c) the present position regarding the 
electrification of the Calcutta·Bombay aDd 
Calcutta-Madras routes and how long will 
it take to complete tbe work; 

(d) the progress expected to be made 
in the electrification of the routes referred 
to above during the Seventh Plan period; 
and 

(e) whether preference will be given to 
sections with higb density of traffic and 
particularly the overburdened routes? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) &. (b) 
No, sir. Calcutta·Delbi railway track 
Via Grand Chord bas already been el ectri-
fled. Main line section between Sitarampur-
Mughalsara i is yet to be electrified. 
Electrification of tbis section has been 
approved, but due to constraint of resour-
ces, this scheme has been deferred to the 
VlIIth Five Year Plan. 

(c) & (<1); 

Section Sections alreadY Sections yet to be 
brouabt under electrified 
el ectrificatioD 

Calcutta-Bombay Calcutta·Dula from Durg.Nagpur .Bhusa waJ. 
Ca\Qutta end; and 
Bombay·Bhusa wa! from 
Bombay ond. 

Calctta-Madras Cal.utta Khara,pur 1,0m KbataJpur· V ijaya wad •• 
calwtta end; and 
Madras.Vijayawada from 
Madras end 



i83 Wrilt.n Answers DECEMBER 5, 1985 

Electrification of un·el~ctrifi.ed portion 
of Calcutta-Bombay Section, is expect ed to 
be completed by tbe end of Vllth Pl~n. 
There is, at present, no proposal to elec-
trify the unelectrified sections of Calcutta-
Madras route during the VIIth Plan. 

(e) During the VIith Five Year Plan, 
priority has been given for electrification 
of Delhi·Bombay (both Western and Cen-
tral Railway routes), Delhi-Madras, and 
Calcutta·Bombay trunk routes, and some 
other important sections for movement of 
coal and iron ore etc. 

Damage of rail tracks and oyerbead wires 
near Dbusaval station 

2736. SHRI SANAT KUMAR 
MANDAL: Will the Minister of TRANS-
PORT be pleased to state; 

(a) whether a LPG tanker burst into 
flames in a sub-way near Bhusaval stat ion 
OD the 11th November, 1985 damaging 
tbe rail tracks and overhead wires of the 
nearby railway yard and disrupting train 
services in the section; 

(b) if so, whether any investigation 
has been made in to the ca use of this 
mishap; 

(c) if so, its outcome; and 

(d) remedial measures taken or pro-
posed to be taken to prevent such acci-
dents in future? 

THE MINISfER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 
A road tanker hi[ the Railway underbridae 
at Bh usa val station on 12.11.1985 and 
not 11.11.1985. The tanker caught fire 
and as a result the railway track and 
the overhead el ectric equipment were 
damaged, disruptio, train services. 

(b) & (c) Enquiry conducted by railway 
officers reveals that the accident was du e 
to the negligence of the tank er driver. 
The driver uprooted tbe height gauge pro-
vided sbort of the subway, to prevent 
passage of overdime!lsion al loads/vehleJ el. 
Mabara~htra State Police are also invClti. 
ptina ioto this road accidcDt. 

(d) This is a road accidcnt aDd: 

(i) Permitted route by LPG tankers 
is fixed by road transport authori-
ties keeping moving dimensioDs in 
view. 

(ii) Height ga uges sbort of road 
underbr idges arc fixed to prevent 
pass age of overdimensional loads 
t hrouab the subway. 

(iii) Other remedial action, jf any. 
would be taken by the State Road 
Trilnsport authorities, as consi· 
dered fit. 

Use of Colours in Food Stall's 

2738. SHRI V.S. KRISHNA IYER: 
Will the Minist er of HEALTH AND 
FAMILY WELFARE be pleased to stato: 

(a) whether it is a fact tbat use of 
colours in food stuffs particularly red dye 
and Amenth Colour are harmful to tbe 
human system and causing cancer and 

. birth diseases; and 

(b) if so, what action has been taken 
to stop using of colours in food stuffs? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFAR.B 
(SHRI S. KKISHNA KUMAR); (a) & (b) 
The Experts Su~committee set up by tbe 
Central Committee for FOtid Standards 
(CCFS), a ~tatutory Advisory Committee, 
has gone into the question of prohibiting 
colours including Amaranth and Fast Red 
E against tbe background of belth hazards 
and bas recommended that the tolerance 
limit laid down in PFA Rules for Amaranth 
should be reduced from 200 ppm to 100 
ppm and the use of Fast Red E should be 
prohibited. The CCFS is seized of the 
matter. 

WSIOUI For TrODsportation of Salt From 
Gajarat 

2739. SHRI D.P. JADElA: Win the 
Mio"i&,« of TRANSPORT be pleated to 
.tate: 

(a) tbe number of W'lonl aucd from 
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the Railways for transport of salt from 
Gujara t in a year; 

(b) the number ot wagons made avai· 
Jabl e so far in this year; 

(c) whether the Railways have held 
discussions with the salt Industries of 
Gujarat to meet their demands; and 

(d) the measutes being taken to make 
available adequate number of wasons? 

THE MINISTER OF STATE IN THE 
DEPART~fENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Tota] 
demand for loa ding of salt from Gujarat 
was 91949 wagons in terms of BG 4 
wheelers) during the period from January 
to October'85. . 

(b) 69974 wagons i.e. 76 % of demand 
were loaded from Gujarat during the same 
period. 

(c) Yes, Sir. 

(d) Supply of wagons ha~ been stepped 
up. Transport of sa 1t by rail from Gujara t 
increased by 4.2% during January to 

October'S 5 as compared to the corres-
ponding period of last year. 

Steps To Eradica te Naru Disea se 

2740. SHRI VISHNU MODI: Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact tha t 'Naru' 
disease is still a challenge for doctors in 
many States of the country; 

(b) jf so, whether Government have 
conducted any survey in regard to this 
disease; 

(c) if so. the State-wise details thereof; 
and 

(d) the ;oncrete steps taken by 
Government to eradicate this disease? 

THE DEPUTY MINISTER IN THB 
DEPAR.TMBNT OF FAMILY WELfARE 
<SHRI S. KRISHNA KUMAR) (a), (b). (c) 
" (d) AGcordiDa to the surve)'s OODduetod 

so far 'Nacu' Disease (otherwise known as 
'Guinea Worm Disease) is eudemic in 
Rajasthan, Madhya Pradesh, Karnataka, 
Andhra Pradesh, Maharashtra and Gujarat. 
As per the active case searches conducted 
in an viIJages of the affected districts in 
these States, th~ number of cases during 
1984 in these states is as follows:-

Name of State No. of cases 

Andhaa Pradesh 4413 
Gujarat 1310 

Karnatakz 5422 

Madhya Pradesh 10447 

fvtahara~htra 3641 

Rajasthan 55210 

Guinea Worm Eradication Programme 
is being implemented in the endemic states 
to eradicate this disease. Besides follow-
ing measures <ire also being taken in this 
regard. 

(i) Provision of safe water supply to 
affected villages through rural 
water supply departments on 
prior Hy basis. 

(ii) Ch emical treatment of uns2fe 
water sources with temephos 
50% Ee. 

(iii) Treatment of cases. 

(iv) Tra iniog and Health Education. 

Alleged Corruption in the Issue of 
Nationsl Permits of Trucks 

2741. SHRIMATI PATEL RAMA· 
BEN RAMJIBHAI MAVANI: Will the 
Minister of TRANSPORT be pleased to 
Itate; 

(a) 'Wherher attention of Govern-
ment has been drawn to the malpractice 
aDd corrupt ion prevailing in the iasuc of 
tbe National permits of Trucks; 

(b) whether Government and Aut~ 
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orities concerned have received complaints THE MINISTER OF TRANSPORT 
in this regard between 1 January, 1985 (SHRI BANSI LAL) : (a) No, Sir. 
and 30 October, 1985 from (D various 
organisations (ii) PubJic and Individuals 
and (iii) Members of Parliament and 
other VIPs; and 

(c) jf so, the details thereof, the 
action taken on the same and the outcome 
thereof? 

THE MINISTER OF TRANSPORT 
(SHRI BANSl LAL): (a), (b) & (c) 
Keeping in view the general complaints 
about the system of grant of national 
permits for trucks, the matter has been 
deliberated in the recent meeting of the 
Transport Development Council on 17th 
& 18th October, 1985. The Council has 
recommended removal of quota restrict ions 
to ensure easy availability of national 
permits to the el igible applicants. The 
recommendation bas been accepted and 
the necessar) steps have been in itiated 
for imp] imenting the decision. 

Schemes for Waterways in Narmada 
River 

2742. SHRIMATI PATEL RAMA. 
BEN RAMJIBHAI MAVANI : Will the 
Minister of TRANSPORT be pleased to 
to state : 

(a) whether there are any schemes in 
the Seventh Plan for de\elopinl Water-
ways in tbe Narmada river; and 

(b) if so, the details thereof? 

(b) Does not arise. 

Work Done on Narmada 1rrigation 
Project 

2743. SHRIMATJ PATEL RAMA. 
BEN RAMJIBHAI MAVANI: Will tbe 
Minister of WATER RESOURCES be 
pleased to to state : 

(a) tbe progr ess of work don e on 
Narmada Irrigation Proj ect in terms or 
costs and construction ; 

(b) whether dues to be paid by the 
Governments of Maharashtra. Gujarat and 
Rajasthan have been recovered; and 

(c) if so, the details tbereof ? 

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND): 
(a) An expenditure of Rs. 287 crores has 
be en incurred on th e Narmada Irrigation 
Project in Gujarat (Sardar Sarovar Pro-
ject) upto September, 1985. Works of 
rive~·-diversion, faultzone concret ing and 
excavation of main dam seat are complet-
ed. Works of treatment of weak layers, 
grouting work, construction of left blocks 
from 1 to 10, rockfill dam and main 
canal works between km, 0 to km. 21 
ar e under progress. Work of the rock fill 
dam is expect ed to be compI eted during 
the year 1985-86. 

(b) & (c) The details of amount due 
and received from Madbya Pradesb, 
Maharasbtra Ind Rajasthan are as under: 

(Ra. in Crorts) 

Maclbya 
Pradesb 

Maharaabtra Rajasthan 

Share for tbe period upto March. 
1985. 

Amount received to end of 
October, 1985. 

Balance Amount yet to be 
received. 

---------------
57.30 

44.68 

12.6l 

31.43 Nil 

Balance Nil 11.01 
+4.28 

(towards 1985·86 
expenditure) 
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Ind'a'. Bid for 1992 Olympics 

2744. SHRI PRIY A RANJAN DAS 
MUNSI: Wi}) the Minister of HUMAN 
RESOURCES·DEVELOPMENT be pleased 
to state : 

(a) whether a Commission of the 
International Olympic Committee (IOC) 
has visited New DeJbi recently to examine 
India's bid for holding the 1992 OJympic 
Oames at New Delhi; 

(b) if 80, the details of the discus-
sions between tbe Commission and the 
omcials of Oovernrr.ent ; 

(c) the suggestison !observationS of 
the Commission ; 

(d) tbe steps taken to convince the 
Commission about India's ability to 
successfully org1nise the Olympic Games 
at New Delhi; and 

(e) tbe preC\ent pos ition in the 
matter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL· 
PARE (SHRIMATI MARGARET ALVA): 
Ca) & (b) A Commission of the Inter-
national Olympic Committee visited. ~~w 
Dclhi recently to look into the facaht ICS 

available in Delhi as a possible venuo f~r 
the 1992 OlympiC Games. The Commls· 
lion was informed that the Government 
would take a vi ew on tbe proposa 1 to 
bold the 1992 Games in Delhi at the 
appropriate time. 

(c) & (d) The Indian Olympic Associa-

t• with whom the Commission held lon, . d· d th t detailed discussion!, have 10 Icate a 
tbe Chairman of the Commission observed 
that Delhi wa5 well equipped to bold the 
Games and tbat its capt'city as well as 
capability for tbe purpose was not to be 
doubted. 

(e) The Indian Olympic Assoc.ia~i~D 
bas recently submitted a .feasJblhty 

.. roport to Government reprd,nll their 
t. proposal to bid for 1992 Olympic Games. 
Tbe Oovcrr"1l.ent is studylns the report. 

Steps to Control lCaJazar, GastroeD. 
terftfs~ Japanese EneepllalitIs 

2745. DR. PHULRENU GUHA 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased t<> state. 

(a) whether Government have taken 
steps for control of Kalazar, Gastroen-
teritis and Japanese Eucephalitis ; 

(b) if so, the details thereof ; 

(c) the number of cases of Kalazar, 
Gastroenteritis and Japan ese EncephaJitis 
reported in the country during the last 
three years; and 

(d) the Statewise break up of (b) 
and (c) above ? 

THE DEPUTY:MINISTER IN THE DE-
PARTMENT OF FAMILY WEI"FARE 
(SHRI S. KRISHNA KUMAR) : (a) to (d) 
The number of cases of Kala .. Azar, Gastro-
enteritis and Japanese Encephalitis repor-
ted from different states during the last 
three years in the country are shown in 
Statement.!, Statement-II & Statemeat-III 
respectively given below. 

Following measures are being taken 
to control these diseases: 

(A) KALA·AZAR : 

1. Surveillance 

2. Treatment of cases 

3. Health Education 

4. Anti.sandOy measures. 

s. Researcb and Tra inins· 

(b) GASTROENTERITIS: 

(i) Oral rehyderation salts are 
being suppJied for community 
use to each of the V.H.G. and 
Sub-Centres at the rat e of 100 
and 200 packets per annum. 

(ii) District level health ofticers aDd 
medica1/para-medical staff of 
primary health centres have 
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been train ed for contro1 and 
management of all diarrobeal 
diseases. 

(iii) 11 lakh booklets OD control of 
diarrhoeal diseases have been 
publisbed in all the regional 
languages and seDt to the State/ 
U.Ts.; 

(iv) While 53.2 % rural population 
have been provided with water 
supply by the Department of 
Works by 31. 3.1 98 S, 8 1.1 % 
urban population have been pro-
vided with the same. 

(c) JAPANESE ENCEPHALITIS: 

(1) A cell bas been set up in 
National Ma1aria Eradication 
Programme Directorate to 
coordinate tbe activities of Cen-
tral and State Governm ents. 

(2) Healtb Education measures 
have been intensified aDd 8 note 

Statement I 

KALA-AZAll 

States 1982 1983 ----- -----
CASES CASES 

Assam 4 

Bihar 11120 11687 

Delbi 1- 2-

Jammu " Kash-
Mir 

Tamil Nadll 

Uttar Pradesh 

West Benpl 1234 2717 

TOTAL: 12360 14406 

OD Japanese Encepbalitis hal 
been distribut ed to different 
State/Union 'I ersitories to· dis~ 
tribute among public and medi. 
cal personn cl. 

(3) All States/Union Territories have 
been advised to spray BHe/DDT 
on an area of 2/3 Km. around 
a case wherever reported. 

(4) Adequate quantity of insectici-
des have been supplied to States/ 
Un ion Territories. 

(5) Viral Research Centre, Pune, 
Tropical School of Medicine, 
Calcutta, All India Institute of 
Hygi en e and Public Health, 
Calcutta, National Institut e of 
Communicable Diseases. Delhi 
involved in the Programme for 
advice and diagnosis of cases. 

(6) Vaccin e are supplied to 
States/Union Territories 
their demand. 

1984 1985 (Prov.) 

CASES CASES 

tbe 
on 

----------~-

12224 8723 

I- I-

2 

3 

4229 1984 --.... -------
16459 10708 ---- --- ---

10 other States no ca .. bas been reported. 
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Statement U 
Rlporl~d CQS~S and [Hallas due 10 Gastro Ent.r itls in India during 1982 to 198$ 

SI. No. Statel/UTs. 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pradesh 
7. J & K 

8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
1 1. Maharashtra 
12. Manipur 
13. MeghaJaya 

14. Nagalsnd 
15. Orissa 
16. Punjab 
17. Rajasthan 
18. Sikkim 
19. Tamil ~ladu 
20. Triupra 
2 t. Uttar Pradelh 
22. West Bengal 
23. A & N Islands 
24. Arunachal Pradesh 
2 S. Chandigarh 
26. D & N HaveJi 
27. Delhi 
28. Ooa, Daman & Diu 
29. Lakshadweep 
30. Mizoram 
31. Pondicherry 

TOTAL 

Note: 

1982 1983 1984 1985 
~-------~--------'---

c 
96159 

134892 
3045 

36338 
7422 

72'64 
+ 

153170 
14714 
25176 
34869 
12581 
15301 

+ 
64364 

175474 
10654 

+ 
32108 
10702 

3838 
+ 

9783 

+ 
11432 

854 
64300 

264 
+ 

18S02 
6719 

c 
93884 

123124 
8740 

52056 
1164 

78723 
108265 

182215 
17682 
12436 
48907 
19404 
4578 
3061 
2971 

176554 
13083 

+ 
28398 
12802 

5142 

+ 
+ 
+ 

10966 
765 

70525 
196 

1101 
203li6 

8886 

c 
79952 

197864 
2902 

39512 
1317 

91354 
130099 

117443 
24300 
23002 
51034 

+ 
10118 

9276 
36362 

189828 
18345 
11450 
52598-
14765 
9926 

+ 
8973 

.12676 
16331 

1169 
84823 

235 
471 

28279 
6353 

c 
26256 
+ 
+ 

15961 
581 

45149 
23823 

47539 
14602 
16432 
22451 

+ 
6744 

+ 
+ 

92102 
8626 
8193 

23863 
7218 

~2102 

+ 
5465 

+ 
8828 
1356 

47407 
67 

533 
15984 

3559 ----------------
1095994 1270751 544871 ------------------------

C-Case. -== NiJ information. + c::I Information oot received 
1. Data is provisional and not comparable due to ill defined coverele. 
2. ·Data for Delhi relates to MCD (Au,.), AdmD. (June) and Hospital 

(Au •• ) 



195 Written Aruw,r, DECEMBBR 5, 1985 Written tt"swers 196 

state .. tm 
Repon,d Casts and D.at1fS du, tD Japanwse Ene,pAa/itls in India during 19B3 to 198' 

s. No. States/UTs 1983 
C 

+ 
D 

1984 S 
C D 

1985 
C 

S 
D 

------__...--~-..... -----. -------'--------------..._,---
1. Andbra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
S. Haryana 
6. Himachal Pradesb 
7. J & K 
8. Karnataka 
9. Kerala 

10. Madbya Prad eab 
] 1. Maharashtra 
12. Manipur 
13, Megba laya 
14. Nagaland 
1 S. Orissa 
17. Punjab 
17, Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 
23. A & N Islands 
-24. Arunachal Pradesh 
25. Chand1garb 
26. D & N Haveli 
21. Delhi 
28. Goa, Daman & Diu 
29. Laksbadwecp 
30. Mizoram 
31. Pondicbery 

TOTAL : 

325 
29 

116 

IS 

410 

35 

+ 

623 
14 

149 

603 
37 

236 

81 

524 
31 

2 
1868 

146 
45 

131 

125 

s 

29 

51 

1037 
220 

---------------------1716 3382 1789 ---'------------
Note: c- casel D-= Deatbs -c::: Nil + c:a Not available 

1. Date is provisional 
+ 2. Data is based on information received from NMEP 
S 3. Data it buod 08 week',/moDthJ)' reports recei~d (rom Stateal 

UTI. 
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Doubling of Hyderabad·Seconderabad rail 
line 

2746. SHRI V. SOBHANADREES .. 
WARA RAO : Will the Minister of 
TRANSPORT be pi eased to state : 

a) whetber South Central Railway has 
taken up construction of Double B.O. 
Railway line betwe~n HYderabad and 
Secnnd erabad .Ra it way Stations. 

(b) the estimated cost, details of the 
work proposed; 

(c) tbe present stage at which tbe 
scheme stands; and 

(d) the likeJy date by which the work 
win be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (d) 
Double line exists between Secunderabad 
and Hussain~agar. Doubling of line bet-
ween Hussainsagar and Hyderabad is part 
of approved project of doubling between 
Hyderabad and Telapur (28 Kms.). Est i. 
mate" cost of this project is Rs. 8.76 
crores and work is presently in progress 
between Sanatnagar and Telapur. Comp-
letion of doubling will depend on availabi-
lity of resources in the coming years. 

Off-loading of p8!t5engers at Delhi 
Airport 

2747. PROF. RAMAKRISHNA 
MORE : Will the Minister of TRANS· 
PORT be pleased to state: 

(a) In how many caSes during th last 

one year (till date) passengers having con-
firmed bookings were off-loaded by the 
Indian Air Jines at Delhi Airport (with 
number of passengers on each occasion); 

(b) the reasons for off .. ] oading the 
passengers having confirmed booking caus-
ing great inconvenience and difficulties to 
them; and 

(c) the measures taken by Government 
to improve the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMET QFC IVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) The decision t() 
over-book the flights was taken by Indian 
Airlines in the month of September, 1985 
and records have been maintain ed only 
from that month. Statements I, II, III 
indicating the off-loading of passengers on 
flights ex-Delhi during the months of 
September, October and November (upto 
25.11.85), 1985 are given below. 

(b) With a view to ensuring the maxi-
mum utilisation of capactty and on-time 
departure of flights by reducing the num. 
ber of wa it listed passengers, a smaJJ per-
centage of planned overbooking is done on 

. all jet flights by Indian Airlines. This is 
the practice followed by airlines all over 
the world. Sometimes when the expected 
number of cancellations do not take place 
off-loading of passengers has to be resorted 
to. 

(c) Indian Airl ines have now reduced· 
the level of over-booking on the jet flights 
to ayoid off-Joading of passengers and the 
number of seats ~ver-booked is decided 
after watching the trend of traffic over a 
period of time. 

Statement·} 

Slatement 

s. FUght 
No. Number ----
I. iC 421 

sxa 
2. Ie 405 

BOM 

of off-loading 0/ p~X on flights ex-Delhi during S,ptember, 198$. 

Date Number Reason Remarks 
of PAX 

1st Sept. 3 

6th Sept. 11 

No rec:ord Accommodated OD 
Ie 427 of date 

OVerbookinl 1 0 PAX Accommo. 
dated on Ie 184 
of 6th SePt. 
1 PAX OD Ie 18a 
~ 7t1l Sept. 
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1 2 3 4 S (; 

3. Ie 405 17th Sept. 7 Overbooking Accommodated OD 
BOM Ie 184 of date 

4. Ie 540S 18th Sept. 2 Overbooking Accommodated on 
BOM IC 184 of date 

5. IC 405 24th Sept. 10 Overbookinl Accommodated on 
80M IC 1"84 of date 

6. Ie 540 2Sth Sept. 3 -do- Hotel Aceommoda-
MAA tion Provided. 

7. Ie 401 26th Sept. I Off-loaded Declared gate 
ceu by Security DO show. 

police 

Statement 

Slate~nt 01 oil-loading 01 pax on flights ex-Delhi duri", Oerober, 198' 

s. Flight Date Number Reason Remarks. 
No. Number of PAX 

- --- ------ ~---~ 

1. IC427 1st October, 85 2 Overbookina Accommodated on 
SXR -t Ie 423 of date 

2, 540 -do- -do- Provided hotel 
MAA accommoda tiOD 

3. 427 2nd October, 85 7 -do-
SXR 

4. 405 -do- l -do- Accommodated OD 
BOM Ie 184 of date 

s. 184 4th October, 85 3 -do-
BOM 

6. 182 12th October, 85 13 -do- S pax transferred 
BOM to AI, S on subse-

quent IA FJiabt 
(oDe pax provided 
witb hotel acco-
mmodation) 

7. '18. t $th OctC'ber, 8; d -do- 4 pax ro-routod 
PNQ/BLR. via Bomba,. tone. 

via MAA, one via 
lNQ PM via BOM. • 
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8. 540 '15th October, 85 
MAA 

9. 182 16th October, 85 

10. IC-427 19th October, 85 
SXR 

1 1. J 82 I 9th October, 15 
BOM 

12. 427 --do--
SXR 

13, 461 26th October, 85 
AMD 

14. IC-264 29th October, 85 
CCU 

IS, 401 30th October, 85 
CCU 

4 s 

2 Over-booking 

9 -do-

12 -do-

2 -do-

30 -do-

5 -do-:-

11 -do-

13 -do-

Statement-III 

6 

Provided with 
hotel accommoda-
tion and sent on 
Ie 439 of 16th 
Oct. 1985. 

Accommodated on 
subsequent AI/IA 
flights of same 
date 

Sent on Ie 423 of 
date 

re-routed via Goa 

4 Accommodat ed 
on IC 423 of same 
date. 26 on Ie 
425 of same date 
(a group of 90 
chi 1 dr en XXD on 
IC 425) 

Provided hot el 
accommoda tion 

Provid ed hot el 
accommodation and 
subsequent flights 

Accommodated on 
sub6equ ent flights 

S'a:'e,n!,1t of oll·lolling of PAX on Rights ex-Delhi during th~ month Novelnber, 1985 
(uplO 25.11.85) 

FJiSht No. Date 

Ie 405 6/11/85 

IC 405 17/11/8S 

No. of PAX Rea~on 

1 Overbookin& 

12 No record 
passeD8US 

Remarks 

2 pax offioaded 
and accommoda-
ted on Ie 405 
A 1815 hrs. 

Accommodated 
on Ie t84 
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Report on Air India Boeing Accident in 
198Z 

2748. PROF. RAMKRISHNA MORE: 
Will the Minister of TRANSPORT be plea-
sed to state: 

(a) whether the recommendations made 
by Justice P .B. Sawant who enquir~d in to 
the Air India Boeing accident at Santa Cruz 
Airport on 22nd June, 1982 still renlain 
unimplemented ; 

(b) if so, the salient features of the 
recommendations made by Justice Sawant 
and the reasons for the non-implemn tation; 
ana 

(c) steps contemplated by Government 
for the impl ementat ion of those recommen-
dations '1 

THE MlNISTER OF STATE IN THE 
DEPART~1ENT OF CIVIL AVIATION 
SHRI JAGDISH TYTLER) : (a) to (c) The 
Court headed by Justice P.B. Sawant had 
made 65 wide ranging recommendations 
covering the activities of Directorate Gene-
raj of Civil AviationfAir India/Interna-
tional Airport Authority of India and 
actions of the pilots concerned. Whereas 
95 recommendations have been accepted by 
the Government, only 41 ha"e be-en imple-
mented so far. The remaining 18 recom-
mendations require long time implementa-
tion and involve co-ordination between 
various agencies. Action on the imp'emen-
tat:on of those recommendations is in hand 
and is being moni tared by a Standins 
Committee headed by Director General of 
Civil A viatioa. 

2. All the recommendation are avail-
able in the report of the Court of Inquiry 
by Hon'ble Justice P.B. Sawant, Judge High 
Court of Bombay, copy of which bas 
already been pIeced in the Parliament 
Library vide Index No. 629.13255 R. 

Electrification of Railwa, Stations in 
Kamataka 

2749. SHIll NARASINGRAO SURYA· 
WANSHI: Will tbe Ministor of TRANS-
fORT be ploaaccl to Mate: 

(a) whether the Railway Station·lai· 
gaoD, Taluk-BhaJki, District-Bidar, State 
Karnataka, is without electrification, and 

(b) if so, the measures taken by 
Government in this regard so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) There is no 
RaiJway Station named Jaigaon Taluk-
BhaJki, District-Bidar, State Karnataka. 

(b) Does not arise: 

Au!onomous Body for Nehru Yuvak Ken-
dras 

2750. KUMARI MAMATA BANER-
JEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that an autono-
mous body has been formed for Nehru 
Yuvak Kendras under this Ministry; 

(b) if so, whether the directly recruited 
Youth Coordinator s of the sa id Nehru 
Yuvak Kendras would be absorbed in the 
newly formed body ; 

(c) steps taken by the lvl in istry to regu-
larize the appointment of the Youth 
Co-ordinators recruit ed directly since 1972; 
and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRIMATI MARGARET ALVA): 
(a) No, Sir. However, a decision bas been 
taken to form such a body. 

(b) This is a matt:r expc.cted to be con-
sidered by the autonomous body to be 
formed. 

(c) & (d) The advice of the Union Pub-
lic Service Commission has be en obtained 
with a view to making such Youth Coordi. 
nators e1iaible for relularisation throop an 
amcudmcDt of th. re,cuitmeDt rul.. for 
tbt poll. 
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Cultural Comple~ In Memory of Late 
Prime Minister Smt. Indira Gandhi at 

Delhi 

2751. SHRI HARJHAR SOREN : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have a propo-
sal to set up a cultural complex at Delhi 
in the memory of the late Prime Minister 
Smt. Indira Gandhi; 

(b) if so, the site selected for that pur-
pose; 

(c) tbe amount earmarked for imple-
meDting the above project; and 

(d) the time by which preliminary 
works are expected to start? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SIIRIMATI SUSHILA ROHA-
TOO: (a) Yes, Sir; the, Indira Gandhi 
National Centre for Arts was formally 
launched by the Prime Minister on 
19.11.1985. 

(b) An area measuring approx. 21 crores 
on Central Vista bas been allotted. 

(c) An amoun t of Rs. 60 crOTes for 
capital works and Rs. 25 crores for imple-
mentation of the programmes/activities of 
the Indira Gandhi National Centre for 
A rts bas been provided by the Plannina 
Commission during the VII Plan period. 

(d) An international Architect's Design 
Competition h~s been announced, the 
results of which are expected to be decla-
red by November, 1986; the detailed 
designs 'and drawings will be prepared 
thereafter. 

Statel to Join ongoing Population Project 

2752. SHRIMATIO.K. BHANDARI : 
Will the Min;ster of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) wbether more Stat~s are to join in 
the ODcoing population project during the 
Seveotb piau and if so, deta lis thereof; 

(b) whether Government will coneen· 
trate first and more ful1y on tbe rural areas 
and sections of society where the popula-

tion growth h the maximum ; and 

(c) whether Governmen will involve all 
sociaJ institutions in this important national 
project? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF HEALTH AND 
FAMILY WELFARE (SHRI S. KRISHNA 
KUMAR): (a) West Bengal has joined 
tbe Area Project Programme in the form of 
India population project-IV started in 4 
districts of the State on 1st September, 
1985. The Details are shown in tbe state· 
ment given below. 

(b) Yes, Sir. 

(c) The projects are implemented by 
tbe respective State Governments. It is 
hoped that the concerned State Govern-
ments would be able to enlist support and 
involvement of all social institutious. 

Statement 

~Vorld Bank QS8isted Ar4!Q Project in the 
West Bengal (IPp-1V) 

The 4th India population project bas 
been taken up in West Bengal from 1st 
September, 198 S at total estimated cost of 
Rs 107.47 crores. The project is to be 
implemented over a period of 5 years. 

Four districts of Burdwan DIvision 
namely Burdwan, Bankura, Birbhum and 
PUfulia have been selected for the project. 
These districts account for 23 percent of 
the rural population and about 17 per cent 
of the total population of the State. 

There are four major fUDctional com-
ponents of this project :-

(a) Service delivery, 

(b) Demand generation activities, 

(c) Monitorinp, Evaluation and Opera-
tional Researcb, 

(d) Project manasement. 
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The first component is the largest com .. 
ponen~ (Rs.77.l3 crores appro x.) and 
provides for construction, equipping and 
staffing of 8 large Dumber of service centres 
(sub-centres, New PHCs, Old PHCs, CHCs, 

training Centres and staff quarters) in the 
four selected districts. The remaining three 
components aim at generation of demand 
for services, improvement in the technical 
and management skills of the personnel and 
improvement in the management practices 
and systems over tbe en:ire State. 

Thalassa emia Disease in Children 

2753. SHRIMATI D.K. BHANDARI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to atate : 

(a) whether Thalass~emia disease is 
affecting children i'!l the country on a fairly 
wide scale and if so, the details thereof, 
State-wise ; 

(b) wbether it is a fact that onJy 4 of 
300 known cases of this disease in the 
capital ate receiving treatment beina too 
expensive and if so, the remedial steps 
proposed to mitigate the suffering amongst 
the weaker sections; and 

(c) whether ICMR/PO Medical Institu-
tions are working on this disease and if so, 
since when and with what result. so far 1 

THE DEPutY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFA~B 
(SHltl S. KRISHNA KUMAR~ : . Yes, Str. 
In general population, the Incldence of 
Thalassaemia trait is o~erve~ between 3. to 
11 percent. State-wise detaIls of the Chll~­
ren affected by the disease are not avad-
able as it is a rare diseas e. 

(b) N.D.M.e. bospital admi~~~ration 
at Moti Baah is providing raclhU~s for 

"VI'lll blood transfusion to 8 children 81 .' • '" daily. The N~D"M.C. admlnls.tratJon Mas 
fnrtber agreed to provide speciahsed ~r~at .. 
ment by way of providing DesferallDJec-
tions and Leucocyte filters for SO cbildren. 
Reprding remedial steps proposed to 
milipte the lutterin& amongst. weak~r ~ 
tions, the basic-approach consIsts of IdenU-
fication of 'at riC' couples an~ op~rt~ .. 
nity for ante-natal diaposis. With tbls lD 
mind, 1.C.M.L hal set up a ceotre of 

prenat!1 diagnosis of Thalassaemia at the 
Institute of ImmunohaedaatololY, Bombay 
where the basic methodology has been 
already standardised and data on norma) 
samples is being collected. A notification 
bas already been issued through tbe leMa 
bulletin that any interested party can 
approach the Institute for antenatal 
diagnosis of Thalassaemia. 

(c) The ICMR has initiated a 3 year 
JODg collaborative study on TbaJassaemia 
in August, 1983 at the fo1Jowing three 
centres :-

1. Institute of ImmunohaematololY, 
Bombay, 

2. University College of Medical 
Sciences, New Delhi. 

3. School of Tropical Medicine, 
Calcutta. 

The laboratory techniques have been 
standardised and the survey is in progress. 

Besides, indeptb studies on TbaJassac-
mia have been carried out recently at the 
Council's Haematology Unit at the School 
of Tropical Medicine, Calcutta. The salient 
findings of the study are: 

1. Thalassaemic subjects are more 
prone and susceptible to fevers. 

2. It appears that the immune status of 
these subjects is altered. 

3. Repeat surveys carried out in 
BengaJee population revealed a 
considerable bigbtr value for Thaia-
8saemia trait in a reccnt Survey; the 
realODS for this increase are beiDa 
evaluated. 

nettaration of Road from OagoJe to 
Ralcbar 8S National Highway 

2754. SHRI C. SAMBU: Will the 
Minister of TRANSPORT be pleased to 
state: 

(.) whether tb e Andbra Pradesh 
Government have approached tbe CeDtre 
to tate over the road from Onlo10 to 
"Icbur ,ia OIddaJore, NaDd,al i Kuroool 
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and Uppal under Na tiona 1 Highway sys-
tem ; and 

(b) if so, the progress made to imple. 
ment tbe proposal? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (8) Yes, SIr. 

(b) Owillg to resource! constraint, it 
bas not been possib 1e to accede to the 
request of the State Government of Andbra 
Pradesh. 

New ~fediC8tion for Bronchitis Developed 
by AusttaUan Medical Scientists 

2155. SHRI MANIK REDDY: Will 
the Minister of HBLTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a new medication fOT 

Bronchitis has been developed by A u!tra-
)ian medical scientists; 

(b) wbether Government have made 
any tria1s on this drug/medication in India; 
aDd 

(c) whether Indian medical sci entists 
have beeD working on cure of Bronchitis 
and if 80, results of such research studies 
made so far '1 

THB DEPUTY MINIST BR IN THE 
DBPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) The 
Government of India is not aware about 
the new medication for Bronchitis deve-
loped by Australian medical scientists. 

(b) The question does Dot arise. 

(c) The Indian Council of Medica t 
Research, on autonomous organisation 
UDder the Ministry of Health IDd Family 
Welfare, has conducted researcb on chro. 
nlc broDCbitis and astbma in tbe palt. But 
DO apociflc drug· to cure the cases of chro-
Dic broDebitls or asthma has been disco-
vered 80 rare However. medicines for 
.ymptomatic relief of tbese casea are avaiJ-
able pattentl remaiD comfortable by use of 
the" drual for a vartabie period. 

Sports Fadlities for Rural India 

2.756. SHRI C. SAMBU: Wil1 tbe 
Minister of HUMAN RESOURCE DEVI!t 
LOPMENr be pleased to state: 

(a) whether Government are aware Of 
the fact that al10tment of funds in five year 
plans to the sports development, coaching 
and faciJities to tbe sportsmen in Rural 
India has been very meagre; 

(b) whether this is the main reason for 
poor performance in World competitions in 
the field of sports; nnd 

(c) if so, the steps being taken to allot 
more funds In Seventh Five Year Plan to 
improve the Indian sports performance in 
World ~port ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFATRS 
AND SPORTS AND WOMEN'S WEL-
FARE (SHRJMATI MARGARET ALVA): 
(a) & (b) Owing to constra ints on resour-
ces, funds avaHahl e for promotfon (\f Sl)Orts 
geoern llv and in the Tural areas particular-
Iv have been inadrQuate. This is consi-
dered on e of the factors (or the poor 
performance or national sports teams in 
world competitions. 

(c) Substantially greater funds have 
been proposed for "romotion of sports in 
the feventh Five Year Plan, w;tb a special 
emphasis on schemes for rnrl) spOrt and 
discovering new sports talent. 

Raf1way ovtr-bridgf at CbiraJa Ranway 
Station gate 

2757. SHltl C. SAMBU: Will tbe 
Minister of TRANSPORT be pleased to 
state: 

(a) whether thf're is any proposal to 
construct a railway over. bridge at Cbirala 
Ra i)wny Station gate jn South Central Raj). 
way to relieve the traffic jam due to 
frequent clOSing of the railway ,ate; 

(b) whether Chirala Municipality in ifS 
resolution asked S. C. RJ, authorities tbet it 
would share the expenditure in construc-
tion of a rail·cum-road bridge at Chira)a i 
8nd 
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(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHA va AO SCINDIA): (a) No, Sir. 

(b) &. (cl The Railways undertake cons-
truction of road over/under bridges in 
replacement of existing busy level crossings 
Jointly with tbe State Governments on a 
cast sharing basis. The Cbairman, Munici-
pal Corporation of Cbirala had asked for 
the construction o( road over bridge at 
Chirala and had deSired to know the sbare 
of the cost t~ be borne by the Municipality. 
He was advised by South Central Railway 
to aet the proposal sponsored by the State 
Government. No proposal bas so far been 
received from the Government of Andhra 
Pradesh. 

Abolition of Loco Steam Shed from 
Madbopur and Transfer of Workers 

2758. SHRI SAL~HUDDIN: Will 
the Minister of TRANSPORT be pJ eased 
to state : 

(a) wbether Government propose to 
abolish the Loco Steam shed from M.dhu-
pur, Eastern Railway; 

(b) if so, whether this step is against 
the interest of Labour and efficiency ; 

(c) if so, what is the n ext a ltemative 
arrangement; and 

(d) how many workers will be transfer-
red from Madhupur Loco Shed, Eastern 
Railwa) due to tbis decision? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAVS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) No, Sir. 

Cc) Does not at ise in view of r ep}y to 
~ part (b). 

Cd) In normal course about 125 wor-
kers are likely to be involved in transfers. 
However, this Dumber will. minimiled 
and the impact of transfer on thol, Ubly '0 be affectod reduced by adjustmeats. 

NaniDR UnfversffY fn ICeraJ. 

2759. SHR} T. BASHEER: WUI tbe 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to stat e : 

(a) whether there is any propo~aJ to set 
up a Nursing UniVersity in KeraIa ; and 

(b) if so, details thereof? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) & (b) 
No formal proposal has been received. 

Book Fair In Patna by NatIonal Book 
Trost 

2760. SHRI SARFARAZ AHMAD: 
Will the Minister of HUMAN RESOURCE 
DE\'ELOPMENT be pleased to state: 

(a) whet~er it is a fact that the Natioual 
Book Trust bad announced to organi80 a 
book fair in Patna in Septembcr·Octcbcr, 
1985 and if so, the amouDt of expenditure 
incurred thereon so far; 

(b) tbe names of the PllbJishers invited 
in this book-fair; and 

(c) whether this book-fair bas beCD 

organised and if so, when? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSRlLA ROHA. 
TOI): (a) to (c) The total expenditure 

likely to be incurred by the National Book 
Trust on National Boo~ Fair held in Patoa 
from 2nd October to 10th October 1985 18 
about Rs. 7.6 lakbs. 

About SO 00 ~ubliabers. book lellcll 
aDd inat itutions were invited to participate 

j 

iD tbe fair. A list cODtalDIDI DameS of 
publishers who particjpat ed In the fair I. 
"veo fo tbe attacbecl Itatemont. 
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List 01 Participants for tht 12th National 
Book Falr-Palna from 2nd October to 10th 

October 198$ 

SJ.No. Name of t he Participants 

1. Abhivyanjana 
109/48, Punjabi Bagh, 
New Delhi 110 026. 

2. Anthropological Survey of India 
27, Jawahar La) Nehru Road, 
India Museum: Calcutta 700 016. 

3. Akhil Bharatiya Hindi 
Prakashak Sangb, 
A-2/t, Krishna Nagar, 
Delbi 110 051. 

4. Arya Book Depot, 
30, Naiwala, Karol Bagb, 
New Delhi. 

5. Asboka Press, 
Sheikhpuram, Pdtna 14. 

6. Asian Educational Services, 
C-2/1 S, SDA 
P.O. Box No. 4534, New Delhi. 

7. Anam ika Prakashan, 
B. M.Das Road, Pa toa 800 004. 

8. Aeademic Publishers, 
SA, Bbawani Dutta Lane 
Post Box No. 12341,Ca1cutta 73. 

9. Allied Publishers 
17, Cbittaranjao Avenue, 
Calcutta 72. 

to. Atul Prakashan 
1131, Katra, Allahabad. 

11. Adavaita Ashram 
" Delhi Entany Road, 
Calcutta 14. 

12. Amar Prakashan 
A-One/139.B, Lawrence Road, 
Delhi 35. 

13. Alam Kala Pr"kasban 
34. Centra) Market 
Ashok Vibar, Delhil10 052. 

. 14. Ashish Publishing House, 
a/81. PUDjabi Bap, 
~cw Delhi·110 026. 
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1 S. Arti PrakasbaD; 
A.123, Amar Colony, 
Lajpat Nagar, 
New Delhi·ll0 024. 

16. Bbarati Bbawan, 
PubliShers & Distributors, 
Oovind Mitra Road, 
Patna 800 004. 

17. Bihar Hindi Grantha Akademi. 
Premchand Marg, 
Rajendra Nagar, Patna 800 015. 

18. Bihar Theosophical Federation 
Dr. Annie Besant Road, 
PatDa 800 004. 

19. B I Publications, 
3, Government Place East, 
Calcatta 700 069. 

20. Bharat Book Depot, 
Suja Ganj, Bbagalpur 812 002. 

21. Bharati),a Jnanpith 
18, Institutional Area, 
Lodhi Road, New Dklhi. 

22. Bihar Rubtra Bhasha Parishad, 
Patna 800 004. 

23. Bright Carrears Institute 
1525, Nai Sarak, Delhi 110 006. 

24. Children Book Trust, 
Macbbua Toli, Patna 800 004. 

25. Children's Book Trust, 
Nehru House, 4, Bahadur Shah 
Zafar Marg, New Delhi-liO 002. 

26. Compet ition Success 
R evi ew (P) Ltd. t 
604, Prabhat Kiran, 
Rajendra Place, New Dolh i. 

27. Central Institute of Indian 
Languages, 
Manasagangotri, Mysore 570 006. 

28. Competition Adviser, 
4457, Nai Sarak, Delhi 110 006. 

29. Clifton & Co. (P) Ltd., 
53/2, Durga Market, 
Delh Bandhu Gupta Road, 
Karol Baah, New Delhi ItO 05S • 

30. Central Institute of Hindi 
Shitl. Road, AIr. 28200$, 
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31. Commission for Scientific & 
Technical Terminology 
Ministry of Education & Calture 
West Block No.1, R.K.Puram, 
New Delhi. 

32. Chaukhamba Orientalia 
K 37/109, Gopal Mandir Lane, 
P B No.1 032, Varanasi. 

33. Diamond Pocket Books (p) Ltd., 
2715, Darya Ganj, New Delbi. 

34. Department of Publication 
Ministry of Kerala, Trivandrum. 

35. Dl arti Prakashan 
Ganga Shahar, Bikaner (Raj). 

36. Department of Publication 
Guru Nanak Dev Uuiversity, 
Amritsar. 

37. DirectoI8te of Hindi 
Medium Implementation 
Delhi University, EAj6, 
Model Town, Delhi 110 009. 

38. The Defence Review 
N 74, Greater Kailash 1-, 
New Delhi 110 048. 

39. Directorate of Research 
Arunachal Pradesh, Sbillong. 

40. Department of PubJications 
Ministry of Works & Housing 
Old Secretariat, 
Civil Lines, Delb i. 

41. Enka Prakashan Kendra 
1712, Gandhi Road, Ahmedabad. 

42. Frank. Brothers & Co. 
(Publishers) (P) Ltd., 
467S·A, Ansari Road, 

New Delhi 110 002. 

43. Firma KLM (p) Ltd., 
257, B B B Ganguly 
Street, Calcutta 700 012. 

44. Go lden Comics, 
66, Col1eae Street, Calcutta 73. 

45. Govt. Stationery Stores &. 
publications 
Ouljar Baah, Patn. 800 007. 

46. 0 K. Enterprise. 
Albok Raj Patb, 
CbauhattaJ Patna 800 004. 
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47. Himalaya Publishing House 
Pooja Apartmen ts 
4B, Ansari Road, 
Darya Ganj, New Delhi 2. 

48. Hans Prakashan 
1 8, Naya Marg, 
P B No.t03, Allababad. 

49. Hindi Pracharak Sansthan 
P.O. Box 1106, 
C·21/30, Pishach Machan, 
Varanasi 221 001 

SO. Hindi Book Cent Ie, 
4/ ~ B, Asaf Ali Road, 
New Delhi. 

51. Indian Book Centre 
40/S. Sahkti Na,er 
Delhi 110 007. 

52. Indian Institute of Advanced Study 
Rashtrapati Niwas, Summer Hill 
ShimJa 171 OOS. 

53. Indian Council of 
Agricultural Research 
Krishi Bhawan. New 
Delhi 110001. 

54. Indian Durea of Mina. 
New Secretariat Building 
Civil Linoa, Naapur 440 001. 

55. Janaki PrakashaD 
Asbok Raj Path 
Chauhatla, Patna 800 004. 

56. Jaice Book Distributors 
G 2-16, Ansari Road 
Darya Ganj, New Delhi. 

57. Jaypee Brothers 
G 16, Emea House 
23i23 B, Aosari Road 
Darya Oaol, New DelhI. 

58. Kasbi Prasad 
Jayaswal Research Institute 
Museum Building, Budda Mara, 
PatDa 800 001. 

59. Kitab Mahal Apneiel 
Alhok Raj Path, Patna. 

60. Kitab Ghar 
Ma in Bazar. Gandbi Naaar, 
Delhi 110 031. 

61. K P Balch' &, Co. 
286, B B Gan&uly Steet, 
Calcutta 700 012. 

62. K.isbore Btaartl 
lthajaDcbi I.old, Patnl 4. 



63. Lalit Kala kademi 
Rabindra BbawaD, New Delhi. 

64. Lok Bharti Prakashan 
IS A, Mahatma Gandhi Marg, 
Al1ababad. 

65. Mitra & Ghosh PubHsher, (p) Ltd. 
10, Shyama Cbaran Das Street, 
Calcutta 700 073. 

66. Manisha GranthaJaya (P) Ltd. 
4/3 B, Bankim Chatterjee St. 
Calcutta 700 073. 

67. Motilal Banarsidas 
Bungalow Road 
Jawahar Nagar. Delhi 

68. Madhav Stores 
Booksellers Kalyani, 
Muzaffarpur. 

69. Maithili Academy 
4/3, Srikrishna Puri 
Patna 800 001. 

70. Mecmil Jan India Ltd. 
Sinha Kothi 
Sinha Library Road, 
Patoa 800 001. 

71. National Atlas & Thematic 
Manning Organisation 
SOA, Oariabat Road, 
Calcutta 700 019. 

72. National Publishing House 
23, Darya GaDa, New Delhi. 

73. Nidhi Prakashan 
1590, Madarsha Road 
Kashmeri Gate, Delhi. 

74. Narcsh Publicat ions 
111. Shankar Road Mark et 
New Rajinder Nagar, 
New Delhi 110 060. 

'75. New Light Pu blish er s 
B 8. Rattan Jyoti 
18, Rajinder Place 
New Delbi 110 008. 

76. Newman Groues of Publishors 
4 C, Ansari Road 
New Delhi 110 002. 

77. Nav Vik •• n Pcatalban 
Albok Ilajpatb, PalDl 800 006. 
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78. National Book Trust, India 
A·S, Green Park, 
New Delhi 110 016. 

79. New Central Book Agency 
8/ J, Chintamoni Das Lane 
Calcutta 700 009. 

8 O. Naresa Publishing House 
6, Community Centre 
Panchsheel, New Delhi 110 017 

81. Narosha Book Distributors 
6, Community Centre, Panchsbeel 
New Delhi 110017. 

82. New BOOK Centre 
14, Ramnath, Mdjumdar Street, 
Calcutta 700 009. 

83. N E Pnblishers 
16, Motilal Mullick Lane, 
Calcutta 700 035. 

84. National Council of Education 
Research & Training, 
Sri Aurobindo Marg, 
New Delhi 110 016. 

85. National Psychological 
Corporation 4/230, Kacheri Ghat, 
Agra 282 004. 

86. Novelty and Readers 
Corner, Patna. 

87. Pustak Mahal 
6686, Khari Baoli, 
Delhi 110 006. 

88. Publication DiviSion 
MinistrY of Information & 
Broadcasting 
Govt. of India, 
Bihar State Co-operative Bank 
Building Ashok Raj Path, 
Patna 800 004. 

89. Parijat Prakashan 
Oak BangJow Road, Palna. 

90. Praaati Prakasban 
Post Box No. 62 
Begum Bridge, Meerut 2S0 001. 

91. Puntbi Pustak 
, 136/43. 'Bidhan Saraoi 

P.O. Box. No. 16602, 
Calcutta 700 004. 

94. Publi~tioD Bureau 
punjabi University, 
Patiala J 47 OOl. 
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93. Parimal Praka shan 108. Rash tr iya Sanskrit Santhan 
17, MIG Bhagambari, GaB No.4, Vishll Enclave, 
Avaas Yogna AHabapur Raja Garden, New Delhi. 
Allahabad, 2 t 1 006. 

109. Radha Krishna PrBkasban 
94. Prabbat Prakashan 2/38, Ansari Road 

205, Cbawri Bazar, Darya Ganj, New Delhi 110002. 
Delhi 110006. 

110. Readers Corner & Associated 
95. Parag Prakashan Book Agency 

3/114, Kam GaH Asbok Raj Path, Patna. 
Visbwas Nagar, Sbahdara, 
Delhi 110 032. 111. Ri~habh Charan Jain 

EVM Santati, 
96. Pitambar Publishing Co. 4662/21, Darya Ganj, New Delhi. 

888, East Par k Road, Karol Bagh, 
New Delhi 110 005. 112. Spirit India Publishers 

1588/31, Naiwala. 
97. Prentice Hall of India (P\ Ltd. Karol 8agb New Delhi. 

M 97, Connaugbt Circus. 
New Delhi 110 001. 113. Suruchi Prakashan 

Kcshav Kunj, JhandewaJan 
98. Praveen Prakashan Opp. Naaz Cinema, 

MehrauJi, New Delhi New Delhi 110 055. 

99. Popular Prakashan (p) Ltd. 114. Sahitya Bhawan 
4648/1, Ansari Road Hospital Road, Agra 282 003. 
21, Darya Ganj, New Delhi. 

lIS. Som Sudha Prakashan 
100. Pancbsheel Prakashan 7483, Tel Mill Marg 

FAlm Colony. Jaipur 302 003. Ram Nagar, New Delhi 110 OSS. 

101. Pandulipi Prakashan 116. s. Chand & Co. 
E 11/5, Krishna Nagar P.o. Box No. 5733 
Delhi 110 OS 1. Ram Nagar. New Delhi 110 055. 

102. Press Service of India 117. Sultan Chand & Son~ 
Road No.6 C. 4792/23. Darya Ganj, 
Rajendra Nagar, Patna. New Delhi 110 002. 

103. Pioneer Printers 118. Souvenir Publishers 
2/27, Seth Gali, Alra 282 003. 1045'2, East Park Road. 

New Delhi. 
104. Prakashan Sansthan 

119. Sanmara Prakasban 471 S/21, Dayanand Mara, 
Darya Ganj, New Delhi. 16 UB, Ban,low Road, 

lOS. Rajpal & Sons 
Jawahar Nalar, Delhi 110 007. 

Madaraa Road, Kashmeri Gate, 120. Soviet Book" 
Delhi J 10 006. Periodicals Showroom 

106. Ravindra Prakaahan 
7,. Camak Street, 
Calcutta 700 017. 

1131, Katra, Allahabad. 
121. Sahitya Akademi 

107. .R.ajkamaJ PrakaahaD ep) Ltd. Rabindra Bbawan 
8. Ncttdi Sbubhu Marl} 3', Perozeabab Road, 
New Delhi 110 002- Ne" Delhi 110001. 
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122. Sprinler Books (India) (p) Ltd. 
6, Community Centre, 
Panch,heel, New Delhi. 

123. Samay ik Prak~shan 
3543, Jatwara, 
Darya OaDj, New Delhi 110 002. 

124. Sarvashri Alekh Prakashan 
B 8, Navin Shahadara, 
Delhi 110 032. 

J 25. Starling Publishing (P) Ltd. 
L 10, Green Park Extension 
New Delhi 110 016. 

126. Saba & Brothers 
8/9367, Multani Dhanda 
Paharganj, New Delhi 110 OS 5. 

127. Sasadhar Prakashan 
19A. Kedar Bose Lane, 
Bhowonipur, Calcutta 700 025. 

128. Sarvodaya Sahitya Prakasban, 
K 61/99-100, Hul1anala 
Varanasi 221 001. 

129. Sbaradd Pustak Bhawan 
Village &. Post Mahua 
(Vaishali) 844 122. 

130. Seemant Prakashan 
922, Kueha Rohella 
Darya Oanj, New Delhi 110 002. 

131. Standard Lit crature 
76. Acharya Jagdish 
Ch. Bose Road Calcutta 14. 

132. Subodb Publications 
2/4240 A, Ansari Road, 
Darya Ganj, New Oelhi. 

133. Shakun Prakasban 
:625, Subbasb Marl, 
New Delhi 110 002. 

134: Saraswati Prakashan Mandir 
69, Naya Bairbana. Al klhabad. 

135. Sbarada Prakasban 
16/P.3, Ansari Road, 

Now Delhi. 

I'd_ Sahitya Sabkar 
B 10/4. KrisbDa Naaar, 
Delhi 110 051. 

137. Shivaji University 
Vidya Nagar, Kolhapur 416 004. 

138. Sage Publications India (P) Ltd. 
P B No.421S 
New Delhi J 10 048 

139. Sribhumi Publishing Co. 
79, Mahatma Gandhi Road, 
Calcutta 700 009. 

140. Subsidy Unit 
National Book Trust, India 
A- 5, Green Park, 
New Delhi 110 016. 

141. The Time~ of India 
7, Babadur Shah Zafar Marl. 
New Delhi 110 002. 

J 42. Tata McGraw Hill 
Publish ing Co. Ltd. 
12/4, Asar 'Ali Road, 
New Delhi 110 002. 

143. Tamiland Printers 11 
Traders (P) Ltd., 
P.B. No.21, 328 G S T Road, 
Cbromepet Madtas 44. 

144. Taxsbi 18 Prakashan 
23/4763, Ansari Road. 
Darya Garj, New Delhi 110 002. 

145. U B S Publishers' 
Distributor' Ltd. 
5 Ansari Road, P B No. 701 S , 
New Delhi 110 002. 

146. Universal Publications 
Singi GaB, Agra 282 003. 

147. Uttar Pradesh Urdu Akademi 
Lucknow UP. 

148. UniVersity of Mysoro 
Manasagangotri, My.ore S70 006. 

149. Vivek Prakashan 
7-UA, lawahar Nalar, 
Delhi 110007. 

lS0. Vishv Vijay (P) Ltd. 
M 12, Connausht Circus, 
New Delhi 110 001. 

1 S 1. Van i Prakashan 
4697/S, 21A, Darya OanJ, 
Now Delhi 110 002. 
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152. Vidya Prakashan Mandir, 
1681 t Darya Ganj, 
New Delhi t 10002. 

IS3. Vidhi Sabitya Prakashan 
Ministry of La w &. Justice & 
Company Affairs 
Bhagwan Da'& Read, 
New Delhi 110 00t. 

154. Vision Books (p) Ltd" 
1 S90, Madrn Road, 
Kasbmeri Gate, Delhi 110 006. 

ISS. Vibbuti Pra1casban, 
K 14, Navin Shahdra, 
Delhi t 10 032. 

156. Wi) ey Eastern Ltd. publishers 
4835/24. Ansari Road, 
Darya Ganj, New Delhi. 

IS7. West Bengal State Book Board 
Arya Mansion, 8~h Floor, 
6A, Raja Subodh MuUick: 
Square, Calcutta 700 013. 

IS8. Kame!hwar Singh 
Darbhanga Sanskrit Univetsity 
Darbbanga. 

159. Bihar Grantha Kutir, 
Naya Road, Patna 800004. 

160. Ministry of Education 
Government of India, 
Bx. A.F.O.Hutment8 
Dr. Rajendra Prasad Road, 
New Delhi 110 001. 

161. Atma Ram &, Sons, 
1376, Kuhmeri Gate, 
Delhi 110006. 

162. Deepayatan 
Bibar State Adult 
Education Centro, 
B/39, Srikrishan Puri, 
Patna 800 001 (Bihar) 

163. Prem Prakalhan Mandir, 
Delhi. 

164. PrakatbaD Sanstban, 
New DeihL 

165. Bdtilh Book: Standard, 
New Delhi. 

166. K.umar Book Centre, 
Patna. 

167. ICamlapuri Prakashan, 
Patna. 

168. GUJ)ta Book Mart. 
Patna. 

169. Suraj Book Centre, 
Patna. 

170. Nath Publishers 
Ca'cutta. 

171. Alankar Prakashan, 
De1hi. 

172. Markazl M!lktaba Islami, 
Delhi. 

Utilisation of Cb9mbal CaDal ttlter 
by Madhya Pradesh and RaJastban 

~762. SHRI MAHENDRA SINGH: 
WiIJ the Minister of WATER RESOURCES 
be pleased to state: 

(a) in wbat proportion Madhya Pradesh 
and Rajasthan have utilised water from 
CbambaJ Canal each year from 1982·83 
to 1985·86; 

(b) whether Madhya Pradesh is gertiD, 
adequate share of water; 

Cc) if not) reasons thereof; 

(d) i. it a (act that a field agency ror 
water repletion as decided by Madhya 
Pradesh, Rajasthan Inter .. State Control 
Board has not yet been set up; and 

(e) if not, reasons ror the same and 
steps tat en for its ear Iy constitution? 

THB MlNISTBR OF WATEI R.E-
SOURCES (SHRI B. SHANKARANAND): 
(a) Accordin8 to tbe Government of 
Rajastban, the States of Madhya Pradesh 
and Rajasthan have utilised water from 
the common Cbambal Rlaht MaIn caDal 
S7ttem, u liven below:-
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Year 

1982·83 

1983-84 

1984-85 

1985-86 

Rajasthan Madhya Pradesh 

1.00 

1.0861 

1.0964 

(In Mi1llon acre feet) 

1.1764 

0.8905 

1.1723 

(Rabi Season is not yet over) 

(b) & (c) Madhya Pradesh has been 
complaining that it is not receiving its share 
of water from Rajasthan during the time 
of peak Rabi demand due to excessi-le 
drawal by Rajasthan in the upper reaches 
of the canal. But according to Rajasth'ln, 
Madhya Pradesh hat: been abstracting 
water upstream of Gandhi ,agar Dam, 
thereby reducing jnflows into the reservoir. 

(d) & (c) The proposed Field Agency 
for water re~ulatjon has not yet been set 
up by the two States as they are Sf ill 
de1ibe!'atin~ on this issue. 

Child Mortality in Urban and Rural 
Areas 

2763. SHRI BALASAHEB V IKHE 
PATIL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether any survey has been 
conducted about the child mortality in the 
Urban and Rural areas of the country 
during the last one decade and if so, the 
findings thereof; 

(b) wbat are tbe nutrition 1 evel of the 
rural and urban children; 

(c) wheth er Govel nment have drawn 
up any plans for mothers in the rural 
areas so that ~uch low nutrition level can 
be raised within a time bound ptogrnmme; 
and 

(d) if so, the details thereof? 

THB DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHR.l S. KRISHNA KUMAR): (a) The 
estimates of child mortality expr essed as 

the number of child deaths in the age group 
(0-4) years per th0usand of child population 
(0-4 years) based on SRS data for the 
1ast ten years for India by rural/urban 
breakup are shown in 1he statement given 
be1ow. 

It would be noticed therefrom that 
there is a d ccl in ing trend in the child 
mortality both in the rural and urban 
areas. 

(b) According to the surveys conduct-
ed by Na1ional Nutrition ~._Monit('ring 
Burea u (1982) under Indian Council of 
Medical Research, the percentage of 
mCllnutrition -among children (1-5 years) 
is as follows : 

1. Severe malnutrition-6.1 % 
2. Moderate malnutrition-34.S % 

(c) and (d) Various schem s have been 
taken up for raising the nutritional status 
of mcthers and children such as, prophy-
laxis against nutritional anaemia, Prophy-
lax:s ag9 inst Blindness due to Vitamin 
"A" d fi . e CJency. Supplementary Nutrition 
Programmes under lenS Scheme, Nutrition 
Ed uco t ion, etc. 

Statement 

Child Mortality Rafl'(O-~)-lndia 

Year Rur:}} Urban Combined 

1973 56.8 31.4 52.3 
1974 54.8 27.3 50.0 
1975 60.3 31.7 55.0 

1976 55.2 29.7 5).0 

1977 56.1 27.1 50.9 

J978 53.2 26.3 48.3 

1979 50.6 23.9 45,7 

1980 46.1 22.2 41.8 

1981 45.S 20.4 41.2 

1982 43.9 20.9 39.1 
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Free education to Children in Navyug 
Schools 

2764. SHRI GANGA RAM: Will tbe 
Minister of HUMAN RESOURCE DEVE· 
LOPMENT be pleased to stat e : 

(a) whether free education is provided 
to these c11ildren studying in Navyug 
Schools run by New Delhi MunicIpal 
Commi tt ee whos e parents' annual income 
is less than Rs. 15 thousand and whether 
this limit was fi"(ed a few years back; 

(b) jf so, whether Government propose 
to increase this limit on annual income of 
the parents to Rs. 20 thousand from the 
next (1cademic session so as to provide 
relief to low income Group people; 
and 

(c) if not, the reason<; therefor? 

1HE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIM~TI ~USHILA 
ROHA TGI) : (a) It has been reported by 
New Delhi Municipal COmmittee that no 
tuition fee is charged from tbe students of 
Navyug Schools irre~pective of tbeir 
parents' income. As per 1 imit fixed for 
Junior NaV')'ug Schools/Senior Navyug 
Schools in 1982/83, sfuden~s whose 
parents' incl)m e exceeds Rs. 1 5,000 per 
annum have to pay for the other facil itles, 
like bJoks, stationery, uniform, refre~h­
ment, etc. 

(b) No, Sir. 

(c) Question does not arise in view 
of reply to (a) above. 

(English 1 

CoafereDCe of Education Ministers 

2765. SHRI AM4.R ROYPR4DHAN : 
WiJJ the Minister of HUMAN RESOURCB 
DEVELOPMENT be pJeased to state : 

(a) wbether it is a fact tbat two day 
conference of Education Ministers wa~ 
recently held in the country to Bndorse tbe 
QOIIccpt of a national ,),stom of od~tion 

which would include universal access to 
education for children and adults, improve. 
ment of standards, vocationalisation and 
promotion of national integration; and 

(b) if so, the details thereof? 

(c) whether it is a fact that the 
Education Ministers of West BengaJ and 
Tripura did not approve it; and 

(d) if so, the details thereof and the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPART\1ENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) to (d) A two-day Confer. 
ence of State Education Ministers was beld 
on 29-30 August, J 985 to initiate consul. 
tations with State Governments on the 
document: "Ch::llJenge of Education-A 
Policy Perspective" brought out b) the 
Ministry of Educat ion as a part of the 
nation-wide debate preceding formulation 
of the new education poJicy. 

2. The Conference endorsed the 
importance of moving towards a national 
system of education which would include 
universal access to education for children 
and adults, improvement of standards, 
vocatiooalisation, and promotion of 
national integration throuah educational 
programmes. With the except ir'n of the 
Education Ministers of the Government of 
West Bengal and Tripura, the idea of 
evol ving and in troducing a common core· 
curriculum within 3n overaJ1 framework 
characterised by a great degree oftlexi-
bility in respect of c,ontent and innovative 
corelation with the envjronm ent in relation 
to the teaching learning process, was 
we~comed by all tbe Ministers. They felt 
that thi' would be an important means (or 
establishing certain national learning norms, 
augmenting mobility and instillina 
nationalJy shared perceptions and values 
forming part of the national system of 
education. 

3. The Education Ministers of Welt 
BeDgal and Tripura, however, were of the 
opiDion that in a nation of maDY Jan,ua,el, 
cultures aDd reaional disparities, the 
Statet are in • better position to develop 
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the education system according to their 
needs and aspirations. 

Command Area Development Programme 
in Orissa 

2766, SHRIMATI JAYANTI PAT· 
NAIK : Will the Min Ister of WATER 
RESOURCES be pleased to state: 

(a) the year of the inception of 
Command Area DeveJopment Programme 
in Orissa; 

(b) how many Conlmand Areas 
Development Authorities have since been 
set up in the State for implementing tbe 
p ogramme; 

(c) the various development pro-
grammes wh ich have been considered by 
tbese Authorities in the Command Areas; 

(d) the amount spent on the develop-
ment of Command Areas in the Sixth 
PJan; and 

(e) the details of {he Central alloca-
tion mlde for that yurpose in the above 
p Ian period ? 

THE MINISTER OF WATER RB· 
SOURCE5 (;HRI B. SHANKARANAND); 
(a) 1974-75. 

(bl Four Command Area Development 
Authorities have been set up. 

(c) The activities taken up by these 
Authorities include topographical survey, 
soil survey, land consolidat ion, construction 
of field channels and field drains, land 
shaping, introduction of warabandi, 
adaptive trials, multiple crop demonstra-
tion and farmers training. Tbe Command 
Area Development Authorities have also 
encouraaed allied agricultural activities 
like pisciculture development and dairy 
pJultry and pjggery activit ies. 

(d) & (e) The State Government has 
spent Rs. 737.51 lakhs from the State 
sector on CAD during tbe 6th Plan. In 
addition, a total amount of Rs. 9S6.88 
lakhs has been released as Central assis-
tanco to tbe State Govornment durinl the ,tta PlaD of whiQb Rs. 477.97 lakhs haa 

bern released as grant and Rs. 478.91 
Jakbs as Joan. 

Films submitted to Censor Board 

2i67. SHRt N. DENNIS: Wi 11 the 
Minister of HUMAN RESOURCE DEVE· 
LOPMENT be pleased to state: 

(a) the total number of films in 
various languages submitted to Censor 
Board during 1985 till date; 

(b) the number out of them approved! 
unapproved for screening language-wise; 
and 

(c) out of these number of films in 
each language exbibited and yet to be 
exhibited? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE \ SHRIMATI SUSHILA 
ROHATGI) : (a) The total number of 
Indian feature films submitted to the 
Central Board of Film Certification during 
the period January to September 1985 
is 725. 

(b) The information is being collected 
and will be laid on the Table of the 
House. 

(c) The Central Board of Ftlm Cerli· 
ficat i0n is concern:d "i{h certification of 
films only and has, therefore, no_ informa-
tion regarding films ~xhibited and yet to be 
exhibited. 

Development blocks selected in Rajasthan 
for operating ICDS Programme 

2768. SHRI RAM SINGH YADAV 
Will the Minister of HUMAN RESOUR-
CES DEVELOPMENT be pleased to state: 
(a) whether it is a fact tb~t Integrated 
Child Development Services Programme 
was expected to be operative and active in 
1,000 Development Blocks of the country 
b) mid 1983; 

(b) wbethe r the target has b~en achie-
ved and if not, what are the causes for tb, 
same; aDd 
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(c) how m10Y Development Blocks 
have been selected for operating this pro-
gramme upto September, 1985 in the 
State of Rajasthan and what is their pro .. 
gress? 

THE "1INISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
&. SPORTS AND WOMEN'S \VELFARE 
(SHRIMATI MARGARET ALVA) : (a) & 
(b) Against the target of 1,000 Integrated 
Child Development Services (ICDS) pro-
jects by 1984·85, 1019 Centrally sponso-
red Ie os projects had been sanction ed as 

" under: 

u~to 1981-82 

1 282·83 

1983-84 

1984-85 

Total 

300 

320 

202 

197 

1019 

A project takes about 18-24 months 
to become operationa]. Accordingly, 822 
projects, sanct joned till 1983-84, are 
expected to be operational by the end of 
1985. By J un e 1985, r epo rt s of 964 
p:-ojects were received and 822 of them 
bad become operational. 

In addition, 117 leDS projects were 
started in the State Sector upto the end of 
the Sixth Plan. Of them, 116 were opera-
tional in June 1985. 

(c) Up'o 1984-8 S, 4S ICDS projects 
were sanctiC'ned in Rajastban. Of them, 
38 were operational in September 1985. 
10 more projects ba ve been sanctioned in 
Rajasthan for 1985-86 

Evaluation of Cultural Programmes in 
France and U.S.A. 

2769. SHRI UTTAM RATHOD: Will 
the Minister of IIUMAN RESOURCES 
DEVELOPMENT be pleased to state: 

(a) whether tbe impact of var ious cul-
tural programmes, which have been shown 
to audiences in France and USA so far 
under the Festival of India, bas been 
,valuated; and 

(c) if SOt outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSliILA 
ROHATGl) : (a) Yes, Sir. 

(b) As evaluated by media coverage 
and public response, the Pes tival of India 
in France and U.S.A. has been an impres-
~ivc cultural event unprecedented in rec("nt 
years and bas succeeded in projecting 
India as a progressive and self-reJiant 
country with a rich heritage. 

Standard of education in public schools 
and government schools 

2770. SHRI V.S. VIJAYARAGHVAN: 
Will the !\-tinister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware of 
the fact that there is wide variation in tbe 
standards of pub lie schools run by private 
Manrgement and Government run schools; 

(b) ~f so, whether any efforts has ever 
been made to bring in uniformity in stan-
dards; and 

(c) if so, the result th ereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA .. 
TOI) : (a) Although sLmdards of educa-
tion are not exactly meaSUJ abl e, but it can 
be generally said that the number of 
schools with high standard of education is 
small compared to the total number of 
scbJols in the country. There are many 
Government schools aJ80 where standard 
of education is hi.gb. The number of pub-
lic schools, i.e. those who are the members 
of the Public Schools Conference is only 
57, and this includes both private and 
Government supported schools. Since 
pub1ic schools have access to .sufficient 
financial resourees, tbey have most of the 
facilities required, and consqucntly the 
standard of education is generaJ1y hi,h. 
A large majority of Government schools OD 
the other hl'nd are substantially deficient in 
facilities Which adversely atTect~ tbe stan· 
dud of education. 
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(b) and (c) Over tbe years the Govern-
ment has been conscious of the need to 
upgrade t eacher-compet encies, improve 
curriculam and t t"xtbook~ and provide better 
facilities in ~chools. However, the system 
bas been expanding 2t such a fast rate that 
most of the available resources have been 
utilised to meet tbe needs of expansion as 
compared to quality improvement. 

Allhough the total requircnlent 0 f resOw 
urces of schools in th c country is very 
large and may not become availab1e imme-
diately, greater emphasis is being placed 
on provision of a minimum level of facili. 
ties and upgaiding tedcher-competenies in 
schools. These mCtlsures are expected to 
improve t he standards of education in 
schools in coming )ears. 

f Translation] 

Institutions engaged in study of Sanskrit 

2771. SHRIM.\ TJ USHA CHOU. 
DHARY: \\'jll the \Iinister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
tostate: 

(a) the names of the InSl itutions enga-
ged In the promot ion of Sanskrit; 

(b) steps being taken to check disincli. 
nation towards the study, research and 
dissemination know) edge of Sanskrit; and 

(c) the amount of financial allocation 
made therefor in the Seventh Five Year 
Plan? 

THE MINI~TER OF STATE IN THE 
DEPARTt\1ENTS OF EDUCATION AND 
CULTURE (~HRIMATI SUSHILA ROHAT-
GI): (a) The Go~crnment of India have esta-
blished the Rashtriya Sanskrit Sanstban in 
New Delhi. an autonomous organisation, un-
der the Min lstry of Human Resource Deve-
)opment, Department of Education, for the 
promotion of Sanskrit. The Sans' han has 
under its admin istrative and academic con-
trol seven Kendliya Sanskrit VidYlpeethas 
located at Jammu, Delhi, Allahabad, Puri, 
Tirupati, Guruvayoor and Jaipur. These 
Vidyapcethas, along with Rashtdya Sans-
krit Sansthan, undertak e teaching, trainin,. 
research and publication activities, which 
... rlt in the promotion oJ Sanskrit. 

The ministry also gives grant to about 
650 Sanskrit institutions all over India 
which are engaged in the promotion of 
Sanskrit. Grants are given for appoint· 
ment of Sanskr:t teachers, scholarships to 
students, pur ~ha£e of library books, etc. 
The Ministry is also providing financial 
as~istance to tbe extent of 95 per cent 
of approved re~urring e.<pendHure and 7S 
per cent of non-recurring expenditure to 
13 institutions under the scheme of Adarsb 
Sanskrit Pathsha1as/Shodh Sansthans. A 
statement showing these institutions is 
given below. 

(b) This MinistJY has taken a number 
of steps to popularize the study of Sanskrit 
as well for promoting r e~ earch and disse-
mination of knowledge of sanskrit. Amo-
ng others these include :-

(a) Grants to Voluntary Organisations/ 
insHtut lons which are engaged in 
the pre,motion Sanskrit; 

(b) production of Sanskrit literature 
including purchase of Sanskrit 
books for free distribution to 
Sanskrit institutions; 

(c) award of scholarship for post-
matric studies and for the tradi-
tional type of Sanskrit learning; 

«(.l) organ isation of all lndia Sanskrit 
EJocution Contest and all India 
Vedlc Convention every year; 

(e) financial assistar ce to old and 
eminent Sanskrit scholars in indi-
gent circun)stances; 

(f) 

(g) 

(h) 

nl0dernization of Sanskrit Path-
shalas b} the provision of facilities 
teaching of such subjects as 
Science, M:~th(matjcs and Social 
Studies; 

financia 1 assistance to higher 
seconda ry schools for organising 
teaching of Sanskrit; 

utilisation of the services of emi. 
nent Sanskrit scholars for an inde. 
p th study of shastras; 

(i) aw.rd of certificate of honour b1 
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the Pres ideot of India to eminent 
Sanskrit scholars; and 

(j) financial assistance to registered 
academic organisations for condu-
cting special or;entation courses 
for the products of Sanskr it path-
shalas. 

(c) For the Seventh Five Year Plan, 
the Planning Commission have approved an 
outlayofRs. 10.75 crores for the develop-
ment, promotion and propagation of Sans-
krit. 

statement 

!. Shri Rang Laxmi Adarsh Sanskrit 
Mahavidya laya, V irindaban. 

2. Jagdish N lr.lirl Brahmchari Ash-
ram Sanskr i, Mahavidya1aya, 
Lagma, VJ:!-Lohna Road, Ram-
bhadharpur, Distt. Darbhan ga 
(Bihar). 

3. Bhagwan D:lcr Sanskrit Mahavidya-
layy, po: Gurukul Ka ,gri CHari-
dwar). 

4. Dewan Krishna Ki~bore S.D. San~· 
krit College, Ambala Cantt. (Har-
yana). 

S. The !\,fadras S.:tnskrit College & 
S.S.V. Path§hala, 84, Royapeetbab 
High R03d, M~Japore, Madras 

6. Ekarasanand Sanskrit Mahavidya-
laya, M,jnput (U.p). 

7. Mumbadevi Sa'lskrit Mahavidya-
laya, C/O Bhart iya Vidya Bhawan, 
K.M. Munshi Marg, Bombay-7. 

8. Haryana Sanskrit Vidyapcetba, 
Bbagola DisH. Faridabad (HaT-
yaDa). 

9. Kuppuswami SJstri Research 
Institute, 84 -Royapee~hah HiSb 
Road! MyJapore-Madras (Tamil 
Nadu). 

10. C;ilicut Adrasb Sanskrit Vidya-
peetha, Ballussai y, DiIU. Cali cut 
(Kerala). 

1 I. Vaidika Sansodban Mandala, Tilak 
Vidyapeeth Nagar. Poona.9 
(Maharasbtrd). 

12. Sri Cbandrasekhareodra Saraswati 
Nayaya Sastra Sanskrit Mahav;dya-
laya. C/O Sri Sankaracharya 
SwamY Mutt, No.1, SaJai ~treetJ 
Kanchecpuram.631502 (T. Nadu). 

13. Lakshmi Devi Shrafi' Adrash Sans-
krit Mabav'dyaJaya, Ka!i Rekba, 
ViiI. & P. o. Deogarh-814112 
(Bihar). 

r English] 

Need (0 T Jke Education To Villages 

277'2. SHRI PRAKASH V. PATIL 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether addressing at a United 
Nations Educat ional and Scientific Cultural 
Organ isat :on training workshop the 
Minister has Hressed the need to take 
education to vi iJ3ges; 

(b) if so, what schemes ar e presentJy in 
operation and their effectiveness; 

(c) whether Government are consider-
ing to introduce any new scheme in this 
regard; and 

(d) what targats have been filed for 
literacy in rural areas during the 7th Plan 
and allocations made therefol? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRJM \. TI SUSHJLA 
ROHATGI) : (a) Ministtf of Human Re-
source Development in bis ioaugural add-
ress to the Regional Training Workshop in 
literacy orpoised Jointly by United Na-
tions Educational and ~ci~ntific Cultural 
Organisation, M\ni!:»try of Human Resource 
Development and Directorate of Adult 
Education (com 23·10-1985 to 4-11-1985, 
bas empbasised the need for mj~ro plann-
ing on the basis of condit ions obtaioioa in 
the vilJa,e •. 

(b) "(0) Adult Eduoat ion ProlfllDlDt 
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is being implemented through the follow-
inl scbemes:-

(i) Centrally sl)Onsored scheme of 
Rural Functional Literacy PLO-
jects; 

(ii) Central Scheme of Assistance 10 
Voluntary Atencies working in 
the field of adult education; 

(iii) Siate Sector Scheme of State 
Adult Education Programme; 

(iv) Adu)t Education Programme by 
uoiver~ities col'eges; and 

(v) Adult Education througb Shramik 
Vidyapeeths. 

Nearly 95 DCr cent of the Adult Edu. 
catiln Programme is f.>r rural People who 
live in vii Jages. 

(d) Ad,lIt E iucltion Programme envi-
sages removal of illiteracy i:l th~ a~e·grOup 
15.35 numbering appro).imately 11 crore 
Jiliterates by t 990. Nearly 2.3 crore 
learners h lye been enrolled in the sixth 
plan period and the r em::dning illiterates 
are to be enrolled in the 7 t h Plan oeriod. 
The programme is mainly for rural areas 
and the pr ior ity is 0:1 the coveraf!.e of 
women and persons belonging to Scheduled 
Castes and Scheduled Tribe~ and other 
weaker section~ of the society. All 01': at ion 
(or the St!vcnth Plan i~ in the process of 
finali .. a tion. 

New Enlineering Colleges in Kerals 
Duriug 7th Plan 

2773. SHRI MULAPPALLY RAMA· 
CHANDRAN: Will the Minister of 
HUMAN RE.SOURCE DEVELOPMENT 
be pleased '0 state: 

(a) whether there is any proposal to 
atart new Engineering Colleges in Kerala 
durin, 'he Seventh Plan; 

(b) whether Govemment have decIded 
upon their Jocation; and 

(c) whether one of tbese colleges will 
be Joe'ted" at the ecoDo11ically backward 

but educationally advanced district of 
Cannanore in K erala? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHA TGl): (a) to (c) The new engineer. 
ing colJeges are started under the respec. 
tive State Plans. The State Government 
of Kerala propose to establish five engi. 
neering colleges dUl ing the Seventh Five 
Year Plan. The proposals for establish-
ment of three engineering colleges at 
Alwaye, Kottayam and Cannanore have 
already been received (rom the State 
Government of Kerala and are under con-
sideration for the approval of All India 
Council for Technical Fducation. 

Assistance from Foreign Countries for 

Combating Floods 

2774. SHRI LAKSHJvlAN MALLICK: 
WilJ the MInister of WATER RESOURCES 
be pleased to state: 

(a whether Government of India have 
sought assistance from foreign countries 
such as USSR or any o~h er country who 
had successfully combated floods to tide 
Over the difficulties arising out of recurr-
ence of floods every year in India; and 

(b) if so, the details in this regard? 

THE MINISTER OF WATER RE. 
SOURCES (SHRI B. SHANKARANAND): 
(a) & (b) A collaboration project is being 
executed by tbe Central Water Commision 
with the assistance of the Danish Hydrau. 
lic Institute which envisages transfer of 
technology in the field of flood foreca$tirg 
and flood control in respect of Damodar 
River System. In addition, the Ministry 
of Water Resources have programmed for 
scientific and economic cooperation with 
several countries such as the USA and 
China, who have similar problems, to ex .. 
change experts and share experiences witb 
a view to tice over the difficulties arising 
from the recurrence of floods. The UNDP 
is also assisting the Central Water Commi-
ssion to set up a flood forecasting system 
for the river Yamuna. 
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Import of Steel Track Lines and Details 
of its Replacement 

2775. SHRI JAGANNATH PATINAIK: 
Will the Minister of Transport be pJeased 
to state: 

(a) whether it is a fact that the Indian 
Railways have decided to import certain 
quantity of steel track lines to meet rene~ 
waJ targets; and 

(b) if so, the details regarding the 
plan of Government in th is regard? 

THE MINISTER OF STATE IN THE 
DEPARTMRNT OF RJ\ILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) 7S lb and 60 Ib rails wnich are no 
longer made in the country are imported 
every year. In addition, 60 kg and 52kg 
rails are to be imported only to the extent 
SAIL are not able to supply our annual 
requirement of ahove 4 lakh tonnes. 

Moratorium on Major and Medium 
Irrigation Schemes 

2776. SHRI JAGNNATH PATTNAIK: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government propose to 
impose a moratorium on all new major 
and medium irrigation schemes till the on· 
aoing ones are comp} eted; and 

(b) wbether the supply of essential 
materials, like cement, wi 11 be coordinated 
with irrigation schemes to avoid delay 
and escala tion of cost? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI B. SHANKARANAND): 
(a) The startegy for the Seventh Five Year 
Plan is adequate funding of irrigation pro-
jects which are in an advanced stage of 
completion and are capable of yielding 
benefits in the Seventh Plan. New starts 
are to be restricted to medium irrigation 
projects in drought-prone areas and in tri-
bal backward areas, and to minot irrigation 
schemes. 

(b) The Central Water Commission 

coordinates the supplies of construction 
materials like cement and steel for irri-
gation projects. 

Indiscipline in Central Universities 

2777. SHRI MURLIDHAR MANE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Governr.:&ent have noted 
the growing indiscip line in various Cen tral 
Universities; 

(b) if so, the mea~t1res being initiated 
to curb this trend; 

(c) whether sufficient powers have been 
given to Central Universities Administra-
tors to meet this probl ~m; and 

(d) if so, the details of such powers 
granted to University Administrators? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
RULTURE (SHRIMATI SUSHILA 
COHA TGl); (a) and (b) There have been 
incidents of indicsipJine and agitation in 
the Central Universiti es from time to time. 
The Committee appointed by the UGC to 
review the fur.ctioning of the Central Uni-
versities has recommended that adequate 
machinery should be establisQed in each 
Central University for the timely redressal 
of gri evanceS of stud ents and karmacharis. 
The Committee has also recommended 
that rule~ of discipline should be framed 
by each University and an undertaking 
shou1d be obtained from students to abide 
by these rules, Some of the Central Uni-
versities have taken necessary action to 
imp1 ement this recommendation. 

(c) and (d) The Acts and Statutes of 
the Central Universit ies make nJfEcicnt 
provision for the enforcement of dhc irjjr e 
in the Centra) Univ ersit ies. In most cases, 
the powers for enforcement of discipline 
are vested with the Vice·Cbancel1or. 

Medium Irrigation Projects Executed in 
Mabarashtra 

2778. SHRI M.URLIDHAR MANE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 
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(8) the number of medium irrigation 
projects executed ,in Maharashtra during 
the Sixth Five Year Plan period; 

(b) tbe namas of those p;oj eets and 
tbe total area brought uDder irrigation 
projects on their complet ion; 

(c) whether it is a fact that execution 
of som ~ of t h ~ medium ir rigati.Jn projects 
taken u~ in the Sixth Plan·in Maharashtra 
hlve not be\!n completed so far; and 

Cd) if so, tbe details thereof? 

THE MINISTER WATER RESOUR· 
CES (SHRI B. SHANKARANAND): (a) & 
(b) During the Sixth Plan period 44 me .. 
diu.m irrigation projects were executed in 
Maharasatra and the total irrigation poten-
tia] created is as below: 

s. No. Name of the 
Project 

1. 

2. 
3. 

4. 

5. 

6. 

7. 
8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

16. 

17. 

Dinandi 

Adbala 

Kanholi 

Kelzar 

Aner 

Suki 

Bori 

Gbatshil 

PanaaoD (Hingni) 

Kesarnala 

Chandrabhaga 

Chulbandh 

ChargaoD 

Maloli 

Tawarja 

Taklibban 

MaadobaJ 

(OOOHa.) 

Potential 
created 

11.36 

5.09 

4.24 

3.54 

7.18 

5.69 

5.96 

2.13 

6.75 

0.79 

2.60 

4.04 

2.12 

3.75 

4.04 

1.17 

2.61 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

·40. 

41. 

42. 

43. 

44. 

Sidbewadi 

Basappawadi 

PaJdhag 

Mandwe 

Sona) 

Shekhadari 

Vma 

Sakhalinala 

Deogaon Tank 

Makardhokra 

Mordham Na Ia 

Rengepar 

Bothekar BothaH 

Chadajpsla 

Ambadi 

Lahuki 

Ajanta Andhari 

Saraswafi 

BOlna 

Pethwadaj 

MahaHngi 

Watephal 

Nagzari 

Shahjani Aurad 

Whati 

Turori 

Gilatsal 

1.11 

0.86 

2.41 

1.23 

3.16 

1.34 

2.24 

1.46 

1.64 

3.37 

1.32 

1.20 

1.31 

3.61 

2.1 S 

1.09 

1.31 

1.23 

1.4S 

2.07 

0.79 

1.02 

1.26 

1.27 

1.76 

J.02 

2.14 

(c) & (d) 86 medium schemes have 
spilled over into Ihe 7th PleD. 60 of these 
are Pre·SixTh Plan ~pil!·ov( r schemes and 
tbe balance 26 are new ~ch(mes takeD l'P 
in the Sbtt h Plan. 

Constr.ctioD of V API Over-bridge 

2779. SHRI U.H. PATEL: \VjIJ the 
Minister of TRANSPORT be pleased to 
state 
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(a) whether a number of representa-
tions of various organisations and MPs 
have been received from time to time 
from BULSAR and V API in Gujarat 
State on Western Railways for the con· 
struction of VAPI Over.bridge ; 

(b) jf so, the details thereof; 

(c) when the said over.bridge is likely 
to be constructed and opened for public; 
~d 

(d) wbat are the plans, projects and 
estimates thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAV RAO SCINDIA) : (8) & (b) 
Yes, Sir. The representations were in 
respect of construction of a road over-
bridge replacing level crossing No. 80 
at VAPJ. 

(c) & (d) The work could not be 
taken up as the State Government has 
had difficulties in planning construction 
of road approaches due to the problem of 
acquisition of land in the heavi1y built up 
area. The proposal can be considered by 
the Railways after the Government of 
Gujarat finalises the plans and e9timates 
for the approaches and re-sponsors the 
proposal, whic:h has yet to be done. 

Infant Deaths and Causes Thereof 

2780. SHRI ~ULLAPPALLY RAM. 
ACHANDRAN : Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) tbe number of infant and child 
deaths (chi1dren below S years) reported 
in the country durir.g 1983 and 1 984 
respectively ; 

(b) major c.ause of scch deaths; and 

(c) what percentage of such deaths 
was due to diarrhoea ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FA·MILY WELFARE 
(SHRI S. KRISHNA K.UMAR): (8) 
Estimates ()f infant and child deaths durins 
1'83 and 1984 are Qot available. Plow-

ever, the latest available estimates as 
reported by Registar General of India from 
Sample Registration System fOI the year 
1982 are as follows : 

Number (in lakhs) 

Infant deaths 

Child deaths 
(1 .. 4 ,ears) 

24.43 

J 1.08 

(b) & (c) The major causes of infant 
and child mortality in the country presen-
tly are prematurity, disorders of respira-
tory system, diarrhoea, tetanus, malnu. 
trition and fevers. Precise est'mates as to 
the percentage of deaths due to diarrboea 
are not available. 

Sale of INH Plus Refamplcin aDd 
INH Pyrazinamide in Bihar by 

Ethico Pharmaceuticals 

2781. SHRI M. RAGHUMA RE. 
DDY: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) whether drugs controller of India 
had ba~ned irrational drug combjnatiolls 
some )'oears ago ; 

(b) jf so, whether a spate of com-
binations-INH plus Refampicin, INH 
plus pyrazinamide etc. i. e., under trade 
mark Montonex is being sold iu Bihar by 
Ethico Pharmaceuticals ; 

(c) whether MIs. Lupin Laboratories 
are selling in Maharashtra an Ethambutol 
and Isoniazid combination under tbe trade 
mark 'Combinex 800, : 

(d) whether clinical testing has been 
undertaken for these combinations; 

(e) whether before sale commerciali-
zation was approved and jf not, what ueps 
Government propsse to take to ban them 
from the market ; and 

(f) if not, the reasons tbereof? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA KUMAR): (a) Yea 
~~ . 
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(b). (c), (d" (el and (f) The fixed 
dose combination of ( Rifampicin plus 
INH has been permitted to be marketed 
in the country. Information relating to 
tbe other two combinations is being col-
lected from the State Drug Control au. 
thorities, who are the licensing authori-
ties, and will be placed on tab] e of the 
Sabba. 

Dowry Deaths and Changes in Anti.Dowry 
Legislation 

2782. ~HRI S. M. BHATTAM: Will 
th= "dinister of HU MAM RESOURCES 
DE VELOPMENT be p) eas ed to state : 

(a) \\' hethe Government are aware 
tbat there dre number of dowry deaths 
taking place in the country ; 

(b) wheth!r Government intend to 
bring about any changes in the anti do wary 
legislation to effectively check such in-
cidents ; 

(c) if ';0, what are the nature of 
amendments which are sought to be 
brought about; and 

(d) whether the term dowry is going to 
be redefine.d and the penalty is sought to be 
enhanced? 

THE MINISTER OF STATE IN THE 
DBPARTMENfS OF YOUTH AfFAIRS 
AND SPORTS AND WOMEN'S WEL· 
FARE (SHRIMATI MARGARET ALVA) = 

(a), (b) &. (c) The Dowyy Prohibition 
(Amendment) Act, 1984, which came 
into force with effect from the 2nd Octo-
ber, 1985 seeks inter-alia to make tbe 
Dowry Probibition Act, 1961 more stri-
ngent and etJective. This apart, the Indian 
PeDal Code, the Criminal Procedure 
Code and the Indian Evidence Act bave 
also recenJy been amended as part of 
anti-dowry Jegisldtion to make punishment 
for c;rimes against women much morc 
stringent and effc;cdve alld cruelty against 
women by her hU3band or relatives of 
the busb.1nd. punisbable. The onus 
of proof of ionocen~e would rest on the 
accused of such offences. 

(d) The definition of dowry has boen 
amoQ"e~ UUQoe tbe aalen~ed Act. Bcsidos 

this a list of presents to tbe brjde or 
bridegroom, given at the time of marriage, 
is required to be maintained. Failure to ma. 
intain the said lists or failure to enter any 
present would have the effect of making all 
tbe present(s) or gift(s) is not entered in 
tbe list as "dowry" for the purpose of 
Section 3 of the Act and the giver and 
the receiver would become 1 iable to puni-
shment for giving or taking dowry. As 
for enhancement of penalty, under the 
amended Dowry Prohibition Act, the 
penalty for giving or taking dowry has 
been t.!nhanced and might vary from im-
prisonment for a period of six months 
to two years and a fin e of Rs. 10,000 as 
against Rs. 5,000 provided in the original 
Act. 

Condition of Temples etc. in Banswara 
(Rajasthan) 

2783. SHRI S.M. BHATTAM: Will 
the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state: , 

(a) whether attention of Government 
has been drawn to the press report appear-
ing in the Indian Express dated 5 October, 
1985 with the caption Uneglected temples 
of Banswara in Rajasthan" : 

(b) whether the various temple3, 
idols and other articles of architectural 
b~auty in the districts of BdnSWCtra and 
Dungarpur (Rajasthan) are in utt t:r Iy neg-
lected condition and some of them are 
missina; 

(c) whether the said region has a 
number of sites requiring immediate ex-
cavation with a potential of enormous 
architectural treasure; and 

(d) if so, the steps taken or proposed 
by Government ? 

THE MINISTER OF STATE 1 N THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE lSHRIMATI SUSHILA RO-
HATOI) : (a) Government· is a war e of 
the press report on the Temples ofB.inswara. 

(b) The Siva Temple and ancient 
remains at Arthuna and th e ancient re· 
maiDa at Vithal Dev. in District BaD~ 
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wara and the Jain temple inscription at 
Baroda and Somnath temple at Dev 
Somnath, in District Dungarpur are 
under Central protection. 

Th~ loose architectural members and 
sculptuT~s at Arthuna are housed in the 
Archaeologicai Survey of India's scu1p-
ture ~hed. Necessary watch and ward 
staff is posted at the site to Jook after 
the temple and the sculptures. 

Structural repairs to the Siva temple 
at Arthuna have been completed while 
repairs to Suryakund within its comple~ 
and to Somnath temple are being taken 
up during the current financial year. 

No antiquities/sculptures are reported 
to be missing from the protected monu-
ments. 

(c) The region has a number of 
archaeololically rich 5i~es, as in some 
other parts of India. Excavations of 
various sites are taken up according ~o 
a phased pro!;ramme. 

(d) Does not arise. 

Food Corporation of India, NAF£D etc. 
not Covered by Pre'vention of Food 

Adulteration Act 

2784. SHRl BALASAHEB VIKHE 
PATIL : Will the Min;ster of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) \\-hether it is a fact that the pre-
ventio1 of Food Adulteration Act does 
not cover the Government Food Agencies 
like Food Corporation of India, NAEFD 

, etc; 

(b) whether this is an implementation 
of the A~t ; and 

(c) if so, what the st eps being taken 
to plug this loophole 7 

THB DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARB 
(SHR.I S. KRISHNA KUMAR): (a) & 
(b) No, Sir. 

(c) Does not arite. 

[ Translation] 

Eucroachement of Railway Laud in RaJkot, 
Bbavnagar, Ahmedabad and Baroda 

2785. SHRI U.H. PATEL: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the area of the railway land in 
front or' KhambhaHa Railway Station in 
Rajkot Division of Western Railway, 

Jamnagar . District (Gujarat-Saurashtra) 
encroached upon 50 far and the names or 
encroachers and action taken or to be ta-
ken against them ; and 

(b) the number of such encroach-
ment cases brought to the notice of rail .. 
ways from 1981 to 1985 in Gujarat, 
Bhavnagar, Rajkot, Ahmedabad, Baroda 
and the steps proposed to be taken to 
check such illegal activities in future 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS SHRI 
MADHAVRAO SCINDIA): (a) There 
were 24 encroachernents on railway land at 
Khambbaliya J{ailway Station by out-
siders. The Railway [as removed 2 en-
croachcments and action has been initiated 
to remove the remaining encroachments 
under provisions of public Premises (Evic~ 
tion of Unauthorised Occupants) Act, 
197 1. Th e names of tb e encroachers 
an(1 area of land encroached by them is 
shown in the 5tatement aiveD be]ow. 

(b) Number of 5uch encroachcment 
cases brought to the notice of the RaiJ. 
way from 1981 to 1985 (up to 31.3.85) 
in Gujara t ar e : 

Bhavnagar Division = 8 Nos. 

Rajkot Division 

(2 ba\e since been 
leavinl a balance of 
bers). 

s::::I 164 

removed. 
162 num. 

Ahmedabad .. Vadodara Division == 
6 Nos. 

Steps are being taken to check such 
illegal activities by invoking PPF Act 1971 
and filing cases with the Estate Officer for 
removinl the eDcroaGbemcotl. 
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S:atement 

Area of Railway Land Encroachr:d at 
Khambhaliya Railway Station and 

Names of encroachers 

Area in Sq. M. 

--------..... _ 
1. Shri Nalba Kara 900 

2. Shri Keshav 
Dan~. 819 

3. Shri Manji flhai 
Sarwara 12.20 

4. Shri Ajitbhai 
Nanubhai· 14 

5. Shri Gopa1bhai N. 967.30 

6. Octroi Post 
(PaDchayat) 184.50 

7. Shri Babubhai 
(Tea Stall) 61 50 

8. Shri K1rsan N. 426.30 

9. Smt. Kesharbai 
Talwar 411.84 

10. Shri Juthabhai S. 280.80 

11. Shri Vishram p. 
Joshi 696.78 

12. Shri Nanjibhai 1 390.62 

13. Shri Dharmshi 
Bechar 17.76 

14. Ashok Oil Mill 2613.60 

15. Shri Keshavji 
Moo1ji 2640.00 

16. Shri Shiv'ji Arjan 2640.00 

17. Shri Shivji Arjan 2208.76 

18. Shri Dhana Jiva .553.20 

19. Shri Lala Jiva 331.92 

20. Shri Sada Jiva 819.00 

21. Shri Sada Jiva 282.00 

22. Sbri Dhanji Jiva ·330.00 

Total' == 18501.08 -----

(English] 

Controversial Contraceptive 'Dalkon 
Shield' 

2786. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state: 

(a) whether it is widely bel iev(.d by 
the Medical community in the country 
that the use of the controversial 'Dalkon 
Shield' intrauterine Contraception device 
(lUeD) is confined to the West and 
that Indian women are spared its adverse 
effects; and 

(b) if so, the detaiJs in this regard? 

THE DEPUTY MINISTER IN THE 
DEPARTMENl OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) & 
(b) The 'Da!kon Shield' is an unmedi-
cated interauterine Contraceptive device. 
This method is not approved by the 
Gove1nment under the Family Welfare 
Programme. 

Repair of Roads in Calcutta and 
Howarh l\Janaged by CPT 

2787. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Min·isler of tRANS-
PORT be pleased to state: 

(a) whether the roads in Calcutta and 
Howrab managed by the Calcutta Purt 
Trust (CPT) are in dilapidated condition; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to repair 
th e se roads ? 

THE MINISTER. OF TRANSPORT 
(SHRI BANS! LAL) : (a) & (b) There are 
about 40 roads on both CaJcul ta and 
Howarh side which were constructed 
by CaJcutta Port Trust and are maintained 
by the Port Trust for long time. Some of 
these roads need repairs on aCCOunt of 
damages caused by unu sually prolonged 
monsoon and extensive ul)e by public. 

(c) With the on-set of fair weatber 
seasoD, De~essar)' action bas te en takeQ 
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in band for repairing the roads to the 
extent permitt ed by present financial con-
dition of C~1cutta Port. In March 1985, 
an extensi ve scheme for repair to roads 
costing about Rs. 70 lakhs was taken up 
by the Port Trust. This work is expected 
to be compJeted by March, 198 f.. 

Adult Education Centres in the 
Country 

2788. SHRI MOOL CHAND DAGA : 
Will the Minist er of HUMAN RESOUR· 
CES DEVELOPMENT be pleased to state : 

(a) the number of adult education 
Centres work ing in the country showing 
year-wise number in each Union Territory 
during the last three years; 

(b) the details of funds allotted and 
actual amount spent in the above cases; 
and 

(c) what cbeC'ks are exercised to ensure 
the conect utility of the scheme 1 

THE MINISTER OF ST ATE IN THE 
DEPARTMENrS OF EDUCATION AND 
CULTURE (SHRIMATI (SUSHILA RO-
HATGI) : (a) & (b) A statement showing 
statewise number of adult education cen. 

tres run and the expenditure incurred in 
the Central Sector for the Adult Education 
Programme during the last three years 
is given below. 

(c) The following measur es have been 
taken to ensure the correct u'jlity of tbe 
Programme: 

(i) There is an in-built mechanism 
of monitoring in which quarterly 
reports are obtained from the 
implementing 8aencies. 

(ii) The Programme is evaluated by 
external agencies of repute in 
the field of social sciences research 
and corrective measures are 
taken on the basis of feed back 
available through reports. 

(iii) Procedure relating to sanctiOn 
of grant-in-aid to Voluntary 
Agencies has been streamlined to 
ensure proper utilisation of 
funds. 

(iv) Central GOVernment Officers 
and officers of the Stale Govern-
ments oversee the implementation 
of tbe programme through field 
visits. 

Statement 

(Rupee5 in lakbs) 

SI. State/Union 
No. Terrstory 

1982·83 1983·84 J 984-85 
~-.----- ---------~ ----. ...... _--...._ 
No. of Amount No. of Amount No. of Amount 
centres spent cDtres spent centres spent 

rUD run run 

1. Andhra Pradesh 9158 119.75 9152 130.72 9659 2S8.86 

2. Assam 2448 53.34 5824 78.02 8152 145.85 

3. Bihar 24122 155.24 18844 190.30 45226 241.61 

4. Gujarat 6667 72.48 6209 164.18 11487 194.4' ,. Harylna 3848 48.79 4245 87.3j 5016 116.07 
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---- _------- ---- .-.-- -~ 

1 2 3 4 6 7 8 

6. Himachal Pr. 1044 9.64 1011 16.71 1149 21.38 

7. J & K 3156 17.45 2927 26.86 3245 47.52 

8. Kamataka 7411 83.71 10746 110.23 12202 211.43 

9. Kerala 3652 13.63 4559 35.89 1136 60.24 

10. Madhya Pt. 18048 142.29 18356 278.09 22872 369.22 

11. Maharashtra 10658 101.60 13819 220.13 19418 279.63 

12. Man;pur 218 208t 1049 21.86 1532 53.49 

13. Meabalaya 1000 19.67 868 27.28 515 30 84 

14. Nagaland 600 12.03 60') 22.22 650 24.54 

1 S. Orissa 4765 64.41 4902 96.69 4900 161.89 

16. Punjab 2467 61.88 2982 72.91 2937 70.47 

17. R8jastban 8804 103.14 10739 186.34 11566 300.85 

18. Sikkirn 588 4.77 644 13.89 777 25.24 

19. Tamil Nadu 11158 98.13 17676 173.83 22121 261.52 

20. Tripura 1694 15.34 1705 17.10 2891 32.75 

21. Uttar Pr. 12782 205.83 18398 325.36 22658 504.86 

22. West Bengal 12554 78.32 16569 101.11 15136 119.82 

23. A & N Islands 190 2.70 194 2.52 164 6.57 

24. Arunachal Pro 744 3.72 790 7.88 762 21.87 

25. Chandigarb 283 1.21 348 12.63 304 25.22 

26. D & NHaveli 74 66 3.25 67 9·34 

27. Delhi 1658 8.25 1582 25.76 1650 29.34 

28. Goa, DamaD & Diu 64 0.39 75 0.91 148 10.06 

29. Laksbadwlep 81 0.70 37 0.47 44 2.05 

30. Mizoram 290 4.76 SOO 1"0.82 400 9.02 

31. Pondicberr, 623 3.85 691 15.19 692 14.10 --_._...._,----._--------
TOTAL 1 S0849 .~ 507.83 176107 2477.20 229476 3660.67 ---.......... -...... ._--------~----...... -
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r Translation] 

Scheme Under CommaDd Area Deve-
lopment Programme 

2789. SHRI MOOL CHAND DAGA: 
Will the Minister of WATER ·RESOUR· 
CES be pleased to state: 

(a) tbe names of schemes taken up 
under the Command Area Development 
Programme date-wise. 

(b) the amount Qf money earmarked 
for each programme, and the time by 
which each of thenl was to be completed ; 

(c) the names of the programmes 
completed and the dateS of their comple-
tion ; and 

> (d) the number and names of the 
programmes yet to be completed and the 
amount of money estimated to be spent 
on tbem. 

THB MINISTER OP WATER RE. 
SOURCES (SHRI B. SHANKARANAND): 
(a) The projects taken up under the Com. 
mand Area Development Programme. are 
listed in the statement given below. 

(b) Under the Centrally Sponsored 
Command Area Deve10pment Pro,ramme 
moneY is not earmarked projectwise. The 
States have been advised to complete tbe 
CAD activities in all the on-going pro-
jects included prior to 1980 by the end 
of the 7th Plan and to al10cate resources 
to these projects according]y. 

(c) These projects, nam ely, GOdh. 
I tiadoh and Bagb in Maharashtra were 
taken out of the programme w.e.f. 1st 
April. 1984 since all the physical activi-
ties possible under the programme had 
been compJet ed. 

(d) 102 projects are shown in the 
Annexure have yet to be completed. 
During the 7th Plan an amount of Rs. 
500 crores in the Central Sector and Rs. 
1152 crores in the State Sector bas been 
allocated for these projects. 

Statemnet 

List of l,'rigation Proj~cts Includtd Undtr the Ctntrally Sponsord Command 
Area Development Programme 

s. No. Name of the State! Period in which 
started 

1. 
2. 
3. 
4. 
~. 

6. 

7. 
8. 
9. 

10. 

11. 
12. 

Irrigation projects 

ANDHRA PRADESH 

Je,e. Canal 
Nagarjunasagar 
Sreerama Sagar (Pochampad) 
Rajoli Bunda Diversion Scheme 

Tungabhadra 
Gajuladinne 

Swarna 
Vamsadhata 
Peddavasu 

ASSAM 

JamUDa 

KaUaber Uft Irrigation Scheme 
Sukla 

I , , 

V Plan 

1983-84 

V Plan 

1983 .. 84 
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1 2 3 

BIHAR 

13. Gandak I 
14. Kiu} I 
IS. Badua , V Plan 
16. Chandan , 
17. Kosi I 
18. Sone I 

GUJARAT 

19. Mohi Kadana 
20. Shetrunji V Plan 
21. Uka i Ka kra par 

22. Panam 
23. Daman Ganga 
24. Bhadar 
2S. Macbhu 1983-84 
26. Dharoi 
27. Dantiwada 
28. Hathmati 
29. Mesbwo 

HARYANA 

30. Gvrgaon Canal r 
31. J. L. Nehru L. I. Scheme , V Plan 
32. lui L. I. Scheme , 
33. Rewari L. I. Scheme , 

JA ~MU &. KASHMIR 

34. Tawi L. I. Scheme V Plan 

3~. Ravi 1979·80 

36. Banimulla Manulzawoora 
37. Lethapora 1983·84 
38. Marva 1 
39. Niu-Karewayusmarg 

KARNATAKA 

40. Cauveri Basin Project J 
41. Ohataprabba I V Plan 
42. Malaprabba I 
43. TUDlabhadra I 
44. Upper Krishna I 

KERALA 

4S. Chala Kudi 
46. Malampuzha V Plan 
47. Peecbi 
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48. Neyyar 

t 
49. Potbundi 
SO. Oayathri 
SI. Walayar 

J 
1979·80 52. Manlalam 

53. Cbeerakuzhi I 54. Vazhaoi , 
MADRY A PRADBSH 

55. Barna , 
56. Ralali 

J 57. Cbambal 
58. Hasdeo I V Plan 
59. lCbarung I 
60. Maniyari I 61. Tawa 

62. Mahanadi I 
63. Pairi f 1983·84 

MAHAR ASHTRA 

*64. Baab I ·6~. Itiadoh 
66. Obod I 67. Bhima V Plan 
68. Puma 
69. Girna 

f 
70. Upper Tapi 
'11. Krisbna 

72. Jayakwadi Stage I , 1979·80 
Jayakwadi Stale II I 

73. Mula I 74. Kukadi 
75. Pencb 
76. Uppal Penlan,. ". Warna 1983·84 
78. Pan'Wl L. Be. 
79. KhadakwasJa 
80. Upper Godavari 
81. MaDjara 
82. Suey a J 

• Excluded from 1.4.84 from the CeDtrafl, 
sponsored CAD Proaramme. 

MANIPUR. 

83. Loktak L. I. Scheme I V Plan 

84, SokmaJ Barr. J J'83·84 
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ORISSA 

85. Hirakud 
86. Mahanadi Delta 
87. Salandi 

R.AJASTHAN 

88. Bakhra Ganga Canal 
89. Chambal 
90. R.C.P. Stage I 

91. Mahi Bajaj Sagar 

TAMILNADU 

92. Cauver i System 
93. Lower BhawaDi 
94. Periyar Vygai 

95. Sathanur 
96. Parambikulam 

UTTAR PR.ADBSH 

91. Gandak 
98. Ram Ganga 
99. Sharda Sabayak 

WEST BENGAL 

100. D.V.C. System 
101. Kangsbati 
IOZ. Mayurakshi 

103. Teesta Barrale 

HIMACHAL PRADESH 

104. Giri Irrigation Project 

GOA 

105. Salauli 

[&,111") 

M.Se. Coarse in Electronlee in Calc:atta 
University 

2190. SH~1 BHOLANATH SEN: Will 
the MUlister of HUMA~ RBSOUd.CB 
PBVSLOPMl\N r be pleased to at,to : 

3 

V Plan 

V Plan 

1983·84 

I 
I V Plan 
I 
I 
I 1983-85 

V Plan 

I -I V Plan-
I 

1983·84 

1983·84 

1979·80 

(a) whether tbe Union Government 
have proposed a M.Sc. Courso in Electro-
nics in Calcutta Univoraity; 

(b) if 10, the details therco f; 

(Q) tbo assistaace likely to be extended 
to tho tlaivcrsit, by the lJuiversit)' GrallU 
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Commic;sion and the Electronics Depart. 
ment for the course; and 

(d) what is the progress in the matter? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA .. 
TOI) : (a> &, (b) In the context of the ext en .. 
sive application of sophisticated electronics 
in various fields, the UOC has formu lated 
a plan for tbe training of manpower in 
Electronics. The plan visualises the esta-
blishment or separate departments of ele~ 
ctronics science in selectcj universities for 
introducing M.Sc. course in electron {cs. 
calcutta U niv ersity is among tbes ~ id ent i fled 
for e~tablishment of a deplrtment of ele. 
ctronic science and tbe Commhsion has 
agreed to assist the University in establish-
ing tbe department. 

(c) and (d) The likely assistance for 
starting the course is Rs. 3S lakhs for 
building, Rs. 28 lakhs for equipment. Rs. 
2 lakhs for library and Rs. 2 laths for 
other non-recurring items, besides the ex-
penditure on appointment of two profe. 
ssors, four Readers, three Lecturers and 
some supporting staff. The department of 
Electronics will provide assistance for 
equipment, books and journals and the cost 
of building and other recurring cost will be 
met by the UGC. Within this overall 
pattern, the actual assistance that will be 
provided to any university bas to be deter-
min ed by an expert committee after visit-
ing the university and making an assess· 
ment of the facilities already available. A 
committee has been appointed to visit the 
Calcutta University for this purpose. The 
Committee is yet to visit the University. 

Cultural heritage and archaeological finds 
at Lothal in Gujarat 

2791. SHRI RANJIT SINGH GAEK-
WAD : WilJ' the Minister of HUMAN 

RESOURCE DBVELOPMBNf be pJeased 
to state: 

(a) whether our cultural _. heritage and 
archaeological finds of Harappan age at 
Lothal in Oujarat are in a state of decay 
and ruin; 

(b) whether the excavations at Lothal 
are likely to be washed away if the present 
conditions continue for long; 

(c) whether a human Caroass of nine 
feet height, a world rare antique, is lying 
uncared of in a godown of the Archa~ologi. 
cal Department; 

(d) whetber Lothal has been declared 
a National place of cultural and historical 
interest; 

(e) whetber it is in the Nation's 
interest to protect, preserve and maintain 
it as a place of our cultural helitage, of 
5000 years old; and 

(f) jf so, steps taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA· 
TGI): (a) The structural remains and 
archaeological finds of Harappan age at 
Lothal are in a good state of preservation. 
Some parts of the excavated area are affec-
ted by the recent cyclonic rains. 

(b) No, Sir. 

(c) No, Sir. Human skeletal remains of 
normal size from Lothal are with Anthro-
pological Survey of India for Scientific 
Studies. 

(d) Lothal has been declared as a Pro-
tected site of national importance by tbe 
Central Government. 

(e) Yes Sir. 

(f) The following steps have been taken 
to preserve the excavat ed remains :-

(1) Annual maintenance and upkeep. 
. . 

(2) Structural repairs includjna streng. 
thening of brick structures and 

,wa.tertigbtening the top of tbe re-
mains and desilting tbe dockyard 
periodically. 

(3) Chemical cleaning and prelerva·, 
nOD of tbe ItructurOl. 
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(4) Improving the environs by land-
scaping. 

The following steps will be taken to 
preserve the excavated remains :-

(1) Pumping out the accumulated 
water and desllting the trough of 
of'the dock. 

(2) Consolidation and strengthening 
of the affected parts of the br ick 
structures. 

(3) Scientific Studies of the bricks for 
... their preservation. 

Lack of equity in primarY and secondary 
education 

27'2. SHRI CHINTAMANI PANIG· 
RAHI : WIll. the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that equity in 
higher education aris e out of relative Jack 

. of equity in primary a{ld secondary educa-
tion; 

(b) if so, whether Government propose 
to allocate more funds for higher educa-
tion and proalotion of equity in primary 
and secondary education; 

(c) whether it IS necessary to link high-
er education wah other ministries and 
departments of the Government eitber 
direetly, or directly; and 

(d) if the answer to part (c) be in the 
affirmative the measures Government pro-
pose to take or have already taken in this 
re16ard1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA ROHA· 
TOl) : (a) and (b) As higber education is 
a stale beyond pnmary and secondary 
levels, tb~ benefits of tlJ~ber education are 
presently avaiJable only to tbose who 
successfully complete tbe becondary stal6e• 
It primary and secondary education do not 
~nsure complete sociaJ JUStIce, hlaher edu-
catioD oy itself canoot do so. The Central 
goverDlDOnt baa tbccefoto DO ptopoul for 

allocation of more funds (or higber educa-
tion for promotion of equity in primary 
and secondary stages. 

(c) and (d) One of the major concerns 
in higher education is tbe promotion of 
beneficial 1 inkages between education and 
the developmental needs. Linkages bet-
ween higher educa tion and various develop. 
mental sectors are currently under dis-
cussion in the context of the formulation 
of the New Education Policy. The speci-
fic measures to bring about such Jinkages 
have to be considered as and when the 
New Education Policy takes concrete 
shape. 

Seminar on "Indian Women's Forward 
Looking Strategies" 

2793. SHRI CHINTAt\fANI PANIG-
RAHI: WiJl the Minister of HUMAN 
RESOURCES DEVELOPMENT be pleased 
to state; 

(a) whether Government's attention 
has been drawn to the seminar on 'Indian 
Women's Forward Looking Strategies' held 
under the aegies of UN on 19 October, 
1985 in New Delhi and recommendations 
made therein; 

(b) if so, whether GOvernment propose 
to introduce an amendment of the defini-
tion of dowry in the rele,ent Act to inclu. 
de gifts in connection with the marriale or 
continuance of marriage; and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN'S WEL-
FARE <SHRJMATI MARGARET ALVA) : 

(a) Yes, Sir. 

(b) The necessary amendment to the 
definition has been made b) the Dowry 
ProhibitioD (Amendment) Att 1984. 

(0) Does Dot ilrilC. 
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Irrigation Projects of Kerala held up due 
to Inter-State Water Disputes 

2794. SHRI K. KUNJAMBU : 
SHRI V.S. VIJAYARAGHA-
VAN: 

WIll the Minister of WATER RESOU· 
RCES be pleased to state: 

(a) the names of Irri~ation Projects in 
Kerala which have been he'd up due to 
inter·State Water Disputes; and 

(b) what steps have been take:l to re-
solve the disputes and sp eed up the impl e-
JnentatioD of these p;-oj eets? 

IHE MINISTER OF WATER RESOU· 
RCES (SHRI B. SHANKARANAND): 
(a) The following projects tn Kerala are 
pending on account of lnt cr-State W dt er 
Disputes : 

(1) Kuttiadi AugmentatJon Multipur-
pos e Scheme (Bansura Sagar Irri-
gation Scheme), 

(2) Attapadi Irrigation Scheme. 

l3) ManantbvadY Multipurpose pro-
ject. 

(b) The Central Government have been 
arranging negotiations at the offidal as 
welJ as at tbe Chief MInisters' level amo-
ngst the States concerned for seuh:ment of 
the dispute. An official level meeting was 
held ill Nov\.mber 1985 to rtVlew the 
position and efforu for an amicabl e setlJ~­
ment are continuing. 

Remedy to overcome malnutrition amongst 
tbildren 

2795. SHRI H.M. PATEL: 
SHRI V.S. VIJAYA&AGHA-
VAN: 

Wdl the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have taken 
DOle of the recent delIberations of over 30 
SG.cnu.ts and experts findings that .5.5 per 
cent ctuld[ cn 10 tbo country ar e atrocled by 
w. lDut[itiODt 

(b) whether this malnutntion was due 
to deficiency of food, poor environmental 
sanitation, lack of drinking water, prevale-
nce of infectious diseases and infestation; 

(c) if so, whether Government have 
eor.sidered the remedies suggested by the 
group; and 

(d) if so, th e action tak en on their 
suggestions'? 

THE DEPUTY l\lINISTER IN THE 
DEPARTMENT OF fAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) The 
Government is nvt aware of the delibera-
tions of over 30 scientists and experts find-
ings tbat 55 per cent children in the country 
are affected by malnutrition. As per the 
studies conducted by the National Nutri· 
tion Monitoring Bureau, the percentage 
prevalence of malnufntion in different 
States is shown in the statement !liven 
below. 

(b) Ma1nutrition is a result of many 
inter .. act ing factors which include lack of 
food, poor environmental sanitation, lack 
of drinkiOI water, prevalence of infectious 
diseases and infection etC. 

(c) & (d) The Government is aware of 
the probl em of malnuttrition in the country. 
To tackle this prob1em a number of pro-
srammes are operatin,2 . under various 
Ministries. They are :-

1. Ministry 0/ Health and Family Wei/are 

(a) Prophylaxis Programme to pre-
vent Nutritional Anaemia in 
mothelS and children. 

(h) Prohylaxis programme against 
blindness due to Vitamin·A deft .. 
ciency. 

2. Ministry 0/ WeI/are 

(a) Inte8rated Child Development Ser-
vices Scheme. 

(b) Balwadi Nutrition Programme. 

3. Ministry of Human Resources D~ve/o,. 
'ment 

Mid-day Meal Proarammc. 
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Statement 

NNMB Percentage distribution of 1-5 years ponied according to classification-1982. 

Number Normal Mild Moderate severe 
State surveyed --- ---__,- ..... ---- --- ----- ---

Kerala ..r 
201 

Tamil Nadu 598 

Karnataka 449 

Andhra Pradesh 340 

Maharashtra 580 

Oujarat 171 

Orissa 123 

West Bengal 61 

Pooled 2523 

World Bank Assistance to Replaee 
overaged Track 

2796. PROF. P.J. KURIEN: Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) the perc-:ntage of rail accidents 
due to averaged track; 

(b) the percentage of overaged 
track; 

(c) the total omount required to replace 
the overaged track at pr~sent; 

(d) whether Government have any 
perspective plan to replace the entire 
overaged tra;k within the next ten years; 

(e) whether the World Bank's assis-
tance is being sought for this purpose; 
and 

(f) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Accidents 
arc caused by defecttve track and overaaed 

31.8 49.3 17.4 I.S 
16.1 44.1 34.6 S.2 

13.8 43.4 37.2 5.6 

12,6 43.0 38.S S.9 

13.6 38.8 4.70 6.9 
11.7 28.7 44.4 1 S.2 

13.0 3S.8 42.3 8.9 

21.3 55.7 23.0 0.0 

16.7 42.4 34.8 6.1 

track per se is not the causat ive factor. 
Durirg the first six months of 1985-86, 
about 3 % of the train accidents Occurred 
due to track defects. 

(b) About 20 % of the total track 
Kilometerage on Indian Railways; 

(c) About R'l. 5,000 crores (net) at 
prices prevailing before June 1984; 

(d) A time bound programme has been 
prepared for liquidating the arrears of 
replacement of averaged track beginning 
from the last year of the 7th Five Year 
Plan in 10 years period. 

(e) This is under consideration. 

(f) No formal proposal has so far beeD 
made to World Bank for this. 

Decline in revenue earnings from goods 
trame 

2797. PROF. P.I. KURIBN : Will the 
Minister of TRANSPORT be pJeased to 
state : 

(a) whether the revenue earnings from 
goeds traffic has fallen sbort of tarle'; 

j 
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(b) if so, tbe details thereof; 

Cc) tbe main reasons thereof; and 

(d) the steps being taken to augment 
the revenue and achieve the target '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) to (d) Dose not arise. 

AllocadoD of fBDds for Primary.seeondarJ _. 
and bigher education 

2798. PROF. SAIFUDDIN SOZ: Will 
the Minister of HUMAN R.ESOURCES 
DEVELOPMENT be pleased to stat e : 

(a) the budgetory allotment for the 
following sectors of Educational activity 
during the three years o~ 31.3.1985, 
(0 Primary Education (t~) Secondary 
Bducation (iii) Higher Education; and 

(b) whether Government 
to be reasonabl e allocation 'l 

consider it 

THE MINISTER OF STATE IN THE 
DEPARTMENTS Of EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI) : (a) Tbe Sector-wise budge-
torI allotment, both Centre aDd Sta t es, in 
last three years is as under : 

(&s. in crores) 

1982·83 1983·84 1984·8S 
(Actuals) (R.E.) (B.E.) 

-------
(i) Primary 2171 2S11 2670 

Education 

(ii) Sceondary 1S13 1701 1749 

Education 

(iii) Bigber 681 787 885 

Education 

(b) BvCl"1 cftort is beiDa made to Ict 
more allocation for education within the 
cODstraints on resources. 

World BaDk asslstanee for \J.P. dlstrid. 

2799. DR. B.L. SHAILBSH : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) tbe amount of World BaDk assis-
tance received for the India population 
project being implemented in the econo· 
mically and socially backward six districts 
of Uttar Pradesh; 

(b) the reasons why Allahabad District 
bas not been covel cd under this project 
the rural areas of which lack even 
Primary Health Centres, rural Family 
Welfare Centres, etc. and 

(c) tbe amount earmarked by the 
Centra] Government for Uttar Pradesb 
for opening of Primary Health Centres 8t"d 
upgradin, Primary Health Centres during 
the current year? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) The 
Bank have so far remibursed Rs. 2192.64 
lakhs towards the expenditure incurred in 
Uttar Pradesh on India Population Project-
II upto 31st July, 1985; 

(b) The criteria for tbe selection of 
districts for Second India Population 
Project was as under:-

(i) areas with high density of popu-
lation; 

(ii) areas having high percentage of 
economically weaker se~tionl of 
the community; 

(iii) areas witb high· mortality rate, 
accompanied by high infant and 
maternal mortality; 

(iv) districts wh icb have .bOWD 
moderate performaDce in the past 
and where the potential for 
greater acceptance esists; 

In making the selection of the diatrictl 
leograpbical contiguity and adminiltrative 
convenience were also kept in view. 
Having resard to resources available onl, 
Iii districts were select ed wbicb did Dot 
inelud e AUababad District. 
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(e) The Stat'! Government have pro-
. posed an outlay of Rs. 40 lakhs for 
Pr imary Health Centres and Rs. 68 lakhs 
for Upgraded Primary Health Centres in 
tbe revised estimates for 1985-86. Ade-
quate provision in the Government .of India 
budget baa been made to meet this expen-
diture. 

Transmission of AIDS disease to India 

2801. SHRI MAN1K REDDY: 
SHRI YASWANTRAO GADA-
KH PATIL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: . 

(a) whether it is a fact that there are 
serious apprehensions concerning possible 
transmission of the new AIDS disease to 
India through use of imported second hand 
garments from the westetn countries and 
if so, Government's posit ion anj decis ion 
thereon; and 

(b) whether there are reports on 
causation of AIDS disease through contact 
with clothes in other countries '] 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) No, 
Sir. 

(b) The question does not arise. 

Import of l\lalaria vaccine from U.S.A. 

2802. DR. G. VIJAYA RAMA RAO: 
SHRI VIRDHI CHANDER 
JAIN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(tl) whether India propose to import 
Malaria vaccine from USA; 

(b)· if so, tbe details thereof; and 

(c) when . the deal is likely to take 
place and what will be tbe modalities of 
its distribution and proper use in the 
affected areas of tbe country ? 

THE DEPUTY MINISTER IN THE 
DEPARTMBNT OF FAMILY WELFARE 
<SHRI S. KRISHNA KUMAR): (a), (b) & 
(c) According to the information available 
some scientists of the New Work University 
Medical Centre have· developed malaria 
vaccine against the C;;porozoite' stage of the 
malaria parasite. Its cl inical tria1s on 
human being are understood to be carried 
out in three pbases. Phase I trials are 
contemplated by the end of 1985 or early 
1986. Since the vaccine is still not ready 
for cl inica I use, the quest ion of its import 
does not arise. 

12.00 hrs. 

PROF. MADHU DANDAVATE 
(Rajapur) : Mr. Speaker, Sir, the leakage 
that ha~ taken place yesterday in the city 
needs to be discussed through an adjourn. 
ment motion. Many technological issues 
are involved, tbe Bhabha Research Centre 
has sent some circulars regardiDg the 
safety measures. TV haA not referred to 
that. All these iSlees should be discu5sed 
in the House. 

MR. SPEAKER Professor Sahib, one 
minute. 

(Interruptions) 

~R. SPE~KER: PJease. I am listening, 
don t shout hke that. 1 asked the Minister 
yesterday (0 make a statement. 

(Int errupt ions) 

PROF. MADHU DANDAVATE: Sir, 
it is not a fit case for an adjournment 
motion when such a pan~c was there? 

( Interruptions) 

[ TranJlalionJ 

MR. SPEAKER: Yesterday as soon aa 
it came to my notice ...••. Why are YOu 
standing like this? Please go to your stat, 
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[English] 

MR. SPEAKER: Why can~t you sit ? 
I only wanted to confirm .•• 

PROF. MADHU DANDAVATE: Sir, 
in the lero Hour your voic,e should be 
commensurate with ours! 

MR. SPEAKER: Yes, it looks like that. 
That I have to make it, Sir. Yesterday as 
soon as I got th is information on the floor 
of the House, I askec1 the Minister in 
charge to make a statement on the floor 
of the House after ascertaining the facts 
and in the evening he came and made a 
statement. And now 1 am ready. Any time 
you give me notice either under Rule 193 
or Calling Attention, whatever you like, 
I win get this discussed. 

PROF. MADHU DANDAVATE : It 
was given. 

MR. SPEAKER: You give me the 
ootice and I will get it. 

PROF. MADHU DANDAVATE: Given 
already. You need not worry about it. 

( Interruptions) 

MR. SPEAKER: Now we will decide. 
Whatever you like, I will do. 

PROF. MADHU DANDAVATE: Why 
Dot take it as an adjournment motion at 
4 o'Clock? 

( Interruptions) 

MR. SPEAKER: You also have to 
consider the problem like this. Will you 
like to wait for the report of the Inquiry 
Committee or whatever you like, but I am 
at your disposal, you can tell me. 

PROF. MADHU DANOAVATE: Sir, 
at 4 o'Clock why don't you take up the 
adjournment motion? It should not be 
taken as a censure. 

MR. SPEAKER: There is nO question 
of cen'iure. I will allow a discuslion. 

PROF. MADHU DANDAVATB: But 
adjournment motion gives the ur.en cy. 
You can take it up at 4 o'Clock today_ 

(Interruptions) 

MR. SPEAKER: I \\ iJJ allow a dis. 
cussion. 

(InterrlpJtions) 

DR. A. KALANIDHI (Madras Central) 
I gave an adjournment motion about tbe 
brutal attack •.. 

(Inttrruptlons) 

MR. SPEAKER : If you stand in the 
aisl e. I am not goinll to listen to it. 

( Inttrrnplions) 

MR. SPEAKER: I am Dot allowing 
anybody until and unless they resume 
tb~jr seats. 

(Inttrruptoins)·" 

MR. SPEAKER: One minute. Wi)) 
you take Y0ur seats properly? Don't 
stand in the aisle first and let me see wbat 
pOInt of order you h:-. \e. One of you may 
speak. If there is any point of order, I 
will alJow it. otherwise I win disaIJow it. 

SHRI P. KOLANDAIVELU (Gobi. 
chettipalayam) : Sir, it is a law and order 
problem of the State. 

MR. SPEAKER : I will look into it. 
Why are you trying to adjudicate about 
this thing, Sir? 

(Interrupt/om) 

MR. SPEAKER : Yes, please. Wba' 
is it '/ 

SHRI N.V.N. SOMU (Madral North) : 
Sir, in Madras city ••• 

MR. SPEAKER: No. Madras City.s 
a State subject> I am not loir., to allow 
it. 

(J ""rrllptlons) •• 

··Not recordod. 
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MR. SPEAKER: I cannot intrude in 
tbe State subject. 

(Inttrrupt;ons) 

r rrtulslatlon] 

MR. SPEAKER: Please do not inter-
rupt, let him speak. 

( Interruptions) 

[English] 

MR. SPEAKER : What is unde r the 
rules I will do, wbat is not under the rules 
I cannot do. I have not allowed any 
gentleman. 

( Interruptions)· * 
MR. SPEAKER: Your saving with 

vehemence cut s not ice with me. I am 
gujded by the rules, I am not going to 
inte:-fere in any State ~ubject. If:. I allow 
one. then flood gates will be opened. I am 
not going to do it. 

DR. A. KAL~NIDHI: Sir, I have 
liven a Calling AU ention motion. 

MR. SPEAKER: We will see to it. 
Ca lliog Attention notices are oot disc u')sed 
here on the fioor of the House. Come to 
me, Mr. Kalahdhi, you are we1come any 
time to say it, but not here. 

(Interruptions) 

MR. SPEAKER: You can come to me, 
not bere. Not allowed-not a word. 

(Interruptions) 

SHRI AJAY MUSHRAN (Jabalpur): 
Today is the Flag Day, Sir. 

(lnterruplions) 

MR. SPEAKER: What is your point 
of order? 

SHttI AJAY MUSHRAN: Sir, my 
point is, todaY, is tbe Flag Day and the 

··.Not rcoordcd. 

whole nation expresseS its gratitude to tbe 
servicemen. 

MR. SPEAKER : What is the point 
of mention? 

SHRI AJAY MUSHRAN: The point 
is, today is the day wben the whole nation 
expresses its gratitude to our servicemen. 

MR. SPEAKER: It is all right. It is 
always like that. 

SHRI AJA Y MUSHRAN: I submit 
through you, Sir, that we should also 
resolve and we should also express our 
gratitude. 

MR. SPEAKER: We have never done 
it. Until and unless all the Paries combine 
and decide. I do not do it. 

(Interruptions) 

( Translation] 

SHRI SUBHASH YADAV (Khargone) : 
Mr. Speaker, Sir, I have given in writing 
to the Finance Minister about tbe scandal 
in the Punjab and Sindh Bank-•... 

MR. SPEAKER: You ~ive in writing. 
I shall get it looked into. 

(Interruptions) 

SHRI SUBHASH YADAV: Mr. 
Speaker, Sir, I have given in writing to 
you and made a submission therein that 
until the concerned offider~ are removed, 
the scandal cannot be unearthed. 

MR. SPEAKER: I shall look into it. 

(Inte,ruptions) 

[English] 

SHRI V. KISHORE: CHANDRA S. 
DEO (Parvathipuram): Sir, I have given 
a notice of call.attention. 

MR. SPEAKER: You come to me. I 
do Dot discuss call-attention notices betel 

. You are welcome, Sir, to impress upon me 
tbo importaDGe of that mattoe. 
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( Interruptions) 

MR. SPEAKER: I am ready to discuss 
witb you. It is not like that. If I am to 
discuss cal1·atte!)tion notices, I have got 
liS now. AlJd a1) the time win be taken 
here for that. That i~ not the way. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : I have a submission, Sir. 

MR. SPEAKER : No submission. 
What is th e point of order ? No submission 
is allowed now. 

SHRI S. JAIPAL REDDY: Prof. 
Madhu Dandavate, while participting in the 
discussion on the Supplementary Demand 
for Grants quoted from the Jyotirmoy 
Bosu report. 

MR. SPEAKER: You give me some-
thing in writing. It is not like that. I 
canDot tackle it like this. You have to 
give it under some rules. 

PROF. MADHU DANDAVATE : I 
have given it already. 

SHRI S. JAIPAL REDDY : I am 
merely demanding the repor~ to be laid on 
the Tabl e because you said in your ruling 
yesterday .•. 

MR. SPEAKER : It is no t like that. 

PROF. MADHU DANDAVATE: What 
he says is flowing out of your rul ing. 
Taking a hint from your ruling, as soon as 
I came out from your chamb er, I spoke in 
the Supplementary Demands for Grants 
and quoted from the Jyotirmoy Dosu 
report. According to your rulin" you have 
to allow me to lay the documents on the 
Tab) e of the House. 

MR. SPEAKER : I am looking into it. 
I will allow it according to the rules. 

PROF. MADHU DANDAVATE: 
When will you all1)w me? 

MR. SPBAKER : I will aIlow it accor-
ding to the rules. 

PROF. MADHU DANDAVATE : Why 
ate you delayiDl it ? 

MR. SPEAKBR : Proresaor, Sir, as you 
are very well aware. I also take guidance 
from you. I have to do according to what 
tbe rules say- So, accordingly, I have takeh 
steps. I have rererred tbe matter. Then, I 
will como back to you. 

PROF. MADHU DANDAVATE: 
Your office wanted two sets and I have 
given them two sets. Nothing is left with 
me to Jay on the Table now. 

MR. SPEAKER : You donJt worry. 
We will take care of it. We win do it on 
your bebalf. I have referred the matter to 
the Minister as per rules. And tben, I ~il1 
come to you. 

PROF. MADHU DANDAVATE: 
have complied with the ru) es. I will DOlt 
go outside. 

SHRI V. KISHORE CHANDRA S. 
DEO : Sir, what abOUt my call·attention 
notice? 

MR.. SPEAKER: I will look into it. 
You can come to m e. You are a very old 
parliamentarian. You know that I do Dot 
decide call·attention motion here. 

SHRI V. KISHORE CHANDRA S. 
DEO : This has been going on for a long 
time. 

MR. SPEAKER : It might be. But it 
is going to be decided according to the 
rules. I am not gOing to depart from that. 
What is lhe fun in doing things like this? 
I cannot expect this thing from you. You 
know much better. 

(1 nterruptions) 

[ Tramlatlon] 

MR. SPEAKER : I have· not allowed 
it. What is the use of it. 

(lnte"uptions)· * 

[English] 

MR. SPEAK.ER : Not allowed. What-
ever anybody is saying is Dot allowed. It 
shou Jd not go on re ~or d. 

( lnt,rrllptlons)** 

**Not recorded. 
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12.11 brs. 

At this stage, Dr. A. Kalan/dhi and 
Shr' N. V.N. ('olnu left the House) 

ESTIMATES COMMITTEE 

Eighteenth Report 

iEnglish] 

SHRI CHINTAMANI PANIGRAHI 
(Bhublneswad: I beg to present the 
Eighteenth Report (Hindi and English 
versions) of the Estimates Committee on 
Action Taken by Government on the 
recommendations contained in the Eighty-
third Report of the Committee (7th Lok 
Sabha) on the Ministrylof Industry-Motor 
Cars. 

(Tra fslationJ 

SHRI c. JANGA REDDY : Mr. 
Speaker, Sir, the employee) of the rural 
banks e. 

[English] 

MR. SPEAKER 
subject. No question. 

[Translat ion] 

This is not the 

SHRI C. JANOA REDDY: I have 
given notice of an Adjournment Motion. 

[English] 

MR. SPEAKER: No question. Not 
aIJowed. I have disaJlowed. 

Shri MullapaIJy Ramachandran. 

(lnltrrupdons)* 

MR. SPEAKER ; I have lone to the 
call-attention motion. -

*Not ~eoordld. 

12.13 brs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

[English] 

Non·fixation of Minjmum Release 
Price for Coffee 

SHRI MULLAPALLY RAMACHAN .. 
DRAN (Cannanore) : Sir, I call the 
attention of the Minister of Commerce 
to the fo)!owing matter of urgent Public 
importance and request that he may make 
a statement thereon :-

"The situation arising out of the 
Don·fixatioD of minimum release 
price for coffee despite the 
recommendations made by tbe' 
Coffee Board resulting in crisis in 
the coffee plantations and the 
steps taken' by the Government 
in that regard." 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHUR· 
SHID ALAM KHAN) : SIr, The minimum 
Release Price for coffee is fixed on the 
basis of eost study conducted by Cost 
Accounts Branch of the Finance Minibtry 
from time to time. The MRP includes the 
cost af cultivation plus 10% post tax return 
on networth. 

Ihe MRP was last revised on 17·12· 
1983 by rabing it from Rs. S.5 per point. 
No coffee is sold in domestic auctions be-
low this reserve price. 

The MRP r~vjsion resulted in an in· 
crease in domestic -prices of tbe order of 
20 %. but as a result of the M&P revisions 
the srowers earnings went up only by 
8 %. This was becaLlSe of the fact that 
tbe returns on 60 % of the cofl'ee which is 
exported are not attected by MRP. Return 
on, exports is however much hi&her than 
domestic sales. 

The last revision in MRP was based on 
study carried out in 1982 and was imple-
mented in 2 staaes to avoid a &udden in. 
creaBe in domestic pnces wbich miaht e1J~t 
domeatio demand adversely. 
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Chairman J Coffee Board h1d estimated 
the need for a fllture ad-hoc revbion of 
MRP to Rs. 7.55 per point in December, 
84. This was immediately ,eferred to the 
Cost Accounts Branch who framed ques-
tionnaires for collection of cost data. 
These wele circulatad to only 600 growers 
but cost-data returns have only bee:1 recei· 
ved from about 96 growers. However, 
constant etfurts are beine made to expedite 
tbe cost s:udy so a;; to ensure a revision in 
M:(P which balajces the interests of the 
consumers and the coffee growers. 

The returns to coffee growers during 
the past five years h:lve been around' 
Rs. 8 per point which is even nlore than 
the revised M·{P suggested by the Coffee 
BOdrd. W Ith increa~ e in exports from a 
level of about 68,000 tOilnes last year to 
a ) eve) of about 97,000 tonnes in the 
current year and firming up of export prices 
which is lIkely to con.inue throl.lgh the 
next year, the returns to the coffee growers 
are likely to con inue-to be remunerative. 

SHRI MULLAPALLY RA~1ACHAND .. 
RAN \Cannanore): Sir, I am extremely 
bappy for having got this opportunity to 
blghlIght th~ difficulties faced by the coffee 
growers througbout the country. The coffee 
industry which is mainly spread over the 
South\!ra Stclt~S of Ka~nataka, Kerala and 
TamIJnadu facej dn UJ prec..!dented financial 
crisis. In this regard, it is pertinent to 
note thit Kerala stands second only to 
KaraataKa In the production of coffee. In 
Keraja, th ~ production is concentrat ed in 
tbe hilts of Wynad wbich m .. linly fall in my 
Constatuency. 1 herefore, I bave my own 
personal experience to go over there to 
have an on tbe SPOt study of the situation 
and 1 understand the.r problems directly. 

SpeJ.king about the coffee plantation, 
one may be ha VIOg tbe impresaion that it 
r~Jat ~s mainly to. big land .. lords as well as 
to the atlluent· coffee planters. This is 
absolu"eJy incorrect. 97 % of the growers 
own less tbcin 10 hectares of land an d of 
tbis, 6310 have only 2 hectares of land 
hOldini~" fnese small and ma'f!~inal farmers 
\1cpend upon cotf~e fot' thelI hvelibood and 
tne proQucuon of (he cotfee in tum depends 
upon Ule vaaaries of the monsoon. It is 
iU~'" pertiDeDt to Dote toat tho f~rtUDos of 

the smlll and marginal farmers to a greater 
extent arc in the bands of the Coffee Board 
which fixed the minimum release price for 
the coffee. A very serious and oJa.rming 
situation has arisen 0 ut of th e non·fixation 
of MRP for coffee during the past few 
yea 1's. 

The Minimum Rel.:ase p, ice can be 
fixed only by the Coffee Board, and the 
producers have no option other than to s~Il 
their products to the Board. The pI actlce 
was to fix the M.R.P. just before each 
harvesting of the crop. But in the recent 
years failure to do this has resulted in 
acute financial crisis to the growers. 

Coffee in India is marketed by Pool 
syst em through governUlent agency, the 
Coffee Board. The M.R.P. is fixed by 
Government. The M.R.P. of coffee at 
Rs. 6.54 per point was recommended to 
the Government of India by the Cost 
Accounts Officer of Finance Ministry and 
Coffee Board during 1979-80. But this was 
given effect only in 1983 in two instal .. 
ments. The grower~ are incurring rlse in 
expenditure from year to year due to rise 
in the prices of inputs like labour, manure, 
insecticides and transportation lharg~s. 
The revision of the M.R.P. should reft~ct 
the existing cost of production and margin 
of profit to grower. In view of escalation 
of costs of all ;nputs every year, the 
M.R.P. should be revised once in a year 
by 30th September, i.e., the International 
Coffee Year. This ~hould be a regular 
feature as in the case of other industrial 
consumer products. The small growers arc 
facing acute hardship to mamtajn tbeir 
estc.:.tes. If the M R.P is not revIsed every 
year according to the rise in the prices Of. 
inputs, the coffee industry will perish in a 
couple of years. 

The problem of the coffee-growers is 
multiphed by the steep rise in the. pricea 
of agricultural inputs such a i ferhhsers, 
pesticides, etc. 

I, tberefore, caU upon the hOD. Minis-
ter to sec tbat the M.R..P. is fixed from 
time to 'time ke:~ping in mind the co~t ~r 
production and tbe target ac~ie ~ed. It 18 
DOl ,utlicient that the M.R.P. 15 fixed. but. 
tffcotive atepe abould be taken to 10C tJ;aa& 
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tbe amou'ot reaches the growers in time. I 
hereby seek a categorical assurance from 
the hoo. Minister in this regard. 

Thanks to the monsoons, we have had 
bumper crops in the past few years. Any 
change in the climatic conditions directly 
affects the prospects of coffee production, 
and the best instance of this is the total 
destruction of coffee crop in Brazil due to 
tbe frost of 1977. Brazil, as we are aU 
aware; was the hirhest producer of coffee 
until tbe fl ost. Looking to the r eeent 
history of India's coffee market, one can 
see that the misfortune of Brazil was no 
doubt the fortune of India tiioce it opened 
to us new vistas of international market. 
It was during 1977 that India earned the 
highest foreign exchange through the sal e 
of coffee which was Rs. 217 crores· How-
ever, it was the b~om of 1977 that caused 
tbe imposition of high export duty on 
coffee. In 1981, a situati('n similar to the 
present one was caused by overproduction 
and there was surplus of coffee in the mar-
ket which compelled the Government to 
abolish th.e export duty. However, the 
duty was there af[ er reimposed by the Gove-
rnment without reference to the fluctuating 
international market. 

Though the export duty has been redu-
ced thrice in six months, it now stands at 
Rs. 3,000 per tonne. It was Rs. 7,200 per 
tonne in April. 

It is worthwhile nof.ing that the Gove-
rnment was more aware of the pro-
blems of the growers in 1981 and 
had totally abolished the exporL duty. 
Reducing the exp0rt duty in stages or 
phases as is being done is of no help to 
tbe small and marginal farmers. What 
they require is the total abolition of e1Cport 
duty. In this respect I would like to know 
from the hone Minister whether the 
Government will -consider abolishin5 the 
export duty on coffee once and for all. I 
would like to have a categorical answer 
from the bon. Minister. 

Coming to another important asp~ct of . 
the problem, I draw the attention of tbe 
House to tbe fact tbat despite global over 
production and unprecedented bumper pro-
duction in India, the Government is still 

considering extending tbe' cultivation ofl 
coffee to 50000 acres of non-traditional 
areas under the 7th Five. Year Plan. 

Without ensuring a market for the 
e-xisting produ('e the GO"erument's policy 
to increase production is highly objection-
able. While the wor1d production has consid-
erably increased as in India the consumption 
has remained stagnant. Corrective steps must 
be taken immediately. The most urgent 
of which is the need to explore possibilities 
of marketing coffee to non-quota countries. 
The 1 ethargy of the Government in tbis 
regardis seen from the fact that we are 
presently marketing coffee only to a couple 
out of 64 non.quota countries. It is also 
to be expJor~d whether the market ing to 
quota countries could be iflcre3sed. 

It is sadly notl!d that the Governme.nt 
of Karnataka has added to the misery by 
Itvying purchase tax for coffee. 

LasUy, I draw the attention of this aug-
ust House to the callous and indifferent 
attitude of the Coffee Board which was in-
tended to safeguard the interets of the 
coffee growers. The Board has failed the 
growers on all counts. It has become a 
white elephant arid an embOdiment of inac-
tion. I am reminded of the old saying 
"Nero was fiddling while Rome was burn-
ing"'. This is true about the "take it easy"" 
attitude of the Board at a time when the 
coffee marketing is facing an unpreced~nted 
CflS1S. It is evident that the Board bas 
dODe nothing to secure a beetter internatio-
nal market and has also failed to end the 
stagnation in the domestic market. 

[Translation] 

Mr. SPEAKER: Yes, Basudebji. Is 
coffee grown in your area also? 

[English] 

SHRI AMAL DATTA (Diamond Hat-
bour): Weare going to have it. If they 
cannot sell their products, then we haveno 
chance. Thousands of hectares have been 
reserved in non traditional areas. We are 
looking rtbead. 



· ~87 Calli"1 AIIIIII/IIII DBCEMBER 5, 1985 

MR.SPBAKER: You are going to get 
into the stride. Prepare the way before 
you march ahead. 

SHRI BASUDEB ACHARJA (Bankura): 
Sir', minimum release price (MRP) h1S 
been demanded by the coffee growers 9inee 
long. It bas been stated by the Minister 
in his statement that the MRP was revised 
in the J 982 and since then tlte MRP has 
not been revised thoullh it was demanded 
by the coffee growers al1 over India and the 
Coffee Board has also recommended for the 
release of this MRP for coffee. 

12.24 brl. 

[MR. DEPUTY SPEAKER in th~ Chair] 

Sir. the toffee industry in our country 
is DOW facing crisis. Crisis is not onJy in 
the internal market, the crisis is there in 
the external mark et also. Beef-use of glut 
!n tbe suppJy position of coffee, the non-
Quota countries are now taking advant~ge 

of the pJi~ht of the major producers and 
these countries are now demanding subst-
antial discount on world prices. 

Sir, in the current year the production 
of coffee is estimat ed to be 1.70 lakh 
tonnes. Out of this only 55,000 tonnes 
will be required for our domestic consump-
tion. 

The rest, that is over 8S,000 tonDes of 
coffee are to be exported. The present 
system of marketing is 40 )ears old and it 
is entirely under the control of the Coffee 
Board which is operating the marketing of 
coffee. Since 1982 the cost of agricul tural 
inputs. fertilisers and other thinss have 
been increased substantially, but the mini-
mum release price for coffee which was 
fixed at Rs. 6.54 per point was fixed in tbe 
year J982. Tt is policy of fixing minimum 
release price should be reviewed. I want 
to know whether it is not a fact that the 
coffee industry bas asked the Centre to 
alJow it to market 1 S to 50 per cent of 
the total production and to incr ease the 
growers' representation in the Coffee 
Board to SO % because sometimes the sro-
wers~ interests are not represented in the 
Coffee Board. That is why,. at the time of 
recomrr.endinl tbis minimum release price 
tbis pr oduction cost and other factors arc 
Dot sometimes considered. 

1 a/so want to know whetber the Ito-
'wers are also demandiog abolition of ex-
port duty on cotre as has been stated by 
my colleague which will maximise the ex-
port of coffee and this can also save the 
industry. Has the Government thought 
over it? Only 0.26 % have come trom this 
export duty on coffee. 

Thirdly I want to know whether tbe 
Government has decided to increase the 
coffee growing area during the Seventh Five 
Year Plan by S,().OOO hectares including 
30,000 hectares in non-traditioDal areas. 
I~ view of this I want to know whetber tbe 
Government have thought over increaSing 
the domestic consumption 01 coffee which 
is increasing by only 3 % per annum. So 
my questions are: (1) whether the growers 
are demaDdjn~ an increasing representation 
on the Coffee Board and (2) whether it is 
a fact that growers are not properly repre-
sented on the Coffee Board. 

The Coffee-growers ha"e represfnted 
that part of the losses suffered on account 
of discount on non-quota growers should 
be compensated by the Government from 
some of the accumulated collections from 
the customs duty. The Coffee Board has 
already taken it up with the Government 
and I want to know what steps are being 
taken in this regard. 

My last question is : whether the 
Government will examine eacb year the 
cost factor and announce the minimum 
release price for coffee. 

SHRI AMAL DATTA (Diamond Har-
bour) : Sir the present problem which bas 
given rise to this Call Attention motion 
appears to be merely a tip of the ice ber, 
relarding toffee industry. It seems the 
industry is deemed because of the policies 
beinl pursued by the Government for tbe 
last decade or so. The Government has 
not been able to increase consumption of 
coffee internally consistently with the in-
crease in production of coffee. 

In lact, after a rapid rise durin. the 
early part of last. tcn years it has been 
stagnatina for the last thr ee-four yearl 
around 55,000 to 60,000 tODnes per 
annum. Apparent]y the coft"~e Board 
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wbicb Is tbe on)y agency of the Govern-
ment in this field and has a monopoly in 
marketing of coffee-at Jeast a t the initial 
stage-has done very little for develop-
ment, promotion and marketing of coffee. 
In fact what is now being all eged is tba t 
youoger people are not taking to coffee. 
It indicates a faPure on the part of Coffee 
Board. 

Secondly, there is a much scope for 
increasing export or coffee to non-quota 
countries. In fact whatever we are able to 
export to non-quota countri es-which are 
only three or four in number-is done at 
throwaway prices. The prices are 40 per 
cent below tbe quota countries, prices. 
There will be objection on that ~core. The 
Coffee Board has to bu1jd up both the inter-
nal consumpt ion as well as export to non-
quota countries. This bas not been done. 
The Minister has stated that the average 
MRP including both export and internal 
sale comes to 8.1 point and that is more 
than the Chairman of the Coffee Board has 
suggested. f think it is a mistake to make 
an average of export and internal prices 
because export prices are obtained by 
bigger growers whereas small rrowers have 
to be content with the internal prices. It is 
from the smaller growers that the distress 
signals have been coming. I am told the 
SUII estion for reduction of export duty was 
rejected by tbe Coffee Board itself because 
of tbe pre-dominance of the sma11 growers 
who did not think this policy was going to 
benefit the small growers. I would like to 
ask the Minister what are the plans so far 
as coffee is concern ed to increase the eX-
port to non.quota countries; to increase 
consumption in domestic market; to reduce 
the difference between tbe price at which the 
coffee is sold for domestic purposes and the 
price at whicb the consumer has to purchase'? 
It has to be done by reducing the profit of 
the middleman otherwise consumption of 
coffee cannot grow. All these are required 
to be accompJished for the purpose of in-
creasing coffee cultivation to non .. tradi .. 
tional areas in which we are all interested 
because coffee bas been a monopoly of 
certaill States only. It bad been decided 
10Dg alo to extend it to non-monopoly 
areas but before doing that all these con-
ditions must be satisfied. So, will the hOD. 
Minister kindly reply to these points,? 

SHRI ANIL BASU (Arambagh): Sir, 
first .of aU f I thannk the hon. Minister for 
passIng on tbe burden of fixing the M.R.P_ 
of coffee on the shoulders of the coffee 
growers. Actually the Chairman of tbe 
Coffee Board recommended MRP of coffee 
to Rs. 7.55 per point in December 1984 
and the Government of India have ~tiU not 
taken any decision. On the last occasion 
when the price was raised in the year 1983 
fr~m Rs 5.S per point to Rs. 6.54 per 
pOlnt, what happened at that time? 
Some high officials ill the Coffee Board and 
the Chairman of the Coffee Board had 
flown to BangJore and arranged a me.:ting 
wHh the coffee growers. They came back 
and submitted a report to the Joint Secretary 
of the Government of India and then only 
the price waS fheed at the rate of Rs. 6.54 
per point. This time, thi<; procedure has 
not been followed and the hon. Minister 
is telling us that he has circu1ated the pro-
forma for col1ecting informatton from 600 
and odd growers and they could obtain the 
proforma from 96 growers only. That is 
the reason why they are not able to take 
the decision. This is the indifferent atti-
tude of the Government- to pass the burden 
on the shoulders of the growers and this 
should be avoided. They should fix tbe 
MRP of coffee on ad hoc basis taking into 
consideration of the recommendation of 
the Chairman of the Coffee Board. It 
should not be delayed. Actually. they are 
adopting th~ delaying tactics in the name 
of coJJecting data and so 00. This should 
be avoided. 

Sir, during the Seventh' Five Year Plan, 
the Government of India is extendinp- pro-
duction of coffee to non-traditional area 
also and price of coffee must be dependent 
on internal consumption and export of 
coffee to other countries. The membership 
of the international coffee organisation 
stood at 73, that is, 47 exporting countries 
and 26 importing countries and the quotas 
wer e allocated in two par ts that is the 

% " fixed quota of 70 0 of the stocks related 
to export performance and 30 % related to 
verified stock held by each coun~ry in rela-
tion to stocks. Now, what is tbe effective 
quota for India this year? The hone Mini-
ster mentioned in his statement that tbey 
ar e bopiDI to export 97,000 tonnes of 
coffee during this current year. NOW, what 
'il the effective quota of coffee from the 
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International Coffee organisation? We 
bave to depend on export of coffee from 
DOD-quota countries. We do not know 

. what is the position in international market 
for exporting coffe e to the non-quota coun-
tries. Actually, we have to take into 
consideration other points also to obtain 
higher effective quota from international 
coffee organisation for promotion of expOtt of 
coffee to other countries. As compared to the 
Jast year, if the effective q'Jota is ~ess this 
year, then the total e'p<>rt will come down. 
The Coffee Board collects coffee tboush 
their locaJ agencies and the local agencie& 
are numbering about 200. The number of 
collecting agencies has not increased for 
the last two or three years. The number 
of collecting agencies should· be increased 
as the production of coffee is raisinl stea. 
diJy. 

Sir, I would like to put the question 
like this. Why has he not taken into 
consideration the recommendation the 
Cha irman of the Coffee Board for fixing tbe 
MRP of coffee on ad hoc basis? Tbey 
could fix the price of coffee on ad hoc basis 
so long as the information is not collec. 
ted. 

But they are Dot doing this. This should 
be done. It must be kept in mind that 
the product ion of coffee is increasing and 
we should, therefore, look properly to the 
internal market as well as the international 
market. We should also take steps in 
promoting export of coffee to the non-
qU9ta as wel1 as quota countries and the 
effective quota for the year should be in-
creased SO that the exports can increa,e 
steadi1y. 

SHRI KHURSHID ALAM KHAN: I 
entirely agree with the hon. Member, Shri 
Ramachandran that out of one lakh coffee 
growerS in the country, sixty three per cent 
are really smaJJ growers. But, here I 
would like to mention that the poolinl 
system is such that the coffee produced by 
the small growers as well as the big aro-
wen is pooled together and then exported 
or released for the domestic eonsumption. 
Therefore, tbe question of sma)) and bia is 
not reaIJy relevant in respect of .al08 or 
oxports. 

A_I re,ards minimum release pr'ce, 88 I 
menhoned already in the statement a s. , s oon as we receIVed the proposal from the 
Coffee Board, it was referred to tho Cost 
Ac.couDts Branch, who issued a question-
n~tre to si~ hundred growers. With areat, 
difficulty It has been possible for them to 
get replies only from 96 growers. Natu-
rail" the Cost Accounts Baanch People 
thou~bt that it would be necessary to get 
sufficIent data for the purpose. 

DR. K.G. ADIYODI (CaHcut): It is 
most difficult for the ordinary growers to 
fill the proforma supplied to them. A 
computer would be needed to. fin such a 
questionnaire. 

SHRI AMAL DATTA : Was this 
methOd not followed earlier? 

SHRI KHURSHfn ALAM KHAN: It 
was followed earlier also. 

SHRI AMAL DATTA : How many 
peopJe used to respond. 

SHRI KHURSHID ALAM KHAN: Let 
me answer. I would not be able to say 
that. That figure is not with mc. but the 
method is the same. . 

As I said, the questionnaire was circu-
1ated to 600 growers, out of one lath 
growers, to obtain cost data. I can assure 
you that the matter is being pursued very 
vigorously with the Cost Accounts 
Branch ... (Interruptions). I give tbe aSlura .. 
nce tbat everything wjJJ be done to ens ur e 
tbat this is finaH'ed as early as possible 
and with least possible delay ..... (Interrup. 
tions). I do not think, it will be really 
very appropriate to have an ad hoc revision 
at this moment and then final minimum 
release price. Therefore, if it has been 
delayed little, it would be much better if 
we have the final minimum release price. 

As I said, we are trying to pursue this 
matter vigorously and I assor e the hon. 
Mombers that everything possible will be 
done to expedite it. 

J would also like to mention that the 
minimum release price affect. the domeatic 
lalea and Qot tbo exports. It tat.. Umc 



to revise the minimum release price. Data 
is collected, but it j; very difficult to collect 
the data before every crop season as is 

.. done in th e case of certa in other agricul-
tural produce. The la')t revision in mini-
mum released price was done on the basis 
of data collected in 1982. 

Therefore, it will not take much time 
and it would be possible for us to come to 
a conclusion through tbe Cost Accounting 
Branch and finalise it. I would also Uke 
to mention bere that the London Terminal 
Price is for the lowest grade of coffee. 
Our coffee is always a better quality coffee 
and the price it fetches in the export mar-

" ket is h1gher tban the lowest grade coffee. 

As regards increased production, I 
definitely a~ree. But here, I would like to 
tell my hone Friend Shri Datta that he 
comes from an ar ea where people grow 
more tea and it he goes on pleading more 
for coffee, it ma y so hopp;n th. t peopl e 
might give up tea. ... 

I 

SHRI AMAL DATTA: Non .. traditional 
areas inc 1 ud eWes t Benga 1 also. 

SHRI KHURSHID ALAM KHAN: 
Yes, in non·traditional areas also, we are 
making this experiment. I think it is 
Deces"ary because India being a large coun-
try, if in one area the crop fa its, it might 
not fail in other areas. But I i'ave also 
to keep Sari Datta:s Interest in tea in 
view. 

I agr ee that production has to be in-
crelsed and every pos,ible effort will be 
made to increase the production. Apart 
from exporting coffee in the present (orm 
there are a lot of possibilities for export-
ing coffee in value added from which gets 
a better e"poc~ price than the present 
form. Se~ondly, new mlrkets for export 
will be explored. We will also see to it 
that e~port') to non-traditional countries 
are also increased. Hon. member Sbri 
Ram~chandran mentioned about purchase 
tax. I am sorry to say thlt I am not in a 
position to answer it becluse the matter is 
already sub-Judice. lherefore, I will not 
say anything about it. 

aoaarc1inl tbe constitutioD of tho 
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Board, I think that it is a very balanced 
board. If you like, I can read out the 
members' nameS. 

MR. DEPUTY SPEAKER: It is not 
necessary to read out the whole thing. 

SHRI KHURSHID ALAM KHAN: I 
can give the information to Shri AmaI 
Datta. 

The minimum release price was devised 
on the basis of 1982 date. As J said 
earlier, as soon as we get Jittle more date, 
it would be possible for us to pursue with 
the Cost Accounting Branch and to tell 
them that they must expedite and see that 
the revised MRP is issued. 

It is a fact that tbe discount offer In 
export to the non-quota coont des is also 
there. But this also is being taken into 
consideration while fiXing the exp- rt duty 
which bas been reduced by several times 
and now the duty bas b~en almost DOmi-

.. Da1. Therefore, this should not be a sort 
of burden on the growers in ~uch a fash-
ion tbat tbey would suffer on th is account. 

It is necessary to explore the possibili. 
ty of growing coffee in non .. traditional 
areas. Just as I mentioned earlier, jf 
sometimes there is a failure of crop in one 
area, there might not be any fail ure in 
some other region. So, in non-traditional 
areas also it has to be done, just as we 
are doing in the case of rubber also in 
non-traditional areas. 

The growers have been gatting very 
good remunerative returns and there is 
no dearth. As a result of the failure of 
the crop in Brazil, I do not think that there 
is any room for apprehension that the ex-
port prices may go down. In fact, I can 
assure you, that the prices are likel y to 
increase further. 

It is also a fact that coffee-drinking is 
really increasing. I must really say that 
when we were studying in colleges, we 
never took coffee. We always had tea 
only. But in most of the- colleges and 
Cities, more coffee is consumed. 

SHRl ANAL DATTA~ The PQiitioll 
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[Shri Amal Datta] 
has been reversed again in the last 
three or four Years. 

SHRI KHURSHIO ALAM KHAN: I 
think Mr. Datta, you would like to keep 
the balance 'between the two. \Ve are 
making very serious efforts for exploring 
the possibiJities of exporting quota to non-
trpditional areas. As I have said, the 
question of big and small arowers here 
doe5: not arise because all the Coffee which 
is produced is pooled together· and only 60 
per cent of the Coffee is exported and 
about 40 per cent is utihsed for the do-
mastic requirements. 

Mr. Basu also wanted to know the posi-
tion. Soon after receiving the proposal 
from the Coffee BI}ard,- it was refe l£ed to 
the Cost Accounting Branch, but on the 
questionnaire issued, as I said, out of 600 
people, only 96 people have replied so far 
and that too with great effort. So we have 
been meking effort through the Coffee 
Board and we are trying to expedite it 
further. 

The present effective quota, we will 
try to increase it as much as possible. 
There is shortage of coffee in the world, 
as a result of Coffee crop failure in Brazil. 
That improves our prospects. 

SHRI CHINTA MOHAN: What about 
India? 

SHRI KHURSHID ALAM KHAN : 
India is doing well. The duty has beeD 
reduced to R,;. 300 per Quintal from 2 
August, 198 5, wherea~ the price has been 
ruling at about 1800 pounds per tonne. 
There is therefore no justification for fur-
ther downward revision or complete 
wal~lng of export duty. Minimum 
release price is fixej keeping in view 
all the factor-s, the cultivation, during 
charges, marketing charges, bonuses, 
interests, taxes, returni to the growers 
etc. and ensuring a minimum post tax 
return of 10 per cent even to tbe growers. 
On the basis of the cost accounting 
report in 1982, M~P was revised from 
Rs. 4.45 per point to Rs. 5.5 per point 
from 1.3.83 and further increased to Rs. 
6.S per point from 17.12.83. Now Cost 
A-;countants, are busy and I am sure tbat 
whatever rovision is there" it wiJl be still 

better than what has been recommended by 
the Coffee Board. 

SHRI MULLAPPALLY RAMACHAN. 
DRAN: Fifteen other commodities have 
been exempted from this export duty. 
Why don't you include Coffee in fbat? 
Moreover in 1981, there was over-produc-
tioD. The Government of India have 
decid ed to abolish export dut). It is most 
embarrassing. 

MR. DEPUTY SPEAKER: Now, we 
will take up item, under 371. What is 
your point for clarification? No more 
clarifiicatioD. I cannot allow it. 

SHRI ANIL BASU: I think the'Cbair-
man of the coffee Board is a wise person 
and he has recommended MRP to the 
Government. Then why are you not accep-
ting it on ad hoc basis? Why are you not 
accepting it~ Yo~ are passing burden on 
the growers. 

MR. DEPUTY SPEAKER: Now Shri 
Madan Pandey. 

12.55 hrs 

MATTERS UNDER RULE 377 

[ Translation] 

(i) Setting up of a High Power Committee 
to Study the Transport Needs of tbe 
Eastern Districts of U.P •. aDd Western 

Districts of Bihar 

SHRI MADAN PANDEY (Gorakbpur): 
Mr. Deputy Speaker, Sir, the eastern dist-
ricts of Uttar Prldesh and the Western 
districts of North Bihar ar e backwar d be-
cause there is not only lack of in Indust-
rial isat iOn th ere but pi oper means of trans-
port have also not b:en made available, 
with the result that these districts cannot 
be properly linked with otber parts of tbo 

" country. Althoulh Government have spent 
crores of rupees on tbe Government appro-
ved Chbitauoi-Bagba-rail·road bridge and 
on gauge convers ion scbemes 00 BhatDi· 
Varanasi railway line and foundatioD sto-
nes has al80 been laid, but work OD them 
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has not progresse J. Consequently the 
villages in these areas have no Jink with 
other parts of the country as there are no 
link roads also up to the national highways, 

Therefore, I wou ld I ike to suggest 
that the Centra 1 Governmelt should cOil~ti· 
tute a high power committee to conduct 
survey of the rai 1 and road rout es of the 
said areas and to a~sess tbe transport prio-
rities of these arelC; for further necessary 
action by the Central Government. 

[English] 

(U) Need to give tbe Status of a Follfted-
ged University to Jamia Milia 

SHl~I AZIZ QURE:iHI (Satna): The 
University of lami·a-Mllia·Isl"mia had been, 
and continues to be tbe cradl e and custo-
dian of our rich cultural and academic 
heritage, and had also been a citadel of 
nationalist movement during freedom 
struggle. 

It was Counded and developed under 
tbe in>piratlo<l, guidance and patronage of 
great national 1 eaders like Mabatma 
Gandhi, Dr. Ansari, Hakim Ajmal Khan, 
Ali Brothers, Paodit Moti Lal Nehru, 
Maulana AZ.id and Pdodit Jawaharlal 
Netuu etc. Persons like Dr. Zakir HusSlin 
dedicated the best part of their lives in 
building it to promote nationalist ideas, 
and awaken the Muslims from the slumber 
of decades aod tight Mu ,lim communalism. 
In this sacred (aSK> his ~re3t comrades 
were persons Jike Dr. Abij Hussain, Prof. 
MLljeeb and late Shafiqurehman Kidwai 
etc. who also dedicated their entire lives 

for till" oJoie C.hlse. Still its F.1cU tty of 
MJSS COLDLlnic;1tion is rendering a st erHog 
service in the sam ~ spirit of (he P.lst; and 
it needs to be given every protection and 
pall onaite. 

It is an irony of fate that jnspite of 
these alaring facts, Jamia Milta stiJl has 
not been i1'lc:n tbe status of a full-fledged 
University, and yet is onJy a deemed·to-be 
university. Nor has anything been done to 
commemorate the memories of above-
mentioned persons wllo broulht lustre to 
tbo acadOmic and literary life of tbe 
~O\lDtl'J. 

Government of India should initiate 
immediate action in issuing immediate 
or~ers to give the status of a full·fledged 
university to Jamia Mi lia, and to establish 
Chairs in lamia and other universities, and 
also naming roads and buildings in the 
revered memories of persons like' Late 
Shafiqurehman Kidwai, Prof. Mujetb and 
Dr. Abid Hussain, whose writings, books 
and translations are treated as classics in 
the acddem ic and lit er ary wor Jd, and other ~ 
stuch ernie eDt scholars. 

[Translation] 

(iii) Need to Cancel tbe Mining Leases 
Near Chittorgarb to protect tbe 
Historical MODumen ts and Check 

Pollution 

PROF. NIRMALA KUMARI SHAK· 
- TAWAT (Chittorgarh): Mr. Deputy 

Speaker, Sir, under rule 377 I would 
1 jke to draw the att ention of the Central 
Government towards the action of the 
Mining Department which is making the 
historic city, Chittorgarb or Rajasthan 
ugly. 

In the land of Cbittorgarh the blood of 
brave heroes aod heroines bad been shed, 
who were foremost to sacrifice their lives 
for the sake of the freedom of the coun-
try_ There are monuments of these free-
dom fighters at a number of places, but 
I am pained to say that tbe Mining 
Dep.lrtment is issuing mining lease indis-
criminately. Blrla Cement FactoIY bas 
also been issued such a lease. It is 
situated quite neaf the cit) of Chittorgarh. 
The pollution caused by it is baving very 
adverse effect on the health of the people 
and the cattle there. Due to the mining 
lease granted within the radius of 4 or 5 
kilometers of tbe city, land is being duS 
up and bJasting·> is also taking plac" 
around this city. The his torical monu-
ments of this area includmg the temp)~s are 
being demolished by tbe factory people. 

The pasture land pertainina to Cham-
riya Khera and Ochbari VIllages and also 
land belon~inl to the tnbals and Scbedul· 
ed Caste people have teen allotted to 
Birla Cement factory on m.niDj lease. 
1 SUOI1l1, urao tnat this fa~tory Wbl\;D iI 
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[Prof. Nirmala Kumari Shaktawat] 
situated quite r:ear tbe city should be shi-
fted elsewhere so that the poJ1ution in 
thi~ area could be checked and lhe monu-
ments ef historical importance saved from 
demo lition. The mlolng lease earJi er 
granted within the ra idu~ of five or se\'en 
ki lorn et ers of the city should be cance I· 
Jed and a ne\\ lease beyond the radius 
of 20 or 25 kilometers may be granted. 
~cause the lime-stone is available there 
also. 

13.00 hrs. 

[English] 

(iv) Need to Consider PaJi and prakrit 
LsoRuages fot Annual State Awards 
and Also to Increase tbe Amount of 

All'ard 

PROF. NAR\IN CHAND PARA-
SHAR (Hamirpur) : The Govt. of Ir.dia 
has instituted ten Annual Slate Award for 
eminent scholars of Sanskrit~ Arahic and 
Persian. There are two other classical 
languages in our country, namely, Pali 
and Prakrit \\hich have a rich treasure 
of reli2ious and secular literature in 
them. S:J, I request the O)vt. to in~lude 
there two langnages also in the 11st of 
cla~)ical languages f Jr aW..lrds. Moreover, 
the number of aW.ud, at present for the 
whole country is velY small. I request the 
Govt. to ir.crease the number of awards t,) 
tweniy.five and al50 in crease the amount 
of award which is Rs. 5000/- at present 
with effect from next financial year i.e. 
1986·87 to Rs. 10,0001· each. 

[ Trans/aUo,,,] 

('f) Demand for Opening Godowns for 
Jute, Fertilizers etc. at Gopa) Ganj 
in Bihar with 1be Assistance of World 

Bank 

SHRI KAL! P,-lASAD PENDEY 
(Gopalganj) : Mr, Deputy Speaker, Sir, 
the Central W arehous'ng Corp~ration, 
an undertaking of the Central Go'Vernment 
is constructing godo*as in Mana~ashtra 
and Madhya PcaJe5b witb thc assls,a~ce 
of the World BJ.ok (or storage of Jute 
and fenil JZers It is a maiter of regret 
tbat tbe calte~D roaiOD baa bleD dePrived 
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of this facility. Bihar i~ predominantly an 
agricultural State anj it is still brckward 
in e"ery respect. 

Therefore. I request the Centra) GOve-
rnment that a similar godoWIl may be set 
up jn the Gop dg~nj district \\itb the 
assistance of the World Bank Gopalganj 
had been a land of acHvities of revered 
Ba puji, but even after 38 yeats of inde-
pendence, it bas been remained totaJJ, 
undeve loped. district. 

[English] 

(,.i) Fixation of Reasonable Price of 
Tyre and Demand for NationalisaHoD 

of TYre Industry 

SHRI ANJ L BASU (Arambagh): 'A 
serious siluation bas arien In tbe couotry 
wherein the tyre n1arJufacturers arc mani-
pulating supplies of the ~ommodity and 
creating artificial scracifyof tyre in tbe 
market and fordog the government to in-
crease prices at least two times in tbe 
past eighteen months. Even thea truck/ 
bus tyres are selling at Rs. 1600/. extra 
per tyre over and aboye the goverom ent 
tixed price l Allhough the Mureau of In .. 
dustrial Costs and Pdces was asked to 
conduct a study of tbe price Increase 
a decision on th~ said study is still to be 
taken. Meanwhile, the consumers are 
being drain ed ® Rs. 1 600/ - p~r tyre 
extra as, in lh~ absence of a clear-cut 
government d edsion, the t) r c manufac-
turers are crea tlng artdicial scarcity of 
truck-bus tyr e by sbort supplying lyres ID 
tbe open market. Another method beiDa 
resorted to, by tbe manufaclurers, is Jow 
capacIty utihzation of tb: plants despite 
of demand in the market. Most of tbe 
lyre manufacturing unlts are being miS-
managed and In the absence of any com-
petition, the manufacturers have tbe 
pendency to diversIfy tbcu activnies at 
the cost of the Industry. fbe tIme has 
come for tbe loverDment to look into tbe 
matter of a ad nallonaiJse the industry so 
that tbe consumers are Dot taken for a ride 
any more and the Industry IS bayed, in 
which a CvDSlderabl t: number of \\orkers 
arc employed. .I also urge upon tbe 
&overOIDent to ta~e JmmCQ1atc stepa for 
biDI tbe prace of aU types of tyre at a 
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reasonable price. I also request the Mini~­
ter to make a statement in the House on 
this matter. 

(vii) Immed late steps needed to cbeck 
the Trend of rise in Price of Essen-

tial Commodities 

SHRI CHINTAMANI PANIGRAHI 
(Bhubanesw:1r) : That in spite of the re-
ported assertion~ of the government that 
the overall prices situation Lad cousidera-
bly improved, the price of rnost e~sential 
commodities have registered a noticeable 
increase in the past t'ut'e mon' bs. It was 
stated by the government that the whole-
sale price index had moved down by 2 
per cent. But it has no logical effect in 
the retail prices of essential commodities. 
Tbe price of arhar dal; chana da 1, mustard 
oil and vanaspad has shot up like anything. 
Similarly vegetabl e prices show no sign 
of takin, downward tren d either. Toma-
to~ and onions which are normally avai· 
lable at reasonable prices at thIS time have 
also gone beyond the reach of common 
maD. In view of these rising trends of prices 
of ese.;ntial conmodities I urge upon the 
Kovernment to take immediate and drastic 
steps for curbing thIS rising trend of retail 
prices. 

(,iii) Demand for a' 'Polyster Filament 
Yarn" Factory in \Varangal District 

of Andbra Pradesh 

SHRI C. JANGA REDDY (Hanam. 
konda): The hon. Minis! er for Industry, 
Shri Narayan Dult Tiwari has announced 
that the GJVeloment of India bad decided 
to start an Industry WOl tb H s. 140 crores 
of POLYSTER FILAMENT YARN' in 
Andhra Pradesh. More industries are com .. 
ina in Hyderabld and border districts of 
Hyderabad city, i.e. Naigonda, Mahaboo-
bnalar, Medak aDd Ranga Reddy. Day 
by day due to industries the population 
of tbe ~it' and also the sourrounding area 
of the city are becoming more crowded. 
As a rtsull, people are not gett ing 'CIVIC 

amenities like water, electricity and 
aewaae facilities, and there is air pol-
lution. The Wa rang a 1 district border 
is 70 "m. from Hydcrabad city and its 
airport. In Waraoaal district lot of unem-
ployment problem is prevailiol as com-

pared to other districts. There are no 
adequate irrigation faciJitie-;. This area 
has low rainfall in Aadhra Pradesh. There 
are some areas like Jangaon, Ghana-
pur, KodakandJa and ChuiyaJ (old taluks) 
which are chronic drought area declared 
by the Government of India and the 
Government of Andhra Pradesh. Due to 
non-availnbility of the ground water the 
drought-prone area programme is not 
being successfully implemen~ed. So, the 
peop) e are migra Hng and there is frustra. 
tion among the )'outh. The onh way open 
is to provide employment by eltabJisbing 
more indllstries. The people of Warangal 
district were hopeful of a Coach Factory. 
But in the interest of national integration, 
the c~ach factory. is shift ed to Punjab. At 
least Polyster FJlament Yarn' industry 
may be established in Warangal district. 
The State Government of Andhra Prbdesh 
is ready to provide all the facilities such 
as land at cheaper rate as the ~bove lands 
are not useful for agricultural purposes 
due to non-availability of wat ere 

In view of the above facts, I request 
the Central Government to set up the 
above factory in Waranga} and provide 
employment to the unemployed youth of 
w~uangal i.e. Jangaon, and Kazipet. 

Ox) Need to Look into the GrievaDces 
of Postal Employees in tbe Country 

DR. V. VENKATESH (Kolar): *A 
very larae number of people of the country 
is depending upon Postal facIlities. But 
the Postal Service is becoming worse day 
by day. Fift een years a go, ours was the 
best Postal service in the world. But now 
its condition is not good. The Central 
Government, which has given much im· 
portance 10 tele-communications bas 
ignored the Postal services. 

Thert. are temporary employees in 
the Postal department who work for five 
hours a day and get only Rs. 150/. per 
month. Even tbe officers in the department 

·The speech was originally delivered in 
Tamil. 
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[Dr. V. Venkateshl 
do not get the salary of Class IV emp-
loyees of LIe or a bank. About one 
third of the 7. S lakh employees belong 
to Class IV category who aet only Rs. 3/-
as their annual increment. 

The number of employees has been 
reduced in the RMS office. Vacanci es 
are not being filled. Those who, pass tbe 
departmental examination ~re not promot-
ed. The Postal bags are not durable. Now 
tbere is a proposal to keep tbe letter 
boxes at a distance of ope kilomefre. 

In spite of all these difficulties tbe 
Postal department works for the progress 
of tbe country without resorting to strike 
or agitation. Therefore I request the hone 
Minister to look into the erievanccs of 
these employees to enable them to ser\'e 
the country to the best of their ability. 

The Lok Sabha Then Adjourned for 
Lunch Till Ten Minutes Past Pourteen 

ol,he Clock. 

Tbe Lok Sabbs Re assembled After 
Luneh at Foorteen Minutes Past 

Fourteen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

STATUTORY RESOLUTION RE : 
DISAPPROV AL OF AIIlCRAFT 
(AMENDMENT) ORDINANCE, 

1985 AND 
AIRCRAFT (AMENDMENT) BILL 

[English] 

SHill C. JANOA REDDY (Hanam-
konda): I bel to move : 

"That this House 
Aircraft (Amcndmen t) 
(Ordinance No. 7 of 
by tbe President on 
19I5" 

(TrtlllSlatlon J 

disapproves of the 
Ordinance, 1985 

1985) promulgated 
tbe 16th October, 

Mr. Deputy Speaker, Sir, tbe Ordinance 
wa~ promulgated on 16th October and 
aide by side summoDi to CODVCDC tbe pre-
sent session of the Parliament were allo 
i.ued on 16th of October. I would like to 

ask whether this could not have been 'post-
poned for a month. This couJd bave been 
brought in the form of a Bin. Before 1983, 
the Andhra Pradesh Government was 
knoW1J as a Government of ordinances. 
Due to repeated promulgation of ordinan-
ces in that State, the Congress Govern-
ment ruling there was overthrown and 
Telulu Desam came to power. The copy 
of the notice issued by the President for 
convening Lok Sabba is with me. I will 
re~d it out to you. 

[English] 

This notice was issued by the Pres ident 
on 16th of October to Summon the Lok 
Sabba at 11.00 AM on 18th ~ovember, 
and this Ordinance was also signed by tbe 
President on 16th of October. 

(Translation] 

Tbe Fundamental rights of the peo. 
pIe are being usurped through this ordi-
nance. It is mentioned in it tbat Shri B.N. 
Kripal is conducting an inquiry into the 
air crasb wt.ich took place due to bomb 
explosion in June, in camera so that the 
Pres. people could not go tbere. You have 
as!igned two reasons for it. First, the 
publication of the proceedings in tbe news-
papers will cause some barm and I,econdly 
the witnesses have fear of tbe terrorists 
in their mind so it is not proper to reveal 
their names. That is wby in camera in. 
quiry is being conducted. Under the inquiry 
Commission Act the judge has got full 
authority to condutct the inquiry in the 
"open" or "in camera". Durin, emerlency 
the Bhargava Commission. which was 
inquiring into the activities of naxaliti05, 
had decided to conduct the inquiry 
in camera. Similarly Shri B.N. Kripal 
may also use his powers. It bas not been 
mentioned here ihat he had written to the 
Centra) Government to amend tbe rule'S. 
The Government have 80t the power to 
chanle the rule 7S. In case it i. imple-
mented within a period of tbree months, 
then Section 14 also will bave to be 
changed. In this case, you may frame • 
sep'lrate clause or you may limit it till 
the completion of the inquiry. It il not 
proper to change It permaDently. I w'll 
read out Section 14. 
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[English] 

Section 14 says : 

"Anv power to make rules conferred 
by this Act is suhj ~ct to the condition 
of th'! r l1es bein{~ made after previous 
publication for a period of not less 
than thre e months '''. 

r Tra nslation] 

After the rule has been framed, it 
should also be go~- cleared by the Subor-
dinate Legislatio'l Commhtee. If there 
is something in the rule~ which is against 
the interest of the people, then the people 
can file their objections against it withIn 
three months of the publication of the 
rules. If the interest of the peopl e is har-
med due to some rule, then anyone, 
whether he is a rvlember of Lok Sabha 
or an ordinary citizen, can fire objection 
against it. You may accept it or not, but 
that was a kind of right in the hands of 
the people, but through this Bill you a re try-
ing to deprive the people of that right as you 
are afraid of this section. It clearly shows 
that the Government want to take all the 
powers by deleting Section 14 completely. 
However, if you want to change rule 7 S, 
you can bring forward an amendment for 
this purpose. SOllle witnesses are not 
coming forward to tender evidence due 
to fear of t ~rr0rist$. It would not be 
proper to reveal their Indentity. So far 
a~ inqulry is c.lu;c:rned )OU can cO'Jduct 
an 'in camera' inquiry. But it seems 
that the Government want to take all the 
powers by deleting Section-14 completely. 
For the sake of changing only one rule, 
you are trying to take all the. powe:s. If 
you want the Inquiry Report ImmedIately, 
then you can reduce the time limit to one 
month or 15 day~ from three months. But 
'OU want to delete the cutire section. 

[&llish] 

, 'Any power to make rules conferred 

by this Act is subject to the condition 

of the rule~ being made after previous 
publi;ation. II 

[ T,.anslation] 

You have 1eft out the name of previous 
publication. 

[English] 

"Provided that the Central Govern-
ment may, in the public int erest, by 
order, in writinr, dispense with tbe 
condition of tbe previous publication 
in any case". 

[ Translation] 

If you think that the period of 3 
months is much more, then you can reduce 
it 10 IS days or on e month. But you want 
that no voice should be raised against 
whatever rule you make and enforce that 
rule, but this thing wil1 not be allowed 
in democracy. Only under dictatorship 
Government can issue orders according to 
its sweet will and the people will have to 
obey it under alI circumstances. Things 
wiH not be allowed to go on this way. 

We fail to understand as to what is 
your intention behind promulga dng an 
ordinance in the month of October. In the 
bomb explosion in the Kan ishaka plane, 
all tbe passengers were killed. Now they 
cannot be brought to life. If itc;; inquiry 
report;s delayed by one month, then 
you should not have any objection and 
even if the report is submitted a bit 
earlier, then also you mlY nct gain much. 
There is nothing now 1 eft for vou to do. 
The promulgation of the ordinance is a 
wrong step. The Government want to 
deprive people of their Fundamental 
Rights through this rul e. wb ich is not 
possible is any democracy or repub lie. 
We oppose such efforts of the Go\ernment 
to take away the rights of tbe people in 
this way. 

In addition, l would also like to 
submit a few words about the services 
beina performed by tbe Indian Airlines. 
Since discussion on the aircraft is gOing 
on bere, you ~hould know as to what 
Jaadish Tytlerji, who is a Minister in 
tbc departmcnt, bad said in a statement : 
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[Shri C. Jansa Reddy J 
[English] 

"Indian Airlines is also under the 
microscope. Mr. Tytler has directed 
the senior officials of the three air-
lines to work for improving their 
public image, serve quaJit) food OD 
planes and to show more courtesies to 
pass eDgers". 

This is the statement made by Shri 
Jagdish Tytler, Minister of State for 
Civil Aviation. 

[ TranslaliOllJ 

Does he mean to say that quality food 
is Dot being sencd 1 If somebodY rings you 
in time and the flight is I~te by 3,4)5 or 6 
hours, you do Dot take the trouble of infor-
ming the people. No such facility of infor-
ming the people exists. They can inform us 
on telephone direct. When we reach there, 
we do not get even a place to sit. When we 
reach Delhi Airport we see a large crowd 
of peopl e there and we do not !let place to 
sit. We are put to great troubJe as we do 
not get even a chair to sit. The time of 
the flight is 6 or 6.30 hrs. What art you 
saying about services? These services are 
not good at al I. 

You made a statement against Mr. 
Kapur at a time when he was abroad. You 
know that we are pleading that he should 
be sack ed, he should be hanged. Hang him. 
I do cot knJw about the attitude of your 
Government in this regard. He was alreadY 
on leave and your Government has stated 
that he has been a~ked to proceed on 
leave. Our hon. Minister has i~sued a 
statement tbat be bas asked him to proceed 
on leave whereas he says that be bas gone 
on leave on his own. What is all this 
tllmasha? Sir, what he has said has 
appeared in the press and I would 'like to 
quote that-

[English] 

Capt. Kapur who was holida) iDg abroad 
seDt in his resignation immediately after his 
arrival here. 

ut\ieI, Capt. Kapur bad announced at 
• Press Coofcrcnc;;c that he would 10 to 

Prime Minister Shri Rajiv Gandhi to seek 
his intervention as be felt that he was 
being unnecessarily involved in the contro-
versy over the construction of the Interna-
tional Aaiport because be bad differed 
witb his Minister of Sta te and opposed 
some of tbe suggestions made by bim 
regarding some senior appointments in the 
AirJines. 

[ Translation] 

An inquiry should also be conducted in 
this regard. Sir t an inquiry should a!so be 
conducted into what has been stated by Mr. 
Jagdish Tytler. What are the reasons for 
which the In'ernational Airport was not 
inaugurated OD tbe birth day of our 
beloved former Prime Minister, Shrimati 
Indira Gandhi? Why its completion has 
been postponed by two years? Sir, you are 
playing with our Jives. Nobody is prepared 
to take tbe responsibility for it. 

Sir, your pla~ does not include the 
cargo shed which an Intel national Airport 
should have. It should have been there by 
now, but it is not in your plan. What are 
the reasons for it? It is most essential for 
an International Airport. 

Sir, I have to inform you many tbings 
about the Airlines. Sir, we have to reach 
45 minutes or one bour before the depar-
t ure of the flight. But the flight does not 
leave in time due to which we have to 
wait there for a considerable time. I. 
therefore, request ),ou to treat all the 
fiigb.ts as important and ensure their punc-
tuality. Sir, my second suggestion is that 
time table sbould be revised. The third 
thing which I would like to say is that the 
tickets purchased by us are very cosUy. 
These are of the value of &s.1000, 
Rs.2000 or even Rs. 3000. It is Dot a 
small amount. If a ticket is lost, we do 
not get refund of tbat ticket whicb is a 
very wrong practia;. When the ticket ia 
valid for a period of 3 months, then why 
money is not refunded to us in case the 
t~cket is lost,? You Ibould make a provi. 
Slon for refundina the amount in case the 
ticket is lost. Tbis practice wa, in vogue 
2 to 3 years alo and we used to Ict tb, 
refund. 
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Sir, I would like to give one more sUI-
ge9tion. Earlier bus or other transport 
recility was made available at the City 
Booking Agenciec; to re9ch the airport. The 
same facility should be made available to 
us now. You have made sucb aD arrange-
me~t through e~s~rvicemen. It is a right 
step, but we have to leave our homes one 
hour or two hours ear)y in order to catch 
the flight and at that time no such facility 
is available. If taxi is hired, ta~iwa]a 
charges Rs.l 00. Since we are not aware 
of the route etc., we are compe1]ed to 
make the payment for the lengthy route 
which he takes. Sir, S to 6 years ago the 
city booking agencies used to provide its 
own transport facility upto aitport in ordet 
to catch the flight. I suggest that the same 
facility sboul d be revived. Sometimes, it 
so happens that no taxi is a\ailable in tbe 
bour of need. I am pleading for provisicn 
of this fRCiJify not only in Delhi, but at an 
the places like Hyderabad, etc. from where 
such flights leave. The p~ssen[!ers do not 
feel secure in taxies as sometimes the 
women have to travel all alone. Therefore, 
city booking agencies should provide their 
own tran sport facility so that "e can reech 
the a irport in time to catch the flights. 

Sir, security arrangements should be 
proper. You a.re vet.y well aware that 
'K lnisbka' accident took place due to la ck 
of p'oper secur ity arr.lngements. ~o~, yo~ 
l)fopose to bring f,)rward a BIU 1n thIS 
regard also. Sir, you know that when our 
aeroplane 'Kanishka' took off from tbe 
airport, no proper security check w~s made 
on the passengers who boarded It as a 
result of wbich this accident had taken 
place. 1 would like to know as to what 
ste\l~ you have taken against the la~k of 
proper security arrangements accordwg to 
the International Act and what bas been 
the outcome thor eor. 

Sir, the ;0 mputer arrangements are 
also Dot satisfactory, i.e. our computer is 
not functioning prope.Iy. You are required 
to make impro'/ements io tbis regard and 
intimate UC) abJut these improvemen ts. 

With those words I strongly oppose this 

Bill, 

rEng/lsh] 

THE MINISTER OF TRANSpORT 
('\HRI BANsr LAL): Sir, I beg to move: 

"That tbe Bill further to amend the 
Aircraft Act, 1934, be taken into 
consideration. " 

This Bil1 seeks to amend Section 14 or 
the Aircraft Act, 1934 (22 of 1934) to 
enable the Government to dispense with 
the requirements of previous publication of 
tbe amending rule for a period of three 
months. In effect, the Bill seeks to replace 
by an Act of Parliament the Aircraft 
(Amendment) Ordinance, 1985 (No.7 or 
1985) dated 16th October, 1985. 

Air India's Boeing 747·237 B aircraft 
VT·EFO 'Kanishka' while operating flight 
AI 182 crashed on 23rd June. t98S, in 
the North Atlantic Sea, 185 nautical 
miles off the coast of Ireland. The Cen .. 
tral Government bas appoint ed Justice 
B.N. Kripal, Judge of the Delhi High 
Court, to bold (0 mal investigation into 
the accident. . 

Rule 7S of the Aircraft Rules J937. 
provides for (ormal investigation of aircr-
aft accidents. The Rule inter alia lays 
down that the court appointed by tbe 
Government to hold the formal invest. 
igation shal1 hold it in open court. 

It bas' been relft that in this case, the 
aspect of ~ecurity js very important and 
it may not be in tbe public interest to 
ho Id some of the proce ~dings in the open 
court. It may even be necessary in one 
Of two cases to withhold the identity of 
witnesses for their safety an" lor tbe 
safety of otbers. It is, therefore, neces-
sary th It Aircraft Rides 1937 shouJd be 
immediately amended to make a provision 
in Rule 75 so as to enable the Court to 
decide that some part of the proceedings 
may be held in camera. 

Sectio:l 14 of the Aircr~ft Act 1934 
provides for previous publication for a 
minimum period of tbree months as a con. 
dition precedent to make rules. Therefore, 
the process of amendment would have 
taken more than three montbs:t deJa,ina 
jnvestisatioD into tbe accidoDt. 
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It was, therefore, decided to amend 

Section 14 of the Aircraft Act 1934 so as 
to confer powers on the Central Govern-
ment to dispense, in the public interest, 
with the condition of previous publication 
in any case. 

It was also felt that the minimum 
period of previous publication of three 
months. as provided in the Section is 
undu1y long. Following tbe pattern of more 
recent enactments, it would be better not 
to specify any minimum period of previous 
publication. 

As Parliament was not in Session and 
the reoort on investigation has to be sub-
mitted by the Court within a fixed time 
frame, it wa s considered fit to amend Sec-
tion 14 of the Aircraft Act 1934, by an 
Ordinance. 

Sir, with these words, I commend the 
Bill for the consideration of the House. 

SHRI C. JANGA REDDY: What is 
the 'fixed time~ ? 

MR. DEPUTY-SPEAKER: Motions 
moved: 

0) "That tbis House disapproves 0 f the 
Aircra ft (A mendment) Ordinance, 1985 
(Ordinance No.7 of 1985) promulgated by 
tbe President on the 16th 0 etober, 1985". 

(ii) "That the Bill further to Amend 
the Aircraft Act, 1934, be taken into cons;· 
deration:''' 

Now, Mr. Ayyapu Reddy may speak. 

SHRJ E. AYY APU REDDY (Kurnool) : 
Mr. Deputy Speaker, Sir, we are oppOsing 
this amendment to the Act for two rea-
sons. 

The Amendment first and foremo5t 
endangers the very Act itself. Act 22 of 
1934 Was passed 51 years ago. At that 
time that waS the beginning of the aircraft 
age, 1 mean, the initial stages of the aircraft 
age. After 5 I years there have been such 
tremendous charges and vast improvements 
that now we have actually come to the 
Iw,1 aircraft.. Now. '* it ajr II' to 

(Ami,.) Bill 

space age-from aircr aft to space age a180 
has come. This Act has been there ror the 
last 62 years. Origir.aIJy ,,·hen the Bill 
was conceived, there were many difficu1ties 
to spell out the legislative policy. There-
fore tbe Bin went on giving all powers to 
the Central Government. If you just have 
a look at tbe BiU, you wi11 find the crucial 
Section S-Power of Central GoverofT'eiu 
to make rules. The Act itself was for tbe 
purpose of regulating, manufacture, posses. 
sion. use, operation, sale, import and export 
of aircraft. Even a kite has been included 
in tbe definition of an aircraft. 

Now having stated that the intention of 
the Act was to do these thing~, section 5 
claerly gave aU these powers to the Central 
Government. Section 5 says as follows: 

"Powers of the Central Govern-
ment to make rul eS : The Central 
Government may by notification 
in the official ga1ett e make rules 
regulating manufacture, posses-
sion, use, operation, sale, import 
and export of any aircraft of any 
class." 

That is why, I say tbat tbe entire 
power was given to the Central Govern-
ment and the legislature did not speJ1 out 
the I egislative policy. Parliament did 
not spell out the Jeaislative policy. Then. 
when we come to Section 6, it is about the 
power of Central Government to make 
orders in emergencies. Section 7 deals 
with the power of Central Government to 
make rules for investigation of accidents. 
Section 8 deals with the power of Central 
Government to make rules for protecting 
public health. Section 8 (b) dea1s with tbe 
emergency power for protecting public 
health. Section 9 deals with the 
power or Central Governmeot to make 
rules for securing f;afe custody and re-
delivering of proclaimed property. That is 
why. in the initial stages, instead of spell. 
ing out the leaislative poJicy, all the 
powers were delc,ated to the Contral 
Government to make out rules. 

Now, one can understand why the 
Legislature had thought it fit to empower 
the Central Government with aU tbe 
powers. It is because, at that stagc, the 
aircraft was in an initial ataae. it was a 
DCW a;jcll~ aad a new tochnique. ADd, 
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therefore. probably Parliament felt that it 
was necessary to empower the Central 
Government with an these powers. But 
then, they were cautious enough to pro .. 
vide a check by inserting section 14. It 
provides that any rule m"de by the Ce~tral 
Government must be publisbed and it must 
be there for three months in the publ ica .. 
tions to become effective thereafter. Now, 
Section 14 was int end ed to save this Act 
from being struck down as hein& arbitrary 
and uncon·;titutional. The legiQlative 
policy bas not been spelt out but it has 
been delegated to the Central Government. 
The possibility .of being struck down as un-
constitutional was prevented and the Act 
was saved hy insertion of section 14. It 
provided a check and control was, any rule 
made by the Central Government must be 
fluplil)hed three months befor e it becomes 
effective. \Vhen you are tampering with 
section 14, you are r~al.y endangering the 
constitutional valid ity of the Act. That is 
my humble submission. Ther(fore. kindly 
get it examined. ha\'ing regard to the pecu .. 
liar position of this Act as from Section S 
to Section 9-in all the operative impor-
tant portions of the Act-an powers have 
been given to the Central Government. No 
legislative polic! has been enunciated by 
Parliament. Therefore, if you take away 
this small section which was covering the 
8tbitrary and naked power d .legated to 
the Central Governme '.t, the Act will be 
struck down as uncons~ituliol1al. This is 
what I say. A small loin cloth was cover .. 
ing the enactment safeguarding the dele. 
gation of naked powers and ar~itrary 
powers to the Cent reo Th erefore, If you 
take away this section, the Act stands 
naked. Therefore, this aspect may be 
examined. 

As wa" suggest cd by Mr. Janga ReddY, 
section 14 might have been amended in a 
manner so ali to sustain the Constitu-
tional valiqity. Instead of three months, 
you could have mentioned a week or 10 
days that there should be a publication in 
the official gazette at least for 10 da}s. 
Instead of that, tbe entire provision has 
been omitted, With the net result, the Air-
craft Act is whl:!t the Central Government 
wants it. I can tak e any sbape the Central 
Government wants it to take. Therefore. 
such aD Act, such a rule will certainly 

come in the way of being upholding Consti·-
tut iona Hy. 

S 1 years after this Act, there h~ve been 
a lot of changes, improvements and deve-
lopmenis with regard to the types of air-
crafts not on ~y nationally but internatio-
nally. Now the conception of an inter-
national airport, of international travel, all 
these things have come in. New techno-
logical developments ha\ie taken p1ace. 
New phatec;; have come in. r only request 
the hon. Mrnister to look at the definition 
of Clause 2. Then, at that time, they have 
only defined three things, aircraft, aefC'-
drome and aerodrome aircraft. Now so many 
new technical poinls have come in. There-
fore, a comprehensive Bill on aircraft is ab-
so ]ute]y essential. Weare fortunate enough 
to have a pi lot as the Prime Minister. He 
h:mse1f has got pers'::'nal knowledge of the 
aircraft and airports and aerodromes. Our 
experience and the experience of tbe 
foreign countries can also be pool ed to-
gether and a comprehensive Bill on this 
subj ect can be brought in. 

With regard to airways and a irjines, of 
course, it may not be very relevant to 
speak on this Bill but having tRken this 
opportunity, I just want to bring to tbe 
notice of the hon. Minister about the 
Vayudoot Service. This Service is very 
ess~ntial. It has been now taken as a 
separate wing and a separate organisation. 
I do not see any reason why it ~hould not 
be taken up as a subsidia~ y wing of the 
Indian Airlines. Vayudoot Service is in 
the initial stages. We understand that 
there is an idea of giving it to the private 
entre.preneurs also to run this Service in 
some stations on some lines. Whatever it 
may be, Vayudoot Service is very essential 
and every important town and business 
ce~tre of India requires -a small airport 
and aerodrome so that there is a link Ser-
vice from the m3in service. In Andhra 
Pradesh, they have opened about three 
small lines of Vayudoot Service. They are 
not at all functioning. A number of ques-
tions have been asked. From Hyderabad 
to Cuddapah, from Hyderabad to Tiru-
pathi, from Hyderabad to Vizag and from 
Hyderabad to various other commercial 
centres and industrial centres, they ar'" 
not there. Therefore, 1 take this 0ppoI-
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tunity of making an appeal to tbe hon. 
Minister to improve expeditiously the 
Vayudoot Service. 

DR. A. KALANIDHI (M~dras Cent-
ral) : I wish to say a few words on the 
Aircraft Am ~ndment Bill, 198 S. This Bill 
se:ks to replace the Ordinances pro-
mulgated by the President on 16th Octo-
ber, ]985. I am constrained to comment 
on the lethargy of the bureaucracy 
as a classic illustration of the inept 
handling of the Kanishka':i fatal plunge 
into the North Atlantic Sea on 23rd June, 
1985. It wa~ left to the cou~t holding 
investigation into this crash to say that 
the Aircraft Rules of J 9 37 are to be 
amended without delay jf the proceedings 
of tbe court are to be held in camera. 
Could this small legislation not have been 
introduced and got passed in th e fast July-
August ses~ion'! The President's Ordinance 
was promulgated on 1 flth October, 198.5. 
Why should th~re be delay of five months? 
In view of the unprecedented accident 
iDvolving Air India's Boeing 747 such an 
amendment of the Aircraft Ru) es, 1937 
bas become necessary and I have nothing 
much to say except urging upon the 
Government that the Aircraft Act, 
1937 sbould be comprehensively amended 
in order to ensure that the Government is 
not cau&ht unawares in any such future 
exigencies. In view of the changing circu· 
mstances, the parent Act should be looked 
into again. It came in the newspaper that 
only 20 claims have been settled so far -
by Air India out of about 350 victims of 
tbis crash. Air India haLf received full 
compensation from the General Insurance 
Company. I want to know whether the 
families of the Air India employees who 
bad died In this crash have been paid fuJ) 
compensation or not. 8imilarly I also 
want to know whether the Air india ba s 
noted tbe news-item about the findings of 
the Government of Japan that some manu-
facturing deficier..cies were a1so reveal ed in 
the Boeing during the inquiry conducted 
into tbe aircrash that happened, off the 
Japane;e coast, of Boein, 747 of the Japan 
Airlines. I know that the hOD. Minister 
will say that the onc-man Commission will 
80 into all tbe aspects and tbat Govern-
ment will take .ppropriat e action in the 
matter after the report js received. At 

tbe same time, I would say, it is very 
necessary to take into consideration the 
findings of the Government of Japan iD 
regard to the manufacturing defects of 
Boeing 747. 

Anotber news·item bas a1so appeared 
that the Indian AirJin es is going to take oD 
Jease twelve aircraft. I am surprised that 
such a casual approach i'\ adopted in 
regard to gett jng aircraft by the Ind ian Afr-
) ines. Can we take this risk of carrying 
a hundred passengers in any kind of air-
craft? Here I would like to recall tbat 
c. Subramaniam Committee had given a 
report about the type of aircraft for Indian 
Air Force. That was many years ago. I 
do not think this report has been imple-
mented by the Defence Mjnistry. I refer 
to this because both tbe Indian Airlines 
and the Air India must find out suitable 
aircraft. I want the hone Minister to give 
at tention to this prohlem also .. 

Indian Aviation celebrated its 15th 
Birthday Jast fortnight with much pomp 
and show. There is our Prime Mini.ier 
who is a former aviator. Two separate 
fea~ibility reports by two Working Groups 
about the introduction of air taxis have 
been submitted to the Prime Minister's 
office. Tbere is some ambiguity t I under-
stand, with regard to the type of ,1ircraft 
and its seating capacity. The recommen-
dations of these two Working Groups, if 
they are accepted, will revolutionise the avi-
ation industry. The State Governments of 
Tamil Nadu, Maharashtra. Andhra Pradesh, 
Karnataka and Goa bave suggested setting 
up of a regional airline as a subsidiary of 
Vayudoot. It s:ems, Dornier 228-200 
aircraft has been found suit.tble for this 
purpose. There must be air taxi services 
to a larle number of towns and areas in 
the interior of the States. I .uggest tbat 
immediate action be taken in this matter. 

Today's newspaper errries a news-item 
of an offer by a Swedish firm for the a]e 
of a 3S·aeater new tecbnoJolY airliner with 
jndilenous manufacture of the whole or 
part of tbe aircraft. I have every hope that 
the aviation industry will get tho 0 ..... 1'1 
tbru.t at the hands of tbe hoo. Primo 
Minister. 
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Before I conclude, I am sorry to see 
'the unseemly controversy about the Chair-
man of the Air India. First it' was said 
that he had been asked to go on 1 eave, 
and today it has appeared in the papers 
that he bas resigned. I wonder why this 
kind of dirty linen should be washed in the 
open. If the Chairman, Air India, had 
been found to be ineffective, could be not 
have been removed at once without much 
fanfare? At least in future such things 
should be avoided because this undermines 
the morale of the Airlines. I hope the 
hone Minister will safeguard against such 
controversies in future. 

With these words, I welccme the Bill. 

[ Translation) 

SHRI P. NAMGY AL (Ladakh); Mr. 
Deputy Speaker, Sir, while supporting 
this Bill, I would like to ~ay certain thing,. 

So far as this Bill is concerned, the 
Statement of Objects and Reasons of this 
Bill snows that this Bill hell been brought 
because its necessity nas been f el t. An 
Air India air_;raft' Kanisbka' mel with an 
accident on 23rd June, 1985. An inquiry 
is gOing On in thiS case. Tne Commission 
set up to conduct an inquiry lnco the 
causes of this accid~ot ii facing certain 
difficulties. Persons, who wanted to glve 
evidence, are not willing to give their 
evidence because of fear Of becoming 
victlmi of terrorists. When the Justice 
Kr 1 pal Comm:ssloD Cdme to know .ibout it, 
it might have requested the government to 
make chang es in tile rule" as otberwlse it 
IS not possible to ci.)nduct investigation. 
If no changes are luade wllbm a penod of 
3 mODtb:;, tacy w1l1 have to Wc111 for 3 
mouths morc and 3 months periud is not 
l~s. Due fo trul urg.;ncy, this DiU has 
been brought t·orwar\l. W nen thiS accI-
dent took place, non. Members from botb 
sides of nllS House strongly demanded 
that an immediate Inquiry snould be coa .. 
duel ed in lhlS case. At thiS Government 
constjtuted an inqtliry COmmJSS10n. After 
tbat when sucb 'lltficulLies came to light, 
the GovernmeDt fc:lt tbat unless U'us clause 
was amcnd ed, it could Dot be posslbJe to 
tGmplete tbe inqUIry at an early date. 
lust DOW 'bo DOD. Mlnis\or bas said 'bat 

certain time-limit has been fixed for sub-
mitting the inquiry report. That is why 
the necessity was felt to introduce this 
Bill early. Our elderly friend, Shr i Janga 
Readdy and Shri Ayyapu Reddy bave 
opposed this Bill. They have said tbat 
when the notification regarding Parliament 
Session was issued on 16th October, this 
Bill could have be~n brought in a proper 
and regular way in this session. I bad 
made a submission earlier that a period of 
one month was involved in it. It was 
es~ntial to hold an inquiry. The Govern-
ment bas felt the necessity of bringing this 
Bill and there is nothing in it to be oppo-
sed. I support this Bill. 

In addition, I would like to say a few 
things. Opposition Members have raised 
certain points in regard to the management 
of Air India, Indian Airhnes and Vayu-
doot. I feel that it was very essential in 
order to ensu'e proper managemel t and 
whatever Government has don e is a st ep 
in the right direction and we should not 
show any laxity in it. I feel that the step 
taken by Government is a right one in 
order to remove any diffi;ulty and delay 
experieneed in the management as also. 
the difficulty experienced in rUDning the 
corporations, as per tbe newspaper reports 
that there has b.!cn som: sort of tussle 
bet ween 'the officers. Some of our friends 
raised certain matters which broadly speak-
Ing are not relevant to this Bill. I would 
a180 like to brir.g certain matters to the 
notice of the hone Minister and this 
august House. One of them is that you 
are IlltrOducing (he third airline, the 
Vayudoot , at so many places. Recently, 
an announcement has been made in regard 
to Laksbadweep and certain areas of 
Jammu Sector are a;.,o proposed to be 
) mked very soon. For tbis purposc you 
propose to press Dornier Aircraft Into 
service. which IS belOg assembled in oUr 
country. Some new aeroplane:; have been 
acquired from abroad also for this purpose. 
The hOll. Minister of State had WCltten a 
letter ttl me In reply to my letter dated 
26tb November. I had put a demand 
before him that V,\yudoot service propOsed 
to be lntroduced by you in Jammu and 
Kashmir Sector may be extendea to Kar-
gil Sector, but he had ~tated that tbe 
Dormer Aircraft could nOl go b ~yond a 
hoipt of ~S7S fect. 1 rail to unQ\!fstaod II 
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to why you have purcl (i&ed an aircraft 
which is of no use above a certain heght. 
It is, of course a different matter that the 
Go\ernment require these planes to meet 
Some of their needs. Moreover, this ser-
vice is beietl' introduced at such places, 
where transport facilities such :is trains 
and other facilities are already avail ble. 
You shouJd also think about the peopJe of 
luch arl!as where there is no communica-
t100 for six monrhs in a year. You should 
also think something about those people 
and do somethirg for them. I anl @rate-
fu) to you for the introduction of Boeing 
Service for Ladakh. It should be extended 
by one day fl10re in a we~k. At least 
when the road is blocked, this service 
should be available h> the people of that 
area. If there is a"y poor m3D st;jcken 
with illness, he should be provided the 
facillty to go for his treatn1ent. Any 
b:.l~incssman or any Government employee 
cannot go there wiThout t:_lking the help of 
air service. You should, thlrcfore, look 
towards this probJenl. 

I would like to 5ubnlJt furth cr tha t 
our Air Furce has a·ready A.N. 32 Aircraft 
in it~ fleet, but such Aircraft are not 
available with Airlines. ThiS Plan CJD fly 
very high and it requires very short strip 
for take-off and landing. Secondly, it is 
a pressurised plane and can fly upto very 
high altitude. There IS need to irltroduce 
the service of such planes in areas like 
Leh where theIe is .-;11ort strip and there is 
problem of taking off and landing and the 
plane is requIred to fly at high altitude. 
You should thlUk with a very cool mind 
about tho~ areas which are lotalJy cut off 
aDd are land·)ocked. 

I woold also like to request you that 
the serVice uf Indian Airlloes from Ladakh 
may be extended by one day each-one 
day via Chandlgarh and the otHer day via 
Srinagar. In this way thIs service would 
be avaiiabJe daily. AN 32 Plane is al .. 
read) landmg in Kargil Sector. You should 
take special permission of Ministry of 
Defence and ma"e arrangements of intro-
duciog th e service of tbis aircraft from that 
place. This arrangement may be made 
tiJJ you acquire any other suitable aircraft. 
AN 32 aIrcraft could fly at bi,h altitude 
and it requirca a very sbort strip. It docs 
DO' require &1111.10 .Clip. 

Our present Transport Minister, when 
be was Chairman of the Committee on 
Public Undertakings, h~d visited Leh. At 
that time also, the people had put 1heir 
demand before him I wou1d like to draw 
his attention towardl\ it once again and 
request ·him to solve this problem. 

With these few words, I support this 
Bill. You have moved this Amendment 
Bin at the right moment. 

[English] 

SHRI AJIT KUMAR SAHA (Vishnu-
pur): The Bill has' beef'\ b~'ought to anlend 
the Aircraft Act of 1934. Mv objection 
is to the way the ordinance was promu)-
gated. The Air India's Boeing 747 crashed 
on 23rd J,)ce, 1985 Alre.tdy five months 
have pas~ed. Gover nInent could have 
amended thi" Act in tbe m)nsooo session 
of ttc Parliament, but they did not so. But 
when the inquiry was going on, the Court, 
while holding the inve~t igat ions. recommen-
ded th It the Aircraft Rules of 1937 should 
be amendt:d wi'hout delay to faciJitate 
til e holding of SOlne of the proceedings of 
the court in camera. After this Court's 
observat ion, GoVernn1ent promulgated the 
ordinance on 16th O;tober, 1985. My 
objection is to the functioDmg of the Gover-
nment. They should have done it ear lie. in 
the monsoon session itself. 

15.00 hrs. 

[SHRI VAKKOM PURUSHOTHAMAN] 
in 'he Chair.] 

This Aircraft Act of 1934 is an old 
Act. It was promul~ated by the Britishers 
who ruled our country at th:.lt time. Tbis 
Act should have been amend~d much ear-
Iter as we are now uSlog most sophisticated 
aircraft and we are talking of advanciDI 
towards 2J St century. 

Sir, in June 1932 when Air india 
Boeing 707 crasbed at Sabar airport tbe 
court of inquiry made many recommenda-
tions a:1d one of their cecoiULDoodatioo 
was: 

"The existing proferma prestribed for 
various 8iabt gbe~a is out·datcQ llad 
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this cannot be performed on modern 
, aircraft.'J 

This recommendation was, made in 
1982 when Boeing 707 crashed. Be fore 
that albo so many air crash have taken 
place but Government did not look into 
all these matters to amend this Act of 
1934. 

I would like to say a word about the 
compensation to the family of victims on 
these disast ers. We do not know whether 
it is due to sabotage, human failur~ or 
machine failure. The inquiry 'establishes 
it after some time but due to delay of 
inVestigation they are not getting compen-
sation. If the crash is due to human error 
or machine failure there are some rules to 
decide about the compensation but if it is 
due to sabotage the compensation should 
be much higher tban the normal compen-
sation being given at present. I bope the 
Minister will take 110te of all tbese things 
and bring a new legislation which will 
cover all these things and tbe loophol es 
of the Old Act should also be plugged. 
[ Inte,.ruptions] 

[ Translation] 

Hon. Minister, Sir, kindly listen to my 
plea also. Regarding 707 Calcutta-Delhi 
ftigbt, I have told many a times that the' 
time of its flight is not suit~ble. Its time is 
8.'S 0' clock. 

SHRI NARAYAN CHOUSEY (Midna-
pore): It never arrives in time. 

SHRI AlIT KUMAR: This plane 
takes off 10 O'clock and reaches there at 
22 O'clock. At that tim:, no time is 
left for going anywhere. We have raised 
this question in Consultative Committee 
allo; e~eD then nothing has happened. 

[En,lish] 

Please do make a noto of this, because 
we are facio I much difficulty 011 account 
of the timings. With these words I oppose 
41lis Bill. 

[ Translation] 

SHRI MOOL CHAND DAGA (Palil: 
Mr. Chairman, Sir, the entire House bad 
expressed its sorrow and is stjll very sad 
about the tragic accident which had occur-
red on 23rd, but I wouJd like to know 8S 
to which rules have been framed by your 
Department and laid on tbe Table of tbe 
House after 23rd? You have got tbe 
powers to make tile rules, you bave got 
those pOwers through the ordinance th~t 
rutes would be framed without being puf). 
Jished. You have 'omitted the section 14 
and you do not want to give three months 
time. Thereafter, have you laid the rules 
on the Table of the House or not? Now 
it is being enquired into and the sectJon 14 
has been omitted. 

[Engli~h] 

., 14 Any Power to make rules con-
ferred by thili Act is subject to the 
condition of the rules being made after 
previous publication for a period of 
not less than tbree months." 

[ Translation] 

That you have done, but where are 
those rules? First of all, I would like to 
know whether those rules have been laid 
on the Table of the House or not. 

[English] 

"234. (1) Where a regulation, rule. 
sub-ru1e, bye-law elc. framed in pursu-
ance of the Constitution or the I egis-
lat ive functions delegated by Parlia .. 
ment to a subordinate autbority is 
1aid before the House, the period 
specified in the Constitution or the 
relevant Act for which it is required 
to be laid shall be compl eted before the 
House is adjourned sine die aDd later 
prorolued, unlees otberwise provjded 
in the Constitution or the relevant 
Act." 

[Translation] 

I take it that you miaht have framed 
the ruIN. These· are beiDl examined. 
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[Shri Mool Chand Dagal 

When have these rules be~o laid on the 
Table of the House for beiDa enquired in-
to by it and if those rules have Dot been 
laid on the Table of tbe House, these rules 
may kindly be )a id on tbe Tab] e of the 
House before adoption of tbis Bill. J 
would ) ik e to say on e more tbina. What. 
ever rules are framed. tbese are framed 
under the Act and the affected people 
would like to gh'e sUlgestions regarding 
those rul es. The Committee on subordi. 
nate legislation has made its recommenda-
tions many a times that sufficient time 
should be given for framing of rules so, 
that the persons wbo might be affected by 
the law or by tbe rule, could file their 
objections and the Committee could exa-
mine tbose rules and see if t}lose rules are 
not contrary to the law and do not create 
any hardship or I<,ss to the people. Ten 
Committees bave made such a recommen. 
dation, but I do not know, what tb e bOo. 
~{inis·er thinks to be rigbt. I would like 
to quote, what the first Committ ee bad 
observed: 

[English] 

The Ordinance was p,omulgated. 
Kindly go througb that Ordinance and that 
is becoming law on tbat date. It was 
published in the report of the Committee 
on Subordinate Lelislation. It says like. 
this; 

"The Committee feel that when the 
Acts give a right to the pubJic to send 
their comments on certa in draft ru! es, 
it is only reasonable that sufficient 
time should be given to them to study 
the draft rules and send their comments 
berore they are 6naHsed. The Commi-
ttee are of the opinion that a period of 
not less than 30 e!ear day~ exclusive 
of the time taken in pubJishiD, the 
draft rules in the gazette and despatch. 
iog the gazette copies to vanoui parts 
of the country should be liven to the 
public to send their comments of sucb 
draft rules.'" 

The Committee OD Subordinate Leals-
Jalion (6th Lot Sabba) said : 

"The Comrnittee have beeD repeatedly 
$tre$~iQA tb,t wheIJ tbc ~ ~i'c ~ 

right to tbe public to send their com-
ments on certain "raft rules; It is only 
reasonable tbat sufficient time sbould 
be given to tbe' public to study tbe 
draft rul es, and send their comment.1 

_ suggestions. J~ 

The Committee has recommended that 
so many times. 

[ Translation] 

I would, therefore, like to submit tbat 
these powers are already available under 
seelio:) IS. Now wbat does section 14 
state. It states tbat : 

[EngliJhl 

"Any power to make rules conferred 
by tbis Act is subj:ct to the condition 
of the rules being made after previous 
publication for a period of not leu 
than three months. U 

You can add a proviso that yOU caD 
relax it in public interest if you ate. 

[Translation 1 

I have moved an fmendment in (bJs 
reprd and have asked to adopt it in calc 
mOre powers are required to deal with such 
important issues. 

[E",II,h] 

''page 1,-

lor clause 2, suhstltute 

2. In the Aircraft Act, 1934. af,er 
aeetlon 14, the foJlowin. prow'" 
shall be added, nameJy:-Providtd 
tbat tbe Central Government ma,. 
in pub!ic interest, by order in 
writing, relax tbe conditioD of 
previous publicatioo in aDY case.'! 

Slr, now I would lik, to dr •• 1ou, 
~\~cDti9D t~ S~iOD • ; 
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[Engli.th] 

"8A. The Centi a 1 Government may, 
by notification in the official Gazette, 
make rules for the prevention of danger 
arisiol to the public health by tbe 
introduction or sp~ead of any infectious 
or cvntagious disease. from aircraft 
arriving at or being at any aerodrome 
and for the prevention of the convey· 
ancc or infection or contagion by 
means of any aircraft leavinc an aero· 
drome .•.••. U 

Then 88 : 

"If the Central Government is satisfied 
that India or any part tbereof is vi~jted 
by or threatened with an outbreak of 
any dangerous epidemic disease, and 
that the ordinary provisions of the Jaw 
for tbe time be;ng in force are in-
suffieient for the prevention of danger 
arising to the publjc bealth through the 
introduct ion or I pr ead of the disease 
by the agency of aircraft, the Ceneral 
Government may take sucb measuses 
as it deems necessary to prevent such 
danler." 

[Translation] 

One couJd have understood if section 
7 was amended but instead a proviSion 
has been added which says that t .. re was 
no need to publish it within 30 days 
tbouab I would have liked if there was a 
proviso for publication. This provision 
could be dispensed with under exceptional 
circumstances. 

[English] 

You must nlent ion tbe facts aad must 
have a prov iso. 

[ TrallJlalionJ 

Sir, provision should therefore be made, 
to publish draft rule3 because it is only 
t,lcn tbat peop~ e can come to know about 
them and file their objections if any. 
Otherwise th~ people are deprived of their 
riabts and tbey arc unable to decide as to 
what il daht and what is wroDI in those 
rulli, Sir, I would, thorcforo. lib tho 

Department to carefully go into the amend-
ment that I have moved-and as you have 
pointed out reg-lrding previous publication 
W °1 en su ch in cidents ha v e occurred, -i t 
could be dispensed with. Otherwise such 
a provision could be there so that people 
could go through those rul eS and regula-
tions and give their suggestions. Pdrl ia-
ment and the Par) iamentary Committee 
has rec1.lmmended not once but four times 
the publication of draft rufes before the 
enactment of a Jaw, so that the peopJe are 
not deprived of their rights and they could 
go thr9ugh these rules and give tbeir 
suggestions about them. I would, therefore, 
request you to adopt this amendment so 
that people are benefited and the aspira-
tions of Parliament are fully met. I would 
be highly oblig ed if you kindly accept my 
amendment. 

(English] 

SHRI H.M. PATEL <Sabarkantha); 
Mr. Chairman, Sir, I oppose this amending 
Bill because it brings to the fore Govern-
ment's increasing indifference to the 
importance of rule making. This ParHa-
ment gives power to the Government to 
make rules in certain circumstances. In 
so far as this Act is concern ed, almost 
the entire powelS were given to the 
Government because it was passed at the 
time when the aircraft industry and aircraft 
services were in their infancy. 

My hone friend~Shri Daga who spoke 
just before me has point ed out the great 
importance which the Parliament has 
always attached to the powers given to 
the Executive to make rules undet' the 
Acts possibly and wh) the rules Should be 
made public. Wben rule making power is 
given to the Government, Government as 
the executive is expected to see to it that 
the pub} ic is kept fully informed arid given 
an opportunity to voice its opposition or 
object ions or suggestions, so that the 
Government may give fun consideration to 
them before making those rules. Undoubte-
diy, in certain eOlcrgent circumstances, 
you need to -take urgent action. That 
power has been given in this Act exclu. 
sively for certain epidemic diseases, etc, 

But DOW, what is beiDl' asked is that 
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[Shri H.M. Patel] 
previous pub) iC3.tion for a given period 
may be permitted in all cases, witbout any 
period at all. 'Not I ess than three months' 
bas been omitted in the proposed Amend--
ment in certain cases it can be 'no 
previous publication' at all. Now it seems 
to me quite extraord :nary, why in this 
case it was necessary to take this power at 
all ? As hlS been rightly pointed out, 
Government have amp) e time to mak e any 
amendment by passing it in the normal 
manner. It is time tbat tbe Inquiry 
Committee that waS appointed, bad 
recommended lhat it should be held in 
camera. But what prevent.!d the Govern-
ment from just notifying it and then 
issuing an ordinance ratifying the action 
on omiSSlOi1 of previous publication of 
rules and seek power, rules to hold the 
inquiry in camera and so on ? 

Mr. Daga has pointed out another 
very important pOInt and this also shows 
the indifference of the Government, almost 
the contempt which the Gove'nment have 
for this kind of thing I noticed that when 
Shri Daga was making this point, the hone 
Minister was not paying any attention to 
it at a]J. And yet it is very vita) and 
important. He pointed out that in regard 
to the rules made, in this case, after the 
ordinance was issued, have not been 
publbhed how do we know what rule or 
rules have been made? If the inquiry is 
to be held in camera, you must say under 
wba t circums ances they had to be held in 
camera. They refer to ·public interest'. 
Public interest is a very vague concept 
aDd I tbi ok tha t it is very importa~t in a 
democracy to see that a Government 
always explains fully its own understanding 
of 'pubJic interest'. 

Mr. Chairman, I do not want to take 
any more time. It was only these two 
points tbat I wanted to make, i.e. the Jess 
use that a Government makes of rul e 
making power, the better and when it does 
use that power it should do so in a manner 
which keeps the public informed. 

Secondly, so far as this Act is con .. 
cerned, it is time that a fully cQmprehensive 
BIll is broulht before tbe Parliament, ~o 
that we can update the whole thing. In 
1934, the situatioD was somethinl quite 
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different from what it is today. By now; 
the number of ru I es tbat you have made· 
runs into hundreds of pages almost. I 
have seen them and I do not suppose. 
even the Ministry will be able to find its 
way in tbe maze of tbe Amendments and 
rules made thereunder. So, J would 
sugtest Mr. Chairman, that the Ministry 
gives some greater importance to the Tule 
making power. But in this particular case 
even now, I hope that they will reconsider 
their attitude towards Mr. Daga's Amend-
ment and in any case see to it that the 
previous publication is retained for not 
less than three months. That is essential 
in the ordinary way. In emeraent cases. 
you m1y not ask for the time period, but 
even then definitely there should be post 
publicat ion. 

PROF. NARAIN CHAND PARA· 
~SHAR (Hamirpur): Sir, I support this 
Aircraft Amendment Bill No. 187 of 1985. 
The purpose of this Bill is ,ery limited. 
In the aftermath of this tragedy on tbe 
23rd June, 1985 in tbe North Atlantic 
Sea of the Kanishka Aircraft, it was 
observed during the investigation that 
previous publications and insistance of 
three months period would bring certain 
difficulties. Therefore, tbe Amendment requ-
ires that the minimum period of such pub. 
lication should be waived off. That pre. 
vious publication is enough. But even 
then the commonsense would have requhed 
that at least some minimum period should 
have been indicated. may be a week or a 
few days because without any period, previ. 
ous publication would mean ju: tour hou r 
before. So that would be makjng a moc-
kery of the whole tbing. 1herefore, 1 would 
suggest that in order to be fair to tb e 
peopie and to tbe people who are usiJ1g 
aircrafts and tbose who are operating them, 
it should be necesc;atY that some period, 
as least whichever is regarded as convene 
ient by the Government should be indi-
cated. Pre\'ious publication is not enough. 
The previous publications should be quali. 
fied by the time period required for it. 

Setondly, Sir. I agree with Mr. Daga 
tha t the Iule of law requires, that tbe 
rules whenever they are made to serve as 
an Act shouJd be published, shoJud be 
made available to the people at the draft-
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ing stage ~o that they are able to say 
whether there is any divergence of opinion 
or not. There is some improvement that 
bad been suggested because, no publica-
tion of rules, no previous publication, no 
time period only means th;1t bureaucracy 
is the paragon of virtue and they are the ~ 
repository of all wisdom in thi~ eartb. the 
public, the pas~engers and .operators who 
ilre running these operations. They do not 
have any kind of response to make. So it 
is in the interest of all that some sort of 
minimum period, may not be three months, 
may Dot be even a month, but at least a 
week or at least 3 to 5 days should be 
mentioned so that all apprehensions are 
allayed in this respect. And now that the 
aircraft is touching every part of the coun-
try and it is also connecting our country 
with various foreign countries. There is 
need for a comprehensive act. We should 
take into consideration the onward march of 
the Civil Aviation because, I find that this 

Aircraft Act is of the year 1934, that is 51 
years old and rules are 48 years old. So 48 
years old ruI es need be revised and 51 years 
old Act should be revised. What can be done 
is a comprehensive Act which can :ake in-
to accout the developments that have taken 
place and the various requirements and the 
draft rules can be published and as Mr. Daga 
has said it should be the concern of thi~ 

Parliament to see that its rights are not 
encroached upon and the executive does 
not trample its rights and the ruJ e-making 

, power is there with the Government. 
No doubt, Pdrliament has agreed to j t; 
but the rule of law requires that the response 
of aU sections of the society js also taken 
into account. So, I wou'd pJ ead with the 
bon. Minister to take this ~oint into 
consideration, and also to see th:lt the 
air services are run .n such a manner that 
no part of tbe country has a grouse that it 
is being neglected at the moment, because 
what we find is that certain States get the 
benefit of being in the centre, and other 
far-dunl States hke Himacha I Pradesh do 
not aet anything. So, that idea should 
also be kept in view, toougn that does not 
Bet covered within the purviow of this 
BiU. So, it is bett er to brina this also to 
the notice of tbe Minilter, viz. that the 
Shlml. airport has been under construction 
for a number of years; and Similarly, pro-

po~als mlde in respect of other parts of 
Himachal have not been taken ,"ery serio-
usly. 

Air travel these days is a must, be-
cause the time has come when people are 
~ery much short of time. They do not 
have much time. Therefore, the business 
of the Government and of the people re-
quire spefdier air ser"ice. 

With these words I support the Bill. 
but with this re"crvation th~t previous 
publication is not enough. IncidentaIJy, I 
would request !'ou to read the text of 
Statement of Objects and Reasons of the 
Bill i.e. its 1ast sentence. I find that even 
grammatica lJy it is incorrect. It says: 

,. It also empowers the Central 
Government to dispense with, in the 
pubHc interest, the condition of pte-
vious in any case. U 

What is meant by 'p;eviou~'? It 
should be previous publication. Without 
the noun the sentence is not complete. 
So, such an indifferent attitude in the 
drafting of the BiJ1, and pushing it in Par-
liament is something ••• 

PROF. N.G. RANOA (Guntur) : It is 
an endemic disease. (InterruplioJls) 

PROF. NARAIN CHAND PARA. 
SHAR: It has come; but the sentence 
shoul d be complete. You can read it. 
The noun should have been suppJied. 
What I say is that if the same indlffer ence 
is to penetrate into other various aspects 
of our activity in regard to aircraft ... 

SHRI BANSI LAL: But in the Bill 
here with me, ~'previous pubJicatIon" is 
mentioned. 

PROF. NARAIN CHAND PARA. 
SHAR: What I have, is also the Bill. I 
have not publisbed it. It has been pub-
liShed by Government. (l"terruptions.) So, 
care should be takeD to see that this is 
incorporated. 

With these words, while pointing out 
these lacunae, I support 'he Bill. 
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SHt<.1 NARAYAN CHOUBEY (Midna-
pore): Many things have been told by 
Shr i Daga and other frierds. I am at one 
with them. The BjlJ is to\) sweeping. 

AchmUy, it is a nlaUer of regret that 
OUf Department pay~ such little CO~'1cern 

for our maladies. The accident took place 
on 23.6.1985; and the ordinance was 
bro'1ght only OD ) 6.10.1985. Nowa Bill 
has been brought in the month of. De~em· 
ber. Tbis shows that the amO\lnt of con-
cern that we express in our Press and 
media is n')t leally there amo1'gst our 
bureaucrats, officers and the Depart-
ment. 

As Shri Daga b.ls said, why should 
the right of the people be curtailed? What 
is the reason? If the Government feels 
it n ~cessary, it should have come with t-his 
Bill earlier. Such a type of Bill could 
easily have been brought in the monsoon 
Session. 

This is the first point. Secondly, if the 
Government feels it so necessary, in the 
ca$e of emer~encie~ ·an j eXlge:lci e5, they 
may move for something ebe. But the 
rigbt of the peopl e to b lve the rul es sbould 
not be abrogated. It should DOt be done. 
We are all elected people. Ours is adem· 
ocratic system. To mike rules is an in-
ahenabJ e right of Parliament. If you 
want to take It away, I do not think it 
would be correct. Kinjly thiak about 
this. 

I beg to sublnit 1 or 2 things on this 
occasion, regarding SJcue other facts about 
the Kanishka ca'\e. Actually, reports are 
,coming tbat (he Boeing Itself -Nas defective; 
and there bas been panic in Aviation cir· 
cles regardlog ItS Inechanism, and the 
planning of tDlS air..;rafl. YOJ should see 
that our p.:ople·s live:; are not endangered 
by such air crafts. 

R~gardinl evideilces which have come, 
I thluk., n IS avery serious thins to digest 
now. EVIdence.) h~ ve come very re~ently 

lO show that som ~ pa.sseogecs bad bought 
tickets for trus Wsht; tbey had booked 
their basgages also, tbe ba&lageS wers 
taken away in the tll&ht but tbey did not 
&0 .. DSlde tbe plaoc. The bauaaci came 

away and the plane was allowed to start. 
Such type of security arrangement should 
be taken not e of. 

You have brought forward this Bill 
only to see that inqUiry can be held in 
camera. Wea and good. You do not 
want to brin& out tbe identity of som e of 
tbe. witne5s s. 

Well and good. But, th en, why should 
such things take place at a 'I, arise at all? 
How j, it that tbe plAne was a lIowed to 
fly before checking whether the concerned 
persons turned up or not c:lnd the bagga~es 
were allowed tv go? How such type - of 
things tak e pJace'? 

Regarding Calcutta Airport, many 
things have been said. You often go to 
Calcutta because you have got many of 
your relations in Calcutta. Calcutta was 
one of th~ busiest AirpoI t8 of India some 
25 years back. Now, Calcutta Airport 
is beeoming very weak and bad day by 
day. . Many int ernational flights are being 
taken away from there. I think the last 
Br itisb Airways flight flew through Calcutta 
A irport only on 26th of November. or 
course, you have every rigt.t to say that it 
is the decision of a particular company 
and not our decision; but then there is a 
government and the government can inftuence 
it. It is very g·Jod that Hyderabad IS beco. 
ming an international airport. Bhopal should 
also become an international airport; some 
other place should also beco_ne an inter-
national airport. But Hie intern ltiona' 
airport at Calcutta is Josing its merit. A 
planned effort is being made to bring down 
its imp0rtance. Only five dd.YS back, a 
flight from Calcutta Airport WdS delayed 
by six hours. The reason is that SOme 
defects were found and those defects 
tould not be repaired at Calcutta. A 
plane went to Bombay to bring some spare 
part and tben tbe repllr work was done at 
Calcutta: and tben the Calcutta Bigbt came 
from C.ileutla to Delhi. The Calcutta 
fligbt in the mJcning starts from Gauhati 
and then it comes to Calcut a and then it 
comel to Delhi, and then again from 
Delhi it goes to Calcutta. The (imina at 
8.55 A.M. which you have fixed is never ad.. 
hered to. In the wnole year, not even On 
eiabt days, the Waht is at the risllt time. 
So, ,ou kind11 ICC tbat tb, timiDp II; 
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changed and minor defects are repaired at 
Calcutta itse1f. This aspect should be 
looked into. 

Regarding computer, ahhou~h it is 
not part of this Bill~ yet I would like to 
brirg some difficu1t ies to your not:ce. 
There was no computer in the Indian Air-
Jines Office in Parliament Hous,-. Only 
two persons were working there. We used 
to get our air ticket for any day we liked 
and they were immediate 'y okayed within 
one hour or two hour or three hours. 
But now computers have con1e: one is 
here and the other is there. Instead of 
two persons, three persor,s are working 
there. I had deposited n1Y Exchapge 
Order day ~efore },csterday, but it has 
been okayed only today. So, 1he delay is 
there; if efficiency is there and the computer 
is also ther~. Only manpower has to be 
increased. You J.-indly look into this 
problem. Why can't we ~et our air tick-
ets okayed in time? If the induction of a 
comput er brings effici ency, well and good. 
They s~.y, "What can we do when the com-
puter is not working well?" 

[ Translation] 

What can I do when the computer is 
not working. I am ready to work but the 
computer is down. The computer which is 
not in order shou~d be irnmediately thrown 
out and (he people should be given pro-
tection ...••. (Interruptions) save us from 
such a situ~tij')n. (am sure Mr. Chairman 
will agree to it. I would requ<!-;t you to 
either give u, tickdS or remove the compu-
!ers and s~,;ve us from hardship. 

[English] 

Regarding this Bill, do not Inak e it so 
sweeping, do not tak~ away the powers 
which the ParliJment has been enjoying so 
long. 

[ T,an.siat;on] 

SHRI OIRDHARI LAL VY AS (Bhil. 
wara) : Mr. Chairman Sir, I raice 10 support 
tbe Aircraft Amendment Bill 1985. 

There is a provision regarding subordi .. 
pate lcFIJation· tbat whenever a rule is 

(Amdt.) Bill 

drafted it should be publisbed and it 
should be made pubJic and the objections 
thereon should be invited from the peop1e. 
Later when it has been notified, the pra .. 
ctice of laying it on the Table of the House 
should also be ther:. But now these pro-
visions are being altered with the introdu. 
ction of this Amendment BiJl. 

I would request the hon. ~finister not 
to change these provisions in respect of 
eacb and every ca~e. If a highly impor-
tant matter is ·under consideration or the 
matter is emergent and the existing pro-
visions need to be changed, then an 
explanation could be ~iven under any of 
tbe prevailing laws or a proviso may be 
prov id ed for th e purpos e. In any emer-
gent case, wherein prior publication is not 
essentiaJ, this prOVISIon can be made 
ea'iJy under any law. But with the enactment 
of this rule this system has been completely 

abolhh_ed, which I feel, is not proper. The 
word • emergent" couJd be added to 'pre-
vious publication if an,' in order to enable 
the publiration of all those rules which are 
framed except those framed in em ergent 
cases. This would help in meeting your 
requirements as we)) as (\f the subordinate 
legislation committee which has been 
making continuous recommendations with 
re~ard to prior publication of rules. There 
is need to retain the present system in this 
regard. \Ve have a democratic set up and 
Parliament has been empowered with 
certain rights. Those rights should not be 
snatched away. The preva iJing system 
should be honoured by Government. If 
each and every law is altered in this way, 
Parliament will be deprived of those 
powers. If Parliament is deprived of all 
its powers, the democratic syst em will not 
continue for long and the country will 
have to face serious. consequences. 
Bureaucrats are being given wide powers. 
The bureaucracy may twist these powers 
in any way. Demo·:racy has been esta-
blished In this country after great strugglo. 
Do not allow the bureaucracy to take over 
all democratic rights. As has been poin-
t ed out by the han. Member of CPI, do 
not take sweeping powers in respect of 
these rules and do not try to chanle the 
existinl system in this relard. No doubt, 
necessary changes could be made 8S and 
when required in emergent caSes. This 
would strenlthen tbe democratic set up. 
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Justice 'KripaJ asked you to m1ke nece-

ssary chaoges in the existing provisions. 
There was enough time available since 
then when justice Kripal had asked you to 
do so. Had your officers wanted, much 
could have b'een done in this regard. This 
rule might have been framed for taking 
evidence in Camera. But six months ha\e 
elapsed since justice Kripal started his 
enquiry. On which date did be a~k that 
this r:Jle should be chlnged? How much 
time has ehpsed since then? H.td be 
publisbed the rule after framing it, both 
the purposes would have been served. If 
lbe bureaucrats have decided tbat Parlia-
ment ~bould be deprived of its powers and 
this should not be published so that there 
is no need to lay it on the Table of the 
House, I dare say,. the practice is wrong 
and it needs to be paid attention. The 
Government has complete faith in the 
democratic s)stem and, ther~fore, it will 
not be a right step. 

secondly, I would like to remind yOU 
that this amendment bas been brought to 
make f:w changes in tbe rules only, 
despite repeated requests from several hone 
Members that this law itself is very old and 
obsol ete and major changes are required to 
be made in it. You might have observed 
that there are many shortcomings in this 
Aircraft Act and the Jack of signal, Radar 
and communication facilities at our Air-
ports is the cause of lot of inefficiency. 
Many world organisations have not even 
recognised us. Under these circumstances. 
necessary provision should be made to 
remove these shortcomings. Except moving 
tbis amendment. notbing has been done for 
providing facilities in tbe absence of which 
the service is facing enormous Joss and no 
efforts have been made to improve these 
facilities in the absence of which tbe entire 
system bas become topsy turvy. Attention 
should, therefore, be paid towards this. 
Necessary changes should be made in the 
existing Jaw so that the system is made 
fool-proof and wen co-ordinated.. If you 
bIlvc Dot brought a compreh ensive Bill at 
present, you should do it in future so that 
we are able to eDact a law through which 
we have a fooproof syst em throlllbout 
the counerY. With this improvement, we 
will come at par with tbe Aircra't Act. of 
tbe world. 

My otber SU bmi~sjoD is about th e 
Kanishka accident which occurred on 23rd 
of June. The security check was Dot done 
at that time which usually is made before 
the flight. The machine which is used for 
security check was out of order, because or 
which the check could Dot be done. Who 
;s responsible for this? Wbether Justice 
KrfpaJ is )oC'king 'nto the aspect as to why 
tba.t mlchine was not working, because or 
whICh saboteurs could get a chance to take 
arms and ammunition inside the plane 
causing the explosion. Who is responsibl; 
for the e1C plosion and all that? Has any 
action against those officers and staff 
members been taken? Has tbis point been 
included in tbe Enquiry? How did they 
err because of which such a major accident 
took place, the kind of \\hich has never 
happened before? What arrangements are 
being made in this respect. There is need 
to look into this aspect in a definite 
manner. 

Similarly all the lacunae in the rules 
and regulations as also in the administra-
tion should be removed, particular)}' in tbe 
matter of security. Lot of undesirable 
things .are t~kjn8 place nowadays; planes 
are belDg hiJacked, arms and amlnunitions 
are being taken inside the planes. There-
fore,. follproof arrangements regarding 
secunty should be rpade at the airports. In 
this connection, suitable provisions should 
?e incorporated in the relevant laws. Ours 
IS a vast country and in the field of air 
services we are making much progress. 
Air India services are available throughout 
the world and Indian Air Jines is atso e~­
~anding. i!s services throughout the country. 
1n addition. the third Jevel airline-
v.aydoot-is also being made available at 
ddr erent places. When tbere is such a 
large network of air services, we should 
see that a 'suitable law is enacted which 
may belp in maintaining control over all 
these facilities. I am hopeful that very 
loon $l comprenensive )eaisJation win bo 
brought which will cover all aspects rela-
ting. to air services, e.I., secmity, adminisl 
tratlon, security check etc. This ia m .. 
request to you. With tbese worda y 
support the Bill. 

[english] 

SHill K.. RAMACHANDRA R.EDDY 
(Hiodupud : We boa,' of • Oovtm •• , 
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wherein the judiciary is - separate, the 
Legislature ig ~ei) trate, a'ld the Executive 
Is se1)arate. The purplse or tbe Lelisla· 
ture 11 to make rules and Jaws and the 
purpose of the Executive is to implement 
those laws. Tlie executive doe~ not have 
,any power to make rules and laws; but 
und er exceptions I circumstances while an 
Act is being enact ed and a Bill is being 
discussed, when we are not able to yisua-
Jise the coming events, the changes that 
are likely to occur in the society. then a rule 
making power is given to the ExecUtive so 
that they may make some rules at a latter 
stage depending upon the chan,ed circum-
stances which you win not be able to 
yllualise. Therefore, limited ~ower is 
liven to the Executive to make rules or 
legislation. That power bas been formu-
Jised a41 delegated legislation. 

Now-a days whan the Bills are brought 
before the Parliament, the Executive 
invariably reserves the rule-making power 
for itselr thereby making lot of inroads 
into the very powers of the Parliamentary 
legislation. Thus the purpose of the 
Parliament for which it is constituted is 
defeated. ! 

This amendment appears to be very 
simple and highly innocuous, but. if you go 
deep into ii, very dan~erous tre~d is th~re. 
In the Aircraft Act of 1934 thu; Sechon 
14 was there. Now, after S 1 years you 
are trying to remove this very section. 
According to this Section, wben the Execu-
tive made some rules, those rules were re-
quired to be publisbed and given publicity 
in order that the people might know what 
were those rules, wb ether tbey were good 
or bad. whetber they were for the. people 
or agaimt'the peopl e. Then they dIscussed 
among themselves to see its legal ity or 
otherwiae. The main purpose was that the 
Bxecutive knows tbe public opin ion ~nd 
let. 'according),. That' was why S~tlon 
1'4' was included in the origina I Act. . 

It ,.4 :', 't, !. "';, i 

" The' Ooftmment that. wa.,~ru1ins t~ , 
CfIUIItI1. in 1934 ·was tbe· one which a11 Of ' 
us, i"eludillg. tbe' Coomes. dubb_d. aSli an 
..... Uc GoVernment, as aD antl-~~-. 
oratic. Governmcot, tbat tile, dki n~t ~e 
tor ,tbe .,ltare', of tile ~peopl~ "at, \b~'y, . 
Deftr trW to ielteit the will.,of the pco~J~. 
Tbat II how tbat GoYoI'DlDOQt waf eritJ~" 

sed. Such a Government had at that time 
given a Jot of weight to the opinion of tbo' 
public even in those days. That is why 
they included Section t 4 io the original 
Act whe·eby there must be pre-pubJicatioD 
of rules and that after ascertaining the wi]) 
of the people about the rules aft er three 
months it will attain the force of Jaw. So, 
even that Governmtnt wllich was supposed 
to be anti-people had included in the Act 
whereby they wanted fo elicit the opinion 
of the people. They gave the people a 
chance to know the ru! es. But here, our 
Government, ,; wbich is a Republic and 
democratic Govfrnrr.ent. which professes 
that the people are sovereign and Parlia-
ment is sovereign, is talking away an these 
powers aJre:)dy given to the people by a 
Government which was highly autocratic. 

Where are we going? Are you going 
to put the clock back? What is tbe pur-
pose of this amendment? By tbis Amend-
ment, the intention of the Government has 
become very cl~ar. Government is saying 
tbat ,they are democrat'c. But reany they 
are onJ-y antj·democratic and anti-people. 
Wbat is the purpose of changing this Tole? 
Why do you want to sbut out the peopl e 
from the knowledge of tbe Jaw and tbe 
rules? Why do you stand in between 
the people and prevent them from knowing 
what is the rules and what the 1aws are? 
You want to keep the people in the dark~ 
ness. That is al). This is not the way a 
democratic Government should function. 
What is the reason for which you want to 
amend Section J 41 What is the reason You 
want to introduce a new Section 14? Is it 
to prevent pre-publication? What Is the 
purpose that you want to achieve? We 
don't have any dispute with the Kanishka 
trial. You want the trial to be In camera. 
By aU means you can bave it; we have no 
objection to it. But to achieve the same pur-
pose you can amend Section 7 of the origi-
nal Act which says certain things with regard 
to investigation into . accidents. The pur-
pose will be served by amending section 7 
of the Original Act. Section 7 says, in 
c~se of accidents what is the procedure to 
be ado~ted, bow it is tQ be done, and all 
that. You. could have amended Section 7 
8D~ said tiiat the procedure shOuld be III 
eam.ra.. B~t~st~ad of, that, in the guile 
ofr providins for (fl Cam"a proceediolS of 
~nisbk. 11~al, YOU are takin, aWl, tbo 
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tights of the people and 1)uttlna them in 
utter darkness. and preventiDl tbem from 
knowing 1be Jaw and the rules. So you 
want to introduce this thing by the back-
door. 

Therefore, I urge upon the Minister to 
withdraw this Bill and bring forward a 
comprehensive Bin for tbe consideration of 
the House. 

Sir~ the service at the airport is very 
bad. They don't give us any information. If I 
~o to Counter No.' 1 , some one asks me to 
go to Counter No.2. If I go to counter 
No.2, then some one asks me to go to 
Counter NO.3 or Counter No.4 8nd so 
on. Nf~body is guiding us properly. The 
food and coffee which are .... served are'bad 
;wn though the cost is very aboormal. 
The courtesy extended is very, very mini. 
mum. When we go to purchase a ticket, 
we do not get the ticket immediately-
Ther4!' is a separate counter for M PI. ,in 
the Parliament 1-fouse. But you ba ve to go 
many times to get the ticket. You have to 
go twice o~ thrice. I request the MinisteT 
to improve all the~e tbin~. Please see 
that some proper courtesy i~ extended to 
passengers at an the airports. 1 go to air-
port. Tbere are thre e or four ft'Rhts from 
the airport. When I go, sometimes I don't 
have even tbe space to sit. I am forced to 
be standing for balf-an-hour or forty-five 
minutes. There is nobody to guide us 
properly 3S to where the luggage is te be 
weigbed, where the security check is to be 
done and all that. So, you should improve 
all thes.e things. I request you to bring 
forward a comprehensive legislation and 
withdraw this DiU. There ,1J0uld be a 
com prehensive I egialation so tbat an these 
things will be taken up together and some 
comforts aDd conveniences are .Worded to 
tbe pass eDgers. With these words I con-
clude. 

[TT{lns/ationJ .. 

SHRt MANVEND'R~ SINGH . 
(Matbura) : Mr. Cbairman, Sir, I ris,e to 
support the Airerart (Amendment) Bill 
1985 and would like to subm.t to the 'boil~~ 
Minister thlt it was very .edcutlaJ to "y, 
rul~ ahm, along witb tbe Bill. 'On 2,,,1 
of . Juoc) a very traSic acc1400l of AiJ" i 

.I'dnfl AI,./I· •• 
(Amdt) Bill 

It"tia's Boelns 747-"CKanishka' took pIa 
in which about 329 perSons died.. AIOId 
with it, after some time' another ~fr1iD'ei; 
1Ioeinl '4' met with an accldeftt iil J_ 
iD whlc'h 520 penODS lost their 8\'8. 1 
also want to draw the attention of'tbe liOn. 
Minister to a news item published Ib 
LoudoD. 

[English] 

~'The firat half of this year was one 0' 
tbe worst fatal air crasbes accordiDI t;;, 
a .survey in tbis week's Plight Int.,-
naitonal magazine. ' ~ 

"Including 329 tilled in the Air Indik 
erash, 913 peop]e 'died in aircr~t\ 
accident in the six months to tbe end 
of June, compared with an avera,e of 
7S0 a year durin, tbe last 20 years." 

[ T",lU'lt.IIton] 

Sir .. ,tbe statement given in the above 
news sbows that In 1977 21 accidents took 
place in which 1034 persons di ed.. Th~ 
member of these accidents remain fluctua-
ting, but reccnt table shows that in 1984 
the Dumber of perlons died was 1 34 and 
only 12 accidents took place. But it .. 
very unfortunate that in 1985, accord" 
to that news item, 21 a'ccidents took pJ,cd 
in which 913 persons met with tltelt 
deatbs. Referring this tsble, I draw tire 
attention of the House tbro\llh you that 
not otdy in India, but in tbe entire world 
the terrorism is spreadinl. The question is 
not of India 001,. These accidents, wbetber 
they have ocCUrred due' to hijackibIJ 'or 
blasting of tbe p1anes, have iacreased much 
in tbis year. Tbese things are baled ()8. 

enquiries. These lare the s'arin, e.mplee 
and 1hey are on tbe constant inerea •• 

. Mr. Chairman, Sir, I waRt tp .give .o~,,; 
IUII~tiOD' to tbe boo. Minister and to , •• 
House throush you. In Ind ia it is tJ ue 
that the :.ecut1t., b.s· been etletllthelMMt~' jD 
Iddian Att11ftts and' Air 101&% 'ali'*aa""'_ . 
said bere, 'lilt it requires fartber',.ltr., •. · 
theDfif,.·AI some cA tlliljbuD. MemlMn .... £ 
sugntea. t. comtDUDicatioa and, '1'1dar: ~ 
.,aem" ili0818 be 1'J'(nrided .,. latest; t 
tedbtd4\ie ·10 ""t the accbkDts aC/Ute time·l or t;t, oJ ."1 ........ avoidlCL ' '. ,: ; 
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Mr. Cbairman, Sir, there is need to 
'.<e strict securi<ty measures. In this con-
nection also I would like to give you a 
Blaring examp) e. I went to Palam Airport, 
Dtttbi and said that I am an M.P. He 
saluted me and allowed me to 10 in. In 
tlris connectio'l, Sir, I would like to submit 
tbat whatsoever may be the status of the 
person going there, even if he is a VIP, he 
should not be allowed to go unless his 
ideoti 'Y bas been checked. If some one is 
aUowed to go by merely telling tbat be is 
an M.P., that is not good. Tbe Security 

10 olker posted tbere should verify our iden-
tity aDd sbould allow us to enter ooly 
arler verification. Similarly, there are other 
1,..11 airports. I was in tbe Committee of 
Tourism aad Civil Aviation. Tbe question 
of leourit, w~s discussed in detail in this 
Committee. Our Hon. Pdme Minister bad 
leat tbat Committee for inspection in BoD-
bay alld Hyderabad. I t has been seen that 
tbere are many shortcomiDls in security 
arrangements at smalJ airports. Delhi is 
an in~rDational airport and there are 

.. sufficient secur,ty arrangements in Delhi. 

I would like to submit to the hone 
MiDister that lakhs' of international "assen. 
gor' and Indian p_assengers travel by air in 
locliA and even if there are VI? Passen-
gers, t\lek lugaage must be cbecked. Bven 
jf tbere mipt an M.P. or any other V.I.P., 
their luggage must be checked, lest some 
body should not plant any explosives etc • 

. ~ jo their luuage w'hich migbt cause .0 acci· 
, dept resulting in injury and death to all 

tbe passeD&ers. The Government of India 
h~~ • great ro) e in Interna tiona) politics. I 
WQ \lId , therefore, like to lay a great 
emphasis OD this suggestion. 

Arrangements have been made for 
refreslter courses of our pilots aDd air 
hOftesscS. Similar refresher courses must 
be arranled ror these security personnel 

.... aJs~, 80 tbat lhey miabt be aware of latest 
\ tecltoiques and misht be able to meet any 
risk <under all the circumstances. 

16.02 lar •• 

[SHat SOMNATH !lATH in Ihe Cltalr] 
'·10 far u tho quest jon of OJeauliD~" i, 

~D.rDtCl, I ~ld Jike to ."bmU to U. 

oj and Aircralt 342 
(.4mdt.) Bill 

hone Minister tbat I have travel1ed in the 
planes of Indian Airlines and Air India 
many a times. There is lack of cleanJ iness 
in the planes of Indian Airlines. Our 
Indian citizens and V.I.Ps.-all travel in 
these planes. The scats are torn. Many 
a times, a lot of delay takes place in the 
take off of the planes and vomiting, 
urine and stool of cb ildren is found in the 
planes whicb causes an irritating and foul 
smell. The cushions of the seats are very 
dirty •. 

Besides, a Jot of improvement is 
required to be made in tbe catering 
arrangement. So far as the question of 

.catering at airports is concerned, exorbitant 
prices are charged from the passengers. I 
would also like to draw your attzntion 
towards tltis aspect. 

Tn addition, !he condition of goods and 
luggage troJleys is very bad. Their wheels 
remain jammed. The boo. Minister goe s to 
the airport and be might be aware of al 
tbis. Our hon. Members might also be 
aware of tbis fact that many a times ou r 
clothes are tom due to these trolle)s. As 
their wheels are jammed, many 1 ady 
passengers find it very difficult to carry 
their luggage on these troUeys. The enlp-
)oyees at the airports do Dot keep the 
trolJeys in working condition and harass 
the passengers and extract money from 
them. 

As I am a member of the committee of 
TQruism and Civil Aviation, I often visit 
tbe airports at Madras, Bombay and Delhi. 
The behaviour of the personn el in the 
enquriy office at airports is very rude. 
Nobody would find any information from 
them. The foreign travellers have toid that 
enquiry office is not prepared to inform the 
travollers as to which are tbe Government 
hotels and in which good hotel th e passen-
aer should go as also which is the rout e of 
taxi. The middlemen and touts misguide 
tbem and they take them in their own 
taxies to dirty hotels in nearby areas of 
Cbandni Clow" and extract money from 
them in an i~discrimiDate manner" I would . 
request you that your eDquiry office should 
be very viailant so that tbe passengers are 
not harassed in any way. We have 'also 
received a complaint that the officers and 
tbo atal' of &be CDquit)' ofii;o anQ the ot:fi-
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eers and the staff of airport is enaaged in 
such activities. You should look into this 
also. 

So far as custom officers are concerned, 
a complaint has been received that they 
exempt tbe goods from custom in an arbit-
rary manner, because they szet a fixed 
amount from the passengers and charge 
custom in an arbitrary manner frem other 
people. I have myself seen that the persons 
working abroad are hara~sed much. They 
are aware of neither ru1es, nor by-laws. I 
would like to surgest that rules and by-
laws should be kept in the enquiry office So 
that people could consult tbose rules and 
know as to which goods they could bring 
with them and io which quantity as also 
what "ould be the duty on a particular 
item. A list ~howina various duties should 
be displayed tbere. 

I would also like to draw your atten-
tion to one more point. People of Labour 
Union of Airport had come to nle. There 
are two Unions in Delbi Airport. There is 
great rivalry between them. Both the 
Unions continue to figbt among them· 
selves, as a result work is suffering. I 
would request the bon. Minister that he 
should bold secret ballot there as . he had 
said last year also and grant recognition to 
the Union which bas got rbe majority with 
them, otherwise if the present situation 

. continues, the condition is going to dete-
riorate further. 

In tbe end, I would like to give one 
more suggestion. It is most essential that 
tbe foreigners who enler India through Air 
India, Indian Airlines or other Airways 
should be medically examined, because 
tbere are many diseases whicb are very 
difficult to be treated here. The foreigners 
sbould be specially medically examined to 
See tbat tbey are not alcoholic or drug 
addicts, because they might suffer from a 
disease which may cau:.e great harm to 
lodians. I would request the bon. Minis- . 
ter specially tbat forelln nationals should 
be allowed to enter tbe country only when 
tbey arc medically examined and if tbey 
are found to suffer from any disease they 
mould first act treatment for tbe disease 
and let cured. 

(Amdt.) BID 

hearted support to the Bill and I would 
like to express my tbanks to the Hon. 
Prime Mini ster aDd urge him tbat an 
atmosphere of terror has been created by 
the terrorists throughout the world, it is 
ver, essential that most stringent action is 
taken against tb em. Their cases should Dot 
be . tried outside the country. Strin,cnt 
actIon must be taken against them in our 
own courts. 

(Eng/i.h) 

. SHRI CHINT A MOHAN (Tirupati): 
SJr, I would like to say that the introduc-
tion of this Bill goes to ~how how far the 
pr"seot Government ha41 lot belief in demo-
cracy and that it is a most undemocratic 
actio ActuaUy I have my own doubt whether 
tbe Minister bas carefully read the Act of 
1934. He has amended Section 14. If he 
bad fully read tbe Act, he should bave 
amended tbe other Sections also. ActuU, 
Sections 3 and 7 are also equa I'y impor-
tant. Section 3 says : 

"To facilitate the exports, imports 
and manufacture of -aircraft. II 

Section 3 should also be amended. 

In order to take a summary decision 
and to conduct iovestigc1tion right on the . 
spot, Section 7 should also be amended. 
The Minist er has not' said anything about 
section 7. 

Coming to section 14, th e prov IS10n 
about previous publication for a period of 
Dot Jess than three months was allriaht. 
The amendment only gocs to show that the 
Government has no value for Par liamenlary 
democracy. 

Section 42 of the Indian Patents and 
Designs Act, 1911, a pp1i es ooly to tbe air-
craft which are regis:ered iu India. I do not 
know whether it will apply to those aircraft 
w~h are registered outside. Therefore,' 
to tbat exteDt. this section hal to be 
amended. 

. ' 

None of the lc:ctioDS of the A ireraft 
Act. 1934. covers defence a;rcraft. particu-
larly the Naval aircraft and tbe Air Poro. 

With tbClO words, 1 cxteud ID1 wboJe ' aircraft. 



I would like to give a few sUlgeatiosn 
to the Government. When (ioverDment 
wants to purchase any aircraft or heUcop-
ter, it should not be done by a single per. 
son; there should be a Committee wbich 
should deal with tbat ; it should be rC8ula-
ted by taking a democratic decision in that 
particular Committee. Nowadays it is not 
like that. We bear that several tbings are 
&0181 on in the aircraft deal. Thi~ &hould 
be immediately curbed. 

. It bas beeo brought to my notice and it 
has also come in the press tbat some pilots 
fl) tbe aircraft after taking alcOhol. Actua-
lly it bas come to my knowledge through 
the press that the Kanishka aircrash occur-
red because the pilot was fully drunk. I 
request the han. Minist er to go deep ioto 
thiS and sh'e some instructions to the 
Commission investigating that crash. 

There is a dire need for constituting a 
Helicopter Corporation. It can help tbe 
oil sector and also intercity transport. 

With tbese few suggestions, I conclude 
my speech. 

[ Translation] 

SHRI HARISH RAWAT (Atmora): 
Mr. Chairman, Sir, I am finding myself in 
a dilemma over this BiU, i.e., whether I 
should support it or I should request the 
bon. Minister to make certain changes 
tboroio. Our other friends have also made 
sucb a request. It is definitelY appearing to 
us that the rights of the common man as 
also our rigbts are being confined in a few 
bands. If there is any emergency and a 
situation like the present one is created, 
Dobody would have aoy objection eveD if 
Government curtails certain rights.' But it 
a seneral amendment is made in tne Act 
and the lights are lim ated for all times to 
come, J think. any per.ion would find him-
IOlf in • dilemma. 

THB MINISTER OF T"ANSpORT 
(SHlU BANS! LAL): Perbaps Da,aji bas 
briefed you. 

. SHitl HA..IlISH RAWAT: I was sup. 
partiDa the DiU, but I have also boen affce-
'" . ." .DapJi. But, Sir» 1 would like to 
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tell the hone Minister that M.Ps. of this 
side and that side both have been affected 
by bim. It appears to me tbat if Dapji 
moves any amendment, it could appeal to 
us even. 

THE MINISTER OF FINANCE <SHRI 
VISHWANATH PRATAP SINGH): _ For 
fitst time. 

SHRI HARISH RAW AT: Sir, I do 
not wisb to say much in regard to this Bill 
except drawing the attention of the hone 
Minister to the improved working of Rail· 
ways. When he was incbalge of the Minis-
try of kaiJways, puncluahty and efficiency 
could be seen everywhere. We hope that 
he would bring about definite impcovement 
in th e working of air services too now that 
be is incbarge of that department also. We 
are proud of you for bringing about tbe 
improvements in the working of Railways. 
If onc is even five minutes late at tbe 
station, one may miss the train and in case 
one IS to receive someone at tbe station 
and gets five minut es late In reaching tbere, 
onc finds the person already roaming 00 
the platform. We congratulate blm for 
this achievement. But it is ~ ditferent 
story at tbe airports. If ,one is even 10 or 
15 minutes late in reachin& there, one is 
confident that he would be able to catcb 
the piane because OD reachlDg tbe airport, 
on e OIL en finds that tbe fugbt bas be\:D 
delayed by 40 to SO mll.1utcs. In some 
sectors the delay is even mor e than that. 
At times announcements reputing <lela) of 
flishts is made tWice or t.nrice and ID ltle 
end an announcement is made (hal tne 
diant bas been cancclted. One bas to 
retuln disappointed. There is a areal need 
to improve tbe sit uatioD. 

Breakfast provided in some sect lOllS 
is of ,'cry poor QUdlity. 'Vnen a ~1~OD 
boards a plane earty in tbe morOlDi, no 
expects tbat a wbo!esume breakfast WUUJd 

be served !aece. But wbat IS Ulele 10 we 
breakfast '/ He let~ a samosa WhiCh IS 
fried, 1 don't know, in wbaL SQIl 01' OU ••• 
(Interruptions) Tbis is glven part lCUUlIJ) 

on tbe Calcutta section. May be tnc 4..:tM 
Government in Benla! IS I esPODbj bJ, lor 
such a poor quality ot breakfail • 
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destination in time one ha~ to wait for 30 
to 40 minute3 to coil ect h is baggage. At 
times when there is change in duty of the 
staff, one has to wait even for one or one 
and a half bours to coli eet one!'s baggage. 
This oft en bappens at the Delhi Airport. 
Thi& requires to be improved. I would 
) ike to touch one point more altbouJh this 
point is not covered under this Rill. I am 
D.ot able to resist it. I would like to 
request the hO!l. Mini~ter to provide 
Boeing ~er'ijce at Bareil1y Airport as it is 
an important cetltre. We would be happy 
if it is done immediately. 

Pantnagar has been lirked wilh Vayu-
d~ot service, but it is not a regu tar ~ervice. 
I would request you to provide regular 
Vayudoot service from Pantnagar to Delhi 
and also to Lucknow. 

I would like to make a complaint 
alainst Vayudoot on behalf of the people 
of Uttar Pradesh. Uttar Pradesh, which 
bas the larg~t population in the country, 
has the lo .... est number of Vayudoot 
stati08S. If maximum points in tbe State 
are linked by Vayudoot service, it would 
prove beneficial for the Government in 
future. More an<Lmore people will start' 
ulio. air sert'ice and the State· will 
generate good amount of air traffic in tbe 
long rUDe I w(luld, therefore, request tbe 
Governmer.t to provide air service to 
tbose big cities of Uttar Pradesh which 
have a population of over one lakh and 
bave tbe potentia] of all traffic durin! tbe 
Seventh Five Yoar Plan. 

I would also lik e to congratulat e tbe 
GovernmeDt for providinl Vayudoot 
6Cr~ice to most of tbe hilly ar.a~ of North 
ESlst. There are many hilly areas iD Uttar 
Pradesh and we have repeatedly requested 
to provide ao air strip at K.ocbar, in 
ChamoJi district where a very good a~t 
.trip can be constructed and Jink it and 
Pithoragarh by Vayudoot service, but all 
my requests have proved to be futile. We 
are even ready to conatru't a tQmporary 
air strip if tb ese two points are 1 iDk ed by 
'Vayudoot" service. We can force the 
State Government to spend the Na.~P 
funds ill constructinl -this air strip. If tbe 
Government is kind CDoUlh, tnis area 
W,Quid allO CXlme on ~ 'Va'udoot~ ~P. 
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The settiog up of Helicopter Corpora-
tion is a welcome step. But I was pained 
to know that this Corporation will cater 
only to the needs of ONGC and partly to 
North Eastern states. The hill areas of 
Uttar Pradesh bave not beinq in~luded in 
any way. I would. therefore, request the 
Oovernm-!nt to provide helicopter service 
and link the district headqu~lfters of tbe 
six hill di5tricts of the State in tbe IOOW 
run. Lucknow is the State capital and the 
hone Finance Minister will be one with me 
that there ar e many people who earn 
foreign excbange and belong to neighbour-
ing cities like Kanpur and Unnao yet they 
have to come via Delhi. Once again tbey 
have to board a plane to rea.;h their 
destination. It is~ therefor e, requested to 
develop Lucknow as an Internatiooal 
Airpolt and provide weekly f ervice to Gulf 
countries. 

With these words, though J am in a 
fix, I support this Bill, hay iog full faitb 
and confidence in the ability of the hon. 
Minister and his Ministry. 

[English] 

THE MINISTER OF TRANSPO& T 
(3HR I BANSI LAL) : The point is : why 
tbis amendment has been brought. As you 
know, Air India J 82 flying from Caoada 
to Bombay crashed on 23rd June" 1985 
near Ireldnd. Justice Krtpal was appointed 
as Comm ssion of Inquiry to investigate 
into the causes of the accident. OUlinl 
the investigation, Justice Kripal came to 
the conclusi\)n that there were people in 
Canada who w er e Dot Pi cpared to depose 
before the Commission in tbe open court 
and they even wailtod that their names . 
also should not be disclose;!. So Justice 
Kripal moved tbe Government that lOme 
littin" in Ctlfnera are necessary. WileD 
Justice Krip.ll communicated it to tbo 
Government in AUlust, the sassi.on of 
Parliament was OD Its la»t ••• s aad we 
bad DO time to bring this amendment 
before the Parliament at ..that time. 

What bas necessitated tbe amea4mcnt 1 
AccordiDI to the previous rule, Ru!e 75, 
we cou)4 Dot allow the c;ourt t. IaoJd 
inquiry In camera. The inquu, sbou!.' .' 
iD o~, COUtt. SQ &Ql~ 1) .. to ." 



amended. Then Section 14 or th. Act 
bad also to be amended to authorise tbe 
Government to do away with the previous 
publication of the amendment of the 
rules. 

Many of the members have raised tbe 
..ution tha t the prey iou9 publication 
should not be done away with. We are not 
doing away with it. The hon. 'vI embers, I 
thtll1c, bave read the other proYis'ions of 
the Act but tbe) have not lead Sec. 14 of 
,the Act. What we are doing now is to add 
a proviso to Sec. 14. Sec. 14 reads : 

• ~ Any power to make. rules conferred 
by this Act is subject, to the condition 
of the rules being ~made after previous 

bl·· ~I ~u Icatlon ' .... 

Th9t stands. But we have m lde a proviso 
ber e saying : 

"Provided that the Central Govern-
ment may, in the public interest. by 
order in writing, dispense with the 
(.-ondition of previou. publication in -

, any case." 

As a special case, by re:lsr.ns given in 
writing, we can dis pens e wit h this pri or 
publication in some necessary. cases. 
Otherwise, this is not a yenera1 thlOg that 
we will not pre-publici!'c ~he rules and 
all tbat. So this idea of lhe hone Members 
is not co rr ect .• 

Mr. Oirdhari Lal Vya" p:linted out and 
Mr. Mool Chand Daga also s~id that tbe 
rules should be laid hefo c the House. The 
ru~es framed by the Oovernment were laid 
on the Table of the Lok Sabha on 28th 
November 1985 and on the Table ,of lbet 
Rajy. ~abba on 4th December, 1985. So. 
the irtfl~ have been 'laid on the P]oor of 
tbe House. The rules are ~u"ject to tbe 
Icrutiny by the Subordina'e Legislation 
Committee. So, tbere is nothing WJ!bIIB in 
that. Oovemmenf is not doing away ~ith 
da~iI pte\'idUs ". tubJicatiob }at· an,' Oftly in 
.tMii paftti""tar way~ ,! ' " ~ . 

, (\. " ' , ) 

The bon. Members have made ma_: f 

otber ~ints like compens~! ion ~eing. paid 10'. ~its of tbie "Jctimt;.' tW ~ ar~ ~tyin~ , ,0 ~ite tho*', ,.me. 'Tbe question': of atr 
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taxi service has been rai~ed anif also about 
the timinls of the Calcutta flight. Sbri 
Vyasji asked on w11l'm 1ie~ the resJ'OnRf-
biJity (or non-chec1cinil at Torrnto and 
action should be taken aga;ost tbe 
defaulter. The Commission of Inquiry is 
Jookin~ 1-ntD all theqe thinl!S. We cannot 
say at this stage who is to blame and who il 
not to blame. Tbat has to be decided by 
th e Commissio!1 of In quiry. S8rYllsbri 
Harish Rawat and Manvendra SinRb men. 
tioned about breakfast, Junch and di~ner. 
I will try to see that everything improves. 
As regards timings we have !'tarted a 
.,stem in the Ministry that whatever plane 
goes late we ha\'e a chart of that everydaY • 
We try to know bow much is tbe olane 
late? What are the r~asons? Why did it 
not fly in time? We have started moni. 
toring all tbese things just Uk e Railwavs. 
I think there shan be substantial improve-
ment in all these thing~. 

PROF. N.G. RANOA: WtJat about 
h'nnsport from Palam airport to North 8ft" 
South Avenues? 

SHRI BANSI LAL: I will look into 
that allio. 

With these words, I reque~t that Bill 
be taken into consideration. 

MR. CHAIRMAN: Shri Jaog8 Reddy 
is not pre~ent. I shaH put the Statutory' 
Resolution moved by bim to tbe vote of 
the House. The question is : 

"That this House disapproves of the 
Aircraft (Amendment) Ordinance. 1985 
(Ordinance No. 7 of 198 S) promul-
gated by the President on the 16th 
October, 1985" 

~ . . . 
MR .. CH~IRMAN : I aball DOW; put tllq 

Consideration motion moved by Shri,~ 
Lal to the vote of tbe House. The q~estioD 
it'~ !; h, I \ 

.• ! ii' . ~ 'I : ( 

'1.':'Tbat~e BUI further to ; alp cud ~:. 
. 'Aircraft. Act, 19S4. be l#tkea: ip~ : 

.: consideration. U 

1h, motion was adopted. 
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MR. CHAIRMAN: Tbe House will 
now take up clause by clause consideration 
of tbe Bill. 

<Cause 2-Amendment o( Act 22 o( 1'34) 

SHRI MOOL CHAND DAGA : I beg 
to move: 

Pale 1:-

lor claus e 2, $ubstitute-

"2. Tn the Aircraft Act, 1934, IJ"" 
section 14, the following provi.o sh~lI 
be added, namel,:-

Provided that tbe Centra) Government 
may, in the public inteJest, by order 
in writing, relax the condition of 
previous pubJicatioD in any case.4'1 (1) 

Sir, what I bave said regardinl section 
14 is that Dot onty on e committ ee but 
parliamentary committees several times 
have laid stf eas on one paint that draft 
rules sbould be published so tbat public 
at )arg~ or people who are affected by 
those rules can raise their objection and 
those objections can be brought to the 
notice of either the Committee on Subordi-
nate Legislation or they can suggest 
amendments to the members. By amend· 
ment is that section 14 of the A ct should 
remain as it is and many members bave 
supported tbe amendment moved by me. 
What I have sugge,t cd is : 

"Provided tbat the Central Government 
may in the public interest, 'by order in 
writ ina, relax tbe condition of previous 
publication in any case." 

If' you want in certain extra-ordinary cases 
)'ou can give your reasons in writinl and 
then do if but wti, do away with the draft 
publicat ion. 

,.* i if-.l- lit I 

Tb er e are sections 7 and 8. As per. 
tboae sections you can issue rules by 
aodfication and mab inquirY When there 
f. a'questiOn of acci4ent. In the aamo .,ay t I have suggested one simple amendment 

1 which bas been supported by maDY 
tmombers, 

SHRI BANSI LAL: Sir, I am Dot 
acceptiD8 it. 

MR. CHAIRMAN : Mr. Oala are 
)'ou pressina your amendment ? 

SHRI MOOL CHAND DAOA: No, 
Sir. I am not. 

MR. CHAIRMAN: Is it the pleasure 
of the House that the amendment moved 
by Sbri Moo) Chand Dal8 be withdrawn' 

SBVERAL HON. MEMBERS: Yes. 

Amendment No.1 was, by leav" wl'hdrawn. 

MR. CHAIR MAN: The question is : 

"That clause 2 stand part of the Bi));'1 

The motion was, adopted. 

Clause 2 WIJS added 10 the Bill. 

Clouse 3 was added 10 the Bill. 

Clous~ 1, th. Enacting ForTnllla lind the 
Titl. were added to the Bill. 

SHRI BANSI LAL : I beg to move : 

"That the BiU be passed." 

MR. CHAIRMAN : The QUestion is : 

"That the Bill be passed." 

Tlte motion WtIS IJdopt ed. 

16.31.,1. 
, 

SICK INDUSTRIALCOMPANlBS(SP&' ' 
CIAL PROVISIONS) BILL-Conld. 

[&,lIsl,] 
,~ 

MR. CHAIRMAN ,; TIle HoUl'~ wW 
now take up further consideratioa tot, .... 
Industrial Companies (Special Provisions)' 
Bill. i. , .~ 

, ' . ')', n 
SHRI.C. MADHAV llEnDI (Ad.iJa. t 

bl4) « Slr~ the ooatcicratjoR of tM JUt t 



353 Sick l"d4st,.;al AGRAHAYANA 14, 1907 (SAKA) Compani~s (Special 354 
Provision) Bill 

was postponed on the suggestion of the 
Minister that certain points made by the 
bon~ Members are going to be accepted 
and considered by the Governme~t. Before 
the consideration starts we would like to 
know what is the Government's stand 0:1 

the Bill. 

THE MINISTER OF FINANCE (SHRI 
VISHWANATHPRATAPSINGH) :Sir, we 
have brought two amendments. One is for 
Jabour cooperatives. If there is sale or 
lease being considered the Board could 
consider tbis option also. The second is 
that if there is mismana~ement of diver-
sion of funds to tbe detriment of the COD1-

pan)' then the Board can give a directive to 
the institutional finance to debar him from 
financial assistance for a period of 10 
years. We have brought these amendments. 

DR. DATTA SAMANT (Bombay 
South Centr?l) : Mr. Chairman, Sir, the 
problem of industrial sickness has become 
acute and at present there are a number of 
sick units. The sickness is now spreading 
to Maharashlra-Bombay-Pune zone-and 
to Calcutta in West Bcnga J. 

According to Reserve Bank, about one 
lakh units are closed and the total bank 
capital that is involved is Rs.3 SOO crores. In 
1982, it wa4) Rs. 3100 crores. In the last 
ten years, it has become double. About 
eight per cent of the total bank finance is 
involved in the sick mins and it will never 
be recovered. Apart from that, there are 
about Rs. 1000 crores of the Finance Cor-
poration. As the bon. Member, Shri Daga 
bas said, ab~ut Rs. 5000 crore~ of t~is 
country are involved in all these slck Untt~, 
and I am constrained to state that the 
Government is sleeping over it for the last 
10.20 years that they have been in power. 

I would like to cite a very int eresting 
thin I. The major cause oi sickness is not 
workers. According to Reserve Bank, tbe 
siekness is attributable to workers only to 
the extent of two pet cent and to the 
extent of 60-70 per cent, it is because of 
mismanagement. Hon. Minister will agree 
with me. On tbe other hand, perS(lDS like 
me are criticised for strikes etc. unnee es-
sarilY. The management' are bc)ldly 
QOmmittiDi frauds. Thole il DO time to .,. 

into that. The Bombay Textile Mi11s are 
burning the Muk esh Mills to construct a 
hotel; they are not paying workers their 
provident fund aQd are swallowing tbeir 
money. AI) of them are having registered 
sale-purchase agencies. I can give you 
hundreds of examples, where Jot of money 
has been diversified. In the SuppJementar)' 
Budget yesterday, the Central Government 
is giving Rs. 12 crores for the Anglo- . 
French Mill. You know Ramgopal. 
Where is he? He has now started a new 
fUrnace unit with Rs. 10 crores in Tara pur, 
Maharashtra. My union is there. He is 
only paying Rs. 10 to the worker. All 
these people and particular families know 
the weakness of the Government; they 
know the weakness of the law. They 
know where to tap and booN to deal. These 
people are swallowing crores of rupees of 
this country and are making the industries 
sick. Now, the time bas come to act. 
You are going for free economy. You are 
in the 7th Plan now and are talking of the 
21 st century. If these people are not 
brought to book, I am afraid, an economic 
chaos will come in the country. Therefore, 
such t~pe of a moderate Bill which has 
provision for forming a Board witb a High 
Court Judge as its Chairman, One Secre-
tary and others to give certain directions is 
not going to help. Who is going to run 
the sick unit? Therefore. the hone Mini-
ster is now starting a hospital for sick 
industries. The industr ies wi]) go in. the 
hone Finance Minister's hospital, and the 
emp10yers will be enjoying everywhere 
with crores of rup ~ es. Tb ~ more tbe liqui-
dation, the richer they become. 

According to this Bill; you are going to 
form a Board and the Chairman and the 
other Members will be persons who are or 
have been or are qualified to be High Court 
Judges. The Board ha~ certain powers. 
If SO per cent of the sbare capital goes 
down, then the unit w\\\ ~ dec\ated sick, 
and tben the Board win enquire. It will 
give the unit to the same people to run it. 
If not, then, the operating authority will 
come in. Then, they will stay and it will 
take another two months. That plan will 
be implemented by the operating authority. 
If it does not run, it will go for liquida-
tion. Tbe bon. Minister is not for liquida-
tion. I am also not for liquidation. It is 
a ba4 tbin,. But what have the Rocolll-
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fruction Bank and tbe sut)er financial insti. 
tutions done so far? All tbe units are 
going for liquidation. I a,ain categorically 
sta te in this Hou~e that th e workers are not 
responsible. Many people accuse me for 
sickness as I ~m connected with the 
workers. As I said, according to the 
Reserve Rank ~urvey, only two per cent of 
the units are sick because of workers and 
60-70 per cent of tbe units are sick be-
cause of the employers. 

How man, workers are involved? There 
are 500-600 big textile mil1s employing 
ten lakhs peopl e; on e thousand medium 
scale industries, employing about five lakh 
people, and seventy to eighty thousand 
units employing J 00 workers each. Thus, 
about twenty five lakh workers are invol-
ved. Hon. Member, Shri Priya Ranjan 
Das Munsi said that many workers had 
committed suicide. I had the privilege of 
attending tbe Labour Conference. The 
hon. Labour Minister is not bere. Sixty-
three crOTes of rupees of the provident 
fund of these workers are involved, and 
three hundred fifty to four hundred. crores 
of rupees of gratuity or terminal benefits 
are involved. 

I do not have the figure of salaries 
which are not yet paid. But what is tbe 
fault of these workers? A Board is coming 
to be formed now. Tte hone Finance 
Minist er is saying in this Bill that a1l must 
come forward to sacrifice. Why should 
workers sacrifLe? I work for 30 years 
and somebody else makes profits and he 
does not pay me provident fund and I wi~1 
not get my dues. Why should I suffer for 
that? We have to sacrifice! We must 
reduce our salaries! I oppose such sugges-
tions given by the hone Minister. I am 
going to suggest that these measures are 
not going to work. I do not 
understand why you wake up only 
after the units become sick. When it is 
told by the employer that file unit has be-
come sick, you start working. Then, what 
is the agency that you are gOing to have? 
These Supreme Court judges and the High 
Court judges are not going to run the 
industry. What is your operating agency? 
As per this Act. the financial institutions! 
banks are the operating alencies. The 
Reconstruction Bank or the IDBI bave QO 

experience in running the units. Your 
Reconstruction Bank has gi'len directives 
with regard to Kohinpor Min of Bombay. 
And they have given directives for Wymen 
Garden, Bombay. They send somebody 
who bas no share or no interest In the 
unit. The owner is gone and a new vested 
interest enters the game. The liability of 
the Kohinoor Mills was Rs. 52 crores and 
the man sent by th e Bank swallowed ano-
ther Rs. 10 crores and the Government 
had to remove him. In Wymen Garden 
case, the lOBI sent a man and he too 
swallowed the money, the unit is closed 
and three thousand workers of mine are 
dying. In the case of Amar Dye Chern, 
Rs. 20 crores are pending OD the Recons-
truction Bank. You have not given me 
much time, otherwise.i can' cite bundreds 
of such examples. I have dealt with some 
of those units, where such type of agencies 
of the banks do not work. I wonder what 
more the hOD. Minist er is going to do. 
These operating agencies mean, the same 
bank people. You are playing into tbeir 
ha~ds. It is not going to work. I am 
very sorry to say this. You may be make 
ing honest attempts and I appreciate it. 
You ate doing something. But it is not 
going to work. Tbese operating agencies 
will create a fiasco and ultimately,· the 
workers will be the target. If you take 
100 balance sheets, 50 to 70 show loses. 
Others show only marginal profit. Multi. 
nationals run by foreigner~ may be bad, 
but they at least honestly show their pro-
fits. 

What is the trend that is going on In 
this country? If I have one thousand 
rupees. Government gives 90 tbousand 
rupees from banks or coporations. so my 
Industry is run by the money of the share-
holders or the Government. Then, what 
are the controls under the existing law? 
How are loans given to the pri'V8te or 
public employers? What is the control of 
the Government? How do the owners seJJ 
or purchase llnd what assets are tlley 
mortgaging? They are all indulgioa in 
open frauds. If you give me time, I can 
show how these textile magnates and othen 
are making frauds. They are accustomed 
to all your threats. When one's share 
capital is Rs. 10!. bis turnover is about 
Rs. 300 or Rs. 400. But he is not ,0iD. 
to.sbow it, When the l,oans are Jar_Be aDd 
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everything is throttled, he will go to the 
t Board saying that that was his cow which was 
in the last stage and that it should be sent 
to the slaught er house. Sir, I am going to 
raise a pertinent question here in this 
House.. Before a unit becomes sick, some 
action must be taken. Government should 
bave a little restriction on the working of 
these units. Whether it is private sector 
or not, 90 per cent of money belong to the 
bank or the share .. holder. That means it 
is public money. When you are thinking 
of massive industrialisation' in the future, 
it is the moral and binding duty of the 
Government to oversee whether the money 
is being used proIJerly or not. I have seen 
so many cases where they show everything 
in balance, not paying any income tax. 
What a fraud upon the nation! Forget 
about the workers, forget about the sick-
ness, But is it not the duty of the Govern-
ment to see how they are using erores of 
rupees for years together? Is it nut in the 
national interest, to see whether they are 
paying taxes properly, whether they are 
behaving with their consumers and custo-
mers properly? We ca~not remain silent. 
When you a:-e encouraging tbe private 
sector, whatever may be your honest desire, 
it is not going to work. I can come and 
discuss tbings with you. Therefore, I insist 
that before the units become sick, let us 
give some powers to the Board. That is 
what I want to propose here. 

The Textile Industry is one of the lar-
,est sick iodustries in this country. Every 
six months they should furnish you with 
some details from where these goods are 
purchased, what are the existi ng rates, 
whether they should not have formed any 
purchasing agency to whom they should 
sell their scrap and whether they are keep· 
ing mortgage or not, then at least some 
moral restraint will remain. And if you 
find tbat the Directors are dOing some 
fraudulent things at least the Board can 
inter/ene, not you or I. I am not saying 
that because the Board can intervene so 
you need Dot have certain check. Do not 
.wait till the share capita 1 or assets are 
wiped out; before th! unit will become 
sick, it should b~ properly judged by the 
Board. I am not saying that you should 
do It all over the country. In Maharashtra. 
iDcluatrioa aro booomia. ,joke You ohOQk 

Maharashtra first. I am giving the power. 
The Government by notification say that 
aU textile industries should submit their 
accounts in a particular form. Before 
making the industry sick if at all the Board 
find!i that it is doing something bad,. corr .. 
ect it there, as per your sections under 
which it is allowed to work. If it is not 
wOlking as per the Act, YOIl are removing 
the Director. If he is not doing still well, 
then you give it to some feasibJ e or big 
unit. Therefore, I have already given that 
Amendment and I sincerely reque~t the 
hone Minister to consider my suggi~tions 
sy~pathetically. 

PROF. N.G. RANGA (Guntur) What 
is the Amendment? Why don't you explain 
them? 

DR. DATTA SAMANT: The Central 
Government has got the power to insist 
by notification that a particular industry 
should submit its accounts, the pu rchase 
and sale of assets and all these things to 
the Board every six months. By way of 
this, there will be SOQle check on the tex-
til e industries. Most of the industries in 
Bombay are sick because the old industries 
are becoming still older. So they are 
facing a lot of problems and they are not 
paying el ectricity bills and all that. So 
you can say that industries in Bombay and 
allover the country are having lots of 
problems. That is why, I am modifying 
my Amendment with a little cbange. 

Sir, I will not take more time, but"} 
would like to suggest that these vested 
interests should be kept in check. What 
is happening in the National Textile Corpo-
ration? The Chairman and the Officers of 
the National Textile Corporation are 
appointed by the Government. The hone 
Minister hast already removed about six 
Chairmen because of fraudulent activities. 
In the last six months aboat 10 to 15 exe-
cutives were removed due to their alleged 
·involvement in the fraudulent transactions. 

If this is our eXperience, then who are 
going to run these units which are already 

. running in loss. How it is going to work? 
That is my point. 

Sir, I am of the opinion that when the 
Board is formod and it makes aD enquiry. 
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fortunately for them, the High Court can 
act very wen as per th e sections. If the 
Pr*ct Direct ors or OfFcers and mainly 
the Directors, have done any fraudulent 
thing, the Board has got the power to 
appoint a court of enquiry for taking evi· 
dence and all thes e things. From this 
evidence, if the Court find') out anything 

wrong, it can do whatever it wants. This 
is my new suggestion which I have already 
given in my Amendment. Now if the 
preY ious Dir~tor had dor.e frauds after 
diverting money, for seUing and purchas-
ing of assets, then the Board can do this. One 
hone Mini-ter had accepted that it can be 
given to the workers cooperative, or at 
least for 10 years, you will not get loans. 
But after the enquiry, what he bas sugges-
ted was, it should either be given to him 
or to his wife, or to his father or to his 
SOD. At least for 10 years, tbey wil] take 
the loan. 

They were shrewed peopl e. Apart 
from that if there is any fraudulent attitude, 
then the money should be recovered from 
tbis Board or from their factories or from 
their own assets. This is also an Amend· 
ment which I have given. At least such 
types of strong hand~ will give a little 
pr~s~ure on tbe5e peopl e and I still insist; 
I don't hive per30nal problems against 
any em~loyer or mtiIONner~, but these are 
the economics witb which we are faced. 
The) have quoted Rs. 36,000 crores as 
black money. This is a major cause. If 
you find that the fraudulent altitude is 
much and this man has done a lot· of 
diversification of bogus funds, I knew the 
Sarabhai Group which ha~ actually created 
SO per cent sal e, it is in loss, it should be 
taken as a serious cognizabl e offence. 1 
must give a little credit to the Finance 
Minister. There WdS the Director, Orkay 
Mills, who never bothered about the fraud. 
He has done frauds for erores of rupees. 
On Reliance be has started. I do not 
know whether any action will be taken 
against him. They have got their unit in 
Thane, where Excise Duties worth Rs. 80 
crorfS were no t pa ide 

Ale these people honest? I will give 
you tbe names: ReJiance, Colourchem etc. 
They are playin. with us. We are discuss-
iDS here a lot about the poor people. But 

aU these vested interests are creatins 
crores of black money. So, I am firmly 
of the opinion that strong measures are 
necessary. Otherwise they will say: 
"Take tl}is unit; I b(lVC already swallowed 
a lot. I have started ten units. II You 
wHI tbus take tbis unit, reconstruct it and 
finance it. You will provide new finance. 
Then the workers will not get provident 
fund. So, that man bas done bis job. 

I reque&t the Minister not to leave 
him like that. That man should appear 
before the Bar. I suggest that there should 
be no line. For a minimum of one to 
seven years be should be 1mprisoned. There 
should not be any alternative, if tbe Board 
finds him guilty. Unl ess Government 
takes strong measures, the situation will 
not improve. 

. The hone Minister has done certain 
small things in Bombay. As a result 
people at high places are scared. In the 
House, so many points are raised. 83,000 
small and big units, according to you and 
on e lakh such units according to me, ar e 
closed. They are not covered by this Act. 
I request that the Board should start en-
quiries as to what these people have done. 
You should not give loans to tbese people 
in future. Otherwise, they win just go 
scot-free. They will not bother. All 
these issues sho uld be taken very set~ousJy, 
so tbat aU tbese probl ems are properly 
tackl ed. 

Such type of sma}) 1 egisJations, bring-
ing in Higb Court Judges here and tbere, 
will not help. What are they loing to 
do? They are good peop) e. I have noth-
ing against them. They have got judicial 
experience. I have all respect for thern. 
But they will not be able ta run or take 
any action in respect of these units. 

Tb e hone Minis! er is afraid that Jiti-
gation will- increase. I think we can change 
the Constitution, if be wants. We are 
with him. 

Many people have &aid that it is the 
fraudulent attitude of the employers and 
milJ-oWDtrS which. is responsible for this 
situation. BVerydody bas criticized them. 
It is Dot my view alotc~ So, it is t~ 
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duty of the Government to take some 
stron, act ion against these people. 

With these words, I thank you very 
much for giving me this opportunity. 

.. 
SHRI VJJAY N. PATIL (Erandol). 

Sir. I rise to support th is Bill. It is a 
welcome measure. At the £anle time, I 
feel tbat this wHI not be enough. It is a 
piecemeal measure to remove the cancer 
of sickness in industry. The causes are 
very many; but I wtll deal with important 
ones. 

My friend in the Opposition, Dr. 
Datta Samant has aiven some figures and 
sa id tha t labour is responsibl e only to 
the extent of 2 %. If you' go into details, 
you will get the percentage of sickness in 
various Stat es. West Bengal comes first, 
because labour union activity is the 
strongest there. (Interruptions) Unfortu ... 
nately, Maharashtra also is in the picture; 
bec~use Bombay' is in Maharashtra, and 
Dr. Datta Samant is in Bombay_ Again, 
tbe labour factor comes in. 

SHRI NARAYAN CHOUBEY: What 
about Kanpur and Jamshedpur? 

SHRI VIJAY N. PATIL : The militant 
trade unions think of their rights only, 
and fight .. (lntcrrUplion~) This is bow the 
industry becom es sick. 

Next comes the management, viz. the 
owners of the companY. Here we find 
that because of the subs idies, various in· 
centives given by Government, quota 
system, and different facilities available, 
many people come forward to start indust-
ries, with tbe intention of ultimatelY clos-
ing .bem down after eating away tbe sub-
sidy or putting tbem under liquidation. 

I will put it like this: that some pri. 
vileged people whith the participation of 
protected public servants like bank emp... 
loyees, plan and plunder public property, 
public property may be raw-materials, pub-
lic property may be the deposits of the 
banks or it may be government property. 
So. thess privileged people plunder it at 
{)De place at on c time and second time 10 

to other State. They may start an "indus-
try in U.P., declare it sick with (he conni-
v~nce of bank officers, )jquidate it and then 
they wi) J go to Himachal Pradesh. Like 
this, this is the migrating locust which is 
to be controlled. This piece-meal measure 
is not going fo hel p in controJ)ing that· 
Jocust, in controlling that virus. If these 
peopl e are located and foued out and they 
are not given fresh I icences, then only 
something will be controlled, and the coun~ 
try which was standing on tbe 12th posi. 
tion in the international industrial growth, 
industrial deveJopmept, has gone down to 
27th posit ion. 

My (riend, Dr. Datta Samant, has al-
ready mentioned the amount involved in 
this sick industry, sick companies.. 15 per 
cent of the investment made by banks, 
government and other share-holders is 
lo~ked up because of the sickness, Of 
course, there are other factors like out-dated 
techno logy, units becoming old, but they 
are not so important from my point of 
view, because if you see the number of 
industries and the kind of industries which 
are sick you wiU find that this is the main 
cauSe. 

When the labour force is involved and 
the industry becomes sick, the government 
is compelled to continue employment of 
these workers; the government, whether It 
is the State Government or the Central 
Government, should take over the sick 
unit. Why not the Unions come forward 
with other alternatives? There was a pro-
posal that the provident fund of tbe work-
ers, which is accumulated in thousands of 
crores of rupees, even If you utilize one 
per cent of that in puttIng blood in the 
industry which has started becoming sick, 
it may be a wise decision. But that idea 
was not impJemented. Why not we think 
of re-training workers instead of taking 
over units? We should invest sometbing 
in giving them gainful training for gettina 
gainful employment elsewhere. 

Yon have mentioned in the' Bill tbat 
the company will be ask ed to amal-
gamate these prob abl e sick units 
with other sick units. Why not compel 
them to absorb these workers from one 
sick unit in other good unit of the same 
compaDY? 
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You have mentioned about the change 
of nlanagement. But these people are so 
cunning that if you may ask to change 
the management, the big own er of th e 
different uD~t of that company, they 
will change a broth er .. jn .. hiw as a Manag-
ing-Director or put the son-in-law a~ the 
Managing-Director there. There would 
not be any effect in that. 

Whe:1 the money is not fully invested 
in that, tbey wilJ see that the re-investment 
is also not made on this plea or that plea. 
I do not want to blame the institution of 
Chartered Accountants, but we find that 
thh commUI it)' is there in the industry. 
If there are five brothers in a family or 
four brothers in a fJrnily they plan in such 
a manner just like in Tibet, even in 
Ladakh we have Seen that one brother has 
become Lama doctor and the other bro-
ther has ass 1med the responsibility of the 
head of tre family_ So, here also, out 'of 
four brothers, one b~conle~ a politician, 
one becomes a lawyer or a Chartered 
Accountant and one becomes a trade union 
leader. 

17.00 hrs. 

SHRI NARAYAN CHOUBEY: And 
he joins tb e Congress (1). 

SHRI VIJAY N. PATIL: He jOins a' 
party which is in power, whether it is 
CP1(M) in \Vest Bengal or Janata in 1978 
here. We have to deaJ with this disease in 
a serious manner. 

This Bill is a welcome ODe. But again 
Government has to think 01 its policy 
regarding different kinds of industries. 
Take for example the chemical industry. 
We have seen that the chemical industies 
are so small that they are just Hke pilot 
plants in comparison to the chemical indus-
try in European countries. They do not get 
profit becaue of smlH size, well in'time or 
tbey beco.ne sick shortly. Take electronic 
industry •• It is not yet developed here. 
Many people think of starting electronic 
industry so as to get profit in a short time. 
But because of the foreign electronics 
~s coming througb smuggling. this 
lndustry also do ~ not flourish. In electri. 
'tll,' '00 many iDduatriOl arc thOlO. POr 

example, we find that in a!!ricultura1 pumps 
so many industries are there ard tht're is a 
fierce competltion. There should be restric-
tion in giving licences just as you are doing 
now in mini-steel plants. If we do not do 
that, then clusters of these irdustries come 
up in dIfferent p'aces becJuse of central 
sub'idy and other facllitit's. In automobile 
industry we find that there is DO standardi. 
~atio', of parts. Th e ancillary units are not 
developed properly by the big automobil e 
manufacturing units. Even in agro-based 
units we find that sometimes there j ~ slut 
in the market and sometimes there is ~car· 
city. Sug3f industry is one of the agro-
based industries. Beeause of the nature, we 
find that they cannot run the industry to 
the full capacity in some season~. These 
are dlfi\.:rent cau;es ~f sickness. We have 
to deal with this sickness at different 
levels. 

We find on e other phenomenon in the 
field of industry. There are amateur entre-
preneurs who went to become ri;h over-
night. When there is a quotci system of 
some chemical or steel is not availabJe, 
they start the industry. Among' these 
amateur entrepreneurs we find that some 
of the Government servants encourage 
their children or other relatives to start 
one kind of industry in which they can give 
purchase orders. After some lime when 
that Government servant retires, that 
industry becomes sick. Like this a number 
of small industr;e3 goes on increasing. 
They an: not prop.!rly tr'lined. They can .. 
not manage the industry. ..\nd after the, 
retirement of the Government bervant, they 
cannot get tbe market. And then they add 
to the number of sick industries. 

You have mentioned that the banks 
should also be able to take the responsibi. 
lity of revivin~ the industry or taking over 
tbe management. My f£lends hele have 
mentioned about the experience of 
managements of banks and tbeir participa-
tion in making the industry.sick. 

We find tba t m.1ny officers, tbough see-
ing that the industry is ddinltely, hundred 
per celt going LO be sick, sull, by some 
underhand dealing, gi~e large sums of 
money as loan. I have fouod one such 
'Iample in 11U' QOllltihacn;,. KbaDdtIh 
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Textile Mills was given a loan by Central 
Bank of India. That officer was only trans-
ferr ed from there and no enquiry was made 
ioto the whole affair. Wh ~n we, under the 
NREP, want to give a loan of Rs.2S,OOO 
to someone, when that recommendation is 
made, the bank officers see to it that things 
ar·e purchas.ed properly. The things are 
brought to the site and then only 
Rs.25,OOO are released. On the contrary, 
if RS.25 1a1c-bs are given to· some other 
individual, these things are not taken into 
aceount and whatever he manages with 
inflated estimates, every.hing is giv~n to' 
hIm. So, he does not put a single pie from 
his pocket. My friend't Mr. Datta Samant 
mentioned that only ten per cent contribu-
tion is there from tl)e mlnagement-some-
times even that is not then:. That is what 
we have seen in backward areas. So, they 
do not care about t ha t ind ustry and after 
C}ome time allow it to become sick 
gradual1y. 

Lastly, I would suggest that while 
givin~ new licence to a. person, affidavit 
should be taken ffonl him that be was not 
a partner or a director in a company or 
industry which ha; become sick during the 
last three or four years in any part of the 
country, and then only he should be given 
a licence in other areal) or in other fields. 
Otherwise, these sickness masters wj)l go 
on planning like thi;; an d win eat away the 
Government's money, and the phenomenon 
of sickness, which is a cancer to the Indian 
economy, wHI increase and we will find it 
Very difficul t to control it afrerward~. Wi '.h 
tbese words, I thank the Chair for giving 
me time, and I support the BiU. 

[ Translation] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon) : Mr. Deputy Speaker, Sir. I 
rise to welcome aDd support t"'is Bill. The 
new amendments moved ~ hone Finance 
Minister are well th~ught of, but much 
remains to be do~e. I would like to 
congrat'-llate the H In. Prime Minister and 
bon. Finance Minister for their campaign 
to stamp out bll.clc muney. There is nced 
to further intensify it because those who 
should have fear, are not yet so mlJch 
afraid •• ~ •• (lnterruplionr) they have 'been 
frisbtct1ed but are hidiQg somewhere. The 

probl em of sick mills is an old on e. It is· 
mainly· because of black money. There is 
more of underhand dealing. The exact 
production is never ~howed in the docu-
ments. Only 60 or 70 per cent utilisation 
of the capacity is shown and the rest or 
production is soJd in black market' to 
evade excise duty, sales tax etc. I would 
Jik e to cit e an example. When the Coa 1 
mines were not nationalised, what was 
th eir production and ca p3city utiHsa I ion. 
Within one year of national isation, there 
was dramatic increase in production. No 
specia 1 efforts were made to increase the 
production. Production was always the 
same. Earli er the sam e was Dot on record, 
but now it is on record. This improved 
the situation and the generation of black 
money went down. B]ack money is gene-
rated in private factories or text ile mills or 
for tbat rna tter in any other mills. There 
are some PubHc Sector industries where 
tbe officers might be indulging in some 
irr egularities, but there is no scope for 
generation of black money. Their working 
should be stream1ined. I have always 
sbpported Public Sector and it is very 
essential' also because there is no room 
for generation of bJack money there. 
Government appoint controlling authority 
in the sick mills, I want to give one 
suggestion. Sweden is a socialist country 
with freedom 'for capital investment. Tbey 
have created a fund there and whenever an 
industry· goes Sick, it is taken over and run 
with the help of money made available by 
the fund. Later on the industry is not 
restored to the owner. They have provi-
ded social security for the workers also. 
Because of this the owners do not aJJow 
any mill to become sick. 'They are aware 
that the Government has created a fund for 
social security with which it runs the mil) 
and the mill is not handed over back to the 
own~r. It is necessary to adopt this sys-
tem in our country also. About its opera-
tive part, I will say sometime later. A 
fund should be created so that the Govern-
ment and the public exchequer is not 
burdened. The owner of the industry or 
the undertaking which is taken over should 
also be satisfied with the Government take 
over and availability of funds. As such 
he wi)) have tbe sociaJ security also. Take 
tbe example of cotton. Cotton mills 
neither pay their workers well nor pay tho 



367 Sick Industrial . OBCBMBER S, 1985 Companle4 (Special 3 (; 8 

[Sbri BaJasabeb Vikhe PatH] 
farmers, fair price of their produce. 
Whether it is 8 textil e corporation or any 
other inst itut ion of this sort, it shou Id pur-
chase cotton. Wh~ is this industry in-
curring losses? This happens because there 
is no arrangement to sell the cotton and 
min owners do not pay proper prices. I 
wouJd, therefore, like to submit to you 
that there is only one reason that these 
people do not show the correct production 
on the papers and due to th is, capacity 
utilisation comes down. You take th e 
report of any industry. I think except in 
tbe matter of electricity or Tata, in all 
other places the figures are not shown 
correctly. Because tbey run the mjlls for 
some extra days than their licenced capa-
city utilisation is more.. It is th e result of 
running for 8 or 10 months instead of 12 
months. 

Another point is about maintenance. 
You may take any industry of Bombay or 
Calcutta. They have all gone obsolete, but 
owners do not modernise tbtm whereas 
they deduct the depreciation fund from 
their profits. Where has the money gone 
then? They give wrong information that 
they have installed machinery for main-
tenance, but actually they do not instal any 
machinery at all. In our country, new 
sugar mills have gone sick though they 
produce less than 1200 toones of sugar. 
You have given tbem Rs. 26 per quintal 
on 1 evy sugar for modern isation. I ha d 
asked a question also in the House on this 
and you had replied that the sugar mills 
h:lve been given Rs. 26 per quintal more 
so that tbey may modernise their units, but 
they b3ve not done so. This year also you 
bave adopted the same poHcy. You pro-
vjde financial assistance for some specific 
work and if tbose funds are not spent on 
that, it means that you have no cbeck on 
them. You do not award them any 
punishment. You do not even' mal(e them 
accountable. It is true that country needs 
sUlar and our Central financial institutions 
give as~istance to them also, but I request 
tbat whosoever is given incentive etc. by 
the Government, jf they do not use the 
mone)' for tbe specific purpose for which 
the same bas heeD liven and misutilise it, 
tbey should be punished - severely. With· 
out pun ishment. things are not Roing to 
improve. You can )our.cJf 8ee, mao)' 

ProvisIon) Bill 

Members have rais ed this point h ere. If 
some min goes sick. you declare it so, but 
for that you need to take preventive 
measures also. Now in tbe provision you 
have made appointment ('f tbe judges is all 
ri!!ht, but some other professlonals are also 
required for the job. The judiCes are Dot 
fully acquainted with the problems and will 
work according to the information they are 
fed with. A vast expansion has taken 
Place in the b:lnking industry, but they 
have not achieved pIofessionalism upto our 
expectations. I do agree that there have 
been certain frauds, but YOU cannot leave 
the entire work to I.A.S. officers only. there 
is need to pay attention to the operative 
part also. If our system is not stream) i. 
ned, we will not be able to achieve our 
obj~ctive and bringing of this Bill will be a 
futile exercise. 

There are other reasons also for sick. 
ness of the mills. Some industrialists have 
become so shrewd that they have created a 
number of separate trusts. You a11 know 
about Birlas, I need not say much. Some 
people put all their expenditure on meals, 
drinking, guest house and all other items in 
th e account of Trust, because they know 
that chances of seizure of Trust property 
are very few. Therefore, there is need to 
impose a ban on Trust also. The Govern-
ment should think of taking ~trict action 
against those jn~ustria1ists who invest 

. industry"s money in Trusts or create some 
Charitable Trust because of which the 
industry incurs loss eS. Accounts of all the 
bogus Trusts who are run on the commer-
cial lines and make investment through the 
Trust should be investigated aDd this 
should be found out as to how much tbey 
ar e Charitable and how much they are 
commercial. UnI'ess you do this, tbey will 
continue to function in this manner, be-
cause tbey are very shrewd. Some perSODS 
have created family Trusts, otbers have set 
up otber typ~s of Trusts, the result of 
which is that you do not C01DO to know as 
to which unit has gone into liquidation. 
I would, therefore, demand that these 
Trusts sbould be checked, their accounts 
should be. audit ed and action should be 
taken to impose bans on them. 

Another thina which I want to say ja 
about tho Joans. ID aD aQswer to an un. 
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Slarted question', you bad stated tbat the 
total number ,of larae-scaJe industri~l, 
whlcb have been provided credits of - more 
: than on.e cro.e rupees is 600. If me~um· 
scate industries are also included in them, 
in all of them a huge amount of Rs. 2,500 

,crores is . a1 stake, whereas for iJ,400 
amall .. scale units,' you have provided 700 
to 750 ororel of rupees: SmaJl.scale 
industries are genuinely small·scal~ indUS-
tries, but these ancillary units are gene-
raJJy owned by big industrialists. There-
fore, RI. 2,500 crores which is at stake; is 
-all with the big industrialists. Thus, 
e~cepting those who are genuine small 
Industrialists, you should take action 
apinst b.. industrialists. Otberwlse they 
will make the industry sick as there i~ no 
cbeck on them. I, therefore, demand, and 

, have given an amendment also, that jf a 
Director of a Board of -any conlpany ha s 
defaulted or bas made any industry sick, 
he should never be appointed as Director 
of any accounts of the company in which 
he enjoys directorship should be audited by 
Government agency. Their accounts 
should undergo strict auditing like the one 
done in the matter of our cooperatives' 
accounts. In spite of so many mills going 
sick. their five star culture is not changing 
and even jf the workers die of hunger, they 
do not botber at all: When these indus-
tries have incurred so much Josst ]ike the 
textile mills in Gujarat and Maharashtra 
and they have gone tired of running them 
and which have been natiooaJised by the 
Government, why then do they want to go 
to High Court or the Supreme Court? 
When their busin eSS is Dot (unning well 
and tbe industry is in the Joss and it has 
become difficult for them to run the indus. 
try, why then do they want t9 go to the 
Supremo,Court'? It is ,so, be~~se they h:ave 

. a _ang and tbey ~ar~~ a fig whe_ber. industry 
-, fuPSJ, lC!s or., ~ttt,or ev~n if, it, $i1lks. 

Similar;" they are not worr.ied about tbe 
'coDdition 01 the wo~kers. You I!avc _pro-
vided R.s. 2;500 c.rores to the big indus-
Jr,. and yap -bav~, f~qtulat,ed, ~ . policy in 
,f which you lla'(~ adOP.ted )i~ela)ised ipdus· 
'jr1lr'liceq_pini 'p~j~y.:, -4. Yoq Pv.vc aJsq I\1ade 
a li'!vlsion o~~.lOatJS." eYo!ltarr f!w&re 
aattP iClw mwy pcrsqqStbav~·taW 80ft 
)OYI1!f~".~DSiiD" lizoa11!c :<90000-
lDic:P~Dt8c~ P"~" nODe~ taken 
the lo._n u~er tbls.~~c, b~use tbey 

are aware that"tf·the industty 'goes liek, .... 
wil1 be taken over by the Government. 
Nothing is done for the labour class. ' 

Mr. Chairman, Sir, in India, the miU-
owner knows that union will 'demand, tile 
Government will consider that demand and 
under the pressure of the people the 
Government wi)] take over the sick mjJJ or 
otherwise will provide credit to the mill. 
He is, therefore, not afraid of anytbjag. 
I, therefore, want to suggest that the Group 
who~e mill goes sick should provide fundi 
and not the Government. If it is done, 
then the mi)) .. owner wi)) not say that he 
bas no connection with it. Therefore, YflU 
should mo~iry the Jaw so tbat the Group 
whose mill goes sick is made to feed tbe 
sick mil). Such an amendment should be 
made in the law. 

Mr. Chairman, Sir ~ a strange thing bas 
been observed in the Companits Deve1op-
ment Act. A person can hold the 
office of a Direcfor of as many as 20 
companies. My submission is that he can-
not attend work of 20 compar.ies either 
mentaUy or physically. I wouJd, therefore, 
suggest impro 1;emf'nt in this 8ituation. It 
shouJd be reduced from 20 to 10 or 7. 
Then it will be O.K., because at present 
he merely puts his signa1ure. It does not 
help and if this provision is aHowed to 
continue, the companies, in any case. will 
go on faning sick. An otb er th ing is that 
Kalyani appoints Kirloskar and Kir Jo~kar 
appoints Kalyani as DiIector. Similarly 
Mafatlal appoints Kalyani and Kalyani 
appoints Mafatlal as Director. In this ,way 
these units become a sort of family units 
and when on.e person becomes the director 
of twenty companies at a tJme~ tile mills 
are bound to go sick. You should. tbeJ e-
fore. ameijd tlljs provision in such ,a W8J 
tbat the mills do not become sick. 

Mr. Chairman. Sir, there sugar miUs in 
my area are Jying closed •. I want to sa, 
sometl!ing ab~ut them~ The workers tbere 
have ~fi doing good work, but as the mi 11 
owners have not paid the dues to th e 
farmers for the last three years. tbe far-
mers are not ready to supply sugarcane to 
the miJ1s. Now what is the fault of the 
workers in it. The workers are not at 
fault at aU. The OWDers are Dot read1 to 
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rUn the mill and Government is not ready 
to give thought to their probl em. Even if 
a workers' cooperative 1S formed, those 
ronls cannot run because the farmers have 
lost their faith and they are not loing to 
supply tbe sugarcane to the minI. There-
fore, what was desired was guarantee of 
work to tbe wOTkers even if they have to 
be employed somewhere else, but if you 
want to reduee the incidence of sickness of 
the sugar mll\s and cotton mills, tben 1 
would suggest that a joint cooperath'e of 
the farmers and the workers sbonld be 
formed. Consequently the problem in 
agro-based 'industries. I think, would be 
resolved which win benetit the farmer~ as 
wen as the worke~s. In this way some· 
thing tangib1 e will come out. 

With this suggestion I support the Bill 
and resume my seat. 

[English] 

SHRI BASUDEB ACHARIA (Bantura): 
Sir, the purpose of this Bill is to secure 
timely detection of sick companies, so that 
speedy action for their revival or rehabili· 
tation can be undertaken. 

Sir, it was felt sometimes by the trade 
unions and workers that the prevailing 
arrangement was not suftic j.;nt to deal 
with sick industries. When an ll11-party 
delegation from West Bengal Atsembly 
met the Un:on Ministers, tbey aho.deman-
ded that some effective measures should 
be taken to deal with such a large number 
of sick industries. Why such a large 
number of sma iJ, medium and large indust. 
ries have become sick? What is tbe rea· 
son? The figure bas noW crossed one 
lath. Is it not due to the new economic 
policy of the Government, the new indust-
rial policy of the Government and the 
important liberalisation poliCY of the 
Government? Due to new industrial 
policy, most of the industries, from med· 
ium and large industries have become 
sick and some -of tbem have also closed 
down. 

Sir, this Bill applies only to larae and 
medium industries. The small industries 
are kept out of the purview of thlB Bill. 
So, this Bin will 4eal with only a Imal, 

Provl,'on) Bill 

number of industries, that too with private 
companies. The sick public ,undertakiDgS, 
the Government companies, are now ex· 
cluded from the purview of this proposed 
Sick 1ndus tries Companies Bili. . 

Timely detection of sick industries is 
one of the purposes of tbis BiU. But tbis 
timely detection is sought to be achieved 
by l)lacing onus of repQ.rtiDI sickness on 
the Board of Directors. It is our practical 
esperience tbat the audited accounts ilre 
finalised after six months from the close of 
the finanCial. ytar under constderatiOD. 
So, 12 montbs in which a company be-
comes sick, then another six months for 
tbe fina1isat;~n of audit reports and' Ino-
ther sixty days for reporting, that is, two 
months is provided in the Bill-tbus it 
makes a total of 20 months from the birth 
of sickness to the reporting of sickness to 
the BFIR, which is not timely reportin,. 
Sir, the first symptom of sickness is mani· 
fested even before that in adverse liquidity 
problhms and the axe fal1s on the workers. 
The workers are 'the worst victims. But 
in this Bi)) there is no representative of 
the trade. union has not been provided. 
Trade unlons' representatives are not inclu-
ded in the SOard which is one of the 
glarinJ defects of the Bill because this 
Bill will deal with lick industries when It 
become~ an Act. 

Tbousands and thousands of worker. 
are concerned with this Bill. But there il 
no representation given from the State 
Government. Even when a sick company 
which C'inoot he revived and which wilJ be 
lent for liquidation through tbe Hiab 
Court, tbe concurrence of the State Govern-
ment should be required. But neither a 
representative from the State Government 
nor a provision for concurrence from tbe 
State Government wb ich should be requi. 
red before liquidat ion of a sick company is 
provided in the Bill. 

In the event' of liquidation, how will 
the workers' interests be protected? That 
i~ also not mentioned in the BiU. A' pro-
VISion for payment of their ducs provident 
fund account money. If_tufty etc., are Dot 
provl~ in the BiU. After IIquidatioD, 
how will the dues be protected and 'paid 
tlla, is also not mentioned in tbe Bill.. ' 



j ; 3 Sick industrial AGRAHAYA't4'A 14, 1907 (SAKA) Companies (Special 374 
Provision) BiU 

Sir, tbis Bill wiJI not serve tbe purpOse 
because a wider power h~s been given to 
the Board to wind up companies. Sir, 
here the workers' interests have not been 
protected and the amendment which the 
FinaDce Minister will now move for deter-
rant punishment for wh icb both sides of 
this H.}use have demanded, is not ade-
quate as the punishment prov,ded for i, 
not sufficient. It has been provided that 
the financial institution') and the banks 
will not assist these management and 
directors for 10 years. Why a. limit of 
10 years has been imposed'? Why is it 
not for ever? Why this time limit has 
been imposed"? Therefore, I may submit 
that this Bill has b~en hurriedly drafted. 
So, I win request the Finance Minister 
not to hurry through the Bill because 
tht"re are so many defects and so many 
anomalies. So, I would rather suggest 
that this Bill be referred to a Joint Select 
Committee With these words, I urge upon 
the Finance Minister at least to see that 
all these defects are removed and accept 
all the am ~ndments which we have sugges-
ted. 

[Translation] 

SHRl B-\PUL.c\L MALVIYA (Shaja-
pur): Mr. Deputy Speaker, Sir, I support 
the Sick Industrial Companies (Special 
Prov~sion~) Bill, 1985 introduced in tbe 
House. I hlil from Madhya Pradesh and 
Devas is an industrial centre of Madhya 
Pradesh. I h vie come to know that 
during 1962 or pdor to it the Central 
GJvernment bad decla:eJ certain d.stricts. 
tehsils and bl')cKs in each Stat~ as indust-
rially blckward area; and had given a 
number of conce5sion; for such area5. It 
SO happen:; that in cert::J.in cases 15 per 
cent subsidy is given whereas in certain 
other cases 25 per cent SUbliJy ii given. 
In addition, exemption from payment of 
sales tax, income tax, octroi duty is also 
liven. According to my vi :ws there are 
tbree types of industries in the country. 
One type of itJdustries are those which 
leceived subsidised capital and all otber 
ben eftts from Government, Tiley installed 
tbe machmes, but these do not operate. 
IDdunry is being run with impocted loads. 
J fecI that sucb an industry sbould not bo 
" .. tod IS a- liGk uQit. AD ioquiQ aho\lld 

be conducted into such cases and jf after 
inquiry, the things are found true, the 
assistance sriven by Government should be 
withdrawn and legal action should be 
taken aga inst them. The second t}'pe of 
industries are those which are running a 
factory at a particular place. They have 
obtained 15 per cent capital ·subsid~ and-
all oth~r facilities. If 2S per cent subsidY 
is given at some other place, they gradu-
ally wind up that factory and shift it to 
that place where 2S per cent sub"idy i9 
availabl e. They are so clever that they· 
set up the factory at the other place ia 
the name of somebody else and wind up 
the first factory. The third type of indus·· 
tries are those, which function smoothly 
and regularly and whose production is 
quite good, but they do not have market 
for their products. In the absense of 
market for their product, such industri eS 
are closed down. I feel that after an 
inquiry jf it is found that an industry is 
funcr ioning satisfactori Iy and js showing 
good production, but has no market for its 
products, then Government should try to 
Jift its products. It is commendable that 
experts are being associated with the 
Expert Committee. Only experts should 
be included in the committee and the 
formality of associating the persons other 
than experts should be done away with. I 
wou1d like to give an example before 
you. 

I have read in newspapers that in 
America a factorY used to produce a very 
good quality of soap, but it could not find 
market for its product. The!, invited the 
experts and got the matter inquired 
thrice. The experts informed th"m that 
their label is not gOJd. At this they in-
vited label experts who desig1 ed a very 
attraactive label (1nd their soap found a 
very good market. I mean to say tbat 
Government sbould make arrdngements to 
get an inquiry made of such sick units 
tbrough experts in order to ascer~ain the 
reasons for their bc:comin& si·;k. This in-
quiry may be ,ot conducted either tbrou-
gb Indian experts or foreign experts, but 
Oovernment must pay attention towards 
this aspect. 

So far as cotton mills are concern edt 
die" mills arc booOmUlS siok as ter),len. 



375 Sick t"dllstrial 

[Shri Bapulal MaJviyaJ 

and terycot age bas come. Toda" even 
the ordinary people have started wearins 
terylene and teryeot. On the other band 
trade unions are fighting with each otber. 
They fight for bonus to workers, they fight 
for higher wages to workers, tbey fiaht 
against retrenchment· of workers, but no 
union bas ever tried to know as to why 
tbese textil~ mills are being closed down-~ 
No suggestion has been given by them. I 
know tbat the mill got money from 
Government, but even then those mills 
failed. The mills fUDct;o!led for one 
year and thereafter, the mills failed again. 
If we continue to give tbem help, we 
would not be able to run them sucessfully. 
The cotton mills have failed. It is very 
eSsential to modernise tbem and we should 
make efforts that whatever cloth we 
manufacture in t~ ese mills, its quality 
should be very good. Its qual ity sbould 
be better than that of the terycot-clotb, 
SO that there could be sufficient demand 
for cotton cloth. I am. therefore, of tbe 
definite view that these cotton mills should 
be modernised. Even if the workers are 
allowed to participate in the management 
of tbese mills, these mills will not be able 
to succeed. 

You are aware of this fact that when 
the farmer grows cotton and does not get 
remunerative price for his produce, he 
shifts (0 other crops. At present, the 
farmer is not getting sufficient price for hiS 
produce and mills also are not able to get 
any benefit from cotton. Therefore. some 
new t~chnjque should be ad(lpted about 
tbe cotton mill. Either tbese mills should 
be modernised or luperior quality cloth 
should be manufactured in them. This is 
my submission. 

There are technicians and experts in 
our country, who have a lot of knowled8e. 
We can nominate such persons in the ·Ad-
,.iaory Committees. Such persoDs should 
be appointed in the Advisory Committees. 
S~h poopJ e can give good suggestions. I 
am fuUy confid ent that if such persons are 
appointed as members of the committee. 
they can give us good advice. 

So far as I understand, the mill-owners 
ate ver, CUnninl. WhCD OOVOftllDtDt 
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checks one malady, the factory owners 
find out other ways. Whatever alertness 
Government might show, these factory 
owners do not come in the net. Tbe: 
Government should, therefore, find out 
some way so that these cunDina factory 
owners may continue to operate their mills 
honf.stJy. You should also ensure that 
wbatever financial assistance is received 
by the mill owners that is full~ utUised by 
tbem. 

~ith tbele worda, J support this Bill. 

SHRI GIRDHARI LAL VY AS (Bhil-
wara): Mr. Deputy Speaker, Sir, I rise to 
support the Industrial: Companies (Special 
Provisions) BilJ, 1985. I have been conti-
nuously saying in this regard for quite a 
IODg time that some foolproof arrangement 
should be made with regard to sick units 
so tbat they could be revived. I am happy 
that hOD. Finance Minister has brought for-
ward such a BiU. 

I have personal experience regardiD8 
Mewar Texti!e Mill and I"-have been 8ayinl 
for the last four or five years tbat the 
owner of this mill is continuously making 
this mill sick, but the Government is not 
paying any attention to\\ards tbis. Your' 
Text ile Department has not liaid any atten-
tion towards it. The mill owner of this 
mill continued to transfer tbe assets of this 
mill and continued to make this mill sick. . 
Despite raising of this issue here. no action 
was taken against him. He misappropriated 
80 lakhs of rupees of Provideat Fund and 
pocketed lakbs of B.S.I. funds of workers 
and tbus turned this unit sick. An enquiry 
should have been held in this matter and 
the person found guilty should have beeD 
punished and imprisoned. but no actioD has 
been taken against bim so far. 

It is a matter of great happiness that at 
our reqnest the hone Finan~ Minister 
arranged loans for this industry, but arran-
ging of this loan took twO) ears. A p~(od 
of two years elapsed in corresi>ondepce 
~th financial institutions and Rajasthan 
Government and only th~D tbis loan could 
be got sanctioned. 

, . 
In a period of two years any iDdustry 

aiabt bctome Ii;k ID4 if IUGh ID arraDie-. ,;~ 
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ment is not made, what would the workers 
do. 2,SOO workers are emp10yed there and 
tbey are no work for the last two years. 
How couJd they make both ends meet and 
wbere should their children go. Some 
arraDlZement should be made to meet such 
a situation &0 that tbe workers could be 
provided help in such a situation. You 
have stated in your statement of objects 
and reasons tbat Financial Institutions have 
been asked to provide help to sick units at 
tbe earliest. It is a geod provision. With 
this, tbe units wbich ar'e viable could be 

revived and tbis provis ion is ver} good for 
them. If a definite arrangement is made in 
this regard, sick units woula be abJe to 
rec~ive the help from Financia I Institutions 
a.t the earliest and in tbis way units would 
not remain closed for two years and the 
workers would be given emplo)ment by 
making tbat industry ~abl e. Inclusion of 
this provision ii a welcome step. I would 
like, to request tbe hon. FInance Minister 
that these Financial Institutions should also 
be gi/eo the guidance and the :nstructions 
in this resard, so t hat the units which 
could be viable, sbould be provided the 
belp at the earliest and after the revival of 
lhese uni lS, production could be started 
in them and the workers could not remain 
-jobless. Such an arrangement is most 
essential. We heartily welcome this 
measure. 

Secondly, I would like to submit that a 
definite arrangement bas been made with 
regard to sick units which could not. be 
revived again. A good arrangement bas 
been made that the SIck units which could 

. not be revived. sho~ld be l!quidated and 
pro~eeds received as a result of the liqui-
dation of the sick units should be iDvested 
in other un~ts. ,I would also like to know 
as to what arrangement is being mad e 

- abOut tpo~e workers, who ar.! re~dered 
, joblc8s due to. liquidation of sick units. 
How would the workers be compensate~ or 
proyidc;d the .aU ernat ivc jobs o{ employ-
'ment. Some provision must be made in 
tho law in this reaard. Such. provIsion 
must be made in the law and the workers 
~"~d jobless as a result ,~f ItclUidatioD 
of a sick unit must be provided some '.. .... 
altcr~ative employment. I think t~at,s~h 

, _, &J'~DI~'Dt hal Dot been made by you. 

I WQuld allo like to make ole more 
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submission about the Board. A Board is to 
be constituted and a Judge of High Court 
would be nominated to it. Despite tbat 
you have made the provision of making an 
appeal. When you afe aware of tbis fact 
and your Banks, Re~erve Bank and Finan-
cial Institutions are also aware of tbis fact 
that the Unit is going to be sick, tbereafter 
,there should not be any scope for making 
an appeal, but the provision of apptal bas 
been mad.e in this Bill. You want to avoid 
the delay you want to revive tbe unit at 
the earliest and you want to provide the 
financial aid, but this provision would 
delay the revival of the units m('re and this 
has been our experience also. Just now 
Shri Datta Samantji had said that when it 
was proposed to nationalise the units, they 
_went to the High Court and tried to blotk 
the move. If such a provision is 'made, it 
would delay the process (,f revival. I 
would, therefore, like to submit that the 
units in which 80 or 90 per cent of Govern-
ment funds have been invested, there 
should not be any provision of making 
appeal by thos e units seeking a change 
in th~ decision of the Government to 
change the management or to t~ke over or 
nationalise the units. Those units should not 
bave any rigbt to make an appeal or to 
go to an appellate authority appointed 
by the Government. This prOVISion 
would delay tne process of revlval and 
there would be great harm to such indu!J-
tries. You are unnecessarily giving a chance 
to such people. This law would be ineffec-
tlve and it would harm tbe interests of the 
poor worken~. because tbey would be 
rendered jobless. When information regar-
ding an industry is received that it is going 
to be sick, some action must be taken in 
this regard. It shouJd be enquired into. 
Tbe Board wblch you are goiDg to appoint, 
would comprise of High Court Judge and 
otber m~mbers. Those members should 
find out the reasons responslble for turnIng 
an Industry into a sick industry. The 
members should find out whether tbe 
-management bas transferred tbe assets or 
duo to mismanasement, tbis industry is 
becoming slck~ If urgent ~teps are' tak en, 
the industry would not definitely turn into 
a lick industrY and you would be able to 
savo tile Unit frolD Sickness. 'Ibis would 
provklo relief to the workers. Su~h a Pt~ 
viliGD .hoekl '" m .... 
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, "Sick industrial company" means an 
industrial company (being a (.ompaoy 
registered for Dot }t:ss than seven 
years) which has at the end of any 
financial year accumulated losses equal 
to or exceeding its ent ire net worth 
and has also suffered cash losses in 
such financial year and the financial 
year immediately precedmg such 
financial year.' 

(Tralls/alion) 

If such an action is tako..>o after fifty per 
cent 10S3 and after the asset:i have been 
lost, the indu,try can never be revived. 
Tberefore. Information in th is regard 
should be made available urgently, because 
your directors and representatives of Finan-
cml Institutions ar~ also on t he Board of 
tbose units. Tbey come to know.from time 
to time the wayan industry IS functioning, 
whetber it IS earning profit ot' going to 
become sick. Your officials are aware of It 
and they must tak.e timely action . in this 
Iegard. If action JS taken only after two 
years of consecutive loss, th ere is J ittl e 
hope of tb:lt industry beu)g revived. As a 
result, that indu~lr) is totally finished. I 
would, tb ere for e, reque.:it th~ GJvernment 
to enqulfe into the working of private 
iudustries and appOintlllent of directors, a) 
has been pOJDred OUl by other hon. Mem-
bers as well. It hal been pointed out that 
tbe factory ow.aei s appoint lheir relations 
on the Board of directors, who indulge in 
fraudulent activities and tllel'eby make the 
indu:)try sick. Enquiry should be conducted 
into it and it it IS established that a deube .. 
rate attempt has been made to make the 
industry SJCk; punishment must be awarded 
to them. Provision for deterrent punish. 
ment should be made io the law to instil 
fear in tbeir minds so tbat they dare not 
indulge in these activities'. There IS need 
to stretamJ;ne the taw. U It is done, it would 
benefi tbe economy to a great extent. WIth 
such a provision, you would be able to 
revive Sick indUStries. 

I have to say sometbiol reprding 
banka. Many people lot loans after tbe 
oatiooalisatioD of banks. Tacle industria· 
hilS lot Cl'0l'0I of cup_ aoG OQntiulI. '0 

get it even now. Shri Sampat Mal Lodha 
was given Rs.2 crores as loan to set up a 
new industry by the banks in Gujarat after 
he had made Mewar Textiles Mill sick. 
There is need to e.1sure that when a person 
makes an industry sick at one place and 
transfers its assets, he should not te sanc-
tioned Joan from any bank in the entire 
country. 

I would also )ike to point out a few 
things more regarding banks. I would draw 
the attention of the hone Finance Minister 
to the way the banks are disbursing funds 
and the way the subsidy that is given under 
20 point programlne and ~elf Employment 
Scheme is be ing misused by those working 
in these Banks. The poor are getting less 
benefit from the bank.s while the ricb are 
taking undue advantage therefrom. In a 
bId to put toe SySl em out of gear the bank 
officials are indulgi.lg in corrupt practices. 
There is therefore, a need to keep a strjct 
vigil over the working of banks. The banks 
were nationalised with the so:e objective, to 
help the poor in ·particular, but they are 
trying to benefit the rich alone. Instead of 
helping the poor the bank officials are try-
ing to eradIcate their own poverty. I 
would, tberefor~, request the Government 
to strengthen tbe system so that alllhe pro-
Krammes of our Party, whicb ba\'c been 
formulated by our Prime Minister, Snri Ra jiv 
Gandhi, could be properly Implemented. 
If the banks co-opt-rate properly on indus-
try will fali iick. and we would be able to 
eradicate poverty from this country. With 
these words, I support the liill. 

SHRI C. JANGA REDDY (HaDam-
konda); Mr. Deputy Speaker, Sir, tbe 
Sick Induslrial Companh,s \SpecJaJ Prov j. 
sion) Bill has been presented 10 tbe House 
for discussion. Many hon. Members have 
participated in the Oiscusbion and bave 
expr essed tbeir views on H. Some of them 
have staled that an indusuy falb sick due 
to 1.be workers, but it is not so. I would 
like to quote from a report of a recent sur-
vey conduct cd by tnc R eser\'e Bank of 
India In UllS r~gard. [he obje~qve was to 
find out the rca::.ons tor SIckness In an 
industry and after condcutioa a survey of 
378 iodustfles it C.1me tu the conclusion 
that tne foHOwinj five reasODS were reapoa. 
liblo fw it. 
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(a) Due to diversion of fU1"ds to other 
industries •.. 52 % 

(b) Number of units which have gone 
sick due to faulty initial planning 
and other drawbacks ••• 14 % 

(c) Number of units which have gone 
sick due to labour ... 2 % 

.(d) Number of \1nits which have gone 
sick due to market rece~sion ..• 
23% 

(e) Other rea!"on~ like power-cut, 
shortnge of raw-material, etc ... 
9% 

CTran.,lation J 

This cle:\T)y states that the maj"r factor 
for indu~trjal sickness i<; the diver~ion offunds 
to other industries, 52 per cent of indus-
tries are sufferin~ sickness on this account. 
The report pmpha' izes the need for a 
change in the existing industrial roJicy. 
The Gover nment appoin ts a director in 
tach Public Limited Company as it has a 
sbar~ in it. The inciustrialists make the 
director enjoy and they entertain him on 
their own expense and the latter does not 
care about the Government funds any more. 
The Goverr.ment funds are in\'ested in al1 
the Undertakings and so 8re the funds of 
banks. A repre~entative of the bank is 
also nominated in these companies. I am 
unable to understand as to why these 
people -the director appoint ed by Govern-
ment and the repr e')entative- cannot make 
out wben the Industry is going to fall 
sick. I feel that they are well aware of it. 
For instance, if a person is running fever, 
one can easily make out by feeling bis 
pulse whether he is in need of doctor or 
medicine or not. Then why is not the 
Government representative able to know 
whether the industry is going to become 
sick 'I Besides, the financial iostitut ions 
also appoint a person on the Board of 
Directors. The Director appointed by 
Government comes rarely and if it all he 
comes, he is least bothered about these 
tbinls. I would teU yo,u tbe way, tho 
Manaaina Director or the big industrialists. 
take them for a ride. Tbe Government 

owns 51 per cent or the shares in th e A P 
Rayons' limi ted, n company in Andl1r~ 
Pradesh. Shri Thapar, of Thapar Groul' 
i!l Managing Director and on e Shri Hada 
of Uttar Pradesh is also a director of the 
Company and they earned lot of money 

and they set up a fectory in Haryana. An 
enquiry against them established that they 
had misutiIised the funds to the tunt of 
R s. 10 crores. This rrean~ that funds are 
mi!;utiJised and if it is so, it should be 
dealt with firmly. We come to know about 
it beforehal"O. When the factories resort 
to non pay~ent of employees Provident 
Fund and Insurance for about three or 
four con: ecutive months, it is clear in-
dication that the factory is going to c 'ose 
down. This is don e by priv~te factory 
owners.and we can seal them immediately 
to desIst them from doing 80. Let me 
cite an ex{'mpl e of what the Government 
Compaflie~ do in this regard. The NTCP 
ccrnpany in Warangal, Andhra Pradesh is 
in my Constituency and it was open~d 
by Nizam of Hyderabad. It is going to 
be declared sick and is Jikely to be cJos~d 
within four mODths. The National Textile 
Corporation has apPoln1ed three experts 
and askep them to subm it their report on the 
working of the company. This means that 
there is definite misuse of funds in the 
company. C('tton is produced in Warangal 
but the company does not purchase it from 
th ere and instead gets it from open rna r-
ket as It gets a certain Commission on it. 
The future of 4,000 mill workers is in the 
dark. I had \\ritten to Shri Rajiv Gandhi 
and the Chairman of NTCP for an enquiry 
in the matter at least ten times during tbe 
last one year in the matter but there is no 
body to look in to this. This results in the 
misuse of funds and tbe production is not to 
the desiled level. As our Hen. Prime.Mini. 
ster Rajivji has said we have not been 
able to put an end to tt-e exploitation of 
the consumer, rather tbis exploitation has 
gone up. Thi., does not mean tbat we 
should continue to spend Rs. 130 crores 
every year J on the textile mills to make 
them sick and that we should stop levying 
excise duty on the synthetic fabrics. We 
have got cotton and we have the cotton 
producing workers ~in India. These wor. 
kers can purcbase cotton textiles but un. 
fortunately they do no' have the purchas-
iD8 powers. But tbe policy of imporriol 
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synthetic fibre makes tbe mills lick. As a 
result of this tbe cotton mills in Waranaal 
becom e sick aDd since tb ere are no arran-
Remeots for the purchaete of cotton cloth. 
it i. exported to America, where the Ameri-
cans use it while our people are Dot in a 
position to use It. Thererore, I submit 
that whatever cotton mills are there. 
whether under NTCP or under National 
TeXtile Corporation of India. if the 
production of clotb In them is less, only 
tbeD we should import it. The same is 
true of private sector mins. The Govern-
ment must brintr about a change in its 
import policy. Whatever commodities we 
ar e abl e to produce her e should Dot be ' 
imported. We should not import ev-!n 
a single item from abroad even if we can 
get it' at cheaoer rates. Althoulb the 
farmers do not use import ed goods yet 
e\1eD when they u'\e tbem; I sbaH tell 
them that they should destroy the imported 
goods which they possess and that they 
should use those goods alone which they 
themselves produce. What is the idea 
of importing those very industrial goods 
which we prodllce here? I would like to 
give two or three surgestions in this con-
nection. First, you have not spell out any 
method of recovering the money· which 
has been advanced to these mills. They 
appoint their own directors in the mill and 
then leave. But how to recover the money 
which bas bet"n advanced to them? Have 
you considered this proposition. Th ere 
is no provision in the Act in this regard. 
My ~e'cond suggestion is tbat criminal 
action should be taken undor section 24 
against the persons wbo have withheld t~e 
finances with maJafide intentions. All of 
us know tbat whatev er is bappening, is 
happening due to th;s. The director is 
appointed only after the mill becomes 
sick and funds 1ike Provident Fund, Insu-

rance Fund are held up. There i. need to 
bring about an amendment in this regard • 
they should think about the workers too. t 

[English] 

MR. DEPUTY.SPEAKER The bon. 
Ministdr·wilJ repl, tomorrow. 

18.GO·lan 

PAPBRS LAID ON THE TABLE 

[E"glls"] 

Notifications etc. under Customs Act, 
1962 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH .PRATAP SINGH): On 
behalf of Sbri Janardhana Poojary I bea··to 
lay on tbe Table a copy each of Notifica-
tion ~os 348/8S-Customs to 3S4/8S.Cus-
toms (Hindi and English versions) published 
in Gazette of India dated the 5th Decem-
ber, 1985 together with an explanatory 
memorandum regarding revised rates of 
basic, au~iJiary and additional duties of 
customs on components, warranty spares 
of fuel-efficient motor cars and cross-
country vehicles and on the import of 
goods (other tban raw materials) for the 
manufacture of such components, under 
Section 159 of the Customs Act, 1962. 
[Placed jn Library. S~e No. LT-lSS7/ 
85]. 

18.01 hrs. 

The Lok Sabha then adjourned till Ele,en 
01 th~ Clock on Friday, D6cemb~r 6, 1985/ 
Agrahayana Ij. 1907 (Saka). .. 
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